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LOK SABHA DEBATES

LOK SABHA

Friday, July 23, 1971|Sravana 1, 1893 (SAKA)

The Lok Sabha met at Eleven of the Clock

[Mr. SpeaxeR in the Chair)
ORAL ANSWERS TO QUESTIONS

Raids by Income-Tax Authorities in
Madras

.].
#1322, SHRI MOHAMMAD ISMAIL :
SHRI RAMCHANDRAN
KADANNAPPALLI :

Will the Minister of FINANCE be pleased
to state :

(a) whether recently the Intelligence Wing
of the Income-tax Department made series of
raids in Madras and recovered unaccounted
money and other evidence of cvasion of Income-
tax, Wealth-tax and Estate Duty to the extent
of several lakhs of rupecs ;

(b) if s0, the amount involved ; and

(c) whether the matter has been investi-
gated ; and if 5o, the result thereof ?

THE MINISTER OF STATE IN THE
. MINISTRY OF FINANCE (SHRI K. R.

GANESH) : (a) to (c). Yes, Sir. In the last
week of June 4971 a scries of searches were
‘undertaken by the Incomestax Department
and some umaccounted money and incrimina-
ting documents have been seized. Investigas
.tions are in progress. It is too early to quantis
fy the extent of tax evasion. However, prima
Jacie it appears to besqucufmbmnhalm
eﬂllﬂh. .
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SHRI K. R. GANESH : These arc very

recent series of searches, and all the ducuments
that have been found are being investigated.

All steps will be taken afier these have been
investigated.
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MR, SPEAKER : This is about Madras. '

SHRI K. R. GANESH: Whenever infor-
mation is reccived, these scarches will be
continued.

SHRI 8. R. DAMANI ¢ May I know from
the hon. Minister whether any raid has been
carried out in Mabarashtra or Delhi recently ?

MR. SPEAKER ¢ It is only about Madru
to which he has already replied. '

SHRI S. R. DAMANI ; Sir, I just want
to know whether any raids have been carried
out in Maharashtra or in Delhi,

MR. SPEAKER : The question is ahout
Madras.

SHRI G. VISWANATHAN: I waat. to
know from the Minister, regarding the raid

for unaccounted money, how many industrisl

involved and what was the total amount that

was uncarthed in Madras, and what' it gohg'
to be the Government's action; = !

SHRI K. R. GANRSH: 'nmwm'_
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Flour Mills, Private Ltd., and its two directors.
This raid has revealed several incriminating
documents. There has been some lavish expen-
diture of unaccounted funds on religious func-
tions. Silver, gold and diamond have also
been found out, This particular firm and its
partners have beeninvolved in two under-stated
purchases ofland amounting to 56 grounds.
This is with reference to the raid that has
been mentioned in the question.

SHRI DINEN BHATTACHARYYA: Is
it a fact that these unaccounted moneys are in
most cases deposited in the lockers of the bank ?
Is the Government awarce of any search having
been done of these lockers ?

SHRI K. R. GANESH : Government is
aware of it ; in all the searches that have been
done, it is done in the lockers also.

Nationalisation of General Insurance

*1323. SHRI S. C. SAMANTA: Will the
Minister of of FINANCE be pleased to state :

(a} the steps being taken to bring about
improvement in the working of the General
Insurance ; and

(b) the total asscts of the General Insurance
Companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) With a view to
bringing about improvement in the working
of the gencral insurance companics various
subjects, such as staff matters, settlement of
claims, examination of complaints from public,
avenues for increasing new business etc., were
discussed when the Finance Minister met the

Custodians on the 6th July, 1971.

(b) The total assets of the gencral insurance
companics whose management has been taken
over by Government reccently amounted to
Rs. 213 crores as at 31.12.1969.

SHRI 8. C. SAMANTA : I should like to
know whether in the recent meeting with the
coatroller of insurance, the scientific premium
- rates structure was discumed and if 50 how far
it will help us,

. SHRIMATI SUSHILA ROHATGI: Al
the matters dealing with the insurance in

JULY 283, 1971
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general were discussed at that particular
mecting which was addressed by the Finance
Minister and which was largely attended by
the custodians "all over the country. Y hope
the hon. Member will realise that it is too
early to say how quickly this could be achieved.
But this is one of the matters which has been
engaging the attention of the custodians,

SHRI S. C. SAMANTA: How many
insurers have been added during the last three
years—how maay of them Indian, and bhow
many non-Indian ?

MR. SPEAKER : I think it goes beyond
the scope of this question. You have asked in
original question about improvement and the
total assets. You can give separate notice.

SHRI SHYAMNANDAN MISHRA: If
the Minister is not equipped with all these
facts and figures, it is uscless to put any ques-
tion.

MR. SPEAKER: He is
Indians and non-Indians.

SHRIMATI SUSHILA ROHATGI: So
far as the number of insurers whose manage-
ment was taken over, we have that number
with us. Itis 106—64 Indian and 42 forcign
insurers.

asking about

SHRI MALLIKARJUN: What is the
estimated compensation paid for all these
insurance companies taken over ?

SHRIMATI SUSHILA ROHATGI: It is
only the management of the iasurance com-
panics which has been taken over so far and
for that the contemplated compensation accor-
ding to the Bill which has been passed by this
House is about Rs. 30 lakhs or Rs. 32 lakhs.
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Recommaendation of UN. Psnel on Tax
Systems in Developiag Countrics

*1324, SHRI M. KATHAMUTHU : Will
the Minister of FINANCE be pleased to state :

(a) whether a U.N. panel on tax systems
in developing countries has urged tax reforms
in these countrics ;

(b) if so, what are the suggestions made by
the panel in this connection ;

(c) whether Government have examined
these suggestions ; and

(d) if so. Government's decisions thercon ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN): (a) and (b).
In accordance with General Assembly resolu-
tion 2562 (XX1V), the United Nations Secretary-
General has prepared a report on ‘Taxation,
mobilization of resources, and income distribu-
tion in developing countries’. This report has
been submitted to the United Nations Econo-
mic and Social Council at its 51st session which
is currently being held at Geneva. The report
is based on the stndy of tax systems of a sample
of developing countrics, The main conclusions
and recommendations of this report are given
in the statement laid on the Table of the
House,

{c) and (d). Thc report is under examina-
tion,

Statement

1. The contribution of tax systems to mobi=
lisatien of resources and to a better in-
come distribution depends on the struc-
ture of the tax system, the design of
individual taxes, and the level of tax
effort. During the period under review,
tax systems in developing countries have
not made any significant contribution to
these objectives. However, a well-articus
lated tax system can play an important

.role.in the mobilisation of resources and
in reducing incqualities in the distribu~

SRAVANA 1, 1893 (4K 4)
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and a concerted and rational tax effort,

tax reform planning in developing coun-
tries is not an insurmountable task.

A concerted and integrated approach to
tax reform planning incvitably implies
scveral inter-related dimensions of the
problem, These comprise improvements '
in organisation, devclopment of an in-
formation system, cfficiency in tax ad-
ministration, developing appropriate
skills and capability, and a continuous
appraisal and adaptation of the tax sys-
tem in terms of its contribution to stated
policy objectives.

. The first essential requirement is to subs-

titute ad hoc and sporadic examinations
of tax systems by institutionalisation of
tax reform planning and by integrating
it with the process of development plan-
ning. This will help the determination
of a feasible tax effort and avoid formae
tion of unrealistic plan targets for which
it may be difficult to mabilise resources.

. The succkss of continuous tax reform

planning will depend on the availability
of skilled manpowar and on the nature
and content of information that is avail-
able on the tax system and on its econo-
mic effects. Persistent national and
international efforts in this respect can
be directed towards the development
of a feasible system of information to
sharpen judgement in policy-making.

Improvements in the tax administration
can yield considerable dividends even
from the existing tax systems. What is
required is investment in training at all
levels and experimentation with new or
proven techniques of tax administration.
Training programmes nced to be orga-
niscd at national and subregional level.

The need for cxperimentation in tax
administration isfar more urgent and the
scope far gredter than is normally supe
posed. The we of presumptive techni-
ques of assessment, the improvement of
tax payer relations, the use of self-assess-
ment, the simplification of tax legislation
and of the designs of individual taxes,
and the continuous revision of valuations

" used for laod. and property taxes eta.,
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can greatly incrcase the yield from the

© existing taxes. An evaluation of success-
ful experiments in these ficlds and assis-
tance to developing countries can be
considered effectively at the interna-
tional level,

7. Continuous sppraisal of tax systems and
of their contribution to various develop-
ment objectives particularly of tax in-
centives and of agricultural taxation,
would require sustained research into
their economic effects and disscmination
of its results. Existing tax policy instru-
ments can be modifiecd or new policy
measures can be devised only in the
light of such experience. In this field of
evaluation and appraisal, complemen-
tary national and international measures
can provide guidance on alternative
effective policy instruments.

8. The mobilisation of private foreign in-
vestment would require some action at
the international level, Harmonisation
of tax incentives, at least at a subregional
level, to avoid wasteful . competition, the
avoidance of double taxation, and the
conclusion of suitable tax treaties thus
assume  significance.  International
efforts have to be directed more vigor-
ously to the solution of these problems.

9. A country's commitment to develope
ment may, in fact, be judged by the
level of its tax cffort. Without substan-
tial tax reform planning, the aspirations
and goals under-lying the Second United
Nations Development Decade may not
be fully realised. A concerted and sus-
tained programme of action is, there-
ore, nceded both at the national and
international levels,

SHRI M. KATHAMUTHU : In view of
the fact that the bulk of the tax revenue is
from indirect taxes, I would like to know from
the hon. Minister  whether there is any pro-
posal by the Government of India to change
the pattern of the tax syftem 30 as to reduce
the burden on the common man ?

SHRI YESHWANTRAO CHAVAN:
This is one of the points which we have often
discumed during the course of the debates on the
-Budget and pomsibly we might discuss it again
_when we discuss the Finance Bill also. Tt i not

- JULY 2, 1971
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only true of India but possibly true of most of the
developing countries, and possibly the so-called
advanced countries also, that indirect taxation
makes much more contribution. The only way

for that is to broaden the base of direct taxas

tion. That can be done only if there is more
economic development, more industrialisation
and further agricultural production. That
alone will increase the number of people
having sizeable incomes, at least decent incomes.
That alone is the way of doing it. At the same
time, we are certainly trying to add different
types of taxation which will have a direct effect
on the persent situation.

SHRI D. D. DESAI : Since Rs. 16,000
crores of GNP are generated in the agricul-
tural sector and Rs. 16,000 crores in other
sectors and since 8 per cent of GNP i.e. the
industrial sector is expected to contribute
directly or indirectly 70 per cent of the
revenuc, would the 8 per cent be enlarged so
that the burden on the induswial sector is
reduced ?

SHRI YESHWANTRAO CHAVAN : I can
understand the desire of the hon, Member to
increase the burden on the agricultural sector,
There is no quarrel about it, but it does not
necessarily mean that we should reduce the

“burden on industry, because they should con.

inue to make proper contribution to the
development effort.

SHRI G. VISWANATHAN: Indirect
taxcs are said to be sugarecoated pills. In the
last three or four years we have been getting
many sugar-coated pills. I want 1o know
from the hon, Minister what steps Goverament
is going to take to reduce the number of pills
given to the common man.

SHRI YESHWANTRAO CHAVAN : Re-
duction of pills of sugar ?

. SHRI D. D. DESAI : I did not want agri-
cultural taxation. I wanted the burden on the
idustrial sector to be reduced.

SHRI YBSHWANTRAO CHAVAN It
is a suggestion.

&marmum....f
Iaternational Airperts

+
©1325. SHRI S. M. KRISHNA :
SHRINIH‘AN. LASK.AR

Wﬂlﬁulﬂnﬂu ofm AND
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GIVIL AVIATION be pleased to state : -

", {(m). whether the expansion work of terminal
buildings at International Airports in Delhi,
Bombay and Madras has been completed to
meet the immediate requirements of movement
and clearance of increased teaffic to be carried
by Air India’s Jumbos ; and

(b) if s0, the total amount of expenditure
incurred so far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :

(a) The expansion of the international
wings of the terminal buildings at Delhi, Bom-
bay and Madras has been completed. Aircon-
ditioning, installation of conveyer belts etc,
arc in progress.

(b) Rs. 104.96 lakhs.

SHRI S. M, KRISHNA : The jumbo age
has set in, and to cope with the jumbo aircraft
it is not necessary to have jumbo size airports.
I do not know if the hon. Minister has any
experience of the plight of air commuters
particularly at Palam. It will take not less
than 43 minutes to get the baggage cleared
after the aircraft has landed and sometimes
cven more if more than one aircrafi have
landed there. The Minister is in a very
fortunate position as he does not have to wait
for his baggage, but moat others have to wait,
May 1 know when exactly this conveyor belt
system would be commissioned in all the
international airports ?

DR. KARAN BINGH : The main question
was with regard to intcrnational traffic,
Regarding domestic traffic, it is true that our
dirports stll leave a lot to be desired. But
there again, we have in hand a very compre-
hensiye scheme of expanding our facilities.
These conveyor belts on the international
side arc going to be ready by the end of this
year. On the domestic side also, we are
installing conveyor belts which should be in
operation within the next few months,

SHRI S, M. KRISHNA: The Minister
has replied that the three international
terminal buildings are ready at Bombay, Delhi
and Madeas,. May I know when the , Calcutta

SRAVANA 1, 1893 (SAK4)
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. DR. KARAN SINGH : The question was
with regard to the expansion work on
terminal buildings. Thete three buildings are
being expanded. In Calcutta, a brand riew
building at a cost of over Rs. 2 crores is ready
there on the tarmac for the hon. Members to
visit whenever he can.

MR. SPEAKER: Next guestion—Shri
Banerjee. Where has he gone ?

AN HON, MEMBER : Underground !
MR. SPEAKER 1 He is scldom absent.

Ennluaf'l‘m.bquef_lmr
Tickets

*1329. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased to
state :

(a) whether a new type of tax evasion is
taking place in the sale of lottery tickets ;

(b) if so, the findings of the Intelligence
Wing of the Income-tax Department in this
regard ; and

(e) the steps taken to check this evasion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) There has becn general
complaint of tax evasion through the sale of
lottery tickets.

(b) and (c). Recently searches were organis-
ed at Delhi, Simla, Chandigarh and Calcutta
in the case of Madan Enterprises on receipt
of allegations that accounts were being
fabricated to conceal the real income, The
material seized is under scrutiny to determine
the extent of evasion and the modus operandi.
If any pattern of concealment is discovered
suitable steps will be devised to check such tax
evasion.

SHRI C. K. CHANDRAPPAN: Is ita
fact that in Delhi while a raid was conducted,
in the lockers of the banks, the police had
found certain documents revealing that Ppro-
perties were sold at prices higher than those
shown in the gale deed ? Was any action
taken against such people ? .

SHRI K. R. GANESH: Yes, Sir, The
documents scized are being invéstigated and

byl A G W L SRR
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mdonwdlbeukena soon as invuup,uon
is over,

SHRI C. K, CHANDRAPPAN : Isit abo
afact that in the lockers, the investigating
authoritics had found jewellery was not taken
into custody ? If so what arc thc reasons
which prevented the authorities from taking
them into custody ? How many people were
arrested in connection with these raids and
what are their names ?

SHRI K. R. GANESH : I require notice
about jewellery.

SHRI C. K. CHANDRAPPAN: It was
in the same raid,

SHRI K. R. GANESH : A scries of raids
were conducted in the offices of Madan En-
terprises at Simla, Delhi, Chandigarh and
Calcutta. This is a firm in which the wife,
mother in law, brother in law and another
person arc involved. This firm is supposed to
do smale of lotteries. They are contractors Lo
the Himachal Pradesh Social Welfare Board.
It is alleged that Rs. 20 lakhs have been
fabricated by them. On coquiry it was found
that the amount is about Rs. 3 lakhs. There
are other lotteries also. Investigations are
going on in these lotteries. As far as the
jewellery is concerned, I require notice.

SHRI C. K. CHANDRAPPAN : Has any-
body connected with Madan Enterprises been
arrested ?

SHRI K. R. GANESH :
is in progress.

The investigation

Firestone Tyre and Rubber Company of
India (Private) Ltd.

+
*1330. SHRI MANORANJAN HAZRA :
SHR1 JYOTIRMOY BOSU :

Will the Minister of FINANCE be pleased
to state ¢

(a) whether the Firestone Tyrc and Rubber
Company of India (Private) Limited is refusing
to take Indian shareholders ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE (SHRI
'YESHWANTRAO CHAVAN) : (a) and (b).

L 1= 7 T TP EN
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The company still remains 100X foreign-
owned, but currently, discussions arc going on
between the company and the Ministry of
Industrial Development regarding an expan-
sion in the company’s licensed capacity and
the extent of Indian participation to be
associated with it, '

SHRI MANORANJAN HAZRA: The
question was about the refusal to take Indian
shareholders. The Minister has not answered
that point. In view of the answer of the
Minister, may 1 know when the discussion
commenced and when it will end ?

SHRI YESHWANTRAO CHAVAN: I
do not know exactly when the Ministry started
the discussions. The only thing that I know

. is that it is on. I hope they will conclude it

early, because it is linked up with the expan.
sion. If they do not want expansion, possibly
the purposc of the discustion may not be
served. But if they want expansion, naturally
that point will have to be gone into to sec 10
what extent Indianisation can br introduced.
That will have to done,

SHRI MANORANJAN HAZRA : What
was the original paid-up capital of the com-
pany ?

SHRI YESHWANTRAO CHAVAN : That
is a very interesting story, The original capi-
tal was only Rs. 20,000. But then they made
profits and ultimately when they were allowed
bonus shares sometime in 1961 the capital

went up. Now the paid up capital is Ras.
1.10 crores.

SHRI MANORANJAN HAZRA: Is it
being subsidiscd by the United States of
America ?

SHRI YESHWANTRAO CHAVAN: 1
have not got that information. Possibly you
have to put this question to the Ministry of
Industrial Development.

SHRI SHYAMNANDAN MISHRA : The
original question in the list is addressed to the
Minister of Company Aflairs. How is it being
answered by the Minister of Finance ?

AN HON. MEMBER : Itisone and the
same company.

MR. SPEAKER : memkmadtom
Minister of Finance,

LT e
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SHRI JYOTIRMOY BOSU: The hon.
Minister has just now revealed that the paid
up capital of the company is only Ra. 20,000.

SHR1 YESHWANTRAO CHAVAN: I

said “was”,

SHRI JYOTIRMOY BOSU: I stand
corrected. Would you tell us that out of the
original “was Rs. 20,000” how much dividend
they have so far carned out of this country ?

SHRI YESHWANTRAO CHAVAN: I
do not have that figure with me, I can give
the figures for the last three or four years. I
have not got the figures from the beginning.
It is very obvious that if out of their bonus
shares they can raise the capital from Rs.
20,000 to Rs. 1.10 crores, that will show the
range of their profit. It is a fact of life. There
is nothing to conceal in it.

SHRI JYOTIRMOY BOSU: That would
include reserves, I am talking of dividend
payable.

SHRI YESHWANTRAO CHAVAN:I

can give you figures of 1967 to 1970. In 1967

the paid-up capital was Rs, 110 lakhs ; reserves
and surpluses Rs. 4.6 crores ; total capi=-
tal employed Rs. 516 crores. Pro-
fits after tax Rs. 49 lakhs and dividend decl-
ared Rs. 98 lakhs and dividend remitted
Ry, 53 lakhs. Now in 1970 the capital is the
same, that is, Rs, 110 lakhs; reserves and
surpluses practically the same, that is, Rs, 4
crores ; total capital employed is Rs. 5.10 crores
profit after tax Rs. 2.33 crores dividend declar-
ed Rs, 2,70 crores and dividend remitted
Rs. 1.77 crores.

DR. RANEN SEN : Sir, is the Minister
aware of the fact that for some time past there
is a sort of undeclared war going on between
this Firestone company and some Indian part.
aers. If so, may [ know what is it all about
and what is the reaction of the Government

in this regard ?

SHRI VYESHWANTRAO CHAVAN :
Where is the Indian partner ? It is a hundred

-pqcentforcignoompnw

: mzwsxmam Is it & fact that

:mmumqm.nm of Synth-
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etic and Chemical to make itself as an inte-
grated company ?

SHRI YESHWANTRAO CHAVAN ¢ Sir,
he should better put this question to the Com-
pany Affairs Minister,

Representation for lmprovement of Pay

Scales of Teaching and non-teaching Staff

of Schools in West Bengal and for Free
Education upto Class VIIL

¢1331. SHRI GADADHAR SAHA : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be plcased to state :

(a) whether the All . Bengal Teachers'
Association made a representation and submit-
ted a memorandum to his Ministry for impro-
vement of pay scales of teaching and non-tea-
ching staff and conditions of service and for
introduction of frec education upto Class VIII;
and

(b) if so, the reaction of Government

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P, YADAV) : (a)
and (b). A representation of the Association
addressed to the President of India was recei-
ved on 11. 12. 1970 by the Ministry from the
President’s Secretariat. Similar petitions were
also received from other Amociations. All these
were sent to the State Government for taking
necessary action,

SHRI GADADHAR SAHA : Mr, Speaker,
Sir, the hon. Minister admitted the represen-
tation of All Bengal Teachers’ Association and
other associations were sent to West Bengal
Government for taking necessary action. May
I know from him whether the Teachers’ Amo-
ciations demanded introduction of free educa-
tion upto Clas VIII in the State of West
Bengal ? Ifso, what action have the Govern-
ment taken for implementing it ? '

SHRI D. P. YADAVA : Sir, among the
several demands their demand No. 1 is that
Government decision to make education in the
State free upto Clam VIII must immediately
be declared and hplmd, In this regard

'iapmmam ofone of the. mmm
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made by the Ninth Report of the Comumittec
on Petitions (Fourth Lok Sabha) the Govern-
ment of West Bengal reported the position of
the introduction of frec’ education uptothe
age of 14 years in West Bengal as follows : At
present primary education is free in the entire
rural areas and in certain municipal areas of
the State of West Bengal. Tuition fees of stu-
dents belongieg to_the scheduled tribes and
those of children of thc teaching and non-
teaching. staff of recognised non-Government
sccondary schools reading upto secondary stage
are also reimbursed by the State Government.
As a first stcp towards making education free
and compulsory to all childeen up to the age
of 14 years, the Statc Government have deci-
ded to make education free for girls reading
in recognised schools up to class VIII in all
the urban areas of the State.

SHRI GADADHAR SAHA: It is about
introduction of frec education up to class VIIX
in higher secondary schools in West Bengal.

SHRI D.P. YADAVA : Actually, all the
demands are to be conmsidered by the State
Government. Whatever the Centre has to do
the Centre will do.

SHRI GADADHAR SAHA : What action
has the Government taken for the publication
and implementation of the report of the Pay
Commission set up by the then UF Govern-
ment ?

SHRI D. P. YADAVA ; That is the concern
" of the State Government.

SHR1 GADADHAR SAHA : West Bengal
is under President’s rule now.
-MR, SPEAKER : I think, it is our concern
now. : ’

SHRID. P. YADAVA : For that we shall
need notice.

MR, SPEAKER : Have they alio demanded
implementation of the Pay Commission’s
report ? Is it there in that represcntation or
not ?

. SHRI D. P. YADAVA : I will need notice.

MR. SPEAKER 1 But that shall be con-
mcdmmumberhm on.

- 'SHRI PRIYA RANJAN DAS MUNSI:
”*la lhelhmym that the President of the
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said Amociation of Al) Bengal Teschers® Asso-
ciation, who bad been . the Minister of Bduecae
tion in the second Uhited Front Goverament,
did not provide free education up to class VIII
in spite of their commitment ; if s0, what are
the reasons ? Why could they not provide free
education up to class VIII in spite of their
commitment in U, F. Government ?

SHRI SUBODH HANSDA : May I know
from the Minister whether they have reccived
similar represeatation from the Headmasters’
Association of West Bengal for a similar
demand and whether they have also represens
ted to Government that if their demands are
not fulfilled, they will go on a stay-in strike ?

SHRI D. P. YADAVA ;: Three associations
demanded this. They are: All Bengal Tea-
chers’ Asmociation, Headmasters’ Awociation
and All Bengal Primary Teachers’ Association.

SHRI PRIYA RANJAN DAS MUNSI ;
The Minister should come prepared for a posi-
tive answer. He cannot answer even a supp-
lementary.

SHRI DASARATHA DEB: Nobody is

" here to reply. They do not know anything

about Bengal. They are more interested to
take up the administration in their hands,

SHRI DINEN BHATTACHARYA : Last
time also, there was a demand from the House
that the Minister must be present so that ans-
wers are perfect.

MR. SPEAKER : The Minister is present.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR) We arc

here. He is giving every reply,

SHRI D. P. YADAVA : The East Bengal
Government bas' been short budgeting for ity
educstional requircments on the son-Plan
side during the last few years. The tota) shost-
fall in cducational expenditure on the non-
Plan side amounted to about Rs, 23.42 crores.
The largest shortfall bas been in the . Bdd of
tioped according to rules have not been puid. .«
(Interruplions) 1 am answering that, There is a
huge monetary. pressure. on’ the Governnieit.
Hmmﬁemdﬂmeh&ehﬁe'
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Governmeat will be decided in consultation
SHRI SAMAR GUHA: A 10-point

demand has been put forth on Mth July to
Shri Siddhartha Shankar Ray by the Head-
masters’ Association which has already been
mentioned by my hon. fricad. I want to know
from the Government whether they are aware

that after 1962 the grants-in-aid, the deficit
grlnl!, to different schools, particularly, to
sccondary schools, higher secondary schools
and medium schools are not being regularly
paid with the result that alot of difficulty is
being experienced and, if so whether the Go-
vernment will take effective steps to regularise
the payment of dificit grant to different
schools

SHRI D.P. YADAVA: Sofar as deficit
grant to schools is concerned, I have already
told that the amount is so much, so high, that
the Government is not in a position to give all
the money. There are 1900 schools who are
getting deficit grant and, for the rest, schools
which have been established after 1963 are also
being considered.

Mints ia India

*1333. SHRI JADEJA : Will the Minister
of FINANCE be pleased to state :

(a) the number of mints in India with their
locations ; and

(b) the annual production of those mints ?

;~ THE MINISTER OF STATE IN THE
*MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) There arc three India
Government Mints located in Gllcutta, Bombay

- and Hyderabgd.

(b) The production is according to the
requirements notified by the Reserve Bank.
Prodncmu in recent ycars has been as under:

Year (In lakk pisces)
- 1966-67 16960
196768 18454
196869 18246
- '1969.70. 8858
ABI0TE 5769
---..’@’?f’.?-- e o mon(mhap-ted)
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SHRI JADEJA: May I know from the
hon. Minister whether itis a fact that we are
making use of our mints for minting coina for
forcign countrics when in our own country we
have a deficit of coins and, il so0, would the
Government revise its policy with regard to
minting of coins for other countries ?

SHRI K. R. GANESH : There is no mint-
ing of coins for foreign countrics right now. -

SHRI DHANDAPANI : There isa large
demand for small coins in the country. May
1 know whether the Government will consider
to start some more mints in the country,
specially in Madras. In Madras there isa
street which is called Mint Street. In view of
this, may I know whether the Government
will consider to start a mint in Madras ?

SHRI K. R. GANESH : It isa suggestion
for action,

SHRI A, N. VIDYALANKAR : Regard-
ing the shortage of small coins, have the
Government made any inquiry regarding the
cause of the shortage of the small coins which
has been affecting people so much ?

MR. SPEAKER : This question was al-
ready discussed in this House and already
replied also.

SHRI PILOO MODY : There is short-
age of Mints also; it is no longer a question
of shortage of coins only.

SHRI S, M. BANERJEE: It was my
question last time, about 3 or 4 days back.
But there is no change in the situation, Sir.

SHRI K. R. GANESH: As the hon.
Member mentioned, this has been discussed
in this House and the various steps taken by
the Government have been indicated. At the
moment, instead of 14 lakh picces per day
during the last year, we are now producing
50 lakh picces and we proposc to prodtwc
70hthp:eca. -

SHRI 8. B. G!Rl Whetbuthcﬁwem-

'ment of India has got any . proposal to expand
meﬂydmhdlbmiuviwﬂ&em
ofemm?NWtheym worHugB
ad.ty -

sxmx.n.mnsﬂ Mnlﬂlﬂl-'
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bad Mint, it is a small mint and they made
certain proposal. The whole question of
Hyderabad Mint is under examination.

Workers' Participation in Masagement
. of Nutionalised Bank

#1334, PROF. MADHU DANDAVATE :
Will the Minister of FINANGE_ be pleased to
state :

(a) whether there is delay in the imple-
mentation of the policy of Government to
ensure Workens' participation in the manage-
ment of nationalised banks ;

(b) whether any consultations with the
Trade Unions in the Banking Iudustry have
taken place on this matter ; and

(c) if so, the concrete suggestions made by
the Trade Unions concerned and how far their
suggestions are being implemented ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a) No, Sir.
Necemsary steps for setting up the Board of
Directors, as early as possible, for cach of the
nationalised banks with the workers' repre-
sentatives thereon, have already been taken.

{b) No, Sir.
{c) Does not arise.

PROF. MADHU DANDAVATE : I would
like to know from the Minister whether due to
the conflicting views of rival trade unions
there i3 any delay in setting the claims for
representation and participation in the maoa-
gement of nationalised banks which they have
suggested ?

SHRI YESHWANTRAO CHAVAN : The
hon. Member himself iz a well-known trade
unionist. There are conflicting claims. But
the scheme which this House adopted in 1970
has provided a way to bypass thesc conflicts
and provided for certain things like defining
what should be the representative union, what
should be minimum membership, method of
verification and all that Some ‘preparatory
work has been done. Verification has started,
‘After this verification is well-esiablished to say
that a particular union is & representative
union, then, such unions they will be asked to
put up a penal of names out of which one name
will be selected. There is a system by which
one can solve the conflicting claims, ;

JULY 23, 1971
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PROF. MADHU DANDAVATE: I sm
quite aware of the procedure, I only Avanted
to know whether in respect of settling those
conflicting claims the set procedure outlined
has caused any delay in implementing your
policy. Secondly because of the dday s
there any feeling among the worker that there
is no sense of participation, which affects to
some extent the efficiency of nationalised
banks ?

SHRI YESHWANTRAO CHAVAN:
When representatives of employees sit, there s
a senac of participation ; I quite concede the
point ; but I don't see any undue delay. This
work involves the complicated job of verifica~
tion of the claims of all the banks all over
the country. So, it is taking certain time,
But certain preparatory work has already been
done and now there won't be such delay, So
long as their representative do  not sit on the
Board, 1 quite coneede, there will be a sense
of frustration,

SHRI R. V. SWAMINATHAN : The
hon. Minister said that expansion of the Board
of Directors of the nationalised banks is being
considered. I would like to know as to what
is the criterion which is being applied with
regard to the appointment of the director.

SHRI YESHWANTRAO CHAVAN : Wili
the hon. Member refer to the Act itself ?....

SHRI R. V. SWAMINATHAN ; 1 am
refering to the expansion of the board of
directors.

SHRI YESHWANTRAOCHAVAN : That
is what 1 am saying. There is no question of
expansion. The whole thing is laid down in
the Act and the scheme. May I requost the
hon. Member to consult the scheme and the
Act?

SHRI G. VISWANATHAN: To study
the Act and the scheme.

SHRI PILOO MODY: What is wrong
with consulting the hon. Minister ?

SHRI S. M, BANERJEE : Iwould like to
koow from the bon. Minister whether hc
is aware, and I hope he is aware, that the
mwumdonotﬁehnk
wpbyeuhtbe&ﬂlﬂumw
Asociation. They bave already hailed
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)

nationalisation. They should be given repre-

scatation. Verification sometimes results in
some trade unions, especially, for instance, the
INTUC, ioflating their membership ; they
are in the hahit of doing it. So, in the larger
intoreats, if it is not decided by verification,
will there be a ballot by both federations so
that he who wins can be the representative on
the board ?

SHRI YRSHWANTRAO CHAVAN 1 The
scheme is accepted by House and I have no
discretion about it

-Ww&&hw’utlml

#1335, SHRI B, K. DASCHOWDHURY :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the number of registered Companies
with their total capital outlay in each case in
West Bengal during the last three years ;

(b) the numb-r of registered Companics in
West Bengal gone into voluntary liguidation
or otherwise wound up during the last 3
years ; and

(c) whether in some cases Companies,
though registered have not started functioning
and if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS

(SHR1 BEDABRATA BARUA): (a) to
(c). A statement is laid on the Table of the

House.

Statement

(a) The position regarding companies regis-
tered in West Bengal during the last three years
riz., 1968-69 to 1970-71 and those at work at
the end of each of the said three years is indica-
ted below : .

SRAVANA 1, 1893 (S4K4)

Tabls .
West Bengal
Year  Companies vegisiered  Companies ai work
No. Authorised No. Paid-up
' Capital Capital
(Rs. crores) {Rs. crores)
1968-69 200 11 8967 592
196920209 14 9072 591
9229 599

1970-71 258 16
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{b) The number of companies which ceased
functioning in the state during the three years
1968-69, 1969-70, and 1970-71 cither by go-
ing into liquidation or by getting struck off
under Section 560(5) of the Companies Act,
1956, were respectively 170, 104 and 101, _ {

(c) The information is not readily avail-
able.

SHRIB. K. DASCHOWDHURY : The hon, -
Minister has not replied to part (c) of the
question, because he has said in reply to that
part that the information is not readily avail-
able,

From the statement one can deduce the
extent to which some of the companies had
not yet started functioning, perhaps because
of certain difficulties. However, I would like to
know from the hon. Minister whether it is a
fact that there is a specific provision under the
Companies Act of 1956 that the companies
which have bern registered have to submit
their functional or operational execution certi=
ficate the moment they are started, and if so,
whether the companies registered in  1968-69,
namely 200, and those registered in 1969-70
which number 209 and those in 1970.7]1
which number 238 have submitted their funce
tional or operational certificate to the Departe
ment of Company Affairs ?

SHRI BEDABRATA BARUA : It is not
the functional or operational execution certi-
ficate which is the issue. The point is that
a company after registration has to submit its
balance-sheet to the Registrar of Companies,
Calcutta, only after 18 months. Itis possible
that during this period, some companies may
not have started or their work might have
been held op, or they may not have started
functioning for other reasons, This has hap-
pened not only in West Bengal butin other States
also, that a company may bc registered but
may not start functioning either because of
shortagc of capital or other reasons, which may
include sometimes even such reasons as none
availability of proper office accommodation.
We do not really know those reasons, and we
do not have that information at present with
us. We are trying to collect the information
although it is difficult to commit. If we get
the detailed information, we shall give it later -
on. . .



23 Oral Answers

SHRI B. K. DASCHOWDHURY: It is
scen from the statement that companies which
have been registered have not submitted their
balance-sheet. That is one side of the picture.
On the other side, we find that during the
three years in respect of which the statement
has been laid on the Table of the House,
maty companies went into voluntary liquida-
tion or got struck off from the companics’
register, For instance, 170 companies in 1968-
69, 104 in 1969-70 and 101 in 1970-71 come
under this category, that is, went into volun-
tary liquidation or were struck off from the
register, after starting operational execution.
May I know from the hon. Minister whether
the Department of the Company Affairs has
any particular cell to study the reasons why
these companics arc going into voluntary
liquidation and why these companics arc not
coming up ¢ven though they have been regis-
tered ?

SHRI BEDABRATA BARUA : This is a
very wide question, When a company gocs
into liquidation or it ceases to function, we do
have the rcports, and it is clear from the
reports that a proportionately large number of
companies have stopped functioning in West
Bengal and other States, and it is alledged
by the companies that it was due to labour
trouble or due to the law and order situation
that they were closing down in some cases.
This is what they say. This is not the Govern-
ment’s view. We are trying to find out why
some of these companies have stopped function-
ing, and we caninspect the accounts of the
companics and we can investigate into the
affairs of the companics,

SHRI B. K. DASCHOWDHURY : Would
he like to have & study cell in the Department
of Company Affairs ?

SHRI BEDABRATA BARUA : Not partic
cularly for this only. ...

SHRI B. K. DASCHOWDHURY : What
are the difficulties ?

SHRI BEDABRATA BARUA : But we do
have a research section which can go iswo
some of these questions also.

DR. RANEN SEN : I it not known to the
Government that in most of these companies
Mhﬂd&hﬂvdmutﬁymiﬂhﬂquﬂm
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tion or have ceased to function there are lots of
complaints from the employees or the teade
unions or even from the sharcholders that it is
duc to mismansgoment and actual stealing
that maay of ther have had to go into liquidas
tion or closc down, and if so, what steps are
Government proposing to take in some to
obviate these difficulties ?

SHRI BEDABRATA BARUA: Certain
cases regarding mismanagement have come to
the notice of Government and Goverument
themsclves had investigated some of these cases
and reporfs that some mismanagement might
be responsible for the closure of some com-
panies or for their going into liquidation. So
far as liquidation is concerned, it is a long
process and it takes a long time, and it has a
long history about it from which one can know
what might have happened in the past. But
some companies have certainly closed down.
The impression that we get is that in same

o cases, they have closed down due to mis-

management ?
Students Detained in Jail in West Bengal

*1337. SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{a} whether a large number of students
have been detained in  different jails in West
Bengal as a measure to prevent violent activi-
ties in the State ;

(b) ifso, their number ;

(¢} whether students have been segregated
from other general detenues ;

(d) whether student detenues are given
facilities to prosecute their studies and appear
in School and Univenity examinations ; and

(¢) if s0, the number of such student dete-
nues who sat for school and University exami-
nations this year 7

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY): (a) to (¢).
A matement is laid on the Table of the House.

_hds_emof lmnduﬂwdw-
timpunﬂiu HHMIW-
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incidence of murder, gun-anatching, attack an
‘educational institutions, University professors,
etc., it has been found necestary to detain
over 3,400 persons with a view to prevent
them from acting in a manner prejudicial to
the security of the statc or the mainienance
of public order and in accordance with the
provisions of the Weat Bengal Prevention of
of Violent Activites Act, 1970. Of these, 632
are students. Such of the students who had
asked for facilities to pursue their studies have
been given special accommodation for their
studies within the jails, whérever such accom-
modation could be made available. They have
not otherwise been segregated. Information
regarding facilities to appear in school and
university examinations as well as the number
of such student detenues who sat for school
or university cxaminations is being collected
and will be laid on the table of the House in
due course,

SHRI SAMAR GUHA : According to the
statement, 632 students are in detention. Tt is
assumed that over a thousand students are
being kept in jail as undertrial prisoners. Is
there any proposal to set up something like a
juvenile detention camp, a separate jail for
students, so they are not indoctrinated into
extremism by being huddled together with
seasoned extremists in jail ? During the
British days, student detenues were given cer-
tain allowance to prosecutc their studies. Do
Government contemplate giving any such
allowances for student detenues for the same
purpose ?

SHRI SIDDHARTHA SHANKAR RAY :
At the present moment, there are serious
accommodation difficulties in jails. Both the
suggestions of the hon, member are intorcsting
and Government, without making any commit-
ment, will look into these.

SHRI SAMAR GUHA: I  will make
another interesting suggestion, During the
British days, again, wheor we were detenues,
very frequently very diligent officers used to
visit us, interrogate us and have a political
discumions with us. At least 10 far as student
detenues . are concerned, will. Government
explore the possibility of opening » dialogues
- with these students who are only extremists by
‘gaing through Red books ; they have not cven
vead the communist Manifesto and do hot

mumum Wil this be dane f
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so that they do not become hardened by the
detention process and can be converted to the
democratic way of life ?

SHRI PILOO MODY : You will have a
captive audience,

SHRI SIDDHARTHA SHANKAR RAY :
There has been some discussion on this. I
shall be glad if the hon. member kindly con-
veys his views to me ; he can have a discussion
withi me. Something of this kind is in contems
plation, but I make no commitment,

SHRIMATI JYOTSNA CHANDA : Are
Government aware that when those political
detenues like Naxalites and CPI(M) men are
kept with other detenues, they train these
other detenues ?

SHRI SIDDHARTHA SHANKAR RAY:
The hon. lady member wants Government to
prevent others from leaming the CPI(M)
methods, If that is the question, I donot think
she really wants an answer,

Deposits Cornered by Non-Banking Com-
panies

*1339. SHRI M. KALYANASUNDARAM :
Will the Minister of FINANCE be pleased to
state ¢

(a) whether a recent Reserve Bank Survey
has revealed that the bulk of the deposits are
cornered by non-banking companies ;

(b) if s0, whether Government have found
out the reasons why bulk of the depmitsgo to
non-banking companies instead of to the
commercial banks ; and

(c) whether any special efforts are being
made by banks to attract deposits to them ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) No, Sir.

- (b) Does not arise.

{c) A statement is laid on the Tchnfthe
How.

Statement

Eﬂhmmdebyyuhﬁcmhnhﬂ to at=
mdapodumhh&yhdawedhhw '
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from rural arcas, banks have been ex.
tending their net-work rapidly in all
parts of the country, particularly in the
unbanked and rural areas.

(ii) The urgency of deposit mobilisation is
stressed by the Finance Minister at his
meetings with the Chiel Exccutives of
the public sector banks held from time
to time, Various aspects of the pro-
blem and measures which could be
taken to strengthen the deposit drive
were discussed at length at these meet-
ings, It was agreed that to achicve
significant results, active canvassing for
deposits and staff involvement were
ewsential. Besides, to suit the customers’
nceds, banking hours should be flexi-
ble, essential forms should be in regio-
nal languages and there should be spe-
cial schemes to encourage depositors
of varying means. Publicity should be
carried on more through local langua-
ges than through English language
newspapers. Following the main con-
clusions reached at the meeting, the
Reserve Bank issucd a circular letter to
the banks indicating the broad lines
along which action should be initiated
by banks to achieve a substantial im-
provement in deposit growth.

(ili) Banks arc continumly adapting their
procedures and practices to suit the
customers’ nceds, preferences and mo-
tivations.

(iv) Various deposit schemes have been evol-
ved to encourage small depositors, such
as Pigmy deposit Schemes, ‘Nithyanidhi’
ot Daily Deposit Scheme ; Kisan Depo-
sit Scheme, Retirement Plan Accounts,
Save for your Home, Progressive Bene-
ft Deposit Scheme, Recurring Deposit
Scheme, Housing Recurring Deposit
Scheme etc.

'(v) Banking hours are being suitably adjus.
ted. Mobile bank offices and satellite
offices are being operated in some arcas.

(vi) To assist the banksin these efforts; the
Reserve Bank has relaxed the restrice
tions on the payment orbmkeuseon
small deposits.

(vii) Jnsurance-linked Savings Account Sche.

.- mes have been introduced in some banks

I A o L e er
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providing an insurance cover on the
life of account-holder having a savings
bank account specially operated for the

SHRI M. KALYANASUNDARAM: I
concede both parts (a) and (b) contain some
frightening words for the Finance Minister.
But may T know whether he is aware that
nowsocalled finance corporations are coming
up to bring black money into legal deposits
with privatc companics ? May I know whe-
ther there is any proposal on the part of the
Government to control them ? That is what
is meant in this quulmn May I havcan
answer ?

SHRI YESHWANTRAO CHAVAN:
Well, about this problem, certainly it is a
question which needs very constant vigilance.
The Reserve Bank of India has isued cer-
tain instructions in 1957 to control this type of
activity. But even then, I do not think we
have yct been able to say that we have com-
pletely controlled it. At the present moment,
the Banking Commission is seized of the matter.
They have appointed a study group to go inte
the details of it. I think we will be able to
give the positive line afier the Banking
Commission report is received.

SHRI M. KALYANASUNDARAM : The
Minister said ‘No’ in answer to parts (a) and
{b) of the question. I want to know whether
he actually consulted the reports, even though
the Reserve Bank tries to undermine the
scriousness of this. Here is what the Reserye
Bank has to say :

“There was no important development
during the year in regard to the regulation
and control of deposits in the corporatc
non-banking sector. There has, however,
been some increase in recent years In the
number of shipments and latterly in the
number of “finance corporations” which
arc really partnership firms have been pro-
moted and they have alio been accepting
deposits from the public.” This is contal
ned in the Reserve Bank report. How is it
thnttthmerWahle tolign meh an

answer 7

SHRI muwmao GHAVAN:
Jmmwhu the statement says and the ques-

WO gyl T L i
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tions and amswers, Your question is “whether
a recent Reserve Baok Survey has revealed
that the bulk of the deposits are cornered by
non-banking companies.” 1 did not say that
the number is pot increasing for these things.
Please read the question that you have put
and the apswers I have given. Your ques
tion is a very specific, limited question$
thether the Reserve Bank Survey has revea-
led that the bulk of the deposits are cornered
by “non-banking companies.” My answer is,
*No, Sir.”

SHRI M. KALYANASUNDARAM ; Sir,
what does that word ‘No’ mean ? Whether
the Reserve Bank is not aware of it, or whether
there is no corncring of private deposits.

SHRI YESHWANTRAO CHAVAN: I
suid this number is increasing. Whether the
sbulk’ is there or not, my answer is no, .

Suggestion made by Indian Cotton Mills’
Federation Re : Credit Facilities

1341. SHRI N. K. SANGHI : Will the
Minister of FINANCE be plcased to state :

(a) whether the Indian Cotion Mills’
Federations has made specific suggestions to
Government in regard to better credit facilities
and more working capital to the textile mills ;
and

(b) if so, the scheme of financial assistance
drawn up by Government, if any, to help the
industry ?

THE MINISTRR OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
A statement is laid on the Table of the House.

Statemont

Indian Cotton Milly’ Federation in a memo-
randum sobmitted to the Finance Minister
of India on June 28, 1871, has pointed out
that the credit restrictions of Mills have led
to a reduction in availability of working capi-
tal and production of cloth sod yarn and are
detrimental to employment. The Federation
has pleaded for reduction in the margins for
advances against cotton manufactures, addi
on sdvances against cotton for mills and tra-
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ble by banks onecxport credit to 6% at the

maximum.

The imposition of higher margin of 40%
against cotton textiles is being applied ona
selective basis by banks, taking into account
the position of sick mills, financially weak units
and such other factors, There is no ceiling on
bank advances to mills against raw cotton and
cotton textiles and imported cotton is not sub-
ject to selective credit controls. The maxi-
mum rate of interest chargeable by banks on
export credit has been raised from 6% to 7%
consequent on the raising of the bank rate
from 5% to 6% in January, 1971, This was
done with a view to bringing about proper
alignment in the interest rate structure. Con-
sistent with the requirement of overall credit
policy, the Reserve Bank of India reviews
the position of credit facility from time to
time and makes suitable adjustments 50 as to
ensure that genuine requirements of the cotton
mills and the trade are met ensuringat the
same time that hoarding for speculative prace
tices are effectively kept in check.

Reserve Bank of India has already informed
the Federation that in case any difficulties are
experienced by individual mills they should be
brought to the notice of the Reserve Bank
giving details of each case.

SHRI N. K. SANGHI : Inregard to the
cotton textile mill industry, as the hon. Minis~
ter very well knows, more than Bl mills are
lying closed, and the latest one to close is the
Jupiter Mills in Bombay and Ahmedabad
throwing out about 10,000 workers, In the
light of this, I would like to know from the
hon. Minister whether in view of the fact that
the Cotton Mills" Fedreration has requested
that the margin should be reduced from 40
per cent to 20 per cent, and in that back.
ground, I would like to know whether he has
taken any positive decition in this matter,

SHRI YESHWANTRAO CHAVAN : We
certainly have a positive approach in this
matter. 1 have myself discussed this question
with the Reserve Bank Governor, and be
certainly has promised to look into, selectively,
the problems of the mills, But it is very
difficult to say that = general relaxation of
this margin should be made. But every case
will have to be looked into. I think they have
started giving some ‘relaxation in deserviog
capel. i A |
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SHRI N. K. SANGHI : I am so glad that
some relaxation will be given. I wish it is
given to all the industrics rather than to
individual cases, Any bow, I would like to
know from the hon, Minister whether the
statement of the Governor of Cujarat has
come to his notice, wherein he has said that
the textile industry is employing closure
tactics to force the Union Government to
Tiberalise the credit policy. It is avery serious
statement by the head of a State. May I know
what is the reaction of the Government to
this particular statement of the Governor of
Gujarat ?

SHRI YESHWANTRAO CHAVAN: 1
myself had discussions on this problem with the
Governor of Gujarat State, Naturally he was
concerned about it becaute Gujarat has the
largest proportion of the textile industry, and
¥ am in correspondence with him. I explained
to him the same thing which I explained to the
House.

SHRI SHIVAJI RAO S. DESHMUKH :
Is the Government aware that the majority of
the sick textile mills are specialists in becoming
sick because they siphon off funds both from
collections as well as the workers' provident

fund to the purchasing agencies and scliing
agencies and having exhausted all those

finances their attention is turned to public
finances ? Does the hon, Minister propose to
help this process ?

SHRI YESHWANTRAO CHAVAN : No,
Sir.

WRITTEN ANSWERS TO QUESTIONS

Regulation of Antiguities Trade through
Stase Trading Corporation

*1321. SHRY T. 8. LAKSHMANAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is a proposal to regulate
trade in antiquities through ‘the State Trading
Corporation ; and

{b) if 0, the main features thereof 7

."THE DEPUTY MINISTER IN m
WN!S’I'RY OF EDUCATION AND

,'t“l e 1..._{
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SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) and (b). There is at present
no specific proposal to regulate. trade in
antiquitics through the State Trading Corpora-
tion. However, the proposed ‘Antiguities and
Art Treasures’ Bill, 1971 which will bein-
troduced in the Parliament shortly provides
that with the commencement of the Act, the
Central Government or any authority or
agency authorized by the Central Government
in this behalf shall alone be entitled to export
antiquities.

Saggestions made by All.India Insurance
Employtes Association

¢1326. SHRI S. M. BANERJEE: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Leaders of the All-India
Insurance Employees Association met him in
June, 1971 and submitted a memorandum
giving their suggestions regarding the cfficient
runpning of the General Insurance afier
nationalisation ; and

(b) if so, the reaction of (Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir

{b) The suggestions made therein arc receiv-
ing attention of the Government.

Amount Advanced by S¢tate Bank of India
New Delhi to a Private Party

*1327. SHRI PILOO MODY : Will the
Minister of FINANCE be pleased to state :

(a) whether a branch of the State Bank of
India, New Delhi. recently advanced un-
mﬁm‘uuilyh-ﬁ__hﬂnhuqﬂt@t_p&ﬂy;_

(b) whether the State Bank has made any
investigation in this regard ; and

{c) Han,themhnfiawn&thu?

mmmmm (SHRI
'YESHWANTRAD CHAVAN) ¢ (s) No, Sir.

{b};u(c). Bouuuﬁe. '
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Smuggling of Gold into India

#1328, SHRI R. V. BADE: Will the
Minister of FINANCE be pleased to state :

. (») whether gold worth Rs. 100 crores is
smuggled into Xndia from foreign countries
every year ; and

(b) the steps Government have taken to
check it 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Sinceit is not possible to
make an cxact cstimate of the value of gold
that is smuggled into India every year it is not
possible to accept the figure indicated by the
Hon. Member as correct. However, the value
of gold seized as a result of antl-smuggling
measures during the last 5 years was as indi-
cated below :

Year Valus in Rs. Lakhs
(at international monetary
rate)
1966 195
1967 410
1968 333
1969 530
1970 428

(b) The Government havc taken wvarious
administrative, legislative and economic
moeasures to combat smuggling. Some of the
important measures taken by the Government
are as under: Systematic collection and
follow-up information, keeping a watchful eye
on the suspected smugglers, rummaging of
suspected vessels or aircraft, and checking of
vulnerable sectors along the coast and the land
fronticrs. Some senior officers of the rank of
Collectors of Customs, Additional Collectors
of Customs and Assistant Collector of Customs
bave been posted in vulnerable areas to look
after anti-smuggling work exclusively. Customs
Act, 1962 has been amended making additional
provisions to take special measures for the
purpose of checking illegal import and export
of certain commodities ‘and facilitating their
detention. The position is kept under constant
review. ' B

ladustrial Loans Advanced by Nalionalised

1332, SHRI D. K. PANDA: Wil the
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Minister of FINANCE be pleased to state :

{a) the total amount disbursed as industrial
loan by the Nationalised Banks in 1970-71 ;

(b) thc percentage of such lonnﬁ which
were below Rs, 1 lakh ; and

(c) what percentage has gone to industrial
houses belonging to Birlas ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c). It
is not possible to furnish data in the manner
asked for by the Hon'ble Mcmber as most of
the accounts of the borrowers would be running
accounts sanctioned in the form of cash
credits and overdrafts and the quantum of
amount disbursed will not be available.

Construction of Cochin Bypass

*1336. SHRI M. M. JOSEPH : Will the
Minister of SHIPPING AND 'I‘RA‘NSPORT
be pleased to state :

(a) whether the Kerala Government had
sent some land acquisition cstimatcs to the
Centre for sanction in regard to the construc-
tion of Cochin bypass and for the develop-
ment of Nationa! Highways in the State ; and

(b) whether the cstimates have been sanc-

tioned andif so, the amount sanctioned for
each scheme ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) 40 esti-
mates aggregating Rs, 445.24 lakhs for acquisi-
tion of land for improvement of National
Highways in Kcrala State were received from
the State Government. Estimates for acquisi-
tion of land for Cochin bypass on thc approved
alignment are awaited from them.

(b) 28 estimates ‘totalling Rs. 273.05 lakhs
for acquisition of land have been sanctioned
and the remaining I2 estimates aggregating

Rs. 172.19 lakhs ate under scrutiny.

MMuMM.M

*1338, SHRI BHOGENDRA jHA Wﬂl
the Minister of OOMPANY AF!'AIB.S be
plwadtomuda -

(n) mwm undauomr-
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deration certain proposals for amending the
Compaines Act, 1956 to regulate distribution
of audit amongst Chartered Accountants ; and

(b) if so, whether Government have consul-
ted the Instituted Accountants of India in

this regard ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY):
(a) Various suggestions designed to prevent
undue concentration of audit work of companies
in a few hands are under examination ; and

(b) The Institute has already given its
reactions generally to these suggestions.

Grounding of AVRO Planes

*1340. SHRIBISHWANATH JHUNJHUN-
WALA :
SHRI HARI KISHORE SINGH :

. Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state :

(a) whether more than half of the AVRO
planes with the Indian Airlincs have been
grounded ;

(b) if so, the total number thereof and the
reasons therefor ; and

{c) thesteps taken by Government to put
them back into operation ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). There are 14 HS 748 aircralt in the
fleet of Indian Airlines, During the period
1st April to 30th June, 1971, the effective ficet
of HS-748 was 12 because two aircraflt were
earmarked for evaluation tests with the Techni-
cal Committee appointed by Government to
study the performance of this aircraft. Eight
or nine serviceable HS-748s out of the effective
fleet of 12 were available for operation during
most of the above period.

Port Facilities for Berithing of Ships and
Tankers

%1342, SHRI D. D. DESAI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government are planning port |

facilities for berthing of ships and Tankers with

Y G AT sren e P
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gross deadweight of 300,000 Tons ?nd above ;
and

(b) whether Government have investigated
the pomibilities of dredging channel insoft
soil near the mouth of Narmada and if not,
the reasons therefor ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) t (a) Govern-
ment arc considering terminal facilities for
tankers of 200,000 to 300,000 DWT on the
north-west coast.

{b) The site of the terminal should be such
that, among other things, no capital or mainte-
nance dredging should be requived. There
should be no navigational hazards like reefs,
shoals, etc. in the approaches. As regards the
site near the mouth of the Narmada there is
likelihood of heavy siltation in the region.
There are mud bands and the depths have
changing. Therefore, the site has been consi-
dered suitable.

Language Laboratory Equipment received
by NNC.E.R.T.

%1343, SHRI SAT PAL KAPUR : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the National Council of Edu-
cational Research and Training had reccived
the Language Laboratory equipment worth
about Ry, 3 lakhs in the year 1963-64 under
the TCCU Programme ;

{b) the useto which the equipment was
put to ; and

(c) whether the Director, N.C.E.R. T.
and a Lecturer of the Council went to the
USSR in connection with the Language
Laboratories Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA): (a) The Natlonal Council of
Educational Research and Training received
Language Laboratory equipment worth US
$10,140 under the TCCU Programme and this
was installed in the National Institute of Educa-
tion Campus, New Delhi, in 1965,
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(b) Equipment has been used for training
technicians and officers to handle language
laboratories and aho for preparing materiaks
for teaching of languages. An experimental

study of the effectiveness of language laboratory '

in teaching English to various linguistic groups
in India was also conducted.

(c) No Sir. However, a Ministerial delega-
tion went to the USSR in 1969 in connection
with the Indo-Soviet Textbook Board meeting
and a Lecturer of the NCERT also attended
the mecting and participated in the discussions
relating to educational technology. The Lec-
tuger also assisted the Indian delegation in
discussions relating to the country’s require-
ments in the field of Language Laboratories,
among other matters.

Civil Aviation Training Centres in the
Country

*1344. SHR1 N. TOMBI SINGH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of Civil Aviation Training
Centres in the country and their locations ; and

(b) the pattern of scholarships to flight
trainces in the different States ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). A Statement giving the names
and locations of 25 subsidised flying clubs in
the country which offer facilities for flying
training is laid on the table of the House, The
clubs included in the Subsidy Schemc are
cligible to receive a fixed subsidy of Rs. 40,000/-
per annum and flying subvention at rates
prescribed from time to time. The scheme
does not provide for grant of any scholarships.

Statement

l. The Andhra Pradesh Flying Club,
Begumpet Aerodrome, Hyderabad.
2. The Asam Flying Club Lid,,

P. O. Silpukhri,
Gauhati (Assam).

3. The Bihar Flying Club Ltd.,
~ Patna (Bihar).
4. The Bombay Flying Club,
" Juby Airport, Bombay.5¢.
5. The Delbi Flying Club Ltd.,
Safdarjung airport,
New Delbi,
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6. Government Flying Training School,
Jakur Aerodrome,
Yelahanke Post, Bangalore.

7. The Gujarat Flying Club,
Harni Road, Baroda.

8, The Hind Flying Club Lid.,
2.A Jopling Road,
Lucknow,

9. Madhya Pradesh Flying Club Ltd.,
Civil Aerodrome, Indore.

10. The Kerala Flying Club Ltd.,
Civil Aerodrome, Trivandrum,

11. The Nagpur Flying Club Ltd.,
Sonecgaon Aerodrome, Nagpur.

12. The Madras Flying Club Ltd..
Madras Airport P.O.,
Madras-27.

13. Northern India Flying Club,
Jullundur Cantt.

14. Orissa Flying Club Ltd.,
Civil Aerodrome, Bhubaneswar,

15. Rajasthan Flying Club Ltd.,
Jaipur.

16. Coimbatore Flying Club Ltd.,
Civil Aerodrome Post,
Coimbatore-14.

17. Patiala Aviation Club,
Patiala.

18. Amritar Aviation Club,
Raja Sansi Acrodrome,
Amritsar,

19. Banasthali Vidyapith
Gliding and Flying Club,
Banasthali Vidyapith
(Rajasthan)

20, West Bengal Goverament Flying
Training Institute,
Behala, Calcutta-34,

21. Hissar Aviation Club,
Hissar,

22. Jamshedpur Cooperative
Flying Club Ltd.,
Dendli Road,

Sonari Aerodrome,
jnmhedpm—-mh_ar.

‘Karnal.

23, Karnal Aviation Glub,

38
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24, Eastern Madhya Pradesh
Fiyiag and Gliding Club, L.,
Raipur.

25. Ludhiana Aviation Club,
Ludhiana.
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inland Water Tramsport schemes for
Orisen

*1347. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether Government of lndin_ bhave
approved any inland water transport schemes
for Orissa for implementation during the
Fourth Plan ; and

(b) if so, the names of such schemes and
the money allocated for the same ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) ‘Yes,
Sir.

(b) The Goverpment of Orissa took up
construction of locks leading channcls and
operational quarters at Mundali Weir at an
cstimated cost of Rs. 1,36 crores for facilita-
ting navigation in the river Mabanadi and
incurred an expenditure of Rs. 86.13 lakhs
upto December, 1968. Subsequently the State
Government requested for the inclusion of the
scheme as a Generally sponsored scheme in the
Fourth Five-Year Plan (1969-74). The Governe
ment of India have sanctioned loan amistance
to the extent of Rs. 50.18 lakhs to the State
Government for completing the balance works,

Proposal to purchase DC-10 Lockheed 1071
sad Air Bus-300 by Indian Alrlines

*1348 SHRI GANGA REDDY: will
the Minister of TOURISM AND - GIVI

_I(;) whethet the Indian Alrlines W'm
purchase few DC 10, Lockheed, 1011 and Air

mm;m
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(b) If so, how many will be purchased and
what will be the financial involvement ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) Indian Airlines is making a study of its
ficet requirements during the current decade,
which is expected to be completed by the end
of the year, No conclsions have yet been
reached cither on the number or type of air-
craft that may be'required,

(b) Does not arise.

Visit to Japan of an expert team on cons-
truction of Second Bhipyard at Cochin

*1349. SHRI SHASHI BHUSHAN : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state whether an expert
team from India is likely to visit Japan in con-
nection with the construction of the second
shipyard at Cochin and if so, when ? '

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RA] BAHADUR) : Yes, Sir.
A tcam of officers is likely to visit Japan for
discussions in connection with the training of
personnel and consultancy for ship deésign and
building. The actual date of the visit will be
scttled after the nccessary preparatory action
is completed,

Loans to Kerala State for Education and
uplift of Scheduled Castes and Scheduled
Tribes

*1350. SHRIMATI BHARGAVI THAN.-
KAPPAN: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased
to state :

(a) the amount of loans advanced by the
Central Government to Kerala State for the
education and uplift of the Scheduled Castes
and Scheduled Tribes of the State during the
last two years ; and

(b) the amount of loans likely mh'eglm
to the State in this regard during the Fourth

- Plan period ?

. THE DEPUTY * MINISTER IN THE
MINISTRY OF EDUCATION AND

WELFARE (SHRI K. 8. RAMASWAMY) :
(3) ‘No amount of lean was provided under
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‘the Centrally Sponsored Programme. As
regards State Sector, the Government of Kerala
has a scheme ‘Interest free loans to Scheduled
Castes for construction of houses’ and they
have spent Rs. 0.725 lakhs in 1969-70 and Rs,
0:30 lakhs in 1970-71,

(b) Ras.2.10 lakhs have been provided in
the State Sector of the Backward Classea Plan
for the scheme of interest free loans to Schew
duled Castes for construction of houses,

Levy of Bank charges by Natiooalised
Banks

5721. SHRI JADEJA : Will the Minister
of FINANCE be pleased to state :

(a) whether there is no uniformity in the
levy of bank charges by the nationalised banks ;

(b) whether Government propose to intro-
duce a uniform rule for the nationalised banks

regarding levy of bank charges ; and
{c) if not, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQO CHAVAN) : (a) Charges
are fixed by individual Banks in the light of
their own expcrience of the cost of Service in-
volved. As such there is no uniformity and
the charges levied by nationalised banks vary
from bank to bank.

(b) and (c). The Banking Commission is
currently examining schedules of rates Jaid by
the banks on the various services offered by
them to members of the public. The matter
will be examined by the Reserve Bank of India
and Governmeat after the report of the Com-
mission is available,

Service charge on Loans

5722, SHRIJADEJA: Will the Minister
of FINANCE be pleased to state :

(a) whether service charge at the first rate
of 2%, on the total amount of consumer loan is
levied by nationalised banks ;

(b) whether it is under the consideration of
Government to discontinue this practice ; and

(c) if not, the reasons thereof ?
THE MINISTER OF FINANCE (SHRI

EET
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YESHWANTRAO CHAVAN): (a) No uni-
form rate for service charge on consumer loans
is levied by all the nationalised banks. How-
ever, six of the nationalised banks do not make
any service charge on these loans while the
charges made by three others range between
Rupee 1 and Rs. 100 depending upon the
amount of loan. Ont of the banks makes s
charge of 1% of the loan with a minimum of
Rs. 10. The remaining 4 Banks make a service
charge of 2%.

(b) and (c). The matter is under considera-
tion with the Banking Commission.

Reduction in import duty on Viscose
Staple Fibre

5723. SHRI G. VENKATASWAMY :
Will the Minister of FINANCE be pleased to
state : ’

(a) whether the Indian Cotton Mills Federa~
tion has urged Government to reduce imme-
diately the import duty on Viscose Staple fibre
from 100 per cent to 25 per cent in view of the
difficulties experiencrd by the industry ; and

{b) if 10, the reaction of Government there-
to? :

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : {a) Yes, Sir.

(b} Since this is a matter relating to Budget
Proposals, it is not pomsible to give any reaction
to such representation at this stage.

Financial Assistance to Vishwa Yuvak,
Bangalore

572¢. SHRI K. LAKKAPPA: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether any financial assistance has
been provided to Vishwa Yuvuk, Bangalore
during the lagt threc yean by the Cemtral
Goverament ;

(b) whether Government bave rectived
information about any irregularities committed
by the Vishwa Yuvuk, Bangalore in regard to
the utilisation of amistance ; and

{c) if so, the action wken by Government
in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K. 5. RAMASWAMY) :
{a) No, Sir.

(b) and (c). Do not arise,
Seisure of Gold in Mysore

5725, SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased to State :

(a) the quantity and value of foreign made
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gold seized in Mysore State during the last 3
years ;

(b) the number of persons arrested in each
case ; and

(c) what action taken by Government against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) 1 (a) The quantity and value of
gold oeizcd-in Mysore State during the last
three years is as follows :—

Value in Rupees
Year Quantity of gold in Gma. International monetary Indian Market price
rate
1968—69 70,530 5,95,265 8,05,664
1969—70 84,636 7,14,328 14,40,945
1970—71 227,530 19,20,353 40,78,363

{b) The numbr of persons arrested in each
case is as under :—

1968—69 :—In 5 caws no arrest was made.
In 36 cases, | person was arrested
in each case, and in 1 casc 2 per-
sons werc arrested.

1969—70 :—In 10 cases no arrest was made.
In 15 cases | person was arrested
in each case, and in 3 cases 2 per-
sons were arrested in each case.

1970—7! t—In 10 cases no arrest was made.
In 42 cases | person was arrested
in each casc and in 7 cases 2 per-
sons in each case were arrested.

(c) The information it being collected and
will be laid on the table of the Sabha.

Irregularities Committed by Officers of
. the Canara Bank

5726. SHRI K. MALLANNA: Will the
Minister of FINANCE be pleased to state ¢

(a) whether it has come to the notice of the
Government that a list of certain grave irre-
gularities committed by the top officers of the
Canara Bank has been submitted to the Custo-
dian of the Canara Bank recently ;

(b) if 0, the nature of such ifregularities ;

(c) whether any action has been taken
against the officers concerned and if not, the
reasons thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) to (c). An
officer of Canara Bank against whom discipli-
nary action had beeninitiated by the manage-
ment, has written to the Custodian of the bank,
making allegations against some senior officers
of the bank. These allegations which relate to
alleged irregularities and malpractices in Fore-
ign business, advances etc. and other miscellan-
cous matter, have been enquired into by the
bank. Appropriate action will be taken on
these allegations by the bank, in consultation
with the Central Vigilance Commission.

Radar facility at Palam Airport

5727. SHRI K. MALLANNA : Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to refer to the reply given
to Unstarred Question No, 8288 on the Ist

May, 1970 regarding Radar facility at Palam
Airport and state :

(a) whether the radar facility at Palam
Airport has since been made -mnma~" o

(b) dmt.thcmmthutfor md

(ﬂﬁtﬂm bywhldt mh fadlitywillbe
available ? -
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). The iostallation of the Airport
Surveillance Radar (ASR) and the Long Range
Air Route Surveillance Radar (ARSR) are
expected to be completed by September, 1971
and the end of December, 1971, respectively.

Grmd!.nnpd-- from Income-Tax

5728. SHRI AMBESH : Will the Minister
of FINANCE be pleased to state :

" (a) whether Dr. Bhagwan Das Memorial
Trust, 2F, Lajpat Nagar, New Delhi, has
been granted exemption from payment of
Income-tax ; and

(b) ifso, the grounds on which such exem-
ption haa been allowed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) and (b). The Income-tax
Officer held in 1959 that the conditions laid
down in section 15B (2) of the Income-tax Act
of 1922 were satisfied and, therefore, donations
to the Dr. Bhagwandas Memorial Trust were
cxempt ufs 15B (1). The question whether the
income of the said Trust continues to be exem-
pt in view of the changes in the law is being
examined afresh.

Payment of Taxes

5729. SHRI RAJDEO SINGH : Will the
Minister of FINANCE be pleased to state :

(a) whether over 50 per cent of the
29,10,341 assessces in the year 1969-70 had not
been made to pay their full taxes ; and

(b) if so, whether responsibility had been
fixed for non-collection of taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) A considerable amount of the
tax has to be paid and is paid by mast of the
amemecs as advance tax or by way of tax
deducted at source; substantial amounts
bave also to be paid by the assessees by way of
sclf-amessment as and when they file the returns
of income. But, some further tax becomes due
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after the asseasments are completed,  When the
assemability of such tax is not in dispute by
and large the amemsces pay up  the taxes
within the time provided in the law or within
such further time as may be allowed by the Ine
come-tax Officer. Itis not clear how the Hon’
ble Member makes an assertion that 50% of the
asscisccs have not been made to pay their full
taxes. Information from which this assertion
can be confirmed or demied is not readily
available, and the collection of such informa-
tion will involve considerable time and labour,
If, bowever, the Hon’ble Member desires to
have information about any particular assessees
the same would be furnished. :

(b) Does not arise,
Realisation of Arrears of Taxes

5730. SHRI RAJDEV SINGH : Will the
Minister of FINANCE be pleased to state :

(a} whether the effective arrears of tax
have increased from Rs., 244.62 crores on
March 31, 1966 to Rs. 591,18 crores on
March, 31, 1970 ;

(b) whether the total amount duc to pend-
ing disposal of appeals and stay given does
not rxceed Rs. 30 crores ; and

(¢} if so, what arc the other reasons for
non-realisation of taxes ?

THE MINISTER OF STATE IN THE
MINISTRY OFFINANCE (SHRI K. R. CA-
NESH) : (a) The amount of the effective arrears
as reported in the Report of the Comptroller
and Auditor General of India for the years
196%-70 was Rs. 244.67 crores as on 3L.3.
1966. This increased to Rs. 591.18 crores as
on 31.3.1970. The met arrcars a per depart-
mental method of working. however, were
Rs. 507.91 crores as on 31.3.1970 arrived at as
under :

(/a Crores of Rupees)
Gross demand outstanding 840.69
m ‘. ) I' m.
(i) Amounting pending

disposal of appeal. 59,39
(i) Amwouats for which

cxtension af time for

payment of tax has

Income<tax Officer

" or other Incometax . .

authorities o
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(Jn Crores of Rupees)

(iii) Demand covered by
. advance tax which
is awaiting adjust-

ments 91.48
(iv) Amount not fallen
due 158.14 332.78
Rs. 50791

(b) The total amount due pending disposal
of appeals wherein stay has been granted and
where the tax has been stayed by Appellate
Authorities/ High Courts/ Supreme Court ag
on 31st March, 1970, is Rs. 59.40 crores. The
Comptroller and Auditor General of India for
the year 1969-70 has, however, taken Rs. 29.70
crores being 50% of the actual amount of
5940 crores as on 31.3.1970 for which stay bas
been granted as ‘Reduction’ expected on
account of appeals.

(¢) The reasons are given below 3

(1) Amount pending scttlement of Double
Income-tax or other relief ;

(2) Amount due from persons who have
* left India for Pakistan ; )

(3) Amount due from persons who have
left India for other countries ;

(4) Amount due from companies in liquida-
tion}

'(5) Amount due under protective asscsse
meut, ie duplicate asscaments made
far safeguarding the revenue ;

(6) Amount pending disposal of scaling
down petitions. or write-off proposals ;

(7) Amount considered as not likely to
bc recovered ;

(8) Ammmt for whlch steps for recovery
are being taken as provided in the

Income-tax Act and for which there is
a certain amount of time lag.

hynutd\'uhﬁ'!‘u on Helrloom
Jewellery in Posséssion of Nawab
" of Rampur

5787, SHRI ZULFIQUAR ALI KHAN:
Will the. gmqfrmcs be pleascd to
mqa_ e . i

m*mmmmuw
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pays Wealth-tax on ‘the so-called Heirloom
Jewellery deposited with the State Bank of
India, New Delhi ;

(b) whether the late Nawab of Rampur
declared the said jewellery as Heirloom and
paid Wealth-tax on it ; and

(c) on what basis the present Nawab of
Rampur has been given exemption from pay-
ment of Wealth-tax on the same jewellery?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir. The wealth-tax
assensments of the present. Nawab are pending
from the assessment year 1962-63 onwards. He
has not shown the value of heirloom jewellery
in any of the returns filed by him in view of
the provisions contained in section 5 (1) (xiv)
of the Wealth-tax Act, 1957 which exempt
heirloom jewellery from awestsment under the
Wealth-tax Act.

{b) The late Nawab bad declared the 7
items in question as heirloom jewellery. In
his wealth-tax return, however, out of the said
jewellery, the late Nawab declared 4 necklaces
as taxable and claimed exemption under
clauses (viii) and (xiii) of subssection (1) of
section 5 of the Wealth-tax Act, 1957 in
respect of the ramaining items. This was
accepted by the Wealth-tax Officer. The late
Nawab paid wealth-tax accordingly,

(c) The exemption under the provision of
the first part of section 5 (1) (xiv) was given
as the Ministry of Home Affairs had recog-
nised the jewellery as dynastic heirlooms prior
to the commenceraent of the Wealth-tax Act,
1857,

Unit Trust Scheme

5732, SHRI DEVINDER  SINGH
GARCHA : Willthe Minister of FINANCE

be pleased 1o state :

(i) whathu Unit Trust fcheme has failed
to attract the business oommumty md zl-u:
agriculturiss ;

~ () ﬁm,dnmmtm pa:i:
(c} lhelteplﬂmwnt hmtlhnor

propose. to take to ‘siake ‘this schems more
P@ﬂ"miﬁanfMWP v
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- THE MINISTER  OF STATE IN THR
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). Yes, Sir. The
business community and agriculturists are not
among the important classes of savers who
have invested in the units of the U.T.I. The
main reasons for the businessmen’s apathy
towards the ‘Units’ is that they invest their
savings largely in their own businesses andjor
fin more lucrative channels like the sharesof
companies which offer prospects of capital
appreciation. The reasons for the agriculturists
being not attracted towards the ‘Units’ are
mainly twofold namely, (a) the sophisticated
pature of the ‘Units’ as a medium of invest-
maent which is not ordinarily understood by
the small agriculturists and (b) the well-to-do
sgriculturists who have substantial savings
invest them no agricultural inputs like fertili-
zers, high breed seeds, tractors etc. which are
of immediate benefit to them.

(c) The U.T.L is aware of the need to
popularise units among all the sections of the
society and evolves from time to time new
scheme to attract them. Recently the Unit
Trust of India has introduced Children's Gift
Plan. The U.T.I. has alsio stepped up its
publicity and sales promotion cfforts by
appointing a large number of agents. The
Trust has arrangements with the Post Offices
and the branches of banks for the sale of its
units and with the growing expansion of
branch net-work of banks in the hitherto
unbanked and under-banked areas it i@
expected that the sale of units will in-
crease in the backward and rural areas of the

country.
Valuables Belonging to Nawab of Rampur

5734, SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Question
No. 3702 on the 2nd July, 197] and state :

(a) whether Government bave received
any complaints es regards the under-valuation
of jewellery belonging to the Nawab and
Begum of Rampur ;.lﬂl

(b) if so, whether Government propose to
get it revalued ?

‘THE MINISTER OF STATE IN THE

MINISTRY OF FINANGE (SHRI K. R.
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GANESH) :  (a) The Government have
received certain complaints suggesting that the
jewellery has been undervalued. but no specific
material to establish the allegations has yet
been furnished.

(b) The matter is under consideration,

Valuables Belonging to the Nawab of
Rampur

5735. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be plcased to
refer to the reply given to Unstarred Question
No. 3679 on the 2nd July, 1971 regarding
valuables belonging the Nawab of Rampur snd
state whether Government propose to value
the so-called Heirloom Jewellery of the Nawab
of Rampur?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The jewellery being exempt
under the provisions of the first part of Section
5 (1) (xlv) the Wealth-tax Act, 1957 a valua-
tion is notmally not required. In view of
certain allcgations made about the substitution
of this Jewellery the matter, however, is under
consideration. '

Loans Disbursed by L.1C.

5736. SHRI ROBIN KAKOTI : Will the
Minister of FINANCE be pleased to state the
amount of loans disbursed (Statewisc) by the
Life Insurance Corporation of India from lst
April, 1968 to 31st March, 1971 to :

(i} Private Ltd. Companies,

(ii) Public Sector Industrics,

(iii) Co-operative Enterprises,

(iv) Construction of Houses and Hotels ;
and

(v) Municipal Corporations and such
other bodies for development works ?
THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI K. R.
GANESH) : A statement is attached.

(Pigures in lakhs of rupees)
() Private Led, Companies ... Nil
() Public Sector Todustis .+, Nl
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“(ill) Cowperatise Enterprises :

Name of State
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1968-69 1969-70 1970-71

Gujarat 577 3900 61.62
Maharathtra 18.15 58.73 B84.24
Myzore 20.00 20.00 60.00
Rajasthan — 35.00 2.50
Tamil Nadu 15.35 - —_
Uttar Pradesh —_— - 20.00
5427 1,52.73 2,28.36

(iv) Consiruction of Houses and Hotels®* :

(a) State Governments and Apex Co-
operative House Finance Societics—

- YESHWANTRAO CHAVAN):

Andhra Pradesh 1,00.00 1,20.00 1,20.00
Assam — 20.00 15.00
Bihar — 1,10.00 £0.00
Delhi 1,00.00 1,00.00 1,00.00
Goa —_— —_ 30.00
Gujarat 8,20.00 10,35.00 10,10.00
Haryana 40.00 50.00 50.00
Jammu &

Kashmir 20.00 50.00 30.00
Kcrala 65.00 75.00 75.00
Madhya Pradesh  10.00  55.00 55.00
Maharashtra 6,50.00 6,50.00 8,50.00
Mysore - 1,10.00 1,20.20 1,10.00
Orissa 1,20.00 1,10.00 1,10.00
Punjab 80.00 80.00 85.00
Rajasthan 60.00  80.00 80.00
Tamil Nadu 2,3%0.00 1,95.00 3,02.00
Uttar Pradeah 1,00.00 1,00.00 1,00.00
West Bengal 1,35.00 1,00.00 1,75.00

26,80.00 30,50.00 33,57.00

(b) Loans given to individuals or bodies under
OTH aad Morigage Schemes for consiruction of
Houses ;

6,36.0¢ 4,74.20 5,05.00

.(Sutewiu'ﬁguru are not recd;ly available)

(v) Municipal Cn,aonmu MW Com-~
mittess ole. : -
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Andhra Pradesh - 14.95
Gujarat 4042 2331 25.89
Haryana — 31.38 —
Kerala 52.00 —  2,53.40
Madbya Pradesh — - 1670
Maharashtra 85.82 65.70 1,62.29
Mysare 40.00 33.00 63.66
Orissa _ 54.10 —
Punjab 98.00 2.00 -
Rajasthan . 1,02.63 1,19.33 1,49.83
Tamil Nadu — 1,923 2,70.78
Uttar Pradesh -— - 1,65.76

4,18.87 5,23.23 11,21.26

Loans Disbursed by 1. F. C.

5737. SHRI ROBIN KAKOTI : Will
the Minister of FINANCE be pleased to state
how much loan was disbursed (State-wise) by
the Industrial Finance Corporation of India
from lat April 1968 to 31st March 1971 to the
following categories :

(i) Industrial projects :—
(a) Public industrial projects ;
(b) Co-aperative projects ; and
(c) Private Industrial Projects.

(ii) Agricultural projects—

(iii) House building,

(iv) Hotel building ; and

(v) Other projects ?

THE MINISTER OF FINANCE (SHRI

Information
is being collected and will be laid on the
Table of the House.

New Device Explored by Indian Institute
of Tropical Meteorology, Poona

5738. SHRI ° DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state 1

(a) whether a new device has been develop-
ed by the Indian Institute of Tropical Meteoros

logy, Poona, for exploring the upper atmosphere

inthurmgeql‘snhhnetruto?l) theun
and

*No lmuhwlnfnbmgrmufwmwimdm
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 {b) Hn,.thgme&dnu of the device and
whether it has been introduced ?

_ THE MINISTER OF TOURISM AND
CGIVIL AVIATION (DR. KARAN SINGH)1
(a) and (b). - Yes, Sir. The device, known as
a rocketsonde, will be carried in a rocket to
furnish information on temperature and wind
conditions in the altitude range of 30 to 70
kilometres. The device will be introduced
when a suitable carried rocket vehicle becomes
available at Thumba.

Study Conducted by Punjsb Agricultueal
University Regarding Credit for Small
. ' Artisans

5739, sH"RI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

() whether Punjab Agricultural University
has conducted a study receatly, at the instance
of the Banking Commission regarding credit
for small artisans in Punjab ; and

(b) if 30, its main findings ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) Yes, Sir.

(b) The survey forms part of a series of
surveys tonducted by the Banking Commission
and the size of the sample at each centre ix
quite small. The Banking Commission, is at
present engaged in studying the findings on an
All India basis, The report of the Banking
Commission is expected by the end of Decem-
ber, 1971.

" . Welfare Services for Children

5740. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased

to state 1

(a) whether there is & scheme under con-
sideration of Government to give priority to
the promotion of welfare services for children ;
nd .

(bj if 50, thc main features thereof ?

THE DEFU'I'Y MINISTER IN. THE
MINIKTRY OF  EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA.

SWAMY)': (a) No, Sir.- Al Social Welfure
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Schemes for Children :have beon ﬁmthe
Iugheu priority.

" (b) Question does not arise.

wwnw
" Shipyard

5741. SHRI DEVINDER
GARCHA :

SHRI SHASHI BHUSHAN :

SINGH

Will the Minister of SHIPPING AND
TRANSPORT be plcased to state :

() whether a team of Japanese experts
visited this country recently and had discus-
sions with him about “the construction pro-
gramme at the Cochin Shipyard ; and

(b) if s0, the outcome of the discussions ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR): (a) and
(b). A team of Japancse experts from M/s.
Mitsubishi Heavy Industries visited India
recently, and had discussions with the officials
of the Cochin Shipyard Project at Cochin and
the officials of the Government of India at
New Delhi. The team also made a courtesy
call on me. The discussions included review of
the progress achieved todate in the design and
construction works of the Shipyard, exchaage
of preliminary views on the programme for
MHTI's cooperation in training of'Dersonnei for
shipbuilding and in the building of the first
ship in the shipyard.

Valuables belonging to Begum of Rampar

5742. SHRI ZULFIQUAR ALI KHAN:
Will the Minister of FINANCE be pleated ©>
refer to the reply given to Unstarred Question
No. 4358 on the 9th July, 197! regarding
valuables belonging to the quum of Rampur

and state :

(3) how many miclu'or ﬂm-d‘_jew&ll&y
mmnﬁm&! and the value thermf- and

(b) whether these articles or picces of jewel-
lery are still in Government eumdy or thcr
haveheenrdemd? .

- 6y
L L

mmrsrmar smrn mm
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GANESH) t (a) No article or piece of jewel-
lery has been confiscated by the Government.

__(b) These itema of jewellery are sill de-
posited with » Bank at Bombay in the joint
names of the Begum of Rampur. and the
Income Tax Officer.

Dow:irnd‘ru-d of Tourlsm in ' the
Eastern Region

5743. SHRI ROBIN KAKOTI : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state s

(a) whether Directors of Tourism in the
Eastern Region met at Calcutta recently to
discuss the downward trend of Tourism in the
Eastern Region ; and

(b) if so, their findings about the causes of
this downward trend ?

THE MINISTER OF TQURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
{(a) Yes, Sir. The meeting of these Directors
took place in Calcutia on 2nd and 3rd July,
1971.

{b) ‘The causes for the dawnward trend
listed by these Directorsin the order of priority
are : '

1. Adverse publicity tarnishing the image
of Calcutta.

2. Psychological fear among potential
tourists duc' to the law and order situa-
“tion in Calcutta, which is the dispersal
point for the Eastern region.

3. The recent news of the spread of cholera
in _epi:_icmin form.
4. Development of tourimi in Nepal with
+ direct flights from' Bangkok and Dacea
© adversely affecting the traffic to Eastern
5. Restrictive entry permits.
6. Communieations bottleadok.
7. Laeck ol'ukqual.e pubhcityfor phm of
. im-m in th: En’m-u :q:ion _
: -"&;m of heul Mm ua
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" Assistance for Flood affected people of

Lakhimpur District of Assam

" %744, SHRY ROBIN KAKOTT: Will the
Minister of FINANCE be pleased to state ;-

() whether any amount has been sanction- -
ed. or proposed to be sanctioned for flood
affected people of Lakhimpur District, Assam
which was badly affected by the recent floods ;.
and

(b) if s0, the amount thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). No request for
Central assistance towards flood relief expendi-
turc in Assam has s0 far been received from
the State Govcmment '

Schemes for Develop-ut of Tourist
Centres in Assam

5745. SHRI ROBIN KAKOTI: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Assam Government submitted
any schemes for development of Tourist Ceni»

tres in Assam during the period from 1968 to
1971 ;

(b) if 50, thé amount sanctioned year-wise ;

- and

(c) the amount spent by the Assam Govern-
ment out of the éanctioned amount ?

| THE MINIS‘I‘ER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(8) Yes, Sir. The Government of Assam
asked for construction of 3 tourist bungalows
in the Central Sector, onc'each at Kaziranga,
Gauhati and Manas. Recently, however, the
State Government have mentioned a number
of schemes costing Rs. 78 lakhs,

" (b) The Cenitral ' Government sanciionéd a
scheme for the clectrification of Kaziranga

.Wild Life Sanctuary which was completed in

1968-69 at a cost of Rs, 70,335, " It is proposed
to take up the foilowing nchcmu in lhc Founh

l’hnperiod
L (.amtmeuon ofntou:ilt huwuu
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(c) The Fourth Plan allocation in tha
State Sector for tourism schemes is Rs. 34
lakhs, = Statement of budgeted outlay and

JULY 23, 1911

expenditure is as follows :
Year Budgeted Expenditure
Outlay
1968-69 Rs. 4,35,000  Rs. 2,78,907
1969-70 Rs. 8,11,537  Ras. 5,14,798
1970-71  Rs. 8,32,310  Rs. 5,26,092
shofire fewrs & fag fafw
5746, ot gew W w@EW @ AT
e &t g 79 f g FG e

(%) = Wiy aforsy ot oW
Yew HIWA F FGR ¥ ¥ AW
fear & 5 dxaerd somt & aafrs
fawr & foq afas fada ggoar 3
¥ Frer srearalt #Y afes w1 firge
g ; AR

(@) afx g, @ IR FT @KW
s sfafsar g ?

fewr R (! gqWERrOw wg™) -
(%) e (=) < oft, Y\ farefra wearait
F 9 I/ NG X qHA I9Aw § fw
folt a9 ¥ stnfrs wirssenl ¥ faeha
gzt & fag owrwr wi & fag
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Teams for Intermational Athletic Meets

5747. SHRI RAMACHANDRAN KADA-
NNAPPALLI : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased
to state :

(n) whether the Amateur Athletic Federas
tion of India had decided to send teams for
four international athletic meets durlng the
current year ;

{b) if 0, when and to which eountries ;

Witten Ansvers 80 .

. {c) whar asistance is to be provided by the
Central Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELPARE (SHRI K.S. RAMA.
SWAMY) : (a) and (b). The Amatcur Athle-
tic Federation of India has decided to send
team for participation in the following events ;

(i) Iran Track and Field Tournament at
Tehran from 26th July to st August.
1971 ;

(ii) Malaysian Championships at Kuala
Trengganu from 5th to 8th August,
1971 ;

(iii) Open Championships at Singapore
from 13 to 15th August, 1971 ; and

(iv) Bavarian Athletic Test Competitions
in West Germany from 3rd to 12th
September, 1971,

{c) No financial assistance has been given
to the teams at (i), (ii) and (iii) above. The
case of the team at (iv) is under consideration.

Institute of Physics in Bhubaneswar

5748. SHRIP. K. DEO:
SHRI ARJUN SETHI »

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 10 sate :

(a)} whether the University Grants Commis-
sion recommended the location of an  Institute
of physics at Bhubanctwar and if so, Govern-
ment's reaction thereto ; and

(b) when the Institute is
functioning ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA) 1 (a) and (b). The proposal
of the Government of Orisa for atarting an
Inatitute of Physics at Bhubsneswar was consi-
dered by the Univenity Grants Commission in
its meeting held in September 1970, The
Commission recognised the necd and impor-
tance to strengthen teaching and research in
Physis, and desired that the matter msy be

likely to start

~ examined by an expert Comsruittes is comsulta-
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tion with the Utkal University and the State

Government, The expert Committee has heen

appointed and the programme of visit of the

Committee to Bhubaneswar is being finalized

in consultation with the State Gmcmmept‘

et & ww & g oretapw det
gra et i deen
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oA X o & faed awew Frgior A
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Smuggling through Goa

5750, SHRI ERASMO DE SEQUEIRA :
Will the Minister of FINANCE be pleased to
state:

(a) whether Government are aware of news-

paper reports alleging large scale smuggling
through Goa ;

(b) whether any enquiries have been cone
ducted ; and

(c) if 30, with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). The Government have
not come acrods any ncwapaper rcports allege
ing large scale smuggling through Goa.

Government have been taking  various
measures to prevent smuggling of goods iato
and out of the country and as a result of the
measures taken the valuc of goods scized by
the Cwtoms authoritics in Goa during the
last three years was as indicated below :

Year Value of goods seized
(in Rs. lakhs)

1968 234

1969 17.9

1970 18.2

Earning Foreign Exchange by Himualayan
Mountaineering Institute, Manali

5751. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state whe»
ther Himzlayan Mountaineering Institute,
Manali has started carning foreign exchaage ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA.
SWAMY) : Yes, Sir. The Institute has earne
¢d some small foreign exchange this year by
conducting foreign tourists on trekking and
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Propossls of All Iadia Manufacturers
Organisation for Continustion of Develop-
' ment Rebate for Industries '

5752, SHRI P. GANGADESB :
SHRI 8. M, KRISHNA :

~ Will the Minister of FINANCE be pleased
. to state :

(a)'whdhcr the Al India Manufacturers'
Organisation has urged the centre to continue
the development rebate for setting up new
industries beyond May, 1974 ;

(b) whether the Working Committee of the
All India Manufacturers, organisation stated
that development rebate was available in many
countries for modernisation expyansion and for
giving relief to industries ; and

(c) if s0, whether Government have examin-
ed the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). Yes, Sir.

Indusiriat Licence for Manufacture of
: Tractors

5753. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased to state :

(a) whether some new Indian parties too
have been granted Letters of Industrial Licen-
cea to take up the manufacture of tractors in
India in collaboration with companies in

. America, Western Europe and Japan and have
been allowed to quote against the World Bank

Tender ;

(b) if so, the reasons why these parties have
not been allowed to quote for 50 per cent im-
porttcl contents as they have been licensed to
start mmufacturc of tractors with 50 percent

indigenous contents ; audl
) (c) the reasons why the World Bank Loan

should be utilised for 100 per cent fully buile
up tractors instead of 50 pet ceat imported

components and utitizing the balance 50 per

cent indigenous components thereby providing
work for our unﬂnptuyed engmem ? '

“THE MINISTER OF FINANCE (smu'-

YESHWANTRAO CHAVAN):

{a)-In" age

R L e ees Ul e e
4
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cordance with the - arrangements for the pro-
curement of tractors for agricultural credit
projects assisted by the International Develops
ment Association; an affiliate of the World
Bank quotations are obtained from suppliers
in World Bank member countries and Swit-
zerland who have esablished tractor manu-
facturing facilities in India or have obtained
necessary approvals of the Government of
India for the manufacture of tractorsin
India. o

L]

(b) and (c). In order to maximise indige-
nous production, manufacturers arc alrcady
being given the facility of importing tractor
packs in semi-knocked-down or partially knocked
down condition to enable full utilisation of
their surplus manufacturing and assembling
capacity in addition to their regular produc-
tion of tractors with maximum indigenous
content. As, even with this facility, indigenous
production has been found to be inadequate
to meet demand, it has been necessary to
arrange for import of tractors under IDA as-
sistance and from other sources,

Clasa IV Employees workiag at the Cooch
Behar Aiﬂhn_

575¢. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVII.
AVIATION be pleased to state ;

(a) whether the Class 1V employees work-
ing at the Cooch-Behar Airport arce all casual
labourers and a representation for their inclu-
gion in the Corporation a3 a permanent staff
is long peading ;

{b) the member of such casusl employees
at the Cooch-Bebar Airport ;

{c) whether the Ministry has decided to
take them permanently in the regular csta-
blishment . and if not, the reasons therefor ;
and ’

'(d) whether the casual ixbourers working
at Gooch-!ehu are given lmmrmo!'pay
than approved by thcﬂurpomﬁmmdafw.

' tﬁ: rmomthmfor?

m umm'rm Q!' mvmsu &

 GIVIL AVIATION ; (DR. KaRAN $iNGH)

(v) Yeu, 8ir, © 0



.- {b) Porters
- Swecpers 2
Peon

Night Guard 1

(¢) Air Services operate to Cooch-Behar on
three days m week. The casual employees are
required to attend the arrival and departure
of the aircrafi on a part-time basis, There is
no full time requirement for the staff even on
days when the flights operate. Indian Air-
lines do not therefore intend to take the ahove
staff on their regular cstablishment,

(d) No, Sir.

Recruitment of Junior Trafic Assistants
in Indian Alrlines

5755. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

(a) whether a second interview was held in
1970 for applicants belonging to Scheduled
Castes and scheduled Tribes in the Indian
Airlines for the post of Junior Traffic assistants
advertised in 1969, in the Eastern sector
headquartersat Calcutta and whether any pane)
has been formed for recruitment after final
sclection has been made ;

(b) if so, the names of the Scheduled Cas-
tes and Scheduled Tribes applicants whose
names have been empanelled for such posts ;

{c) how soon the persons in the panclled
list will be recruited to fill the quota required
for Scheduled Castes and Scheduled Tribes ;

and

(d) the reasons for the delay in recruit-
ment ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

{b) Twentysix Scheduled Caste and one
Scheduled Tribe candidates were empanelied.
Out of these, twenty Scheduled Caste and the
Scheduled Tribe candidates have been appoine
ted. Three. Scheduled Caste candidates who

were offered appointments did not join, Three

other: Schadulsd Caste candidates. are in the
panel which:is valid up to February, 1972,
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(e) All vacancies reserved for Scheduled
Caste candidates have been filled up. There
are seven reserved vacancies for Scheduled
Tribes, Indian Airlines have already initiated
action to recruit Scheduled Tribe candidates.

(d) Selections are made after a written
test and interview of the candidates who are
successful in the written test. There is genc-
rally a time lag as the answer books of the
candidates have to be scrutinized, On this
occasion there was further delay due to the
efforts made to empanel several Scheduled
Castc candidates by having more than one
interview after reducing the criteria for selec-
tton.

Excise Duty on Opium and Narcotics

5756. SHRI MOHINDER SINGH GILL :

Will the Minister of FINANCE be pleased to
atate ;

(a) the total amount of revenue earned by
the Central Government from the excise duty
bid money on contracts on Opium and other
narcotics (yecar-wise) during the Jast three
years;

{b) the approximate number of addicts to
such drugs in the country ;

(c) the measures taken by the Central
Government to rehabilitate the addicts of
narcotics ; and '

(d) whether Government propost to remove
the ban on their use, and if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH): (a) The Central Government
is concerned with cultivation, manufacture
and sale for export, of opium. The State
Governments derive revenue by way of excise
duty on opium and other narcotics, The
requisite information is being collected and
wil!behidonthz"ﬁb!enfthc&bhn. - :

(b) and (c) The information is bungeol-
lected and will be laid on the Table of the
ey . e e Table of

. {d) There is no such. proposal under the
Wmoﬁhﬂmdm
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Racket of Change Dealers in Bombay

| 5757. SHRI K. BALATHAND-
AYUTHAM :
SHRI SAMINATHAN ;

Will the Minister of FINANCE be

pleased to state :

{a) whether Government are aware of the
existence of a racket of change dealers who
corner the change supplied by Reserve Bank
of India, Bombay, witha view to rigging up
the market rate for its supply against currency
notes ; and

(b) if so, the action taken to put a stop to
this racket ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). During the three
months commencing February 1971, when
the Reserve Bank made issues of small coins
across the counters at their office at Bombay
at Rs. 350 per person, they did find that
almost the same persons appeared daily at the
exchange counters to obtain supplies of small
coing, and also that they were trying to get as
much change as possible by rcpeatedly stand-
ing in the queures at different coin windows.
There was ground for suspicion that some
people were making a business out of the
supplics made by the Reserve Bank, For this
reason as well as others conmected with the
need for merting the requirements of up-
country small coin depots, the Reserve Bank
has reduced the issues to Rs. 52,50 per person
at the counters,

Delay in Completion of Wangoo aund
Sugura Bridges

5758. SHRI N. TOMBI SINGH : Wil
the Minister of SHIPPING AND TRANS-
PORT be pleased to state @

(a) whether prolonged dclay in the come
pPiction of Wangoo and Sugura Bridges on
the Manipur river is causing great incone
venience to the general public ;

" (b) ifso, the steps taken to quicken the
completions of the above meationed bridges ;
and

{c) the causcs that led to the delay in the
completion of the two bridges ?

ABRES L e
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THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-.
PORT (SHRI RAj BAHADUR) : (a). Yes,
Sir. :

(b) and (c). The delay in completion of
Wangoo and Sugury Bridges in Manipur is
due to the fact that the contractors for these
two bridges have gone for arbitration with the
work left incomplete,. The contracts of these
two bridges have been rescinded and fresh
tenders for balance work are being invited by
the Mauipur Government,

Bridge on Nambnl River

5739. SHRI N. TOMBI SINGH : Wilt
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the absence of a motorable
bridge on Nambul river between Khwairam.
band Bazar and Naoremthong has caused
great inconvenience to the people on both
sides of the river ;

(bt if s0, whether a proposal has been sent
to the Centre for the construction of the
bridge ; and

{c) il 50, when the construction will start ?

TEE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ] BAHADUR) : (a) to (c).
No, Sir, Thee exist two motorable bridges over
Nambul river (i) at Khwairamband Bazar, and
(ii) at Naoremthong, within a distance of about
one mile. Besides, there are two suspension
bridges for pedestrians over Nawbul rives
between Khwairamband Bazar and Naorem-
thong Bridge, No proposal bas been sent to
Government of India for construction of the
bridge.

Coastruction of Thumbuthoug Bridge in
Masipur .
5760. SHRI N, TOMBI SINGH : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state : A

(a) whether the Government of Mavipur

-is considering the coostruction of Thum-

buthong bridge at u new. site in view of the
damage donc o the: preseut bridge by the



69 Written Answers

sinking right hand bank of the Imphal river;
and

(b} .if s0, when the construction will start
on the site selected ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and
{b)., There is no proposal at present under
consideration of the Manipur Government for
the construction of Thumbuthong bridge at a
new site. The abutment and the first two
piers of the present bridge had tilted affecting
the first three spans from the right bank. The
nature of the repairs to be done is under
cxamination by the Government of Manipur.
However, the bridge is being used by motor
vehicles and there is no disruption to traffic,
nor any inconvenience is being caused to the
public at present.
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5763. SHRI RAMACHANDRAN
KADANNAPPALLI 1
SHRI C. K. CHANDRAPPAN :

Will the Minister of FINANCE be pleased
to state ;

(a) whether Government have decided 1o
send apy deputation of LA.S. Officers to
United States for training under USAID
Programme ; and

(b) ifso, the main features of the Scheme 7

THE MINISTER OF FINANCE (SHRI -
YESHWANTRAO CHAVAN) 1 (2) and (b).
There is no particular scheme to depute

LASS. officers as such for training under the
USAID Programme.

Individual officers from different Ministries
and States, including officers from the 1LAS,
coutinue (o be sent fur training under the
USAID Programme, according to the require.

ments of different Ministzies or States,

5764. DR. RANEN SEN : Will  the
Minister ofFINANCEbepteued' to state the
oames of the persons who constitute the
Managing Board of the Industrial Recomstruc.
tion Carporation of India 7.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The follow-
ing perions constitute the firn Board of
Directors of the Industrisl Reconstruction
Corporation of India ;

(1) EhtiB.B.Uhodl. o .
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(2) Shri V. V. Chari,
Deputy Governar, _
Reserve Bank of India.

(8) Shri H. T. Parekh,
Deputy Chairman and Managing
Director of Industrial Credit and
Investment Corporation of India Ltd.

(4) Bhri C. D. Khanna,
Chairman, Industrial Finange Corpora-
tion of India.

(5) Shri R. B. Shah,
Custodian, United Commercial Bank.

(6) Shri B. K. Dutt,
Custodian, United Bank of India.

(7) Shri Abhijit Sen, Director,
Scn-Raleigh Led.

(8) Shri S. N. Hada, Director,
New Swadeshi Mills of Ahmedabad
Lid.

(9) Shri C. T. Das, Managing Director,
Industrial Reconstruction Corporation
of India.
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World Bank Report on Shortfall in Achiev-
ing Food Target by the end of Fourth
. Plaa

- 5767. SHRI A. N. CHAWLA :
SHRI C. JANARDHANAN :
SHRI DEVINDER  SINGH
GARCHA :

Will the Minister of FINANGE be plealed
to state 1
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" (b) the reaction of Government thereto ;

" (c) the main points expressed by the World
Bank in support of their doubt ; and

(d) the steps” Govermment  have taken in
removing those doubts ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN): (a) to (d).
Some World Bank ufficials have expressed the
view that the Fourth Plan target of foodgrain
production may not be reached mainly on
account of slower growth of rice output and
fertilizer consumption.

Measures are being taken to achieve an
carly break-through ia rice production and
also to step up the consumption of fertilizer.

Government hope that with these efforts and
with weather conditions being satisfactory, the
Fourth Plan target will be achieved.
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Juvenllie Offenders

5769. SHRISHYAMNANDAN MISHRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be picased to state :

(a) the number of juvenile offenders during
1968-70 ; and

(b) whether 1971 is to be observed as the
probation year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA.
SWAMY): (a) As reported in: ‘Crime in
India', published by the Ministry of Home
Affairs; a total number of 73,314 Juvenile
offenders were arrested in 1968, The figures
for the years 1969 snd IB‘J’O are not yet
available, :

() Yp;:_su_r;'_ |
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“Smuggling of Foreign Goods into India”

5771, SHRI R. 8. PANDEY : Will the
Minister of FINANCE be pleased to state :

(a) whether dislocation in India’s trade with

Pakistan has resulted in the inflow and un-
sutborised import of fnmcngooduw the

lndohkhuaborder ‘and ;.
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(b) the steps Government have taken to

check  unauthorised import of foreign goods
into the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No, Sir.

(b} Measures taken by the Government to
combat smuggling are as follows :—

Systematic collection and follow-up of infor-
mation, keeping a watchful eye on the suspected
smugglers, rummaging of suspectcd vessels or
aircraft and patrolling of vulnerable sectors
along the coast and the land frontiers, Somc
senior officers of the rank of Collectors of
Customs, Additional Collectors of Customns and
Assistant Collectors of Customs have been
posted in wvulnerable areas to look after anti-
smuggling work exclusively.

Opening of new preventive posts at strategic
pointa on the borders, arranging of frequent
meetings between Customs, Central Excisc,
Police and Border Security Force for mutual
exchange of information and taking effective
steps for prevention of smuggling.

Ensuring of co-ordination between Border
Security Force, Police and Customs/Central
Excisc by arranging high level meetings of
senior officers of the various departments from
time to time.

The position is also reviewed frequently in
the light of the informalion collected for
suitable action.

Educational Facilities and Reservation in
Government Service for Scheduled Caste
Converts to Buddhiam

5772. SHRI C. P. SHAILANI : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ¢ _

(a) whether the decision to give educational
facilitics and reservation in Government ser.
vices to the Scheduled Caste converts to

Buddhhmhnbceutlkmbythccemrﬂ
Government ; and

(b) ifso, whethcr it has been lmplcmenwd ?

THE DEPUTY MINISTER. IN THE
MINISTRY  OF  EDUCATION .AND



79 Written Answers

SOCIAL WELFARE (SHRI K. S. RAMA-

SWAMY) : (a) and (b). The matter is under

consideration.

T wordrere o w gfear e adwow
5773. st werm srame g ;o
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s B glear w77 gru sdwT woE
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Damage to Air India’s Boeing 707 Bouad

for Singapore
5774. SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state :

{a) whether any enquiry was held in the
damage of India’s Boeing 707 bound for
Singapore at Meenambakkam Airport on the
26th June, 1971 ; and

(b) if so, the result thereof

THE MINISTEK OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
and {b). The matter is under investigation.

Progress npﬂlh‘ 11-Crove Plam for
Exteasion Work at International Airports

5775. SHRI NIHAR LASKAR :
SHRI 8. M, KRISHNA:
Will the Minister of TOURISM AND
'GIVIL AVIATION be pleased to state the
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progress made 30 far in regued to the Rupees
Ll-crore plan for strengthening and extending
runways, taxi-ways and other allied worksat
the International Airports ?

THE MINISTER OF TQURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
An expenditure of Rs, 10,68 crores has 10 far
been sanctioned for the development of run-
ways, taxi-ways and aprons at the four
international airports. The progress is indicated
below : ‘

Delhi : Construction of night parking apron
and strengthening of the central taxi-track has
been completed,

Bombgy : Strengthening of the main run-
way has been completed. Widening and
strengthening of all connecting taxi-tracks is
well in progress. Work on providing more
apron space has also been completed.

Modras: The work of strengthening the
main runway has heen taken up. Widening of
the taxi-track will commence shortly.

Calcutia: Work on the extension of the
runway has commenced. Strengthening of
the runway and construction of connecting
taxi-tracks will be taken up shortly.

Security of Installations at Palam Airport

5776, SHRI NIHAR LASKAR :
SHRI S, M. KRISHNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Union Government bhave deci-
ded to entrust the task of ensuring security of

installations at the Palam Airport to the Cent-

ral Industrial Security Force ;

(b) if »o, the reasons for the same ; and

(¢) whetber it is proposed to wvcr all other
airports urider the same acheme? '

'I"HE MINISTER OF 'I‘D‘URTSM AND
C‘.!V!L AVIATION (DR. KARAN SINGH) :
{a) A proposal _in_ this respect t_-b_eing procer-
“‘ + "

‘{b) l!naemhlmminiﬁﬁum ‘stand-
ard of security at ous lirpna'h pirticalarly in
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view of the danger of hijacking and unlawful
interference with civil aviation. The existing
chowkidari arrangements are inadequate for
p'rennt day requirements.

(c) It is propased to cover the other inter-
national airports under a phased programme.

Seizure of smuggled Gold in Madurai

57/7. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the Minister of FINANCE be pleased
1o state 3

(a) whether gold bars valued at Rs. 3 lakhs
with foreign markings were seized by the
officials of the Central Excise Department in
different raids conducted in Madurai city on
the 27th June, 1971 ;

(b) if so, whether in May, 1971 smuggled
goods worth Rs. 7.41 lakhs were also siezed by
the Madras Central Excise Coliectorate ;

(c) whether smuggling of gold and other
goods is continuing inspite of strong measures
taken by Government ; and

(d) if so, what further measures are pro-
posed to be taken to stop smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) On 26th June, 1971 gold
bars with foreign markings valued about Rs.
2.5 lakhs at Indian market rate were seized
in two raids conducted in Madurai City by
the Central Excise Officers, Madurai.

(b) Yes, Sir.

(c) Sumggling is continuing in spite of
anti-amuggling measures taken by Govern-

(d) Measurcs taken by the Government to
combat smuggling are as follows :—

Systematic collection and follow-up of in-
fbrmtinn.hepin;’awnc&fnlmm the sus-
pected amugglers, rummaging of suspocied
vemels or aircrafts, patrolling efwlamhle
uumdon‘thecommd at the :
and posting of highpawered officers 0, devote
mwwmmm
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Strengthening of staff and acquiring of sea
crafts and other anti-smuggling equipment
ate inler-alia some of the further measures
under consideration.

Seizure of Animal Skins at Palam Alrport

5778. SHRI NIHAR LASKAR :
SHRI P. GANGADEB :

Will the Minister of FINANCE be pleased
to state :

(a) whether the Customs authorities recent-
ly seized leopard skins and 150 lamb skins
valued at Rs, 2 lakhs at Palam Airport, New
Delhi ;

(b) whether these skins were to be Aown
to London ; '

(c) whether it is for the first time that such
a big haul of animal skins has been made at
the Airport ;

(d) the number of persons arrested in this
connection ; and

(¢) whether the matter has been investigated
and if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a)On Ist June, 1971, 115 Leopard
skins and 150 Karakul skins worth about Ra,
1.5 lakhs were seized at Palam Airport.

(b) The packages containing these skins
were labelled for London.
(c) Yes, Sir,

(d) and (e). The matter is under investiga-
tion and no arrest has 80 far been made.

sty fewn & frdd gficamn e wewre
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Unearthing of Biack Money Question

5780. SHRI S. M. BANERJEE : Will the
Minister of FINANCE be pleased to state :

(a) what further steps have been taken
to unearth black money in the country ;

(b) the total amount recovered during the
year 1969 and 1970 ; and

(c) how these figures compare with those of
1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) The steps undertaken by the
Government or proposed to be undertaken to
uncarth black money have already been pla-
ced on the table of the Sabha on 4.6.1971 in
reply to Lok Sabha Starred Question No. 272.
The Question of tax evasion fs constantly
engaging the attention of the Government
and further steps to unearth black money
would be taken on receipt of the final report
of the Dicect Taxes Enquiry Committee,

(b) During the financial years 1969-70 and
1970.71, 17¢ and 195 searches were unders
taken to uncarth black money. As a result
of these scarches, unaccounted amsets of the
value of Rs. 95 lakhs in the financial year
1969-70 and Rs. 1.2 crores in :heﬁnnnml
'(enl.' 1970.71 were seized.
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(c) During the financial year 1968-69, 81
searches were undertaken to unearth black
money and unaccounted assets of Rs. 59 lakhs
were seized.

Proposal to set up a Tourist Centre at

Thiramullavaram  District, . Quilon
(Karela)
5781. SHRI A.K. GOPALAN: Will the

Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government have any proposal
to set up a Tourist Centre at Thirumullavaram,
Quilon District, Kerala and if so, the main
features thereof ;

(b) whether the State Government of Kerala
has submitted any proposal in this regard ;
and

(c) if 5o, the reaction of the Central Govern-
ment thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) to (c). No Sir, but a provision of Rs. 3.75
lakhs has been madc under the State Plan o
develop Thirumullavaram during the Fourth
Plan period. It is proposed to develop bathing
facilities at Thirumullavaram by improving
the beach and providiog some changing rooms
and a restaurant,

Old Age Pension

5762. DR. MELKOTE : Will the Minister
of EDUCATION AND SOCIAL WELFAREL
be pleased to state :

(a) whether some States/Union Territorics
have enacted legislation for payment of old
age pension ;

(b) ifso, the names of the States-Union
Territories, the amounts paid by them as old
age pension, the number of beneficiaries and
the conditions qualifying for such aid State-
wise ; and

(c) the contribution of the Centre towards
this scheme if any ?

THE DEPUTY MINIS‘I'ER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : (a) to (c). The informhtion Is be-
ing collected and will belaid on the: '!'ablc of
the!!m. :
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Coostruction of By paswses in Kerala

5786. SHRI C. K. CHANDRAPPAN :
SHRI M. M. JOSEPH :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state ¢

(a) whether the construction of some by-
pames in Kerala State under the Fourth Plan
programme had been approved ;

(b) if so, when the construction of the by-
passes wvuld atart ;

(€) the amount to be spent on enchofthe
hyi-plueuunmaim,

(d) whether the Centre had quedtothe
proposal made by theamm:txerm
mmmofmm.m
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(¢) if 10, the share of expenses borne by the
Central and the State Government for the
construction and the maintenance of bypasses
and the parallel service roads ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RA] BAHADUR) : (a) to (c).
A statement is attached.

"(d) and (c). The policy governing the sharing
of cost of construction of the bypasses between
Central and State Government is that where a
new bypass runs through Municipal limits the
Central Government will bear the full cost of
land acquisition, construction and future main-
tenance of the Nationa! Highway proper. The
State Government will be responsible for pro-
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viding parallel service ronds and meeting the
cost of land acquisition, cmlrucuon and future
maintenance ofthe same.

Where the new bypass runs outside the Mu-~
nicipal limits, the Central Government will
bear the cost of land acquisition, construction
and future maintenance of the National High-
way without insisting on the State Government
immediately providing parallel service roads
for future development. If, however, at any
time the area begins to get built-upon the State
Government shall be required to construct at
its cost parallel service roads before allowing
any building activity ncar the bypass or exten-
ding the Municipal limits to include the whole
or a part of the bypass,

Staternent
(a) to (c). The required information is given in the following table : —

Name of the By- Estimated Cost

pass

Present position of the Bypass

The work has been sanctioned and is in progress.

Land acquisition is in progress and construction work is
likely to be ecommenced by the end of 1971.

The aligninent has been approved and the State Go-
vernment has becen asked to submit estimate for land
acquisition.

The alignments are under investigation by the State
PWD and are expected to be finalised shortly after
which the detailed estimates will be prepared by them®
and sent to the Government of India for sanction. The
construction work will be taken up after the estimate
are sanctioned.
The alignmeat has been approved and the estimate for
land acquisition is awaited from the State Government.

In addition to the above bypasses, land acquisition for the following bypasses is mcludad in

the Fourth Five Year Plan :(—

(i) TRICHUR Rs. 20.00 Lakhs

(i) KORATTY  Rs. 22.00 lakhs
(i) SHERTALLAI Rs. 21.00 ,,

(i) ALWAYE  Rs. 1400
(iv) PALGHAT Rs. 6500 ,,
(v) CHALAKUDY Rs. 3500

(vi) COCHIN Rs, 331.00 ,,

The nhgmnent of the bypass is being mvutmwd by the

State P. W. D.

(ii) ALLEPEY Rs 1600 No proposal has yet been received from the State
: Government.,

Admisgion in Delhi University (b) the steps taken by Government in this

regard ?

5787. SHRI C. K. CHANDRAPPAN : Will
the Minister of EDUCATION AND SOGIAL
WELFARE be pleased to state :

(a) the steps taken to overcome the problem
of admission of students in the Delhi Univer-
sity this year ; and

THE DEPUTY MINISTER IN rm;
MINISTRY OF EDUCATION AND
SOCIAL- WELFARE AND ~IN, THE
DEPARTMENT OF CULTURE (smu
D. P. YADAVA) : . (a) and (b). The Univer-
sity has incroased the gumber of seats in the
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existing colleges and Departments of . the
Univenity. The Delhi Administration has
offered to the Univenity of Delhi to open two
newonlkgel to cope with the admission prob-
lem. The offer is under consideration of the
University authorities.

Memorandum from the Indian Federation
of Transport Operators

5788, SHRI MANORANJAN HAZRA :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government bave received any
memorandum from the Indian Federation
of Transport Operators on the 25th June,
19 ¢

(b) if so, the points raised therein ; and

(¢) the reaction of Government thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) No.

(b) and (c). Do not arise.

Completion of Road Link between Bidhi
and Surguja (Madhys Pradesh)

5789. SHRI RANABAHADUR SINGH :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the reasons for the delay in the com-
pletion of the road link between the Districts
of Siddhi and Surguja ;

(b) the reason why the Central aid for it
has been stopped ; and

{c) if not, the steps Government purpose to
take to expedite its completion ?,

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) to (c).
The necessary information has been called for
from the Governments of Madhya Pradesh and
Bihar and will be laid on the Table of the
Sabha as soon as it is received from them,
Facility provided to Farmers by Air
India Iu- Export of lrui_\'wbk-u

. 5790. SHRI RANABAHAWR SINGH.
Wilhhc Mﬂmm GIVH.
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AVIATION be pleased to state ;

(a) what facilities Air India provides to the
farmers who want to export fresh vegetables to
the European Markets ;

(b) whether any study has been carried out
to fully exploit this method of earning Eouign
exchanges ; and

(c) what arethe present difficulties in giving
an assured air cargo space to vegetable growers
who would like to have this facility on an
annual basis ? -

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Air India have introduced special - low
commodity fates for transportation of fresh
fruit and vegetablcs to Europe and the U. K.
They provide information regarding available
mmarkets abroad and also assist with advice
regarding packaging, etc. '

(b) Yes, Sir. Detailed investigation has
been carried out to ascertain available markets
for export of fresh fruit and vegetables.

(c) It has not been found practical to
reserve air cargo space, but no difficulty is
anticipated in meeting the requirements of
exporters.

Cargo Space on Air Indis Flights

5791. SHRI RANABAHADUR SINGH:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the cargo space on Air India
Flights scldom goes fuﬂy booked on flights to
Burope ;

(b) if so, whether this situation will worsen
with the introduction of jumbo flights ; and

(¢) the steps taken to promote farmers to

.makeueofurwplpwcl‘or&uhfmfusud

vegetables ?

THE MINISTER OF 'munmd AND
CIVIL AVIATION (DR. KhRAN SINGH) ;-
(a) and (b). Alr lndhsaqnmpachy on fts
Boeing 707s has been fully utilised. However,

- with the introduction of bigh capacity Bocing

747 ‘sircraft vome load/space is svailable on

)
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flights to Europe. Air India is making an
intensive sales promotion drive and expects
there will be an adequate demand for its cargo
capacity.

(¢) Low commodity rates have been intro-
duced for the transport of fresh fruit and
vegetables to Europe and to the U. K. and
customers are being given suitable advice in
regard to packaging problems ete.

Customs Clearance of Fruits and Vege-
tables

5792. SHRI RANABAHADUR SINGH :
Will the Minister of FINANCE be pleased to
state :

(a) the arrangements made by Government
for Customs Clearance of fresh fruits and vege-
tables on Sundays and holidays ; and

(b) whether there has been any arrange-
ment to give to such goods the facility of
clearance at the airport rather than at the
customs’ buildings which are quite far from
the Airport ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K, R.
GANESH) : (a) Customs staff arc posted on
duty on Sundays and holidays also to allow
clearance of fresh fruits and vegetables.
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(b) Arrangcmcnﬁ exist for clearance of such
goods at the major airports.

Grant sanctioned to High and Higher
Secomdary Schools in Rural Areas of West
Bengal Under Centrally Sponsored
Scheme.

5793, SHRT GADADHAR SAHA: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the amount of grant saoctioned to
High and Higher Secondary Schools in rural
areas of West Bengal under Centrally sponsored
scheme during 1968-69, 1969-70 and 197071 ;
and

{(b) the number of applications that are
pending ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND S0CIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE {(SHRI D. P. YADAVA):
(a) A statement giving the requisite informa-
tion in respect of West Bengal asa whole, is
attached.

{b) None.

Statement
Grant sanctioned to High| Higher Secondary Schools of Wast Bengal under the Centrally Sponsored

Scheme during the years 1968-69, 1969-70 and 1970-71.

Year of School to which Amount
SLNo. Scheme Sadierion grant was t()l!;'g-r)lnt
1 2 4 5
1. Improvement of Secondary 1968-69 The Grant was 10,19,000
Education—Strengthening of sanctioned to the
Science Laboratories of Goverament of
Sccondary Schools. West Bengal and
not to individual
High/Higher
Secondary Schools,
as such.
2,  Amistance to Voluntary 1968-69  Ramakrishna Ashram, 5,000
Educational Organisations P, O, Nimpith
in the field of school © Ashram, -
education. 24 Parganas,
do do  StiSharda Ashram 20,000
New Alipare,

Caleutta,
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1 2 3 4 5
2. Assistance to Voluntary 1968-69  Ramakrishna 30,000

Educational Organisations Mission Vidya Pith,
in the field of school Purulia.
education.
do 1969-.70 Shri Sharda Ashram, 3,940
New Alipore,
Calcutta.
do do Baishnachak Mahesh 7,000
Chandra High
School, Midnapore.
do 1970-.71 Ramakrishna Mission 4,180
Ashram, Nimpith,
Jayanagar,
do do gri Si?fdn Ashram, 4,980
ew Alipore, '
Calcutta,

Implemesntation of Recommendations of
Education Commission and Pay Commi-
ssion in respect of Pay Scales of Teaching
and Non-Teaching S5taff in West Bengal

5794. SHRI GADADHAR SAHA: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the recommendations of the
Education Commission 1964-66 and of the
recent Pay Commission set up by the Central
Government in respect of scales of pay of
teaching and nun-teaching staff of High, Junior
High and Higher Secondary Schools in West
Bengal are being implemented ; and

(b} ifso, the revised scales of pay category-

wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) : (a)
and (b). The recommendations of the Educa-
tion commission were forwarded to all State
Governments including West Bengal for imple-
mentation. As per information available in the
Ministry the pay scales of teachers of West
Bengal in different categorics are as inthe state-
ment. The Central Government did not set up
any Pay Commission for the teaching and non-
teaching staff of schools in West Bengal. How-
ever it is learnt that the West Bengal Govern-
ment had set up a Pay Commission and the
latest position in this regard is being ascertained
from the State Government,

Statemmt
: Primary School Teachers (Matric Trained)
MINIMUM MAXIMUM
Pay D.A. Total Pay D.A. Total
West Bengal 272 — 272 396 — 396 Govt. Sch. 1 .4, 70
120@ 90 210 230 90 320 Non g}fw;. Sch. on
70
@Revision under consideration,
Trained Graduate Teachers |
Woest Bengal 297 — 297 471 — 471 Govt.Sch. 1.4, 7
167¢ 90 257 817 90 407 -Non-Govt. Sac ScI?
220 90 310 470 90 560 on 31.8.70 (Distn.
B - Homs))
Post Graduals Teachers -
West Bengal 371@@ — 971 639 ~ 639 Govt.S3ec, Sch, from
I ; . - 1.4.70 _
240e 90 330 470 90 560 Non Govt,
on 3l 8. 7OM.A. 1
_ L. and II
220 90 810 470 90 - 560 M. A. I clas

* Revision under eomidmﬁm

@@lb. 381 for Mchnhlwm’s Degree hd&en
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Opening of Branch Ofice of lodustrial
Develppment Bank in Gujarat

5797. SHRI JADEJA : Will the Minister
of FINANCE be pleased to state :

(a) whether there is any proposal to open
a Branch Office of the Industrial Development
Bank in Gujarat ; and

(b} if so, the location of the Bank ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (s) and {b).
Yes, Sir. The Industrial Development Bank of
India intends to open its Branch Office at
Ahmedabad shortly.

Misting of Colus by India For other
Countries

5798. SHRI JADEJA : Will the Minister
of FINANCE be pleased to state :

(aj whether India is meeting the require-
ments of other countries regarding minting of
coins ; and

(b} if so, the names of thase countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (bj. The Bombay Mint
was engaged for = part of the year 1970-71 in
minting of 86 million pieces of Baht coin blanks
for the Government of Thailand and 29 million
pieces of finished coins of different denomina-
tions for the Government of Greece again
orders procured by Stite Trading Corporation
of India. During the current year (1971-72),
there has been no minting of fortign coins in
any of the India Government Miats.

mm«mm
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Rusaing Grades for University Teachers

5800. PROF, MADHU . DANDAVATE ;
Will the Ministr of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(=) whuhermmumgmhwmol‘ Univer-
sity teachers: have demanded. rmins (ndu
l'unhuachmi
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(b) whether some of the Universities have
indicated their willingness to accept the demand
for running grades provided the Union Govern-
ment allocatc more grants to the Universities
and

(c) ifso, whether Usion Government pro-
pose to increase its grants to meet the demands
of the University teachers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
(a) Yes, Sir. The question is. under considera-

. tion of the Committee on Governance of

Universities and Colleges set up by the Univer-
sity Grants Commission.

(b) A few Universitics have suggested run-
ning grades for college teachers but no addi-
tional financial assistance has been asked for
in this connection.

{c) Docs not arise.

Progress made in Road Development

5801. SHRI K. BALATHANDAYUTHAM :
Will the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether road development has not kept
pace with road traffic increases in the country ;

(b) what is the increase registered in road
traffic in the country during the last three
years ; and

(¢) the progress made in road development
during the above period ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIFPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) to (c).
There is justification for roads being developed
at a faster pace in the context of traffic increa-
ses in the country. This is being done as far
as funds available for the purpose permit. The
goods traffic moving by roads is estimated to
have increased from 34 billion tonne kilometres
in 1965.66 to 40 billion tonne kilometres in

196869, During 1969-70 the traffic is estima«

ted to have further increased to about 47
bilhontonuehlomem Tbcpmenga traffic
nudmaledto bave increased from 8% blllim'

pu:en'ec himu:m:lm 1965-66 1098 bﬂlﬁm
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passenger kilometres in 1968-69 and further
to 111 billion passenger kilometres in 1969-70,

In regard to progress in road development,
the length of surfaced roads increased from
2.87 lakh kilometres in 1965-66 to 3.25 lakh
kilometres in 1968-69. In the two years 1969-
70 and 1970-71 about 20,000 kilometres of
surfaced roads are further estimated to have
been added.

In comparing the progress in road develop-
ment and increase in traffic it has to be appre-
ciated that besides additions to road length,
considerable improvements have been made
to the existing roads such as widening, streng-
thening etc. which have resulted in increase in

the capacity of the roads.
Girls College at Cooch-Behar

5802. SHRI B, K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state
whether the Government of West Bengal have
decided to start a Government-sponsored Girls
College at Cooch-Behar town and if 20, how
soon the college will be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA):
The information it being collected from the

Government of West Bengal and 2 statement
will be laid on the Table of the Sabha in due

course.

Money Advanced to Various Persoas is
the District of Cooch-Behar since Banks
Natlonalisation

5803. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to

state ¢

{a) the amount of money 3o far advanced
to various persons uader different schemes in
the district of Coochbehar since nationalisation
of banks ;

(b) the category of those loances, mhu
b:g businessmen small traders ; and .

(¢) the terms and conditions of such finan-
cial advances and to what extent such advances
were made agiinst securities or sureties, or
without security or surety ? S '
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN) : (a) to{c). The
information is not maintained by the banks
in the form asked for by theHon'ble Member.
Data in respect of advancesmade upto December
1970 in West Bengal State by nasionalised
banks under the categorics of agriculture (direct
finance), small scale industries and road trang-

port operators are furnished below :
No. of A/Cs. Amount outstands
ing.
(Rs. lakhs)

Agriculture

(Direct Finance) 15746 625.31

Small Scale

Industries. 3982 2852.88
Road Transport 921 228.94

Note: Figures are provisional.

Regarding terms and conditions of these
schemes Hon'ble Member’s attention is invited
to the reply to Lok Sabha Unstarred Question
No. 638 answered on 28th May, 1971.

Popularizaion of ‘Kalaripayattn’

5804. SHRI C. JANARDHANAN : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have any scheme
for the popularisation of ‘Kalaripayattu'
(» unique combination of art and sport of
Kerala) ; and

(b) whether Government arc aware of the
potential of sclf-defence by proper training of
‘Kalaripayattu' ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCTAL
WELFARE (SHRI K. 8. RAMASWAMY) :
() No, 8ir. .

(b) According to the information contained
in & pamphlet isued by the Kerala *Kalarip-
payat' Association, this system cnables the
uudmtwma:mornlﬁdm

mmuw M
mdcollqul-r Mﬂ’u&

- 5805, SHRI c.:mmm will
mmnmoIMHONmmL



WARBMM to state :

(;} whetheru pmnumu-ed pmfeumol‘
Collegos are granted research Scholarships/
stipends and encouraged to do research ; and

(b) whcthe itisa fact that such work is
directed toddngmrch in purely academic
subjects and that generally such research work
does not cover subjects of practical importance ?

THE DEPUTY MINISTER IN THE
MINISTRY OF REDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAVA) :
(a) Teachers of outstanding merit who have
retired from Universities and Colleges and are
fit to continue their teaching/rescarch work
arc assisted under the Univenity Grants Com-
mirsion Scheme for utilising their services for
tcaching/research, Selected Teachers are given
an honorarium of Rs. 6,000 per annum and
an annual contingency grant of Ra. 1,000 for
meeting necessary expenditure in connection
with their work.

(b) Teachers selected for participation
under the scheme have to devote their whole
time to the academic work, teaching and
research. The choice of a rescarch subject is
determined by the experience, training and
facilitiea available. As the retired teachers
work in the academic institutions (as distinct
from National Laboratories, ete,) their subjects
are broadly of the same type as pursued in the
univensities generally by regular teachers and
rescarch students and are essentially academic
in character. The subjects extend over a wide
range ‘and some have an immediate practical
angle. .

Dmlwn.ldﬂigﬁun'l‘narbt(}um

5806, SHRI SAMAR GUHA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be plcaled to state :

. (a)_t_h_nlt.epa taken by Government to
improve Digha in District - Midnapur, West
Bengaluahmermnuoenm. .

(b) ‘the anaual ﬁpcndimrcmcurred onill
dcvdomntdurtngthelutthmyuu and

*(c) ‘whether & students’ hostel, a community
hanmd .mw mpw to be
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constructed for attracting tourists and for thv
ding conferences there ? ’

THE MINIS‘I’ER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The Central Governmeént has not under-
taken any tourism scheme at Digha,

(b) Does not arise,

(c) The Department of Tourism has no
such proposal.

Mithila University

5807. SHRI BHOGENDRA JHA : Will
the Minister of EDUCATION AND. SOCIAL
WELFARE be pleased to refer. to the reply
given to Unstarred Question No, 3181 on the
25th June, 1971 regarding Mithila University
and state : '

(a) whether the Government of Bihar has
since completed consideration of the reply of
the Committee for seiting up a modern Mithila
University at Darbhanga ; and

(b) if so, the result thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE. (SHRI D.P. YADAVA):
(a) and (b). The matter is under consideration
of the Governmient of Bihar.

Social Welfarc Schemes in various States

5808. SHRI K. C. PANDEY: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) what arc the social welfare schemes of
the Central Government operating in various
States ;

(b) whether social welfare schemes in the
State of Uttar Pradesh, with particular reference
to backward areas, aremndequa.te as compared

~ to other Sates ; and

(¢) the réasons therefor mdthe ntepl pm.

posed to augment  these schemes wumbring
lhemtothelevelo!‘ntherﬂhl&? S

’I“HE DEP'IJTY HINIBTERIN ‘THE

‘MINISTRY OF EDUCATION ANDSOGIAL -
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(a) Details of schemes operating in variows
States are given in the statement.

(b) No, Sir.

(c)

Does not arise.

Statement

List of schees for the welfare of Backward Classes
A. Siate Sector

L
1.

Education
Pre-matric scholarships and stipends,

2. Exemption from tuition and examina-.

N o e

I
. Provision of land and irrigation.
. Supply of bullocks, agricultural imple-

N -

8 N oew

tion fecs.
Provision of mid-day meals.

. Provision of educational equipment.
. Setting up of Ashram Schools.
. Grants for the construction of school

and hostel buildings.
Additional scholarships to post-matric
students,

Economic Development

ments, seeds and manures.
Development of cottage industries,
Cooperation,

Colonisation of shifting cultivators.
Development of communications.

. Supply of poultry, sheep, pigs, goats etc.

Craftsman Training.

IIlI. Health, Housing and others

L

. Medical facilities.
. Drinking water supply Schemes,

Provision of houses and house-sites.
Provision of legal aid.

Grants to non-official agencies working
at the State level.

. Subsidy for drinking water supply pro.

Jects.

. Subsidy for construction of houses.
. Additional staff for Coordination and

Statistical Cell,

. Travelling allowances to Scheduled

Castea candidates for autending inter-
view in connection with their employ-
ment, .

JULY 23, 1971
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10, Pre-recruitment training for Scheduled

' Castes for the post of Police. constables.

B. Cenirally Operated|Cenirally Sponsorsd Schemes
Centrally Operated

Coaching-cum-Guidance Centres for Sche.
duled Castes and Scheduled Tribey.

Contraily Sponsored

N U oaAw N =

8.

Postematric scholarships.
Girls Hostels.

. Coaching and ailied schemes,

Tribal Development Blocks.
Cooperation.

Research, Training and Special Projeets.
Improvement in working and living con-
ditions of those engaged in unclean
occupation.

Denotified Tribes and Nomadic Tribes,

Schemes for Handicapped

L

2.
3.

Model School for Mentally Deficient
Children, New Delhi.

National Centre for the Blind, Dehradun.,

Training Centre for Adult Deaf, Hydera-
bad and School for Partially Deaf Child-
ren, Hyderabad,

Four Teachers Training Centres for the
Blind in Delhi, Calcutta, Madras and
Bombay.

Other Schames

I. Pre-Vocational Training Programme.

2. Family and Child Welfare Programme.
3. Nutrition Programme through Balwadis

4.

for presschool children in the age group
of 3 10 5 years.

Special Nutrition Programme for child-
ren of 0-3 age group started in 1970-71,

. Homes and Iafirmaries.

6. &I&vih'fuini.ngl’mpmme.

.Ameminnﬁvrhlnrﬂmd&ochl!ﬂ“

giene in Todis,

Sdnwmbylhl’ahﬂw.wm

with Financial Assistance from ﬂn Cﬂcfl'ﬁ'
Weaker Sections.

l._ITMM{MNﬂ
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2. One Trainiog centre for workers (Dehra
Dun District.) -

3. Two Ashram Schools (Mirzapur District)

4. Five Women'’s Welfare Centres (Mirza-
pur and Allahabad District).

5. Six Child Welfare Centres (Kanpur,
Lucknow, Allahabad, Varanasi, Patehpur
and Shahajahanpur).

6, Two Maternity and Child Welfare
Hospitals (Tehri Garhwal and Dehra
Dun Districts).

7. Eight Maternity and Child Welfare Cen.
tres (Tchri Gathwal and Dehra Dun
Districts).

8. Two Numery Schools (Tehri Garhwal
District).

9. One Balwadi (Ghazipur District).

10. One Creche (Dehradun).

11. One Pre-examination Training Centre,
Allahabad, for I. A. 8. etc. examinations
(For candidates from all over India).

OTHER BACKWARD CLASSES (OTHER
THAN 8C & ST) EDUCATION

1. Grant of stipends aad N. R. amistance
to students in pre-matric classes,

2. Grant of stipends for training in crafis-
manship in I, T, Is. and awards of
meritorious scholarships.

Theft of Angtiques from Centrally Pro-
tected Momuments
5810, SHRI M. SATYANARAYAN RAO:
SHRI DASARATHA DEB :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the number of officials of the Archaco-
logical Survey of India who were apprehend.
ed in connection with the theft of antiques
from the Centrally protected monuments during

SRAVANA 1, 1893 (S4K4)

Writien Angwers 106

the last three years ; and )
(b) the nature of punishment awarded to
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI D.
P. YADAVA): (a) None.

(b) Docs not arise.
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“pccumulation of Synthetic Fibres on
Indo-Nepal Border”

5815, SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of FINANCE
be pleased to state :

(a) whether about 1.5 million meters of
synthetic fibres is lylng uncleared with the
Indian customs on the Indo-Nepal border for
the last two years ; '

(b) whether the Indian manufacturers have
urged upon Government to settle the issue
early ; and

(c) if so, the factors responsible for the long
hold up and the steps being taken to resolve
the imue.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Approximately 2,84,000
metres plus 77,000 square’ metres of synthetic
fabrics (and nol.ﬁbru) are lying uncleared on
the Indo-Nepal border.

fb)No,Slr.HmwNeptkuex-

porters  have requested the Gowernment of
!ﬁdiltotﬂawdqnmdfthemclured
ﬂh‘m. -

tn; mmunmmmmdm be

RT LRSI S gciag

SRAVANA 1, 1898 (SAK4)

Written Angzoers 110
imported into India as they were in excess of
the quantity agreed to be imported under the
Indo-Nepal Agreement of November, 1968,
The parties were permitted to take the goods
back toNepllbultheyluvenotdomlo

Muothmuluonmulnlq!‘mll by
Customs Authorities in Bombay

5816. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to state 1

(a) whether the Customs authorities in
Bombay have detained several parcels of
imported unprocessed pearls for over two

months ;
(b) if so, the reasons for such detention ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). On the basis of
information received alleging large scale under~
invoicing of unprocessed pearls imported from
Japan, 22 parcels of unprocessed pearls are
under detention since March, 1971 pending
enquiries regarding the correct value of the
goods. Pending completion of enquiry, the
importers were given the option to clear the
goods provisionally on execution of bonds
under the provisions of the Customs Act,
1962, However, the option has not been
availed 5o far.

%ﬂmwﬁﬁl‘w
Banks

5817. SHRI N. K. SANGHI : Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to intro-
duce curbs on term deposits with foreign
banks in the country ; and

{b) when a decision is likely to be taken
in the matter ?

_THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) There is
no such proposal under Government’s con-
sideration. -

(b) Does not arise.

mawm
5818. SHRI N. K. SANGHE : Wil e

‘Minister of SHIPPING . AND" TRANSPORT

bnphudwm : )
() what‘huﬂsu(h&‘d dovawbm ;
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endorsed the decision of the Maharashtra
Government . to. nationalise the Chowgule
Stearships ; .

(b} if so, the terms agreed to with the
Chowgule’s, the quantum of compensation and
the basis on which the compensation is worked
out ; and

(c) when the mt:onaiued service is likely -

to start ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) and
(c). The Central Government have not
received any suggestion from the State Govern-
ment of Maharashtra that M/s. Chowgule
Steamships should be nationalised. However,
the State Government have recommended
that the Konkan Line passenger service
presently operated by the Chowgule Steam-
ship Company should be nationalised and

taken over by the Central Government. This
is being examined.
(b) Does not arise.
Pnﬂhu of Educatiomal Films by
N.C.E.R. T

5819. SHRI SAT PAL KAPUR: Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Shri V. 8. Jha, Retired D. P. L.
Uttar Pradesh, is a member of the Executive
council of the National Council of Educational
Research and Training ;

(b) whether he is a partner in the firm
“Information and Educational Films" of Bom-
bay which is a monoply firm and regularly
supplies educational films on a most favoured
basis to the N. C. B, R. T. ; and

(<} if »o, the action Government propose to
take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRID, P.
YADAVA): (a) The N.C.E. R. T. has an
Executive Committee. Shri V. S. Jha is not .
member of the Committee.

(b} The Ministry has no information regard.
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ing Shri V. 5. Jha' being a- partoer -in the
firm “'Information and Educational Films"” of
Bombay. ' '

Preview Committees consisting of non-
official members and officers of NCERT
approve films for purchase after considering
their suitability for class-room purposes. The
quorum for ‘each Preview Committee is five
out of which atleast three must be non-officials;
these members are mostly teacher educators,
educational administrators and teachers. The
films are purchased after inviting quotations.
There is therefore no question of taking any
firm on a most favoured basis.

(c) Inview of the above, this does not

aruc,

Construction of Hostel at N.C.E.R. T,
Campus

5820. SHRI SAT PAL KAPUR: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether two hostels were got constructed
by the N. C. E. R. T. at its Campus in the
years 1965 and 1968 respectively at approxi-
mate cost of Rs. 10.00 lakhs ;

(b} how these two hostels have heen used
since the date of completion of their construc-
tion ; and

(c) whether another seven-storeyed hostel
(56 suites) is under comstruction at the
N.C.LE.R.T. Campus for usc by the Asan
Institute of Educational Planning and Ad-
ministration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P.
YADAVA): () Two hostels were got
constructed by the N.CE.R.T, at its Campus
in the years 1967 and 19G9 respectively at a
total cost of Rs. 9,33.655/-. One is an Officers’
hostel and the other a students' hostel. The
former has 40 rooms and the other 96 rooms.

(b) The officén® hostel is utilised by trainees
of courses and participants of Conferences,
Meetings, Seminars, Workshops ete,, organised
by N. C. E. R. T,, from time 1o time. ‘In the
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students' hostel 10 rooms are given to students,
6 rooms to staffof N. C. E. R. T. for residence
and 4 for the dispensary. The balance is used
for office and P. W, D. work in view of m

master plan, All the hostel rooms will be
qulredfwthencwmmbemwdm
197:.72 such as Educational Television

Gnn.rm.

(c) The Asian Institute of Educational
Pianning and Administration are constructing
a hostel and administrative building in accord-
ance with their needs and requirements oo
1and acquired by them from the N.C.ER.T.

Museum at lmphal

5821, SHRI N. TOMBI SINGH: Wil
the Minister of CULTURE be pleased to
state :

(a) whether the Muscum at Imphal which
was inaugurated by the Prime Minister two
years back is open to the public now ;

(b) whether the setting of the collections at

proper places has been completed and il =0,
when ;

(c) the average daily number of visitors to
the museum ; and

(d) If the reply to part (b) above be in the
negative, the justification for the prolonged
delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT QF CULTURE (SHRL D. P.
YADAVA) : (a) to (d). The requitite infor-
mation is being éollected from the Government
of Manipur and will be Iaid on the Table of
the House in due course, '

wiwhfoow fiew foreror sl v farer it
& e e
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Taking over of Patan Museum

5823. SHRISHANKAR DAYAL SINGH :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be plesased to state :

(a) whether Government propose to take
over the Patna Muscum ; and

{b) whether Government are aware that the

1aid museum is not being managed properly
by the State Goverament ?

THE DEPUTY ' MINISTER IN THE
MINISTRY OF EDUCATION AND

-SOCIAL WELFARE AND IN THE DE

PARTMENT OF CULTURE (SHRI D, .
YADAVA): (a) and (b), No, Sir,

| rofe e few ot o s

5824-#1««1«&; T
mmmﬁm#ﬂnmﬁnﬁ__
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| (t)wwn‘fi‘mmtw_-
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mwﬂmﬁmﬁmnﬁm
feqa &; %
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Discovery of Harappa-Type Ruins in
Srinagar

5825. SHRI MUHAMMED SHERIFF :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be picased to state ;

{a) whether recently Harappa-type ruins
were discovered near the foot-hills of mount
Mahadeva in Srinagar ; and

(b) if so, their Importance from historical
point of view ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) No, Sir.

{b) Does not arise,
farsfaraTovs SR ST FTOT WOR AW
% wewE W qrwenl e dnfe

Foweet & fag fed o s
5826. ¥o  wwRATIAW qtw : T

e st ane e AT waten%lﬁ
a1 F4 fan

(%) 7o s % 9 srearit & AT
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qereTEal R dmfar gewe & fag
1969-70 ¥z 1971.72 ¥ aqaw few
L&

(w) mmm *’I‘ﬁmq;
T faar maT §; '

(1) ®r ITH ST BT s
FFTAT HY HAL W { @ IW geqrH|
% faehg feafr afaeal aar o st
FIXH g AT ey v oy ag
qr; AT

(q) ﬂﬁﬂ,ﬁm mmg’

fern st waT wrw Swre st
wepfnr fewmr & oWt (st Ao dro
aww ) : (%) a7 (@), fasafagrg aqea
Fravr gra 1969-70 ¥ 1971-72 &
7w wey y2w & fawafao=gl w1 ger-
#1Aat ar dmfaw e ¥ feg Ro
™ ogEEl 1 qF fagner d@wew g
Ffadl & a9 & @ TF7 FY gwAT
qFT ®1 AT Fr § AT AGEHG T/ q2H
97 1@ € QAT |

() = (7). fawafrarm sz
sy ara fage o fadras afafagi
a0 fomraafe & fag fewfearaa
N HAWFATHT ¥ FrawT fwar oman ]
atz gfufaat o fewrfzay s Igaew
fafedl & sz ot agEm fawifer &7
fag o & 1 fewrfagmal ! T
Fearea ¥ qyar § B Fraifoy s
& qUAC w1 H W fgemr o A9
faslr weAt & a1 svafna TRTETHRIT T
mmq'imi

- o famfenwgt & wfar @@
a1 & 3T fawrfon qufy  wfat 1
aque faw o €1 ¥ agarr wife
nia fa ag ¥ AT & o feg



i
" Writhen Annivers

qﬁgﬁ:m wrferor ATavT & -
A ¥ afew O T sy w Ay Frof
AT AT T GTRR X LI {

n?

SRAVANA 1,

1898 .(S4KA) - Written Angvers 18

arr | fey srferer o facha feafa &
at fasafaarera & atfaeifea gro gdew
* =igfy T T qug wY o §

. ~ fawrw
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furvafweren Farafirerera wpm  smaw gra fag 1 g
TTEHT TR
1969-70 1971-72 1969-70 1971-72
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7. Sfvarofy fasafaarag - - 86,000 87,500
8. rfauis famafeuma 10,000 50,000 2,83,300 57,500
9, gr fasafaaa 2,53,895  3,22,657 1,35,00 1,11,342
10, fww ﬁwﬁ‘um 60,000 15,000 1,71,000 45,000
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Nos-Baoking Companies receiving de-
poml’rml'nblic

5827. SHRI1 S. A. MURUGANANTHAM :
Will the Minister of FINANCE be pleased
to state :

(a) the number of non-banking companics
who receive deposits from public at present ;

-(b) the total mobilisation of deposits by

these companics in 1969-70 and 1970-71 ;and

{¢) the interest paid by 1he|e companies to
the depositors ;

THE MINISTER 0!" FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The latest review for non-benking companics
published by the Reserve Baok of India. cover
deposits upto the period ending 31st March,
1968, ‘According to. this review, thero were
- 4,179:companies submitting returns about the

. deposits lodged with them. The amount of

deposits was Rs. 478 crores, Reviews for the
subscquent period have mot yet _been com-
pleted.

{c) The rate of interest on deposits differs
from company to company, depending on its
size and the period of the deposit. In the
case of bigger companies the rate of interest
ranges from 7.5% to 13% per annum, for
periods from 1 to 5 years,

Unbasked Centres in the Gountry

5828, SHRIS.A. MURUGANANTHAM :
‘Wil the Minister of FINANCE be pleued to
state :

(a]whctherthere is a lhrge‘ number “of
unbanked ' ceatres in the _country moalym
'nunlm, e



$9 . Written Anseoers

- (b) ifs0, tbemnll number of such ceatres
at present ;

(c) Government’s plan to introduce banking
facilities in such centres ; and

{d) the progress made in  this respect since
the commencement of the Fourth Plan ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) to (d). The lead bank surveys currently
being conducted in various parts of the country
by the banks arc identilying centres which arc
in need of banking facilities. These surveys
will help to expedite extension of branch net
work in rural arcas, Of the 3256 offices opencd

by the commercial banks between the period
19th July, 1969 and S1st March, 1971, nearly
70% are located in the hitherto unbanked

centres, mostly rural.

Separate Circle of Archaeclogical Survey
of India in Orissa

5829, SHRI ARJUN SETHI: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

() whether Government are considering to
create a separate circle of Archacological
Survey of India in Orissa ; and

{b) if so, the progress made in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND 8O-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAVA) : (a) No, Sir,

(b) Does not arise.

Training Programme for Flying the newly
-eqnbdlu_hllﬂﬂ

5830. SHRI ARJUN SETHI: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the unplanned training pro-
gramme for flying the newly acquired Boeing
Avro is the cause of disruption in Aid Service
in the South ; and _

 (b) if 10, the remedial steps beiog taken in
this marter ? '

JULY 28, 1971

Wrillen Answws 120

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN M}
(I) Nﬂ; sil'o

(b) Does not arise.

Establishmaent of a Light Houss om the
River Belt of Gamel mear village Chuda-
mani of Balasore Districs, Orissa

5831. SHRI ARJUN SETHI: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) theresult of the survey which was under-
taken by Government of India to establish a
Lighthouse on the sca shore and the river belt
of Gamei near village Chudamani of Balasore
District, Orissa ; and

(b) whether Government propose to esta-
blish it soon for Naval strategy and for the
convenience of the fishermen ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS.
PORT (SHRI RAJ BAHADUR) : (a) There
is no proposal to establish a lighthouse/lighted
beacon near Chudamani village. The Departe
ment of Lighthouses and Lightships have also
not carried out any survey in the Region.

(b) Does not arise.

Memerandum from the Central Exeise
and Land Castorn Nos-Gasetted Em-
ployees Union, Calentta

5832. SHRI SAMAR MUKHERJEE:
Will the Minister of FINANCE be pleased to
state

(a) whether Government have received any
memorandum from the Central Excise and
Land Customs Non-Gazetted Employces’
Union, Cakutta demanding restoration of
their recognition which had been withdrawn
during 1968 for participating 'in the token
lh&eofcmwwmmm
September, 1968 ; _

(b) if 50, tbcwmumuiudh the memo-
randum ; and

() lheuﬂnnhlm tquwmontbc
mme ?

mummwwﬂsmm
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. {b) The toemorandum mainly incorporates
the request that fresh “recognition® should be
granted, as In other cases, to the Union which
was derecogriised in the wake of the Central
Government Employees strike on 19th Septem-
ber, 1968,

(3] MWM'N notqrmho
the requost.
Quarenam fewr STM A w T
. sifore sewnil o spEer ¥ ¥
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Lighthouse installed at Antervedi in East

Godavari District of Andhra Pradesh

5835. SHRI ESWARA REDDY : Will the
Minister of SHIPPING AND TRANSPORT

be pleased to state ;

(a) whether the thu-hou'e installed at
Antervedi in East Godavari District of Andhra
Pndﬂhhlllmtedﬁmeﬂoning

(b) whatisthevhlbility rmae ofmeum :

'houla; _

Q). thexpundimre mcmedbythe Oam'e
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(d) whether Government propose to:uml

‘more light-houses along the coast of Andhra

‘Pradesh during the Fourth Plan ; and :

(¢) if so, the number of Light-houses to be
installed and their location ?

“ THE -MINISTER OP PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ] BAHADUR): (a) Yes,
Sir. The pew light has started functioning
with effect from 28.6.1971.

(b) 16.5 miles,

(¢) Rs.18.20 lakhs.

(d) Yes, Sir.

{¢) Two Lighthouses at False Divi Point
near Machilipatnam and Krishnapatnam near
Nellore are proposed to be installed. Further,
pne Radio Beacon will be installed at Anter-
‘vedi, which will help ships navigating upto s
distance of 200 miles from the Coast.

‘Memorandum submitted by Harijan
' Organisations of Bhavanagar

5836, SHRI P. M. MEHTA: Will the
Ministet of EDUCATION AND SOCIAL

‘WELFARE be pleased #state :

_ (a) whether a deputation consisting of
various Harijan organisations of Bhavanagar
District of Gujarat met the Governor of
Gujarat on the 19th June, 1971 when he visited
Bhavanagar ;

(b) whether the deputation had submitted
2 Memorandum and had a detailed talk with
the Governor in connection with the atrocities
meted out to Harijans and the long pending
problems of Harijans ;

(c) if so, the nature of the talks and the
contents of tbe Memorandum submitted to the

Governor ; and _

(d) the steps taken by Government to solve
the problems of Harijans ?

'THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI K.S. RAMASWAMY):
(a) to (d). The requisite information is being
collected from the Government of Gujarat and
will be laid on the table of the Sabha in due
course.
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'5837. SHRI P. M, M'BH’I‘A. Will the
M:mm ofFlNANCEbepluudtosme._ _

(a) whether Government have received a
Memorandum dated the 16th June, 1971 from
the Jamnagar Factory Owner's Amociation,
Jamnagar (Gujarat) on the proposed levy of
Central Excise Duty at the rate of 10 per cent
ad valossrs’ on bolts, nuts and screws ;

(b) if so, the reaction of Government there-
to ; and

(c) the steps Government propasc to take
to fulfil the demands made in the memoran-
dum ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R,
‘GANESH) : (a) Yes, Sir.

(b) and (c). Since this is a matter relating
to Budget proposals, it is not possible to give
any reactions to the memorandum at this stage,

Closure of Branches of State
Iodia

Basnk of

5838. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE be
pleased to state :

{a) whether any new branch of the State
Bank of India has been closed in any part of
India after January; 1971 ;

{b) if so, the reasons therefor ; and

{c) whether a new branch in Laddoha,
Burdwan, West Bengal has been closed tem-
porarily without notice and if s0, the reasons
therefor ?

- THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) and. (b).
Three sub-offices of the State Bank of India
were temporarily closed after January, 1971,
of which one hat been subsequently reopened.

- The reasoms for the temporary clowure are

snatching of the guns of bank gusrds, intimi-
dation ofthemﬂ' and l'lhhﬂ. ‘of the bank
guard, '

) Lmduhu l_ub-ﬁuc'_uo_du ﬂ.g mu-ql
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shifted to Asanvol branch as from the 21st of
June, 1971, and a notice to shat effect was put
up at the subeoffice premises for the informa.
tion of the public. It is understood that the
sub-office had to be closed mainly dueto the
unwillingness of the employees to work at the
place in view of threats received by them from
some local people following the arrest of a
local person for the snatching - of the bank’s
gun and also due to the inability of the police
authorities to post police guards at the sub-
office. Endeavours are being made to open the
sub-office as 300n as possible.

Plan to expand the Tourist Centre at
Malampuzha Dam District Palghat
(Kerals) o

5839. SHRI M. K. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any plan to
expand the tourist centre in Malampuzha
Dam, Palghat District, Kerala and if 5o, the
broad outlines thereof ; and

(b) whether Government have received any
proposal from the Kerala Government in this
regard and if so, the main features thereof and
the reaction of Govérnment thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). An allocation of Rs. 2.75 lakhs has
‘been made under the State Plan for providing
accommodation at Malampuzha Dam during
the Fourth Plan period.

Tourist facilities at Sitamarhi, District
Muzaffarpur (Bibar)
5840. SHRI HARI KISHORE SINGH :

Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state : '

(a) whether Government are aware that
Sitamarhi in the District of Muzaffarpur, Bihar
is a piace of great religious importance ;

(b) whether. twice a year there is a great
congregation of people from all parts of the
country ‘on the oocasions ©of Ramnaumi and
Vivahpanchi Melas j :

{c) whether thete  are no - facilities ﬁ:r
tourists provided- by *¢ither the: Omtrenriha
State Govornment at Sitamarhi jand . ©

SRAVANA |, 1893 (SAKA)
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{3} if so0, the steps Government propese to
take in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Government arc aware that a
gizable number of persons visit Sitamarhi for
the Ramnaumi and Vivahpanchi Melas,

{(c) and (d). Due to other priorities, the
Department of Tourism does pot propose to
undertake any scheme at Sitamarhi at preseot,
The State Government, however, plan to
establish a tourist information centre there. -

Socisl Welfare Ingtitutions in Mysore

~ 5B41. SHRIG. Y. KRISHNAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state the number and
names of the social welfare institutions in
‘Mysore run by the Statc Government and the
Central Government separately 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
SWAMY) : There is no Social Wellare
institution in Mysore which is run directly by
the Central Government. Information regard-
ing the institutions ruu by the State Govern-
ment, is being collected from the Mysore State
Government and will be laid on the Table of
the House shortly,

Development of certain Places in

Tumkur District of Mysore m
as Tourist Cemtres

5842, SHRI K. LAKKAPPA: Will the
Minister of TOURISM AND CIVIL AV’!A;-
TION be pleased to state :

(a) whether there is any proposal under the
comideration of Government to give priority
to development of certain places in Tumkur
District of Mysore ‘State as Tourist Centres ;
and ' :

(b) if 50, the main fummﬂm’eofmi the
ﬁmdslllocamdforthepurpue? <o !

THE MINISTER OF TOURISM' AND
CIVIL AVIATION (DR. KARAN SINGH) :
(@) No, Sir.

“{b) Doh not ﬂrhe.



5843. SHRI VIRBHADRA SINGH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

'(8) whether  Kiratpur-Bilaspur-Mandi.
Kuhi Road in Himachal Pradesh, previously
with the Directorate General of Border Roads,
has been taken over by his Ministry and
declared as a National Highway ;

(b) if s0, the date when it was taken over ;
and

(c) the amount of money earmarked and
spent on its maintenance and improvement
since it was taken over ?

THR MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRERAJ BAHADUR) : (a) to {c).
Kiratpur-Bilaspur-Mandi-Kulu road is a part
of Chandigarh-Manali Road which was de-
clared as a National Highway on the 2Ist
July 1971. The question of earmarking money
for, and spending it on the maintenance
and improvement of this road will arise only
in future.

Proposals for opening new Branches of

Banks in Darbhanga, Muzaffarpur,
Saharsa and Purnea

5844. SHRI BHOGENDRA JHA: Wil
the Minister of FINANCE be pleased to state :

(a) the total number of branches of the
nationalised banks in the district of Dar-
bhanga ; and

(b) what are the proposals for opening new
baok branches in the districts of Darbhanga,
Muzaffarpur, Saharsa and Purnea by the end
of the present financial year ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAOQ CHAVAN): (a) There
arc 24 offices of the Public Sector banks
(including 13 of the nationalised banks) in
Darbanga districts at the end of April, 1971,

(b) Subject to facilities being available, it
is intended to open 10 offices in Darbhanga,
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9 in Muzaffatpur and 6 in Pumea districts
during 1971/early 1972. Saharsa has 16 bank
offices already and no application for Heence
upendmglnthtdhtrmatpum Do

Aid from Uaited Nations' M-hpnnt
WMWHM

5345, SHRI N. E. HOROt Will the
Minister of FINANCE be pleased to state the
names of projects in India for which addi.
tional aid has been approved by the Govern-
ing Council of the United Nations Develop-
ment Programme ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : The Govern-
ing Council of the United Nations Develop-
ment Programme at its Session held in June
1971 approved the following three Indian
projects for assistance from the United Nations
Develrpment Programme :

(i) Demonstration Plant for
Irradiation Sterilization
of Medical Projects,

(ii) Centre for the Develop-
ment of Educational
Mass Media, and

(iii) Pre-investment Survey-
ing, Mapping and Train
ing, Hyderabad (Phase
II). $638,300

Total $.2047,500

$630,500

§$778,700

Dilapidated condition of Bridges oa
National Highways in Mysore

5847, SHRI K. MALLANNA : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether many bridges falling on the
National Highways are in a dilapidated condi-
tion in the Mysore State ;

(b) if so, the names of such bridges ; and
(c) theactiontaienfwthdrrepn_.in? '

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS.
PORT (SHRIRAJ BAHADUR) : (a) About
184 minor bridges and one major bridge oo
various Nadooal Highways in Mysore. are
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reported to be in unsatisfactory condition in
vurrhs desm-

(b} A list is Jaid on the Table of the House,
[Placed in Library Ses. No.. LT—726/71]

{c) The reconstruction of all these bridges
has been included in the Fourth Five Year Plan
and is being progressively taken up.

Proposal to control Freight Charges by
Barge Owners in Goa

5848, SHRI ERASMO DE SEQUEIRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government arc aware that
the prices paid by exporters to the small mine
owners in Goa are depressed by speculative
barge freight charges for carriage of ore into
Mormugao harbour ; and

(b) whether Government purposc to ct;ntrol
freight charges by barge owners in Goa for
carriage of ore ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and
(b). The required information has been called
for from the Government of Goa, Daman and
Diu and will be laid on the table of the House
4s soorn' as it is received.

Diverting surplus Fund of Hindu Temples
for Upliftment of Poor Classes of Society

585, SHRIR. P. ULAGANAMBI : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether he is aware of the suggestion
recently made by the Tamil Nadu Minister for
Hindu Religious and Charitable Endowments
for diverting the surplus funds of Hindu tem-
ples for uplift of the poor classes of the society ;

(b) Ifs0, his reaction thercto ; and

(¢) whether the Central Governtent pro-
pose ta advise other State Governments to
adopt limlhr' mensitres for social welfare ?

THE DEPU‘TY 'MINISTER IN THE
MINIS’I‘RY’ ‘OF EDUCATION AND
SOCIAL WELI‘A‘RE (SHRI K.S. RAMA-
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SWAMY) : " (a) Newspaper reports ‘have
appeared stating that he sought the co-opera-
tion of the temple trustees of Madras and
Chinglepet districts in this regard.

(b) and (c). No such proposal is under
consideration,

Fall in Tourist Traflic due to Incidence
of Cholera among East Bengal Refagees

5851, SHRI RAJDEO SINGH : Will the
Minister of TOURISM AND CIVIL AVIA.
TION be pleased to state :

(a) whether the incidence of cholera among
the refugees, who have come from East Beogal,

is causing sharp fall in thc tourist traffic this
year ; and

(b) if so, what attempt: were made to
counter this fall in tourist traffic when the
incidence of cholera was confined only to
the eastern border region of our country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Though the incidence of "cholera
has been cfficiently and promptly controlled,
reports in various quarters may have had some
influence on tourist traffic, Steps. have been

taken to convey the correct position to all
quarters,
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Opening of New Colleges in Delhi

5853. SHRI SHASHI BHUSHAN: Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) the amount of loans and grants advanc-
ed by the Central Government to the Delhi
Administration for opening new colleges in
Delhi during the year 1971.72 ;

(b) the number of new colleges opened
during 197172 and under whoe control and
management the colleges will run ;

(c) whether all those students who secured
first division in the recent Higher Secondary
Examination and wanted to take admission to
pre-Medical course have been given such
admission ;

(d) if not, the number of sudents who could
not be given admission in pre-Medical coursc
and whether it is proposed to increasc the
number of seats in pre-Medical ; and

() the steps taken or proposed to be taken
by Government to ensure that all those
students who got I Division be admitted to
pre-Medical course ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAVA): (a) No grant or loan has
been advanced by the Central Government to
Delhi Administration for opening of new
colleges in Delhi during 1971-72. However,
in the budget estimates for the current ycar
for the Union Territory of Delhi a snm of
Rs. 3 lakhs has been provided for opening of
new Degree Colleges.

(b) No new college has 5o far bean admit-
ted to the privileges of the University during
197172,

(c) No, Sir.
(d) and (e). The number of first class
students who could not be given admission

4
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to pre-Medical course is about Sil. ‘The
University has already increased the number
of seats in the. Pre-Medical course from 670 to
about 750, No further increase is posmsible in
view of limited laboratory facilitics,

Suitability of Bajpe (South Kanara) Air-
port for Landing Boeing Planes

385+, SHRI P. R. SHENOY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state the steps being
taken to make the airport at Bajpe, South
Kanara, suitable for landing Boeing planes ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
Indian Airlines have at present no plans to
operate Boeing 737 aircraft through Mangalore
(Bajpe) acrodrome. It is, however well con-

nected by air services with other stations in
the south and Bombay.

Completion of National Highway Between
Kanyakumari and Bombay

5855. SHRI P. R. SHENOY : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) when the National Highway betwren
Kanyakumari and Bombay will be completed
in Mysore region ; and

(b) the reasons for non-completion of bridge
across Kali river in Mysore State for the last
several years ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Pre.
sumably, the Honourable Member is reffering to
the West Coast Road in Mysore State. The
Woest Coast Road in Mysore is almost com-
plete except the bridge across the Kali river
and the stretch of road from Sadashivagad to
Goa border and these works are under progress.
The road is expected to be completed in all
respects. by 1975.

(b) The reasons for non-completion of the
Kali Bridge are given below : ’

(i) Cancellation of the contract of the
first contractor for the bridge dueto
their failure to show progress,

(ii) Sudden death in an accident of the
main partaner of M/a Udani Engineer-
ing Company, subscquent agency fixed
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for the balance work, due to which they
expreméd their unwillingness, before
commencing the work, to proceed with it.

Inland Water Transport Schemes Sanc-
tioned for Andhra Pradesh

5856. SHRI GANGA REDDY : Will the
Minister of SHIPPING AND TRANSPORT

be pleased to state :

(a) whether Government have sanctioned
inland water transport schemes costing rupecs
3,27 crores ; and

(b) if s0, the names of schemes sanctioned
for Andhra Pradesh and the estimated cost of
cach ? -

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes, Sir.

{b) Three schemes mentioned below involv-
ing a total expenditure of Rs, 10.73 lakh have
been sanctioned for the development of inland
water transport in Andhra Pradesh during the
Fourth Plan period :

(i) Conversion of Kalipatnam main chan-
nel from mile 4/7 to tail end into a
navigable channel including construe-
tion of tidal lock at tail end to connect
with Upputeru river. — Rs. 5.30 lakhs.

(ii} Construction of tidal lock mile 37/7 of
Bendamurlanka canal of Godavari
Central delta. —_ Rs. 4.43 lakhs,

(iii) Construction of a water at Amalapuram
in Bendar Canal.—Rs, 1.00 lakh,

Upgrading of Karaikudu Allgappa
Chettiar College into University

5857. SHRI BHUVARAHAN : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(8) whether the Tamil Nadu Government
bas written to the Centre for upgrading the
Karaikudu Allgappa Chettiar College into a
University ; '

(b) whether the U.G. C. has also consi-
dered this matter in detail

SRAVANA 1, 1893 (S4K4)
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(c) if s, the action taken in the matter ;
and

(d) if not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF . CULTURE (SHRI D. P.
YADAVA) : (a) No Sir.

(b) to (d). Do not arise.

lnqll;hne flown over Indian Air Space
from Karachi

5858. SHRI JYOTIRMOY BOSU:

SHRIBIRENDRA SINGH RAO ;

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether an Iragi plane flew over Indian
air space from Karachi recently ; and

(b) if so, the action taken by Government
on this matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(2) and (b). An Iraqi Airways civilian air-
craft proceeding from Baghdad to Peking zia
Karachi and Dacca in June 197] requested for
permission to overfly India asit was carrying
a high powered Iragi Delegation, However,
the aircraft wat asked to make a technical
landing at Calcutta on its way to Peking and
at New Delhi on the way back, both of which
it did. '

Proposal to grant Loans/Grants to
Cinema Houses by L. 1. C,

5859. SHR1 BHUVARAHAN: Will the
Minister of FINANCE be pleased to state
whether there is any proposal to grant loans/
grants to cinema houses and other commercial
business houscs, like hotels, for their develop-
ment from the Life Insurance . Corporation
funds ?

THE MINISTER OF STATE IN THE
MINISTRY OF REVENUE (SHRI K, R,
‘GANESH) : Loans for construction of cinema
houses and hotels are available _under the
LIC's Property Mortgage Scheme.
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Scheduled Tribes and Scheduled Castes
Employees in Indian Airlines

5860, SHRI N. E. HORO: Will the
Mipister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) the nomber of Scheduled Tribes and
Scheduled Castes employed in the Indian Air-
lines, category-wise ; and

(b) whether the reserve quotas available
for the Scheduled Tribes and Scheduled Castes
have been fully filled up ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) The number of Scheduled Caste and Sch-
eduled Tribe cmployees in Indian Airlines on
1st January, 1971 was as follows 1

JULY 28, 1971

Class of post No. of Schedu- No. of Sche-
led Caste empl- duled Tribe
oyees employees
Clas I 5
Class 1I 11 3
Class III 303 24
Class IV 850 24

(b) No, Sir. Special efforts are however,
being made by the Corporation to'make up the
deficiency.

Demand for a Flying Club at Ranchi

5861, SHRI N, E. HORO : Will the Minis-
ter of TOURISM AND CIYIL AVIATION
be pleased to state :

(a) whether Government arc awarc that
there is a demand for a Flying Club at
Ranchi ;

(b) if so, the reaction of Government there-
to ; and

{(c) whether Government would provide
special financial assistance for enabling air.
minded members of Scheduled Tribes to join
Flying Cluba ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION {DR. KARAN SINGH)
{a) Yes, Sir..
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~ (b) The Bihar Flying Club, Patna, has
already been permitted by the Director Gene-
ral of Civil Aviation, New Delhi to impart
flying training at Ranchi. Itdid 104 hours of

subsidised flying at Ranchi Centre in the year
ended 28. 2, 1971,

(c) There is no such scheme at present.
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Nationalised and Non-Nationalised Banks
In Mysore

5863. SHRI G, Y. KRISHNAN: Will the

Minister of FINANCE be pleased to state :

(a) the number of nationalised and non-
nationalised banks are operating in the State
of Mysore.

(b) whether Government have decided to
open the branches of the nationaliscd banks in
the rural arcas of Mysore State ; and

(c) if 8o, their number districtwise ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) 13
nationalited banks. 3 banks of State Bank of
India and 12 non-nationalised banks are
operating in the State of Mysore.

(b) Yes, Sir,

{c) District-wisc number of offices expected
to be opened by the e¢nd of December, 1971
or carly 1972 is given below :

1. Bangalote — 14 7. Gulbarga. — 1
2. Belgaum — 4 8. Kolar — 4
3. Bidar — 1 9. Mysore — 1
4 Bijgpur — 1 10. Mandya — 1
5. Chitradurga — ! Il. Raichur — 1
6. Dharwar — 2 Total — 3l

Working of the Institate of public
Administration

5864. SHRIG. Y. KRISANAN : Will the
Minister of FINANCE be pleased to state the
decision taken by Government regarding the
working of the Indian Institute of Public Ad-
ministration and revising of its Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : The working of the Indian Insti-
tute of Public Administration is kept under re-
view by the Govemnment, but an inquiry into
the working of the ‘Institute has not been

ms_u-mmmm
5868, SHRI N. E. HORO: Will the
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Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether Government have any propo-
sal to develop Ranchi Aerodrome into & ' major
one with all the facilities for night landing
and for passengers ; and

(b) if so, the total outlay thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). There is no proposal to provide
night landing facilities at Ranchi aerodrome
at present; Goose-neck flares aie available
for occasional landings after dark.

proposals for the construction of a terminal
building, apron, taxi-track and approach road
at an estimated cost of Rs. 21.54 lakhs during
the Fourth Plan petiod, are under considera-’
tion.

Loans given by L. I C. to Newspapers

5866. SHRI BHUVARAHAN :
SHRI MURASOLI MARAN :

Will the Minister of FINANCE be pleased
to state ; )

(a) whether the Life Insurance Corporation
has given loans/grants to news-papers in the
country as a means of subsidising them ;

(b) which are the main newspapers to
whom such loans/grants have been given,
newspaper-wise, during the last three years ;

(c) the amount so far collected back from

such newspapers by way of repayment of
loans ;

(d) the rate of interest charged on them ;
and

.{e) the terms and conditions under which
these loans/grants were provided ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
Loans under the LIC's ‘Property Mortgage'
Scheme arc available to newspaper concerns
in the same manner 2s to others. No loans
are granted merely to subsidise such concerps.
During the last three years the following loans
have been sanctioned to the following news
paper concerns : s

(i) Loans of Rs. 8, 70,000 to *KUMUDUM
PRINTERS’, Madras, for the construc.

PR A U B L
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* tion of staff quarters,
(ii) Loan of Rs. 5, 67,000 to ‘KUMUDUM®*
Madras, for construction of staff quar-
ters,

Both these loans were sanctioned in March,
1971. The loans being under the Property
Mortgage Scheme, bear interest of 83%.
Details of the amounts drawn by the borrow-
ers and the amounts repaid so far are not
available and will be laid on the Table of the
House as soon as they are available,

Amount Repatriated to Foreign Countries
by the Publishers of Reader’s Digest

5869. SHRI MURASOLI MARAN: Will
the Minister of FINANCE be pleased to
state :

(a) whether funds are repatriated in the
case of Reader's Digest an English monthly,
to their foreign principals ;

(b) if so, the percentage of such repatria-
tion to the total profits every year ; and

(c) the year-wise break-up of the amount
s0 repatriated during the last three years ?

THE MINISTER OF FINANCE (SHRI
YESHWANT RAO CHAVAN) : (a)to (c). A
statement giving details of remittances of
dividends and those of certain other payments
made to its British principals by Rceader’s
Digest Association Private Limited during the
years 1968 to 1970 is attached.

JULY 23, 1971

STATEMENT

I Remittances on accoun! of dividend
Year Net Total Net
ended profits amount of amount

dividend of divid-

declared end remit

. ted
Rs. Rs. Rs.
306.68* 87,417 89,000 ** 67,195
(for six months
from 1, 1.68
to 30.6.68)
30.6.69 68,116 68,000 51,340
30,6.70 1,79,756 1,94,000%* 1,46,470
Notes

*. The company changed its accounting
year from 31st December to 30th June
in 1968,

i
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**. Past reserves were utilised to the ex-
tent necessary for declaring dividend
for the half-year ended 30.6.68 and
the year ended 30, 6, 70,

I1 Other remittances

Apart from dividends, the company also
remitted during each of the years 1968, 1969,
and 1970 an amount equivalent to £18,750 1o
its British priacipals towards editorial and
other expenses incurred in London for and
on behalf of the Indian company.

Wou of fve-Star Hotels

5870. SHRI S.RADHAKRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of Five-Star Hotels at pre-
sent in the various Metropolitan cities and
other places in our country ;

(b) the number of such type of hotels pro-

posed to be comstructed during the remaining
period of the Fourth Five Year Plan ; and

(c) the number of proposals received for
the construction of hotels from the various
State Governments ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN SINGH) :
(a) The last results of classification of hotels
contained seven hotels in the 5 Star category.

(b) During the 4th Plan, the India Tourism
Development Corporation (ITDC) have plans
to set up hotels at Gulmarg, Calcutta Airport,
Aurangabad and Kovalam. The ITDC’s
Hotel Ashoka at Rangalore has started func-
tioning from 1.5.1971 and the Hotel Akbar
in New Delhi will be commissioned later this

" year. Air India also has plans to comstruct

two hotels at Bombay. Of the Hotel projects
approved in the private sector, 21 have been
planned to qualify for the higher categories.
The precise category of all these hotels will be
determined only after their completion and
inspections as functioning hotels,

(c) Nome.

Improvements in the Cuddalore Port in
Tamil Nadn

5871. SHRI 8. RADHAKRISHNAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state: .

(a) tl:e__ nature of improvements propotcd
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in the Cuddalore Port in Tamil Nadu during
the Fourth Five Year Plan ;

(b) the estimate of expenditure earmarked
for this purpose ; and

(c) the works so far carried out in this
Pqﬂ.?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Cud-
dalore Port in Tamil Nadu is an intermediate
port. The executive resposibility for the deve-
lopment of the Port, therefore, vests in the
Government of Tamil Nadu. The schemes
for the development of Cuddalore during the
Fourth five Year Plan under Centrally Sponsored
Sector pertain to stablizing the river mouth,
deepending the entrance channel to 9 ft. by
constructing river training works, construc-
tion of a Jetty, Sand Pumps and Breakwater
etc.

(b) Ras. 139 lakhs.

(c) The River Training Works and Break-
water have been completed and procurement
of two Sand Pumps is in progress.

The entire work is likely to be completed
early in 1972,

Construction of National Highways Con-
necting Salem and Kanyakumari and
Varaoasi and Kanyakamari

5872. SHRI S. RADHAKRISHNAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government propose (o cons-
truct National Highways during the Fourth
Plan directly connecting (i) Salem and Kanya-
kumeri and (ii) Varanasi and Kanyakumari ;
and

(b) if so, the length of these Highways and
the estimated cost of comstruction Of thesc
Highways ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No,
8ir. The existing National Highway No. 7
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starting from Varanasi already connects Rewa,
Jubulpore, Nagpur, Hyderabad, Bangalore,
Krishnagiri, Salem, Dindigul, Madurai with
Kanyakumari.

(b} Does not arise.

Amount Spent Towards Maintenance and
other Works on National Highways

5873. SHRI S. RADHAKRISHNAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of National Highways
maintained by his Ministry and their length in
kilometres in the respective States ; and

(b) the total amount spent towards the
maintenance and other works on these High-
ways during the last financial year under the
head “Repairs and Communications” ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADURY): (a) A state-
ment is Laid on the Table of the House. [Placed
in Library. Ses. No. LT—727/71).

(b) During 1970-71, allotments aggregating
Rs. 1300.38 lakhs were sanctioned to the
various States for the maintenance and repairs
of National Highways. Actual figures of ex-
penditure incurred by the States are not yet
available,

Sangeet Natak Akademi and Lalit Kala
Akademi

5874. SHRI S. RADHAKRISHNAN :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the nature of activitics carried out by
these institutions to promote and develop
cultural activities in our country ; and

(b) the total amount spent by these institu-
tions during the last financial year ?

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE AND MINISTER OF
DEPARTMENT OF CGULTURE (SHRI
SIDDHARTHA SHANKAR RAY): (a)
The nature of activities carrded out by the
Sangeet Natak Akademi and Lalit Kala -
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Akademi to promote and develop cultural
‘activities in the country is as follows :— .

(i) Sengeet Natok Akademi

The activities of the Aksdemi are in the
pature of encouraging and promoting music,
dance and drama, The main activities are :

{a) Giving of financial assistance to cultural

institutions working in the fields of
music, dance and dramn

(b) Sponsoring and organising of pro-

grammes relating to music, dance and
drama, specially pertaining to traditional

" forms, and seminars and exhibitions on

specialised subjects.

(c) Giving of awards and distinctions to

individual artistes for outstanding
- achievementin the fields of music, dance
and drama.

. {d) Publication of books on muic, dance

' and drama, and giving of financial
amistance to organisations and indi-
viduals for the purpose.

{e) Documentation of folk music, dance and
drama in the form of films, photographs
and tape-recordings.

(f) Awarding of fellowships for specialised
training in the ficlds of music, dance
and drama,

(g) Running of training inslitutions in the
fields of dance and drama.

(i) Latit Kala Akademi

The activities of the Akademni are in the
nature of encouraging and promoting painting,
sculpture and graphic art. The main activitjes
are :

(a) Organising exhibitions of the works of
Indian and International art in India
and abroad. .

(b) Producing publications on ancient and
contemporary Indian art,

(c) Giving of financial auutance to re-
cogmncd art organisations,

(d) Organising lectures, seminars and con~
ferences in order to provide opponim—
tics for interchange of ideas on signi-
ficant
national art,
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(€) Recognising artists for outstanding

achievements.
(b) Sangeet Natak
Akademi .+ Rs. 26,253,217/~
Lalit Kala
Akademi Ras. 15,12.000,{-

Plan to Establish New Hotels im the
Country

5875. SHRI SHASHI BHUSHAN :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government plan to establish

new hotels in various parts of the country to
attract more tourists ;

(b} whether some private parties have also

“approached Giovernment with plans to build

new tourist hotels, and if so, their particulars ;
and

{c) whether Government have allowed them
to build new tourist hotels and if 80, the
locations thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. The India Tourism Development
Corporation, a public sector undertaking, has
plans to construct hotels at Calcutta Airport,
Gulmarg, Aurangabad and Kovalam during
the Fourth Plan. The ITDC has already
completed a hotel at Bangalore which is
functioning since 1.5.197], and will be com-
missioning the Hotel Akbar in New Delhi
later this year. Air India also has plans to
construct two hotels in Bombay.

(b) and (c). Yes Sir, scveral private parties
have submitted their plans for hotel projects
to the Department of Tourism for approval
from the point of view of their suitability for
forcign tourists, and such approval has been
given to 67 projects, the locations of which are
indicated in the amcbud statement, It is
estimated “that if all these projects sre come
pleted, atotn!of?ﬂﬂﬂromwiﬂ be added to

the existing hotel capacity.
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Bangalore -
Jaipur -
Lucknow -
Hyderabad -
Poona -
Srinagar -
Patna -
Varanasi -
Aurangabad -
Chandigarh -
Mangalore ' -
Vijayawada -
Gauhati -
Rampur -
Jorhat -
Gondia =
Jabalpur -
Rajahmundry -
Baroda -
Eluru =
Bhavnagar =
Salem -
Tirupati aas
Siliguri =

Total 67

Repuirs to Bridges Falling on the National
' Highways

5876, SHRI K. LAKKAPPA: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(2) the number and names of bridges falling
on the National Highways which are ina
dilapidated condition. at present in the
country ;
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(b) whether heavyloads are pnnns through
these Imds:s -

(c) the steps taken or proposed to be taken
by Government to repair them ; and :

(d) the amount allocated for the purpose
for the year 1971-72 ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) About
622 minor and 23 major bridges falling on the
National Highways are reported to bein
unsatisfactory condition in varying degrees.
In fact most of the roads in the country
declared as National Highways were earlier
only State Roads of some description. A list
of these bridges is laid on the Table of the
House. [Placed in Library. See. No. LT—
728/71].

(b) The loads passing over these bridges are
regulated by the State Government according
to the carrying capacity of each bridge.

_(c) These bridges have been included in the
Fourth Five Year Plan for devclopment of
National Highways. Their reconstruction is
proposed to be completed during "the Plan
period in a phased manner according to
availability of funds.

(d) Atotal sum of Rs. 53.94 crores has
becn provided in the current year’s budget for
original works and maintenance, Out of this,
a sum of Rs, 14.42 crores for construction and
maintenance of National Highways has 3o far
been allocated for the first four months of the
current financial year on the basis of the
vote-on-account passed by the Parliament. It
is not possible, at this stage, to indicate
separate allocation for the replacement/repair
of these bridges in question.

o onfr & ot srspror-a st e,
foest & wrferat ¥ wefererr fag i wr
FATT
5877, W wETA  SweR :
ferert wite wwrw weww Aft g wy A

LB e

(%) wat feweht ¥ wwifo @ A




147 " Wrilten Answers

ferlr & e ‘qawrem zrgew’ fmiw 7
garg, 1971 ¥ ey ¢ X e ag
Fara &ix & fe ol fgrat & i
rfe & el TATT-GA AT FH qfeHA-
ehfrafar aar feeslt faeafaaeg &
T FT TS ¥ FrfEAT W wT
faar &; A

(®) afx g, av ¥ fawfedt &
fargg #1X IRY ATl T A ATy
arfewiicat & faeg war sgad 1 1%
gar s w1 A ?

faran ¥t wwTw W ST A
wepfr fawm & Swslt (s @ oo
ax) : (7) foeeit fazafaamy & @&
fofy ot WA & IR ¥ qETQ TG,
foamr ofewr gagfes afa & el
SRT-07 ¥ AT 9¢ frar v g

(&) w=t 78 3Izar

Upliftmaent of BScheduled Castes and
Scheduled Tribes

5878. SHRIMATI BHARGAVI THANK-
APPAN : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether Government propose to take
special steps during the Fourth Plan period for
the upliftment of the Scheduled Castes and
Scheduled Tribes ; and

(b) if 50, the steps contemplated by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA-
‘SWAMY) : (a) Yes, Sir.

(b) Development schemes costing Rs. 142,38 -

crores arc being implemented under the Back-
ward Clases Sector during the Fourth Plan
period. A list of the important schemes is
given instatement, It is expected that about
Rs. 200 crores will also be spent by the States/
Unfon Territories out of their non Plan budgets
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on the welfare of these categories. In addition
benefits from General Sector programmes are
also derived by them.

STATEMENT
Stats Sector
1. Pre-matric scholarships and stipends,
2. Exemption from tuition and examina~
tion fees.
3. Provision of educational equipments,
4. Provision of mid-day meals,
5. Setting up of Ashram Schools.
6.

. Grants for the construction and main
tenance of hostel and school buildings.

7. Provision of land and irrigation.

8. Supply of bullocks, agricultural imple-
ments, secds and manures,

9. Development of cottage industries.
10. Development of communications.
11, Cooperation.

12. Golonisation of shifting cultivation.

13. Supply of poultry, sheep, pigs, goata
etc.

14. Medical facilities,
15. Drinking water supply schemes,
16. Provision of house-sites and houses.
17. Legal aid.
18. Grants-in-aid to non-official organisa-
tions working at State level.
Centrally Sponsored Programme
. Post-matric scholarships.
2, Girls hostels,
3. Pre-examination training,
4. T. D. Blocks.
5. Cooperation.
6. Rmrch. Training and Special Pro-
jects.

7. Improvement, of working and living
conditions of those engaged in unclean
occupations,

8. Gouhing«cnimguid:noe Centres.
9. Granty to All Iadia non-official

— organisations doing welfare work

amongst Scheduled Tribes and Schedul-
- od Castes. '
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Road ‘Accidents in the Captial

5879, SHRIMATI BHARGAVI THANK-
APPAN : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(a) whether there are a number of unlicens-
ed drivers in the Capital resulting in an
increase in the number of road accidents ; and

(b) if so, the remedial steps taken by
Government in this regard ?

THR MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) No.
Out of 7,633 rogd accidents which occurred in
the Capital during the peried from 1-7-1970
to 30-6-1971, only 23 were caused by unlicens-
ed drivers. Even these werc minor cascs
involving no damage to property or loss of
life.

(b) Special raids are organised by the staff
of the Traffic Police and the Directorate of
Transport, Delhi, intermittently to check
against driving of vehicles by unlicensed
persons.

Implementation of Three-Year Degree
Comrses in Uttar Pradesh

5880. SHRI S. M. BANERJEE: Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

{(a) whether three.year degree course has
not yet been implemented in Uttar Pradesh ;

(b) if so, the reasons for the same ;

(c) whether financial difficulty is coming in
the way of Uttar Pradesh ; and

(d) if so, the steps taken by Government to
remove it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA): (a) Yes, Sir.

(b) to (d). In September 1963, the U, P.
Government informed the University Grants
‘Commission that it would not be possible to
implement the Three-year Degree Course
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scheme unless the Commission or the Govern-
ment of India agreed to pay 100% grant to
cover the recurring and non-recurring expendi-
ture. The Commission considered the matter
and appointed a Committee to examine the
question. The State Government was also
requested to intimate the financial implications
of implementing the scheme for consideration
of the Committee. No reply was received
despite reminders and the matter was not

pursued,

8.C. and S, T. Post-Graduate Teachers
under Education Department, Delhi Ad-
ministration

5881. SHRI AMBESH : Will the Minis-
ter- of EDUCATION AND SOCIAL
WELFARE be pleased to state 1

(a) the number of posts of Post-Graduate
Teachers in all the subjects, separately, under
the Education Department of Delhi Adminisra-
tion ;

(b) the number of permanent posts of Post
Graduate Teachers out of the above posts,
subject-wise ;

(c) the number of Post-Graduate Teachers
belonging to Scheduled Castes and Scheduled
Tribes, subject-wise ; and

(d) the number of permanent posts held by
Post Graduate Scheduled Castes and Scheduled
Tribes Teachers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAVA) : (a) to (d). The requisite infor-
mation is being collected by the Delhi Ad-
ministration and will be placed on the Table
of the Sabha as soon as possible,

12 hrs.
RE : CALLING ATTENTION

SHRI SURENDRA MOHANTY (Kendra-
para) : Sir, before I call the attention of the

‘hon, Minister I wish to raise a point of order.

The atteation of the Minister of Defence has
been called, but I find the Minister of Defence
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[Shri Surendra Mohanty)

Production is going to answer this call atten-
tion motion. It is s matter which relates to
the basic security—defence of the country. The
Minister of Defence Production is cqually
competent in matters within his purview. I
take strong exception to the fact that the Minis-
ter of Defence should treat this House with
levity.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Thereis
the same question in the Rajya Sabha also and
they have divided their duties between them.

© SHRI SURENDRA MOHANTY: You

must uphold the dignity of the House and give
a direction that such things will not recurin
future. It is we who are taxing people to raise
resources for the defence of the country.

SHRI H. N. MUKER]JEE (Calcutta-North-
East) : This House has priority. The Minis-
ter is responsible to this House, not to Rajya
Sabha,

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : Ifthe House is anxious to hear
the Defence Minister on this question, this
call attention motion may be taken up later on
in the day.

MR. SPEAKER : Ithas been the conven-
tion here that if the senior Minister is not there,
the junior Minister will reply. But in this case,
if you insist, we can take it up later on, say on

Monday....(Inlerruptions) or later on today it-
self.

SHRI H. N. MUKERJEE : May I submit
that you appear to be by passing the principle
that the Ministers are responsible to this
House and have prior obligation to come be-
fore this House. If we had not learnt that the
Minister was in the other House we would
have disregarded that matter and listened to
Mr. Shukla. But when the Minister of Parlia-
mentary Affairs has the gumption to tell us
that the Cabinet Minister concerned goes to
the other House and not to this House to which
he is primarily responsible, it becomes a matter
of principle of which ‘the Speaker, represent-
ing the House, should take note.
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MR. SPEAKER : I think the views ex-
prossed by you have great weight and I shall
convey them to the Government,

SHRI SURENDRA MOHANTY: The
hon. Minister of Defence can be summoned by
you. '

MR. SPEAKER : After all, if the subject
is the same in both the Houses, one of them
will be replying here and the other, in the
other House. However, I think Mr, Mukerjee's

suggestion has great weight and I shall convey
it to them.

SHRI SURENDRA MOHANTY : When
will this matter be taken up ?

MR. SPEAKER : Thisshall not be treated
as a precedent. At 3 O'clock we have to take
up Private Business. Shall we make it 2.30 ?

SHRI RAJ] BAHADUR : I will convey it.

SHRI P. K. DEO (Kalahandi) : Under
rule 377 1 beg to submit....

MR. SPEAKER : I am not allowing it.

SHRI P. K. DEO : With due deference to
your ruling on the privilege motion yesterday. .

MR. SPEAKER : I did not give any ruling
yesterday.

SHRI P. K. DEO: The police committed
an irregularity, and this House can notbea
party toit.

MR. SPEAKER : I have got it still under
consideration. I have not allowed you. Please
sit down,

' SHRIP.K.DEO: It isa very important
matter,

MR. SPEAKER ;: Iamnot going to allow
it. Please sit down.

SHRIP.K.DEO: It concerns, ..

MR. SPEAKER : Will you please sit down
or not ? e ) )

Yesterday there was a difference of opinion.
I kept it pending. I have called a meeting of
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the General Purposes Committee, where the
leaders will be present. A certain difficulty 1
am going to place before them in the evening.
We will see to it later on.

SHRI P. K. DEO : After you give permis-
sion under rule 225, it cannot be kept pending.

MR. SPEAKER : Idid not give any per-
mission. This is not to be recorded. He is
speaking without my permission,

SHRI P. K. DEQ : ®***

SHRI PILOO MODY (Godhra) s+ I have
written to you about another matter, about
the propriety of the Minister making a state-
ment of policy outside the House when a Call-
ing Attention notice has, in fact, been admitted
on the subject. Later on the Minister or the
Government managed to persuade the people
whose names had been ballotted on the Calling
Attention Notice to withdraw the notice, but
they did not scek to persuade the others who
had also given notice of Calling Attention on
the samme subject. I these five Members, whose
names were ballotted, felt they could withdraw
their notice, there is no reason not to include
the names of others who had also given notice
of Calling Attention on the same aubject.

First of all, there has been a breach of the
procedure as far as ballotting and Calling
Attention go, and there has been a serious
breach of etiquette and propricty on the part
of Government in making an announcement
regarding that particular subject outside the
House when Parliament is in session.

MR. SPEAKER : I myself was surprised
over it. Yesterday I saw that statement and I
saw also that the Members withdrew it.

SHRI K. MANOHARAN (Madras-North) :
You are surprised, that is all the solution ?

MR. SPEAKER : What is the solution
given by the rules ? If there is any guidance
given to me under the rules, I will obey that.
Let me know :vrhst the remedy is.

SHRI P. K. DEO: Their names should
bave appeared in the list of business and they
should have withdrawn it on. the floor of this
House. Why this back-door method ?
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SHRI PILOO MODY : Now that you are
seized of the matter, would you please go into
not only the procedural breach but also the
impropriety on the part of Government and
take whatever action you think is necessary and
commensurate with the offence that has been
committed ?

SHRIP. K, DEO : This is a policy matter
and the House is in semsion, You should p
up the Government. '

SHRI S. M. BANER JEE (Kanpur): Yes-
terday I raised this question. When I saw that
the order paper did not contain the calling
attention notice, I became suspicious because
I had seen their names on the notice board.
Then I came to know that the Government
was in an awkward position. They did not
want to commit themselves and they persuaded
or requested the members, including Shri
Vajpayee, to withdraw it. We have nothing
against their withdrawal, because they are at
liberty to withdraw it. But the point is, the
statement was speaked out to the press that
Government has rejected the offer of the UN
for putting observers there. On the basis of
that rejection, another calling attention was
given notice of by me, Dr. Ranen Sen and
others, because we wanted to congratulate the
Government on their action, not that we
wanted to condemn it. But unfortunately that
calling attention has not been admitted. I only
request you to admit it so that we may be
allowed to condemn the action of the UN.
The UN had no business to treat both the
countries alike,

SHRI PILOO MODY: A part of the
complaint I made is clearly a matter of privi-
lege of the House and may be referred to the
Privileges Committee.

MR. SPEAKER : Sometimes they do have
certain difficulties and there is nothing wrong
about the withdrawal, provided the statement
had not come simultaneously. If the statement
had to come, of course, the situation becomes
much more awkward. On the one hand,
members withdraw it and on the other hand,
the statement comes. As Mr. Banerjee says,
the situation is aggravated by a simultaneous
statement coming along with it. I will study
this, Ihave scen the rules. Once I admita
calling attention motion and it is withdrawn,

I cannot admit the same . motion again.
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SHRI JAGANNATHRAO JOSHI (Shaja-
pur) ;- Sometime back, Mr. Banerjee's name
was there, but he did not put a question and
he withdraw it. So, anybody can withdraw.

SHRI §. M. BANERJEE : Members have
got a right to withdraw, but this withdrawal
was as suspicious as the withdrawal of that Rs.
60 lakhs from the State Bank.

SHRI JAGANNATHRAO JOSHI: What
suspicion is there, I do not understand.

SHRI SAMAR GUHA (Contai) s The
matter has become very seribus. U Thant had
addressed a note to all the big powers. If
it is in the interests of the nation, we will
certainly agree to withdraw any motion from
the House, But when it has leaked out it gets
a different complexion.

SHRIP.K.DEO: As a compromise for-

mula, may I submit...

MR. SPEAKER : There is no question of
any compromise. The compromise is if one
party is sitting here and another there, I am
myself lost in this whole difficulty as to what is
to be done. If the statement had not come, it
would have been much casier for me ; then it
could have been said that it was done in the
national interest. But this withdrawal on one
hand the statement on the other—1I have not
been able to follow the logic,

SHR] PILOO MODY : Itis a clear case
of privilege.

MR. SPEAKER : We will take up the next
itetn, papers laid on the Table.

12.16 hrs.
PAPERS LAID ON THE TABLE
CentrAr Excise (Ninta Amsnoment) Runss

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to lay on the Table a copy
of the Central Excise (Ninth Amendment)
Rules, 1971 (Hindi and English Versions)
published in Notification No. G. 8. R. 1034 in
Gazette of India dated the 10cth July, 1971,
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under section 38 of the Central Excise and Salt
Act, 1944, ([Placed in Library. See No.LT-
722/71.) :

NomiFicaTioNs unpEr = Bommay  ProumsiTion
Acr

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE (SHRI D. P. YADAVA) 1 On
behalf of Shri K. S. Ramaswamy, I beg to
lay on the Table a copy each of the following
Notifications under sub-section (4) of Section
143 of the Bombay Prohibition Act, 1949, read
with clause (c) (iv) of the Proclamation dated
the 13th May, 1971, issued by the President in
relation to the State of Gujarat +—

(i) The Bombay Molasses (Gujarat
Amendment) Rules, 1971, published in
Notification No. GH-SH-2688-MLS-1069/
9240-P in Gujarat Government Gazette
dated the 25th March, 1971,

(ii) The Gujarat Articles Unfit for Use
as intoxicating liquor (Manufacture and
Import) (Amendment) Regulation Rules,
1971, published in Notification No. GH-
SH-2704-BPA-1270/13834-P, in Gujarat
Government Gazette dated the 25th March,
1971.

(iii) The Gujarat Industrial Alcohol
(Import, Storage and Sale for export over.
scas, in bond) (Amendment) Rules, 1971,
published in Notification Nu. GH-SH-2756-
BPA-1270-12232-P in Gujarat Government
Gazette dated the 22nd April, 1971,

(iv) The Gujarat Denatured Spirituous
Preparations (Amendment) Rules, 1971,
published in Notification No. GH-SH-2848-
BPA-2670/109142-P in Gujarat Government
Gazette dated the 20th May, 1971,

(v) Notification No. GH/SH/2855/BPA~
1271/34196-P published in Gujarat Govern-
ment Gazette dated the 20th May, 1971
making certain amendment to the Gujarat
Poppy Capsulcs (Amendment) Rules, 1967,

(vi) The Bombay Denatured Spirit (Gujarat
Fist Amendment) Rules, 1471,
published in Notification No. GH-SH-
2258-DNS-1069-60600-P in Gujarat
Government Gazetie dated the 27th
May, 1971, E

[Placed in Librasy. See No. LT-723/71);
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CERTIFIED Autxmm or INDIAN ScmooL oF

Mines, DHANBAG

SHRID. P, YADAVA : I beg to lay on the
Table :—

(1) A copy of the Certified Accounts of the
Indian School of Mines, Dhanbad, for
the period Ist July, 1967 to 31st March,
1968 along with the Audit Report
thercon. [Placed in Library. Sec No.
LT-724/71)

(2) A statement {Hindi and English versions)
cxplaining the reasons as to why the
Hindi version of the Accounts could not
be laid on the Table simultaneously.
[Placed in Library. See No. LT-725[71.]

MR. SPEAKER : I notice that you have
laid a paper on behalf of Shri K. S, Rama-
swamy. In such cases, an intimation has to be
sent to me. This has become a practice with
you for the last two weeks, From tomorrow I
am not going to allow any Minister to lay a
paper on behalf of another Minister unless he
informs me in advance. Now it is taken for
granted. I have been ignoring it for the last
two weeks., Iwill not permit it in future,

12,18 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : Sir, I rise
to announce that Government Business during
the week commencing from Monday, the 26th
July, 1971, will consist of :—

(1) Consideration of any item of Govern-

ment Business carried over from today’s
Order Paper.

(2) Comsideration and passing of :
The Finance (No. 2) Bill, 1971.

The Agricultural Refinance Corpo-
ration {Amendmt) Bill, 1971.
The Central Board of Direct Taxes
(Validation of Proceedings) Bil,
1971, :
(3) Discussion on the Resolution regarding
Mysore Electricity Board,
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(4) Discussion on the Resolutions regarding
constitution of a Railway convention
Committee.

(5) Consideration and passing of :

The Public Premises (Eviction of
Unauthorised Occupants) Bill, 1971.
The International Airports Autho=-
rity Bill, 1971.

The Medical Termination of Pre-
goancy Bill, 1971, as pamed by
Rajya Sabha.

The Gujarat State Legislature
(Delegation of Powers) Bill, 1971,
as passed by Rajya Sabha,

SHRI PILOO MODY (GODHRA): I am
very unhappy to find from the statement that
he has not put in the Architects Bill.

SHRI 5. M. BANER JEE (Kanpur) : Yester-
day we have demanded a discussion on the
floods in UP and Bihar and you were kind
enough to say that you will refer it to the B, C.
Kindly see to it that a short discussion takes

place.

Seccondly, the Central Government have said
that there will be no dearncss allowance even
if the index goes beyond a particular point.
Because of this there is growing discontent
among the Central Government employees in
the country. I would request you to allow
at lcast a half an hour discussion on that.

ot sffwre s e () - K ag
a9 § R e e e
Jgges grEew A 1441, 159 favd A
e o srysmam @
W § a @ S femrmm ad & war
v A §7 @ I
feerw grm ar A v ?

oft o agnyT ;AT W & T e
F@T ¢ A faowe o A F
s fir s @

st st W dowr : fawde Ye-
gy FAET wifay @Y € s ? ¥
fidre ¢ & aur fase & @% ¢
feerm grm =rfge 1 . . L (wrwwe)
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SHRI DASARATHA DEB (Tripura East) :
Time has to be found for this,

=t Trw wgTe : IR T ERA @
987 & I W YTL® IR AT JIGEE
FiesE & faai & ford o1 9% amaiwr &
frg st & v § I war ¥
qwe F3k fHT & e ¥ e w=ar

_ @ e aw e N gAq
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st TR e ¢ feeAn gRaTE-
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SHRI RA] BAHADUR : Sir, [ am in your
hands and in the hand of the House.

SHRI G. VISWANATHAN (Wandiwash) :
Sir, in the decision taken by the Business
Advisory Committee, you must give priority to
the question of floods.

MR, SPEAKER : The question is every
thing would have been adjusted had we not
extended time everyday.

12.22 hours

ST'\TEMENT BY MEMBER UNDER
DIRECTION 115

me PorR RADIO STATION BUILDING AT
Currack :

MR. SPEAKER : Sbri Surendra Mohanty.
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SHRI AMRIT NAHATA (Barmer) : Sir,

I rise on a point of order. The Order Paper

says You are allowing Mr, Mohanty to make
a statement under Direction 115. May I draw
your attention to Direction 1152 It says :

“A member wishing to point out any mis-
take or inaccuracy in.a statement made by
a Minister or any other member shall, before
referring to the matter in the House, write to
the Speaker pointing out the particulars of
the mistake or inaccuracy and seek his per-
mission to raise the matter in the House, The
member may place before the Speaker such
cvidence as he may have in support of his
allegation. The Speaker may, if he thinks fit,
bring the matter to the notice of the Minister
or the member concerned for the purpose of
ascertaining the factual position in regard to
the allegation made. The Speaker may then,
if he thinks it necessary, permit the mem.
ber...."”

Sir, I want to know whether you have
sought the information from the hon. Member
and whether you are satisfied that this petty
matter should take such valuablr' time of this
House ?

MR. SPEAKER : It was all gone through
before it comes here,

SHRI SURENDRA MOHANTY (Kendra-
para) : Sir, I take exception to the fact that
the hon. Member has referred this matter as
‘petty matter’. I beg of you that he must with-
draw it. He cannot say it is a petty matter.
The words ‘petty matter’ should be with-
drawn,

SHRI P. K. DEO (Kalahandi) : Sir, I rise
on a point of order. T would like to submit
in this regard that it is not a question of petty
matter. It is a question of mutual recrimina-
tion between Orima Legislative Assembly and
Parliament which strikes at the root of Centre-
State .relationship. Orissa is the only State
where Congress (R) is sitting in the Opposition.
Taking into account all these thingsit isa
question of lift and death of the federal
character of the oconstitition. He will have to®
withdraw the words ‘petty matter’, Petty men
are concerned about petly matters.

MR. SPEAKER: This is no point of



161 Statemmt by Momber

SHRIP.K.DEO: Only petty men think
of petty matters! He should withdrawn this
*petty thing’. ... (inferruption)

SHRI AMRIT NAHATA: 1 only wanted
to know whether you have satisfied yourself
about these pre-conditions.

MR. SPEAKER : He wrote to me ; Isent
that to the Minister and the Minister’s reply
was sent to him. Hesays that there is con-
tradiction and he is not satisfied with that,
Thercfore, there is no alternative except to let
us know what he wants to says,

SHRI P. K. DEO: It should go to the
Privileges Committee. It isa matter of privi-
lege, misguiding the House. It cannot be
disposed of in such a manner, just by correct-
ing a wrong statement. The Privileges Com-
mittee is the only answer,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Sir, some extraneous matters
are being broughtin by the hon. Member,
Shri P, K. Deo, whom, Sir, you always call
Maharaja. Hesays that efforts are being mude
by Centre to topple the Orissa Government
that is functioning there. But the fact is that
they themselves are fighting and trying (o
topple. Who is toppling them ?

*SHRI AMRIT NAHATA : Sir, the word-
ing of the direction is slightly different. It
says that the Speaker should ascertain that
the factual position cxists for the adinission,
Have you kindly ascertained it ?

MR, SPEAKER : He has produced evid-
ence with the date along with it and also the
contents thereof, which are at variance with
the statement of the Minister. What can the
Speaker do ? He has nothing in his power to
bridge it,

SHRI SURENDRA MOHANTY : Sir, I
am grateful to you for allowing me to make a
statement regarding certain information given

by the Minister of State for Information and.

Broadcasting in the House on the 8th July,
1971 about land for constructing the radio
station building at Cuttack.

The House may recall that on 8.7,1971
replying to a point raised by me in the course
of the debate on Demands for Grants relating
10 the Ministry of Information and Broadcast-
ing, the Minister of State for Information and
Broadcasting had said. ...
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MR. SPEAKER : Are you reading exactly
what you have given ?

SHRI SURENDRA MOHANTY: Ye,
what has been approved by you.

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-

PORT (SHRI RAJ BAHADUR): It should
be laid on the Table of the House.

SHRI SURENDRA MOHANTY :
should it be laid ?

Why

SHRI RAJ BAHADUR : To save time.

SHRI SURENDRA MOHANTY: On
8.7.1971 replying to a point raised by me in
the course of Debate on Demands for Grants
relating to the Ministry of Information and
Broadcasting, the Minister of State for Infor-
mation and Broadcasting had said “In Orissa
itself, unfortunately, the progress of our develop-
inent plans has been held up on account of un-
responsible attitude of the State Government,
For instance, the Statc Government have not
given us the possession of the land at Cuttack
which we need for constructing the Radio
Station Building”. (Uncorrected proceedings
pages 17314-17315).

When this matter came up in the shape of
@ (Clalling Attention Motion in. the Orissa
Assembly on 15.7.1971, the Minister Incharge
of the Revenue Department had said :

(i) The draft deed for the transfer of
land measuring 4.467 acres was spent
to the Station Director of All India
Radio on 10.2.1971 for obtaining the
concurrence of the Ministry of In-
formation and Broadcasting to the
terms and conditions of the transfer.

{ii) Since the money was deposited and the
draft transfer deed sent to the Station
Director of All India Radio, Cuttack,
for transmission to the Ministry of In-
formation and Broadcasting for con-
currence, the Revenue Divisional
Commissioner, Central Division and
the Collector, Cuttack were requested
to make over the land to the Station
Director or any other person authorised
by him in anticipation of the accept-
ance of the terms and conditions of the
lease deedd by the Ministry of Informa-
tion and Broadcasting.
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[Shri Surendra Mohanty]

(ifi) Since there was some minor encroach-
ment on the land by a Tea-Stall owner
and a Milk-man, the Station Director,
All Indi Radio required them to be
cleared up before taking legal posscs-
sion. Accordingly, they had been
removed in no time.

(iv) The draft leasc-deed which was sent
to the Ministry of Information and
Broadcasting on 10.2.1971 had not yet

_ been returned 10 the State Government
even on 15th July, 1971.

(v) The Government of Orissa was await-
ing acceptance of the terms and con-
ditions of the draft lease deed from
the Government of India.

(vi) Notwithstanding the fact that the Col-
Jector, Cuttack had already requested
the Station Director, All India Radio,
to take physical possession of the land
and building in anticipation of the
acceptance of the terms and conditions
of the deed, the Station Dircctor has
informed to take delivery only on
18.7.1971.

Thus it will be seen the unresponsiveness of
the State Government as alleged by the Minis-
ter has no basis in fact 1 inasmuch as,

(a) Though the Ministry was requested as
late as on 10th February, 1971 to
finalise the draft transfer deed, the
Ministry slept over it till the 8th of
July, 1971 when the Minister of In-
formation and Broadcasting was making
alicgations of unresponsivencss of the
State Government.

(b) The distinction between possession and
vacant possessions in absolutely mean-
ingless, inasmuch as, the Covernment
of Orissa had offered the Information
and Broadcasting Ministry to take
advance possession of the land pending
finalisation of the deed.

It will be seen, the Government of Orissa
was anxious and there was an cagerness on
its part to transfer the land to the Information
and Broadcasting Ministry as quickly as
possible so that the Radio Station at Cuttack
could be cxpanded, aE
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Be that as it may, the Minister's allegations
of unresponsiveness on the part of the State
Government is baseless. Such unverified alle-
gations against a State Government will further
embitier the delicate Centre-State relationship
which we are all eager and anxious to main-
tain.

This also emphasizes the credibility gap in
the information policy of the Government of
India which has been referred to by no less a
paper than the National Herald which says in
an editorial. . ..

MR. SPEAKER : Nothing beyond the
statement.

SHRI SURENDRA MOHANTY:......
that most press men arc still impressed by
credibility, not by Scotch.

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : Shri Surendra Mohanty, MP,
has alleged that an incorrect statement was
made by me on the 8th July, 197) in the
course of the debate on demands for Grants
relating to the Ministry of Information and
Broadcasting. The portion of my speech con-
taining the alleged mis-statement is as follows :

‘In Orrissa itself, unfortunately, the
progress of our development plans has been
held up on account of the unresponsive
attitude of the State Government, For ins-
tance, the State Government have not given
us the powession of the land at Cuttack
which we need for constructing the Radio
Station building'

My remarks about the unresponsiveness
referred to the State Government's delay in
banding over vacant possession of the land
required for the radio station building at
Cuttack. -

We have accepted the price of the land as
intimated by the Government of Orima and
deposited the amount in full on 16th February,
1971. Wehad also requested that the land
might be transferred pending finalisation of
the transfer deed.

In his statement, Shei Mohanty, has dwelt



165 Statement by Member

mainly on the time taken in the acocpuflce of
the transfer deed. This, however, i3 not
pertinent as the acceptance of the deed was
not been made a pre-condition for handing
over the possession of the land. On the con-
trary, the State Government in their letter
dated 24.3.71 has stated categorically that the
land was to be handed over pending finaliza-
tion of the terms.

Our Station Director at Cuttack has been
in constant touch with the local officials of the
State Government. In spite of his best efforts,
the Station Director had not succeeded in.
obtaining vacant possession of the land till the
date on which I made the statement. In fact,
according to the reports 1 have received since
vacant possession has not been delivered even
up-to-date.

The reasons for the failure of the State
Government to hand over vacant posscssion
were that, firstly, a State Government official,
a civil surgeon, was occupying a portion of the
building on the land and, secondly there were
other encroachments too on the land by cer-
tain members of the public.

In April, after the Civil Surgeon vacated
the bungalow, the State Government allotted
it to another officer, a Forest Officer, inspite of
the Station Director’s written request on
12.4.1971 to the contrary.

The State Government’s failure to evict the
Forest Officer and remove the encroachments
cannot be rcgarded as duc to any cvent or
circumstance beyond their control.

It has been communicated to me, after 1
made the statement in Parliament on the 8th
July that the Bungalow wes vacated by the
State Government Officer on the 10th July—I
made the statement on 8th July ; this was
on 10th July—and that the other encroach-
ments: were removed on 17th July. I have.
however, further been informed that the State
Government had told the Station Director that
the land would be handed over only if he gave
and undertaking to abide by the terms and
conditions of the transfer and all other matters
as may be finalised by the State Government.
I am awaiting confirmation of those com-
munications as well as further details thereof
in writing. - If these communications -are fully

corifire 41 would welco e the fact that th'e_'l"
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land has at last been vacated, but would have -
to point out with regret that in asking for an
undertaking the State Government have gone
back on their earlier decision conveyed to us
that possession of the land would be handed

over pending settlement of the terms of the
transfer,

These are, however, subsequent develop-
ments which do not affect statement I made in
Parliament on the 8th July, 1971. The un-
responsiveness of the State Government to
which I had referred then lay in the fact that
the State Government had failed till that date
to transfer vacant possession of the land to the
Central Government inspite of their having
agreed to do so on 24.3.71 and specially in the
fact that they failed to have the land and the
structures thereon vacated not only by the
members of the public who had encroached
on the land, but even by their own officers.

The points I have enumerated will make it
amply clear that the statement I made on
8.7.1971 stands fully supported by facts.

SHRI P. K. DEO : The Orissa Government
has made a good gesture. (Interruption)

SHRI G. VISWANATHAN (Wandinash) :
Will they be cautious in making allegations
against the State Governmeats ? Very recéntly
a statement was made which was resented by
the Assam Government also. They should be

very careful in making allegations against any
of the State Governments. (Inferruption)

SHRI DHANDAPANI (Dharapuram,:
Similar statement was madec in Coimbatore

making certain allegation also against the
Statement ( Interription).

MR. SPEAKER : I am not allowing ques-
tions. Order, please.

Now, Shri Yadav.

——

ELECTIONS TO COMMITTEES

(i) CentraL Avbvisory Boarp or Arcuazo-
ooy

THE D_EPUI'Y MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL ~ WELFARE  (SHRI D. P,
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YADAVA) : I beg to move:

“That in pursuance of paragraph | of
. the Ministry of Education Resolution No.
11/1/67-CAI (1), dated the 15th December,
1967, the members of this House do pro-
ceed to elect, in such manner as the Speaker
may direct, two from members from among
themselves, to serve as members of the Cen-
tral Advisory Board of Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution.”

MR. SPEAKER : The question is :

“That in pursuance of paragraph 1 of
the Ministry of Education Resolution No.
11/1/67-GAI(1) dated the 15th December,
1967, the member of this Housc do procced
to elect, in such manner as the Speaker may
direct, two members from among them-
sclves, to serve us members of the Central
Advisory Board of the Archaeology, till the
31st December, 1971, subject to the other
provisions of the said Resolution.”

The motion was adopted

(ii) GeneraL CounciL of INDiaN ScrooL or
Mines, DHANBAD

SHRI D. P. YADAVA : [ beg to move 1

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 13 of
the Rules and Regulations of the Indian
School of Mines, Dhanbad, the members
of this House do proceed to elect, in such

_ mannar as the Speaker may direct two mem-
bers from among themselves, to serve as
members of the General Council of the
Indian School of Mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations.”

MR. SPEAKER : The question is :

“That in pursuance of the provisions
contained in rules 4 (ii) to (iv) and 15 of
“the Rules and Regulations of the Indian
School ¢f'Mines, Dhanbad, the members of
this House do procced to elect, in such
manner as the Speaker may direct, two
members from among themselves, to serve
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as members of the General Council of the
Indian School of mines, Dhanbad, subject
to the other provisions of the said Rules and
Regulations..”

The motion was adopted

12.41 hrs.
GUJARAT APPROPRIATION BILL®* 1971

MR. SPEAKER : We shall now take up
first the Gujarat Appropriation Bill and then
the Mysore Appropriation Bill. Discussion has
already taken place on the Demands for Grants
relating to these States, and this is now only
a formal business when the different stages of
the Appropriation Bills will be gone through.

= TMEAT AER  (TeAT) : aean
wEEY, OF ard 97 A g 980 2
# Fgar WA g s@ifa #A T
frasz W 2

FuW AW | UF HIVE 92 WA
gar fec g qAa § f5 M famwe
Jar g 1 oy at §9 9gr ff AgH 1 @g av
AITHT TN AT Afgy a7 1 g7 AH (%
e qE F% A1 AW Fg fr A foe
F7HXATE N

Let me sec what it is about. The hon.
Member has written :

“In connection with the Gujarat Appro-
priation Bill, I want to raise 2 point regar-
ding the suggestion of the Ahmedabad Riot
Inquiry Commission....”.

This slip should have come to me in time,
by 10.30 a, m.

ot TreTwATe st - Y oY froo &
yaT w1 e

oUW REAY : FIT F AT O

#Published in the Gazette of India Extraordinary Part 11, Section 2, dated 24,7.71.
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frm &, wio S gaAreE FI@ § 1 97
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ww frar & oy et & i & )
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Mr. SPEAKER : I am not going to allow
him. For, if I have to allow him now, I shall
have to do it every time. If I do it once I shall
have to do it always.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to move for leave to intro-
duce a Bill to authorise payment and appro-
priation of certain sums from and out of the
Consolidated Fund of the State of Gujarat for
the services of the financial year 1971-72,

MR. SPEAKER : The question is :

“That leave be granted to introduce a
Bill to authorise payment and appropriation
of certain sums from and out of the Consoli-
dated Fund of the State of Gujarat for the
services of the financial year 1971-72.”

The motion was adopted.

SHRI K. R. GANESH : I introducet the
Bill.

1 beg to movet :

“That the Bill to authorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of the State of
Gujarat for the services of the financial ycar
1971-72 be taken into consideration’.

MR, SPEAKER : The question is s

“That the Bill to authorisc payment
and appropriation of certain sums from and
out of the Consolidated Furd of the State of
Gujarat for the services of the financial year
1971-72 be taken into consideration”,

The motion was adopted. -

MR, SPEAKER : The question is :

“That clause 2 and 3, the Schedule

Clausc 1, the Enacting Formula and the
Title stand part of the Bill”’,

The motion was adopied.
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Clauses 2 and 3, the Schedule, Clause I, the
Enacting Formula and the Title were added to the

" Bill,

SHRI K. R. GANESH : I beg to move :
““That the Bill be passed"”.

MR. SPEAKER : The question is :
“That the Bill be passed”.
The motion was adopted.

12.45 hrs.

MYSORE APPROPRIATION (No. 2)
BILL®, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : I beg to move for leave to intro-
duce a Bill to authorise payment and appro-
priation of certain sums from and out of the
Consolidated Fund of the State of Mysore for
the services of the financial year 1971.72,

MR. SPEAKER : The question is :

“That: leave be granted to introduce
a Bill to authorise payment and appropria-
tion of certain sums from and out of the
Consolidated Fund of the State of Mysore
for the services of the financial year 1971
727,
The motion was adopted.

SHRI K. R. GANESH : I introducet the
Bill.

I beg to movet :

‘“That the Bill to authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of the
State of Mysore for the services of the
financial year 1971-72, be taken into consi-
deration"'.

MR. SPEAKER : The question is

“That the Bill to- authorise payment
and appropriation of certain sums from and
out of the Consolidated Fund of the State
of Mysore for the services of the financial
year 1971-72, be taken into comsideration™.

- The motion was adopted.

tlntraduced/moved with the recommendation of the President.
*Published in the Gaette of India Extracrdinary Part 11, Section 2, daud 23.7.71.
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'M‘R SPEAKER : The quummu :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Epacting Formula and the
Title stand part of the Bill”.

The motion was adopted.

Clauses 2 and 3, the Scheduls Clause 1, the Enact-
ing Formula and the Title were added to the Bill.

SHRI K. R. GANESH : I beg to move :
“That the Bill be passed”.

MR. SPEAKER : The question is :
*“That the Bill be passed”.
The molion was adopted.

12.47 hrs.

WEST BENGAL BUDGET, 1971-72 GENE-
RAL DISCUSSION, *DEMANDS FOR
GRANTS (WEST BENGAL), STATUTORY
RESOLUTION RE: PROCLAMATION IN
RELATION TO THE STATE OF WEST
BENGAL AND WEST BENGAL STATE
LEGISLATURE (DELEGATION OF PO-
WERS) BILL

MR. SPEAKER 1 We shall start with gene-
ral discussion on the West Bengal Budget.
Both itemns 14 and 15 will be discussed to-
gether, The time allotted is 2 hours, with
one hour at my discretion. So it becomes 3,
howis. Later the appropriation will come-
then the Statutory Resolution re : Proclama-
tion and the West Bengal State Legislature
(Delegation of Powers) Bill. Members will
have ample time to express their views.

'SHRI SAMAR GUHA (Contai) :
these items be taken together ?

Will all

MR. SPEAKER :
gether.

14 and 15 are taken to-

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): Al can
be taken together, There will be greater free-
dom of discussion,

MR. SPEAKER : Then we shall discuss
all these together,
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SHRI SAMAR GUHA : Discussion will

be common ; voting will be separate.

MR, SPEAKER : Yes.

Demanp No. 1-4-Taxes On Income oTHER

THAN CorroraTtion Tax

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
7,71,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March 1972, in respect of *Taxes on
Income other than Corporation Tax"."

* DeEmanD No. 2-9.Lanp Revenue

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 5.19,
54,000 be granted to the President out
of the Consolidated Fund of the State to
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 3lst day of March 1972, in respect
of Land Revenue'.”

2-76-OtER  MISGELLANEOUS
COMPENSATIONS AND AsSIGNMENTS

MR. SPEAKER : Motion moved :

“That a sum not exeeding Ry,
22,01,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Other
Miscelaneous Golnper-aatwnl and assign-
mmu’ n

Dzuanp No. 2-92—Pavmest or Comprnsa-
TION TO LAND-HOLDERS BTC., ON THE ABOLITION

OF THE ZAMINDAR! SYsTEM

MR. SPEAKER : Motion moved :

“That 2 sum not exceeding Rs.
2,50,00,0(0 be granted to the President out
of the Consolidated Fund of the State of
West Bengal io complets the sum necesiary
to defray the charges which will come in

*Moved with the recommendation of the President.
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course of payment during .the year ending
31st day of March, 1972, in respect of ‘Pay-
ment of compensation to Land-holders etc.,
on the abolition of the Zamindari system”.”’

Druanp No. 3-10-State Excise DuTies

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 78,92,
GO0 be granted to the President out of
the Conslidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 31t
day of March, 1972, in respect of ‘State
Excise Duties’.” :

DeMaND No. 4-11-TAxes on VeniCLES

MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Rs.
16,33,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum nccessary to defray
the charges which will come in course of
payment during the year ending the 3lst
day of March, 1972, in respect of ‘Taxcs on
Vehicles'.”

Demaxp No. 5-12-Sarss Tax

MR. SPEAKER : Motion moved :

“That asum not exceeding Rs.
57,67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complele the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Sales tax’.”

Demand No. 6-13-O71iEr Taxes anp Duries

MR, SPEAKER : Motion moved :

“That a  sum not exceeding Rs.
74,861,000 be granted to the President out of
the Consolidated Fund of the State of
West Bengal to complete the sum necestary
to defray the charges which will come in
course of payment during the year ending
the Sist day of March, 1972, in respect of
‘Other Taxes and Duties”.”

Dzuanp No, 7-14-Stamrs

MR. SPEAKER : Motion moved:
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“That a sum not exceeding Rs.
20,35,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Stamps’.”

Deuanp No. 8- iS-R.tmtrum Fzes

MR. SPEAKER : Motion moved :

“That asum not exceeding Rs.
57,07,0C0be granted to the President out of
the Consolidated Fund of the State of West

‘Bengal to complefe the sum neccssary to def

ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Registra-
tion Fees.”

Demanp No. 9-16 InTeresT on Dest AND

OTHER OBLIGATIONS

MR, SPEAKER : Motion moved :

“That asum not exceeding R,
69, 67,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to def-
ray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Interest on
Debt and other obligations'."”

Demanp No. 11-18.ParriamenT, StaTe/Union

TerrrTorY LeGmLATURE

MR. SPEAKER : Motion moved ;

“That a sum not exceeding Ra.
62,56,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complels the sum necessary to, def-
ray the charges which will come in course
of payment during the year ending the 3lat
day of March,1972, in respect of ‘Parliament,
State/Union Territory Legislature’.”

Demanp No. 12-19—GENERAL ADMINISTRATION

MR. SPEAKER : Motion moved :

_“That a sum not exceeding R,
5,74,89,000 be granted to the President out
of the Consolidated Fund of the State of
Woest Bengal to complete the sum necessary -
to defray the charges which will come in
course of payment during the year eading
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the 31st day of March, 1972, in respect of

*

‘General Administration’.

19-21—ADMINISTRATION  OF
JusTice

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs.
1,69,39,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to eomplele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

*Administration of Justice’.

Desmand No. 14-22—]Jans

MR, SPEAKER : Motion moved :

“That a sum not ecxceeding Rs.
1,75,59,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defruy the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
*Jails™.”

Demanp No. 15-23—Porice

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
21,73,75,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 3st day of March, 1972, in respect of
lmi:c"'|

DemanDp No. 16-26—MisceLi.ANEOUS DEPART-

MENTS—FIRE SERVICES
MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Rs,
58,18,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect

of  ‘Miscellancous  Departments—Fire

Services'.”

Demanp No. 17-26—MisceLLaneous DerAnT-
MENTS—EXcLUDING FIRE SERVICES
MR. SPEAKER : Molion moved,
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“That a sum not exeeeding Rs,
4,48,25,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Miscellaneous Depariments—Excluding Fire
Services'."”

Desany No. 18-27—ScienTiric DEPARTMENTS

MR, SPEAKER : Motion moved:

“That a sum not exceeding Rs. 51,000
be granted to the President out of the
Consolidated Fund of the State of West
Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of Scientific

L 1)

Departments’,
Demanp No. 19-28--EpuvcaTion

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
54,75,26,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum nccessary
1o defray the charges which will come in

. course of payment during the year ending

the 3lst day of March, 1972, in respect of

¥ ¥

‘Education’.
Demanp No. 20-29—MrepicaL

MR. SPEAKER : Motion moved.

“That a sum not exceeding Rs.
16,30,25,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Medical'.”

Deuaxn 21.30—Pusric Heartin

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
8,35,60,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
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course of payment during the year ending  Dawmano’ No. 24-124—Carrral OuTLAY ON

the 3lat day of March, 1972, in respect of
‘Public Health’."”

Demann No. 22-31—AcGricULTURE—AGRI-

CULTURE

MR. SPEAKER : Motion moved.

“That a sum not exceeding Ra.
10,23,99,000 be granted to the President
out of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
coursc of payment during the year ending
the 31st day of March, 1972, in respect of
‘Agriculture—Agriculture’.”

Demanp No. 22-95—Carrra. OUTLAY ON
SCHEMES OF AGRICULTURAL IMPROVEMENT AND
RESFARCH

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,78,04,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Schemes of  Agricultural
Improvement and Research’.”

DeMAND NoO. 23-3] —ACGRICULTURE-I'ISHERIES

MR. SPEAKER : Motion moved :

“That a sum not excecding Rs.
49,26,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
10 defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

'Agﬂculture-l’uht:ﬂﬂ’ N

DemanD No. 24-33—AnmAL HUSBANDR Y

MR. SPEAKER : Motion moved :

“That a sum mnot cxceeding Re.
1,98,37,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complsts the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Animal Husbandry'.” - -

Scurumes or GoverNMENT TRADING—GREATER

CavrcutTa MiLx SuppLy ScHEME

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
10,92,58,000 be granted to the President
out of the Consolidated Fund of the State
of West Bengal to complete the sum necessary
to defray the charges which will come in
coursc of payment during the ycar ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Schemes of Government
Trading—Greater Calcutta Milk Supply
Scheme’,”

Deuanp No, 25-34—Co-0PERATION
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,03,67,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to ‘complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Co-operation’.”

Demanp No. 26-35—Inpustries — INDUSTRIES

MR. SPEAKER : Motion moved :

“That a sum not cxcceding Rs.
2,05,61,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Industries— Industries’.”’

Demanp No. 26-96—Carrrar OutrAy oN

InpusTRIAL AND Economic DevELOPMENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1,24,13,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay an Industrial and Eooncmlc

Development'."
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Demaxp No. 29-109—-CaArraL OUTLAY ON

Oraze - Works—Coumuntry Dsvsrorment

Projeors, NATIONAL EXTENSON Ssavick AND
LocAL DEVELOPMENT Wonxs

Demavo No. 27-35-=InpustRizs — COTTAGE
. InpusTRIRS

MR. SPEAKER : Motion moved :

“That a sum not cxcceding R MR SPEAKER : Motion moved :

1,80,46,000 be granted to the President out
of the Consolidated Fund of the State of
Woest Bengal to complels the sum neccssary
to defray the charges which will comein
" course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Industries—Cottage Industries’."”

“That a sum not exceeding Ra.
5,81,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complets the sum necemary to
defray the charges which will come in course
of payment during the year ending the 3lat
day of March, 1972, in respect of ‘Capital

Dxsaxo No. 27-96—Caprrar OuttAy on IN-
pusTRIAL AND Economic Deveropuent—CoTT-
AGE INDUSTRIES

Outlay on Other Works—Community De-
velopment Projects, Natiooal Extension
Service and Local Development Works'."”

Demanp No. 29—Loans AND ADVANGES UNDER
Coumunity DeverorMENT ProjECTS, NATIONAL

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
11,33,000 be granted to the President out of
the Consolidated Fund of the States of West
Bengal to complets the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Capital
Outlay on Industrial and Economic De-
velopment—Cottage Industries’.”

Dzuanp No. 28-35—InNpusTRIRS—CINCHONA

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ras.
44,55,000 be granted to the President out
of the Consolidated Fund of the State of

- 'West Bengal to complets the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘In-
dustries—Cinchona'.”

Dzuanp No. 29-37—Coumunrry DeveLoPMrNT
Pzojrors, NaTionAL ExTensioN SzrvicE AND
Locar Dreveroruent Wonxs

MR. SPEAKER : Motion moved :
“That a sum not exceeding Ra.

ExtensioN Szrvice Axp Locar DeveropmenT

Wonxs

MR. SPEAKER : Motion moved :

“That & sum not exceeding Ks.
4,33,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3ist
day of March, 1972, in respect of ‘Loans
and Advances under Community Develop-
ment Projects, National Extension Semcc
and Local Development Works'."”

DemanD No. 30-38—LABouR AND EMPLOYMENT

MR, SPEAKER : Motion moved :

“That & sum pot exceeding Rs.
3,91,56,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending,
the 31st day of March, 1972, in respect of
‘Labour and Employment”.”

5,37,51,000 be granted to the President out
of the Consolidated Fund of the State. of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Com-
munity Development Projects, National

Extension Service nnd Loul Development
Wahl L]

Dexanp No. 31-39—MIsCELLANBOUS SOGIAL
AND DaverorusntaL Ongansamiors—WEL-
FARE OF SCHEDULED TRinss AnD CASTES AND

MR. SPEAKER Motion a:omdt

~ “That a sum not: mudinz Rs.
1,56,90,000 be grated to the President out

. ‘ -
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of the Consolidated Fund of the State of
West Bengal to complels the sum necessary
to defray the -charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
Miscellaneous, Social and Developmental
Organisations—Welfare of Scheduled Tribes
and Castes and Other Backward classes’.”

Deuano No. 33-44—Inmcamon, Naviga-
TioN, EMBANKMENT AND DRANAGE WoRxs
(Nm-mmagu.)

MR. SPEAKER s Motion moved ;

“That a sum not exceeding Rs,
2,91,84,000 be granted to the President out
of the Consolidated Fund of the Statc of
West Bengal to complete the sum necessary
todefray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in  respect of

DauaND No 32-39—MuceLLANROUS, SOCIAL
AND DaveropuenTAL OncanmsaTions—ExaLu-
piNG WeLrARe OF SoHzDULED TRIBES AND

CASTES AND OTHER BACKWARD CLASSES
MR. SPEAKER ; Motion moved :

“That a sum not exceeding Rs.
1,27,72,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Miscellancous, Social and Development
Organisations—Excluding ~ Welfare of
Scheduled Tribes and Castes and other
Backward classes’."”

Demann No. 33-42—Murtirurrose  River

Scuemes

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
4,09,24,000 be granted to the President out
of the Consolidated Fund of the State of
Wexat Bengal to complele the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of

‘Multipurpose River Schemes’.

‘Irrigation, Navigation, Embankment and
Drainage (Non-Commercial)'.”

Deuanp No. 33.98—Carrrar OutLAY ON

MuLtipurpose River ScHEMES

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
2,26,66,0U0 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complets the sum necessary
to defray the charges which will come in
course of payment during the ycar ending
the 3lst day of March, 1972, in respect
of ‘Capital outlay on Multipurpose River
Schemes'.”

Demannp No. 33-99—Carrrar.  OurLaY oN
IrmicaTION, NAVIGATION, EMBANKMENT AND

DrAINAGE Works (COMMERCIAL)

MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs.
93,93,000 be granted to the President out of
the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital outlay on Irrigation, Navigation,
Embankment and Drainage Works (Com-

Demanp No. 33-43—IRRIGATION, NAVIGA-
TION, EMBANXMENT AND DRAINAGE Womks
(CommeRrciAL)

mercial)’."

Druanp No. 33-100—CaApPITAL oUTLAY ON
InmiGATION, NAVIGATION, EMBANKMENT AND

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ro.
81,87,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum necessary fo
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Irrigation,
Nivigation, Embankmenat and Drainage
Works (Commercial)’.” _

DRAINAGE WORKS (INON-COMMERCIAL) _
MR. SPEAKER : Motion moved :

“That a sum not -exceeding Ra
86,93,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complels the sum necessary to
defray the charges which will come in
course of payment during the year ending
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the 31st day of March, 1972,in respect of Dmuano No. 37.57—Roans axo Wares

‘Capital outlay on Irrigation, Navigation,
Embankment and Drainage Works (Non-
Commercial)’."”

Dexanp No. 34-50—PusLic Works
MR. SPEAKER : Motion moved ¢

““That a sum not exceeding Rs,
10,6¢,79,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Public
Works™.”

Deuano No. 35—51A—Creater CArcurra
DeveLopMeENT SoHEME

MR. SPEAKER : Motion moved :

“That a sum not exceeding Ra,
6,11,93,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Greater Calcutta Development Scheme’.”

Deuano No. 35-106A—CapiraL OQutLAY ON
GreATER CALCUTTA DEVELOPMENT SCHEME

MR. SPEAKER : Motion moved :

“That a sum not ecxceeding Ra.
2,22,19,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Capital Outlay on Greater Calcutta De-

1]

velopment Scheme’.
DeuMAnND No. 36-53—PorTs AND PiLoTAGE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
13,138,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complele the sum necessary
to defray the charges which will come in
- course of payment during the year ending
the 3ist day of March, 1972, in respoct of

" *Ports and Pilotage’."”

TrRANSPORT SOREMES
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
57,31,000 be granted to the President out
of the Consolidated Fund of the State of
West Bengal to complsie the sum necessary
to defray the charges which will comein
course of payment during the year ending
the 31st day of March, 1972,in respect of
‘Road and Water Transport Schemes’.”

Demanp No. 37e114—Carrrar OuTLAY ON

RoaD AND WATER TRANSPORT SCHEMES
MR. SPEAKER : Motion moved:

“That a sum not exceeding Ra.
6,13,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complele the sum necessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972 in respect of ‘Capital
outlay on Road and Water Transport
Schemey’.”

DeuaND No. 38-64—Famme ReLier
MR. SPEAKER : Motion moved :

“That a sum not exceceding Ras.
3,04,95,000 be granted to the President out
of the Consolidated Fund of the Stateof
West Bengal to complete the sum necessary
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1972, in respect of
‘Famine Relief’.”

Deuano No. 39-65—Prwsions Axp oTHER

RETIREMENT BENEFITS
MR. SPEAKER 1 . Motion moved ¢

“That a sum not exceeding Rs.
2,41,95,000 be granted to the President out
of the Comsolidated Fund of the State of
West Bengal to compiste the sum necessacy to
defray the charges which will come in course
of payment during the year ending the Slst
day of March, 1972, in respect of ‘Pensions
and other Retirement. benefits'.”
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. Dumm No. 39%120—Payments or Commu-
" TED VALUE oF PENsioNs

" MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 6,30,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complets the sum necessary to defray the
charges which " will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Payment of
Commuted Value of Pensions’."

Dzuanp No. 40-67—Privy Purses AND
ALLOWANCES OF INDIAN RULERS

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs. 18,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Privy Purses

»

and Allowances of Indian Rulers’.

Druanp No. 41-68—STATIONERY AND PrinT-
ING

MR. SPEAKER : Motion moved :

“That a sum not exceediug Rs.
78,24,000 be granted to the President out of
the Consolidated Fund of the State of West
Bengal to complete the sum nccessary to
defray the charges which will come in course
of payment during the year ending the 31st
day of March, 1972, in respect of ‘Stationery
and Printing"."”

Demanp No. 42-70—1_"0:::1

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
2,17,65,000 be granted to the Prepident out
of the Consolidated Fund of the State of
West Bengal to complete the sum necessary to
defray the charges which will come in course
of payment during the year ending the 3lst
day of March, 1972, in respect of ‘Forest’,”

Dzmanp No, 43-71—MuceLuansous—CoNTRI-

. MR. SPEAKER : h_(otion-moved :
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“That a sum not exceeding Rs. 7,73,69,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to compleie the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscel-
laneous—Contributions'.”

Demanp No. 44-71—MisceLLANLOUS—PANCHA-

YATS

MR. SPEAKER : Motion moved :

“That a sum not excceding Rs. 2,14,04,000
be granted to the President out of the Con-
solidated Fund ofthe State of West Bengal
to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscels
lancous—Panchayats’.”

Demanp No. 45-71—MisceLLANEOUS—SPoRTS

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 26,75,000
be granted to the President out of the Cone
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay~
ment during the year ending the 31st day
of March, 1972, in respect of ‘Miscel-
lencous—Sports’.”

Deuanp No. 46-71—Muscrrraneous—Civin

Derence

MR. SPEAKER : Motion moved 3

““That a sum not exceeding Rs. 1,21,17,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to comiplete the sum necessary to defray the
charges which will come in course of pay-

_ment during the year ending the 31st day

of March, 1972, in respect of ‘Miscel-
laneous—Civil Defence’.” )

Deuanp No. 47-71—MIsQELLANEOUS—OTHER

MiscetLANEOUS EXPENDITURE

MR. SPEAKER : ‘Motion moved :

““That a sum not exceeding Rs. 2,90,97,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
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" to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Miscel
lenaous—QOther Miscellaneous expenditure’.”

Deuarvp No. 47-109—Carrrar OuTray onN
OTHER WORKS

MR. SPEAKER : Motion moved :

“That a sumnot exceeding Rs. 4,11,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of “Capital-

»

outlay-on-other works’.

Deuanp No. 48-7]1-—Miscerraneovi—Irre-
COVERABLE LOANS TO DISPLACED PRRSONS

' MR, SPEAKER : Motion moved :

“That a sum not exceeding Rs. 7,33,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Miscrl-
lancous—Irrecoveroble loans to displaced
personys’.”’ '

Deuanp No. 48-7]1-MuceLLANEOUS—EXPEN-
DITURE ON DISPLACED FERSONS *

MR, SPEAKER : Motion moved :

“That a sum not exceeding Ra. 53,74,80,000

" be granted to the President out of the Con-
solidated Fund of the State of West Bengal

" to complets the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending “the 31st nélly
of March, 1972, in respect of ‘Miscel-

laneous-Expenditure on-displaced persons’.”

Druanp No. 48-109, Gu_brru. OUTLAY ON OTHER
WORKS—EXPENDITURE ON Dﬂ?k»\t:lﬂ PERSONE

MR. SPEAKER : Motion moved:

“That a sum not exceeding Rs. 5 1,33,000

" begranted to the President out of the Con-
solidated Fund of the ' State of- West Bengal
to complete the sum riccessary to defray the
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charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of “Capital
outlay on other works—Bxpenditure on
dilpllctd m.'" .

Dzuanp No. 48—LoaNs AND Apvances 1o

DISPLACED PERSONS

MR. SPEAKER : Motion moved :

“That asum notcxceeding Rs. 40,00,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 315t day
of March, 1972, in respect of ‘Loans and
Advancos to displaced persons”.”

Demanp  No. 50-98-—~CAPITAL OUTLAY ON
MuLtiPurPOSE

River  Scuemes—Dasopan
Varrey Projecr

MR. SPEAKER : Motion moved :

““That a sum not exceeding Rs. 3,69,99,000
be graned to the President out of the Con-
solidated Fund of the State of West Bengal
to complete the sum necemary to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1972, in respect of ‘Capital
outlay on Multipurpose River Schemes—
Damodar Valley Project’.”

Demanp No. 51-103--CAPITAL oOUTLAY oON

Pusric Wogrks

MR. SPEAKER : Motion moved : |

“Thata sum not exceeding Rs, 5,26,16,000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal
to complele the sum necessary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Capital
outlay on Public Works'.”

Deuann No, 52:124—CAPrraL Ouriay ON

Screses or Govarwment TRADING

MR, SPEAKER : Motion moved :
““That a sum not exceeding Rs. 3,38,79,000

be granted to the President out of the Con-

solidated Fund of the Staté of Weést Beneal
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to complete the sum neccaary to defray the
charges which will come in course of pay-
ment during the year ending the 3lst day
of March, 1972, in respect of ‘Capital
Outlay on Schemes of Government Trad-

m't L1

Dzuanp No. 54—LoOANS AND ADVANGES BY
State [Union TreriTOoRY GOVERNMENTS

MR. SPEAKER : Motion moved :
“That a sum not exceeding Rs. 18,22,70.000
be granted to the President out of the Con-
solidated Fund of the State of West Bengal =
to compiele the sum necessary to defray the
charges which will come in course of payment
during the year ending the S1st day of March,
1972, in respect of ‘Loans and Advances
by State/Union Territory Governments®.”

There are some cut motions,

If weare taking all these together, the
Minister should move the Regular motions
standing in his name,

SHR! DINEN BHATTACHARYYA
(Serampore) : Where is the Minister, Shri
K. C. Pant? Heis dealing with this matter.
FHe must be here.

SHRI MANORANJAN HAZRA (Aram-
bagh) : They are very allergic to West Bengal.

I beg to Move :

That the Demand under the Head 9—Land
Revenue be reduced by Rs. 100,

[Large scale eviction of the Share-Croppers
throughout the State of West Bengal (1))

That the Demand under the Head 9—Land
Revenue be reduced by Rs. 100.

[Delay in distributing the surplus laod
already at the disposal of the West Bengal
Government (2)]

That the demand under the Head [0—State
Excise duties be reduced by Rs. 100,

[Needtnincmnthemuy and allowances
of excise peons who are engaged in multi-pure
pose duties (3)]

That the Demand under the Hud 19—

General ~ Administeation be reduced by
Rs. 100.

[Failmtochangeﬂ:epmiunlpmtm
mpeetofcmda\dmhbulmw]
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That the Demand under the Head 21—
Administration of Justice be reduced by Rs. 100.

{Failure to protegt the public from conti.
nuous harassment in connection with the cases
in which they were involved (5)]

That the demand under the head 23—Police
be reduced by Rs. 100.

[Need to check the police, C.R. P, and
military atrocities in West Bengal (6)]

That the demand under the head 23—Police
be reduced by Rs. 100, '

[Dismissal of 12 policemen in Burdwan in
the interest of the Congress Party (7)]

That the demand under the head 96—Capi-
tal Outlay on Industrial and Economic Deve-
lopment—be reduced by Rs. 100.

[Need to reopen the sick and closed factories
in West Bengal with special reference to Bengal
Fine, Spinning and Weaving Mills, Sridurga
Cotton and Laxminarayan Cotton. (8)]

That the demand under the head QG—Cgpi-
tal Outlay on Industrial and Economic Deve-
lopment be reduced by Rs. 100,

[Failure to protect the Cottage Industry in
the West Bengal. (9)]

That the demand under the head 43—Irris
gation, Navigation, Embankment and Drainage
Works (Gommercial) be reduced by Rs. 100.

[Failure to take effective measures in con-
nection with the flood control with special
reference to Arambag sub-division. (10)]

SHRI DINEN BHATTACHARYYA : I beu
to move : '

That the demand under the bead 9-=Land
Revenue by reduced to Re. 1.

(Failure to implement the Land Reform
Act passed long ago. (11)]

That the demand under the head Q-—hnd
Revenue be reduced to Re. 1.

[Complete stoppage of eviction of Bargadars
and/or share croppers (12)]

That the demand under the hcad 12—Sales
Taxberedumdwac. .

[Renluuonol'Salu Tax at the source. {ISJ]
That the demand under the head 19~—~Gene-

ral Administration be reduced to Re. 1.
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" [Interference in the day-to-day administra-
tion by party in power. (14)]
That the demand under the head 2]—
Administration of Justice be reduced to Re. 1.

- [Undue delay in dupoul of cases in the.
courts of law. (14)]

That the demand under thc head 23—-1’011::0
be reduced to Re. 1.

[Allowing the Police rxcessive powers to
harass and detain persons without any grounds

(16)]

That the demand ﬁndcr the head 23—Police
be reduced to Re. 1.

[Not bringing any reform in Jail code. (17))

That the demand under the head 96—
Capital Outlay on Industrial and Economic
Development be reduced by Rs. 100,

[Need to re-open the Rampooria Cotton
Mills, B. C. Nun, Sreedurga, Kanoria Indurtries
and Lachmi Packaging factory in the District
of Hooghly, West Bengal. (18)]

That the demand under the head 36—Capi-
tal Outlay on Industrial and Economic Deve-
lopment—Cottage Industries be reduced by
Rs. 1000.

[Need to supply yarn at controlled price to
the handloom weavers of West Bengal. (19)]

That the demand under the head 43 —Irri-
gation, Navigation, Embankment and Drainage
Works (Commercial) be reduced by Rs. 100.

[Need to take up work of excavation of
Saraswati which passes through Hooghly and
Howrah., (20)]

That the demand under the head 57—Road
and Water Transport Schemes be reduced by

Rs. 100.

[Need to link up all the police stations with
sub-divisional courts and nearest Railway
stations with metal road. (21)]

That the demand under the head 57—Road
and Water Transport Schemes be reduced by
Rs. 100, .

[Need to introduce more buses on the
different routes of district of West Bengal. (22)]
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That the demand under the head 57—~Road
and Water Transport Schemes be reduced by
Ra. 100.

[Need to broaden the roads running parallel
to Howrah-Amta and Howrah-Sheakhale nght
Railway, (23)]

SHRI DINESH jO&RDER (Malda): I
beg to move : .

That the demand under the head 29—
* Medical be reduced by Rs. 100.

[Need to open adequate number of Health
Centres with special arrangements for treat-
ment of snakebite in Sunderbans in 24
Parganas. (24)] -

That the demand under the head 31—Agri-
culture—Agriculture—be reduced by Rs, 100,

[Need to take up research in paddy cultiva-
tion in saline waters in 24 Parganas, (25)]

That the demand under the head 35—
Industries—Cottage Industries—be reduced by
Rs. 100,

{Need for a programme of training for
agricultural labour into various kinds of
cottage industries in view of Agricultural Labour
Commission’s recommendations. (26)]

That the demand under the head 39—Mis-
cellancous Social and Developmental Organisa-
tions—Excluding Welfare of Scheduled Tribes
and Castes and Other Backward Classes be
reduced by Rs. 100.

[Need to issue member-wise ration cards to
agricultural labour families, instead of issuing
them family-wise. (27)]

That the demand under the head 39-—Mis-
cellaneous, Social and Developmental Organis
sations—Excluding Welfare of Scheduled Tri-
bes and Castes and Other Backward Classes
be reduced by Rs. 1000,

[Need to give ration to asmulmrul labour
families at morc subsidised rate, (28))

That the demand under the head 57—Road
and Water 'I‘rmporz Schemés buoduced by
Ra. 100. .
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[Need to take up necessary works for Road
and Water Transport in Snnderblm in 24

Parganas. (29)]

‘That the demand under the head 57—Road
And Water Transport Schemes be reduced by
Rs. 100.

[Need to take up necessary excavation of
silt in Hooghly near Kakdwip to facilitate
boat service and introduction of Launch service
between Kakdwip and the Sagar Islandsin
24 Parganas. (30)]

SHRI RAJ] BAHADUR : On behalf of
Shri K. C. Pant, I move the following resolu-
tion :

“That this House approves the Pro-
¢lamation issued by the President on the
29th June, 1971 under article 356 of the
Constitution in relation to the State of
West Bengal.”

MR.SPEAKER: Resolution moved :

“That this House approves the Pro-
clamation issued by the President on the
29th June, 1971 under article 356 of the
Constitution in relation to the State of West
Bengal.”

The other one also.

SHRI RAJ] BAHADUR : I also move :*

“That the Bill to confer on the Presi-
dent thec power of the Legislature of the
State of West Bengal to make laws, be
taken into consideration.”’

MR. SPEAKER : Motion moved :

“That the Bill to confer on the Presi-
dent the power of the Legislature of the
State of West Bengal to make laws, be
taken into consideration.” >

We will discuss them all together.
SHRI SEZHIYAN (Kumbakonam) : Sir,

For Bills standing in the name of a particular
Minister, unless the Minister writes to you

previowsly, I do not think Ihn procedure is

correct, (Imterruption).

MR. SPEAKER: This is for the cone

. venience of the House and it was done with
.thcucnmentof the Howe. I would not

I
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have asked him if I did not feel that you were
all in favour of it.

SHRI SEZHIYAN t A rule is a rule. This
should not be taken as a precedent.

SHRI DINEN BHATTACHARYYA : Mr,
Speaker, Sir, I rise to oppose the West Bengal
budget, the proclamation, as well as the Bill,
lock, stock and barrel. Not only is the Mini-
ster who is now dealing with the matter, Shri
Siddhartha Shankar Ray—who was here
sometime ago not present here, but also Mr.
K. C. Pant, who is the Minister of State, is not
present here, The motion in regard to the
Bill has also been moved in such a way as if
it is nothing, I say it is really an insult to
the people of West Bengal, I totally and
emphatically, with all the force at my com-
mand, oppose this budget and the Bill,

Why doI doso? Because, on the basis of
a false report from the Governor of West
Bengal, Mr, Dhavan, the Centre here advised
him to dissolve the Ministry as well as the
Assembly. From the confidential report that
Mr. Dhavan has sent to the Centre, it is seen
that “in a number of vital divisions in the
Legislative Assembly, including both on the
motion for thanking the Governor for his
address to the Assembly, the Democratic Front
abtained a majority of not less than seven and
not more than nine in a House of 277."’ Sube
sequently, the position changed. Here, you
sec that he said that there was a majority of
seven. After that, there were by-elections. In
three by-elections, our party, the communist
Party (Marxist) got twd and the congress got
one. (Interruption) You count it. Do not try to
interrupt me. I am stating the facts.

MR. SPEAKER. Your time is very limi-
ted,

SHRI DINEN BHATTACHARYYA : 1
know. That is why I have come to the point
straight. There is no Assembly there. The
people of West Bengal do not want that their
budget should be rushed through in three hours
in this way, On the one hand, the Govern-
ment of India-say that there are so-many
problems in West Bengal, On the other hand,
they behave in this way. This is the behaviour
of Government of India in relation . to the
people of West Benga]

’Mﬂ'\ﬂhﬁﬁ thermmmmdaﬁonnfthcf‘mddmt.

A It
we, ®
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My first point is, this is an illegal
thing. It is based on false report. Ina House
of 277, after the election, we got two, and out
of these seven, you must understand three were
put in jail, and against one there was an injunc-
tion in the high court that he cannot take part
in the proceedings of the Assembly. Subsequ-
ently, that injunction was vacated in the
Supreme Court, and their party has failed.
With just five members, Shri Ajoy Mukherjee
was the Chief Minister, His party was split.
Three came out of that. Then, where is the
majority ? It is a fact that the Congress coali-
tion with the support of the right communist
had no majority. Natural justice should have
‘been to ask the opposition to form a ministry.
The Government did not do it. Without doing
it, President’s rule was imposed on us. The
Assembly was dissolved. What is this? Is it
democracy or butchery of democracy ? Is it
the way of giving any respect to the verdict of
the people of West Bengal ? The people, in
largest numbers, voted for the communist party
{Marxist) ; not Congress ; nor to any other
party.

Knowing full well that the other opposition
parties can form a Government, the Governor
intentionally did not ask the opposition to form
the Government. This is the situation in West
Bengal. The budget had been hurriedly pre-
pared by the burcaucrats, not for the people
of Bengal nor by the people of Bengal. The
people of Bengal will not accept it ; they will
fight against it as they are fighting against the
Central budget which isanti-people and pro-
monopoly and which serves the interests of the
rich and vested interests. Without reviewing
the situation, they prepared the budget.

But what is this budget ? Ishall give only
one instance. In the United Bengal the ex-
penditure on policy was Rs, 2} crores. What
is the position now ? More than Rs. 32 crores.
What is this  We cannot give education to
cur children as you can see from this budget.
Half of West Bengal has been devastated by
floods ; last year’s floods destroyed crops
worth:-Rs, 60 crores .in West Bengal. The
people there wanted fiood ,control measures
but there is nothing here, -

In the mid-term elections they went before
~_the people and we also went before the people.
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What was our demand ? More money for the
State, more powers for the States, 50 that we
could solve our problems of education, flood
and so on, I have no time ; we have a second
speaker also ; so I shall cut short my speech.

They are taying that they are democrats,
What happened ? The whole House will be
astonished. They say they will fight unemploy-
ment and provide jobs to the uncmployed. Let
Mr, Pant go to the Writer’s building and
enquire whether what 1 say is a fact or not.
There were 400 vacancies in the Food Depart-
ment. What has the counter part of Mr.
Pant done in the time when Mr. Ajoy Mukerjee
was there ? Their Ministers asked their own
people to submit cyclostyled petitions. The
vacancies numbered 400 but 4,000 persons
were appointed. It has come in the papers ;
it is a fact. The previous Minister, Chief
Minister and the Deputy Chicf Minister Shri
Bijoy Singh Nahar gave appointment to their
followers for Midnapore and Bankura, num-
bering 17,000 knowing fully well that vacancies
were far less. Appointment was to several
hundred for non-existing campt of Bankura and
Midnapore.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : Is hec objecting to people
getting ecmployment in West Bengal ?

SHRI DINEN BHATTACHARYYA: I
am for employment but 1 am against corrup-
tion ; that is what they are doing in the name
of offering employment. So, people were given
employment when there was actually no
vacancy, They are now going to the ex-
Ministers agking them where the jobs are that
were given to them. They say they do not
know and ask them to go to the Centre as the
State is now under President’s rule. Thisis
how things are going on,

13 brs.
Not only this. The most heinous thing that

the ruling party is doing is to instigate young
people to' go and demonstiate at the gates of

‘the factoriés. This is a thing that Members

should know. What is their slogan? Their -
slogan is that they want employment,
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would give thcm employment when there are
vacancies. They say that people from outside
who are working there should be driven out
and they should be provided with jobs. This
is the slogan of the ruling Congress Party,
They are fomenting communal trouble, they
are fomenting provincialism. They are organis-
ing goondas and gangsters to kill the persons
there.

It is astonishing that this Budget is for the
pericd upto 3lst March, 1972, Is West
Bengal the ancestral property inherited by
unybody? It is for the peaple of Bengal to
decide who will rule them. The term of the
President’s rule ends in December. Then, why
is the Budget upto 3ist March and not up to
31st December. Why not announce elections ?

You say that there is an abnormal situation
in the State. I ask Mr. Pant to take a review
of the whole of India. Isitnot a fact that the
largest number of people came to the polling
booths and voted in West Bengal in the last
mid-term elections ? So, what is the apprehen-
sion ? Let us again go to the people and take
their verdict. Then, nobody will have a
grouse. This is the primary thing that I am
demanding from the Government. If you have
a sense of democracy, you should call for the
elections immediately. If you want to help the
people, you must come forward with a definite
date for the elections and let the people decide
their own fate,

After President’s rule imposed in 1968,
about 400 factories have closed in West Bengal.
Not a single factory has been re-opened.
Textile mills, engineering factories, has DBritan-
nia Engineering, Sen Raleigh, so many factories
have closed. And what is the medicine they
are prescribing for this ? They say they have
set up the Industrial Reconstruction Corpora-
tion, a good name, which will reconstruct our
sick and dead industries. But do you know
how this Corporation has been manned ? Mr,
Pait should know that one Mr. Abhijit Sen. is
there, He is the person who was responsible
for the closure of Sen Raleigh. There is also
Mr. C. D. Das who tome time back was the
top man in the United Bank of India. He
had also connections with the Kuljeon Corpora-
tion which has been prosecuted in New York
for hnhin; some agency here for themltruo-
tien of the thenm.l power project in in Bandel.

it
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He has now been made one of the Directors of
this Corporation, There are so many, There
is R. R. Chatterjee. You know the scandal
about him in connéction with Kalyani Spinning
Mills. Tt has come in the papers. With this,
they say they will help to rehabilitate the
industries in West Bengal.

I say, please hold ‘early elections there. Let
us manage our own affairs by our ownt people
and not by you. Not today alone; since the
beginning of Congress rule, West Bengal people
have got a step-motherly treatment from the
centre. We were the pioneers in the paper
industry. Now it is suffering from shortage of
raw materials, We were the most industrially
developed province within India. Now what
is our position ? By and by, due to political
and other reasons, we have been neglected.

1 do not know what is the provision in the
budget for cottage industries. There are lakhs
of weavers in my constituency. They are
almost in a starving condition. Not only the
handloom weavers, but all the cottage industries
are in a dying condition. So, I expected that
at least something would be done in their
favour. The darkest State in India today is
West Bengal, so far as power is concerned,
Only a very few number of villages are clectri-
fied. Even big and medium factories in places
around Calcutta arc always suffering from
shortage of power and are closed very often.
Nbo positive step is being taken in this matter.

So far as CMDA is concerned, they are
proud of it. I am glad that some money has
been set apart for the development of Calcutta.
But members from West Bengal on the other
side also will agree that in spite of sanctioning
money and the many expcctations roused in
the minds of the people there, nothing positive
has yet been done for Calcutta. The roads are
in the same state. Mr. Speaker, during the
rainy season, I request you to visit Calcutta on
any rainy day. You cannot go beyond Howrah
Bridge. All the roads arc water-logged. What
is the CMDA ? Only yesterday Mr. Hanuman
thaiya said something; I am not satisfied
about it, though my other friends may be
satisfied, That promise about the dispersal line
has now evaporated. He said, some enquiry
is being made for an under ground railway in
Calcutta. How long we will have this hoax ?
1say this is a hoax because for the last fifteen
years it is being said in this House that we will
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have cither an underground railway, or an
overhead railway or a circular railway. Wedo
pot know whether any railway will at all be
there or not. I want a categorical statement
from the Minister whether Calcutta will get
this railway or not. Now that the transport
problem of Calcutta has reached the saturation
point kindly give ussame railway, cither cir-
cular or underground.

SHRI K. C. PANT : He should encourage
the Railway Minister to do that by not in-
dulging in bandhs and stoppage of trains.

SHRI DINEN BHATTACHARYYA:
Then I would like to refer to the condition of
the municipalities. Their financial position
isso poor that they cannot pay the salary or
wages of their employees regularly. Now they
have to depend mainly on the taxes they collect
from the tax-payers. I had some experience as
municipal commissioner for some years and I
know their position firsthand. There is no
municipality in West Bengal which is finan-
cially sound. All of them are suffering from
want of funds and so they are not able to
provide even clementary facilities like drinking
water and drainage.

Coming to panchayars, there have been no
elections to the panchayats for the last so many
years, I donot know what is the fatc of the
Filla parishad. Though as a Member of Parlia-
ment I should be entitled to be a member of
Zila parishad I have not received any infor-
mation of any meeting of the Zila parishad. I
hope the Government will consider the question
of holding elections to the panchayats so that
the newly clected members will manage their
own affairs in their respective panchayats.

SHRI A. K. M. ISHAQUE (Basirhat) :
Your own government killed the Zila parishads.

SHRI DINEN BHATTACHARYYA: 1
am not ashamed to confess here that there
were some elements in the United Froat Go-
vernment because of which the United Front
Government could not do as much as they
wanted to do. Now the panchayat elcctions
are overdue and you should immediately take
steps to hold them,

Then, who is our master ? Tsit Shrimati

Tadics Gandhi, Shri K. C. Pat, Shei Siddha.
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tha Shankar Ray or the Governor ? The other
day the Prime Minister, Shrimati Indira
Gandhi categorically stated that Shri Ray is
neither the subedar of West Bengal nor has he
been given specific charge of West Bengal. I
have seena paper report according to which
Shri Ray is shown in a gazette to be specifical-
ly in charge of West Bengal. There is no cons-
titutional sanction for this. Now when he goes
to West Bengal he does not care for us. He goes
and mects his own party people in the districts,
Itisa question of constitutional propriety.
When there is a Governor the appointment of
Shri Ray to be in charge of West Bengal is
illegal, improper and an affront to the people of
West Bengal.

MR. SPEAKER : Hec has taken three times
the time allotted to him.

SHRI DINEN BHATTACHARYYA : This
isa point which we have to consider. There
are 20 members here from West Bengal and so
we have got a majority. We have to talk about
the problems of the people of Bengal. If we do
not get a chance to do that, who else will raise
the problems facing West Bengal.

SHRI B. K. DASCHOWDHURI (Cooch-
behar) : Probably, the hon, Member is not
aware of the parliamentary- procedure and
practice. ’

SHRI DINEN BHATTACHARYYA: We
are not here for the first time, Mr. Das
Chowdhuri. '

SHRI A. K. M. ISHAQUE : Mr. Speaker,
Sir, I rise to support the budget propo-
sals for West Bengal. I heard Mr. Bhattach-
aryya with rapt attention, I wonder of the
capability he has got in turning day into night
and in turning fraud into sincerety., We are
very happy to hear him that he also wants
improvement of West Bengal. Sir, they came
to power in West Bengal twice—once in 1967
and second in 1969, With the instalment of
the second united front Government in 1969
West Bengal had to suffer & lot in their hands,
Within a very short time after coming
into power ef the Communist (Marxists)
they decided to launch a revolution in
West Bengal and they chose the anti-social

clements to lsunch it. They passeda resolus



201 West:Bengal
tion and et frecall the ten thousand under-
trials prisoners which included dacoits and
murderers. They were asked to launch revo-
lution. They started looting in broad-day light.
They started harvesting the lands of other poor
people and started commenting rape. We arc
happy they are even now thinking in terms of
West Bengal.

He said C. P. M. was not given any chance
to from the Government even though they were
ina position to do so. CPM and for that
matter Shri Jyoty Bosu has grown a disease in
them in always claiming that they areina
position 1o form the Government. Every day
they are approaching the Governor with this
appeal that he may be given a chance to form
the Government. When he is asked to show
whether he has majority he says: Don't ques-
tion that now. Give mc the chance and I will
show you I have got majority. This is all his
answer. A beggar of Esplanade area was clai-
ming that he is also in a position to form the
Government if the Governor gives him a
chance to form the Ministry.

Immediately after the election was held all
the parties and their leaders wrote to the Go-
vernor that they would not be supporting for-
mation of Government by Mr. Jyoti Bosu and
the number of legislators of those parties far
excceded 140, Therefore, Mr. Bosu had no
chance of forming the Government. The Go-
vernor explored all avenues and came to a
clear finding that the CPM is not in a position
to form the Government and the parties who
were in a position to form the Government
were called. Now, when the Assembly was
dissolved even at that time they had no proof
to show that they are in a position to form the
Government., Therefore, Sir, we firmly support
the dissolution of the Assembly as recommend.
ed by the Governor.

West Bengal had to undergo much sufferirig
during the second United Front administration.
They worked - with a determination to -undo
absolutely the civilisation of West Bengal and
to upset the society of West Bengal. They
undid much of whatever achicvement was
made from 1947, As many as. three lakh peo-
ple went out of employment because of their
represive policy followe® in Weat. Bengal.

West Beogal is alrcady an overpopulated
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area. In 1947 the population was 1,80,00,000 ;
in 1971 the population has swelled up to 5
crores. Over the normal population, as many
23 50 lakh people came from East Bengal to
scttle in West Bengal and as many as 80 lakh
people came from other provinces of India to
scttle permanently in West Bengal. *

It is a very overpopulated area and the land
is meagre for cultivation. Therefore, unemplo-
yment opportunitics have to be created to keep
the people in peace there. Employment isa
necessity there. The Government installed in
1969, dominated by the CPM, did cverything
to drive people out of employment. As many
as three lakh people went out of employment.
This is the admission of the CPM itself and
of Ajoy Mukherjee, the then Chief Minister
of the United Front Government.

In 1971 we arc going to plead for a fair
deal for West Bengal. If anybody is serious to
tackle and solve the problems of West Bengal,
job opportunities have to be created there. If
the young people cannot be employed, West
Bengal will go for anything. The other day
17,000 people were employed for maintaining
peace in the camp areas to which Shri Bhatta-
charyya was objecting. Some of them were
coming in close contact with Naxalites. The
moment they got appointment letters, they
wept. This is the situation in West Bengal.

When employment is nceded so heavily, the
CPM dominated Government did everything
to throw them out of employment. Therefore,
job opportunities have to be created and there
is enough scope for it. For that there must be
peace in the industrial belt, They are going to
creat trouble in the industrial belt as much as
possible so that revolutionary conditions can be
created in West Bengal. That is their motive,
People have stcen them and have understood
them. Calcutta people have thrown them out.
They are going to pay heed to the appeal that
wc are making to West Bengal people. They -
have understood that industrial peace is neces-
sary. If industrial are opened, more parti.
cularly in the rural areas and in the mofussil

" towns, lakhs of people can be employed. If

lakhs of young people are employed, much of
the troubles of West Bengal will go away.
West Bengal will again find peace. -

To improve the condition in West ‘Bengal,
attention has also’to be- paid to the agriculs




203 Wast Bengal

[Shei A, K. M. Ishagque)

nnllﬁwuwell. Of 16 districts, only threé
districts have somc irrigation facilities. The
other districts have no irrigation facilities. In
the region east of the Ganges, the posibility of
irrigation is meagre. But deep tubewells can
be sunk and deep tubewell irrigation facilities
can be provided. For that poweris necessary,

But very little portion of West Bengal has been
electrified till now. So, electricity must go to
every village. Irrigation facilities must be pro-
vided to cultivators. If irrigation facilities are
provided to cultivators, the production will go
high and it will be very much sufficient for the
local needs. Very recently, the cultivators
there have taken to high-yielding varicties and
they have given very satisfactory results, If
these minimum requirements are met, if these
minimum facilities are provided to them, West
Bengal is sure to be a sclf-sufficient area. That
will go a long way in keeping peace in West
Bengal and bringing an end fo the present
troubles that West Bengal is facing now.

Last year, in West Bengal, we had an un-
natural flood. This year, we cannot give them
loans. The low income group people have no
means to cultivate their lands if no loans are
provided to them. The administration and
. more particularly the branch of administration
in which the C. P, M. Party has some hold
will find every meansto delay the payment of
loans even if some loans are paid to them.
Loans are necessary for cultivation in the
month of June. The Government will give
loans but they will be paid in the month of
August or September. Iask the Government
to device means as to how this delay in pay-
ment of loans can be avoided, to 3ee how culti-
vatars can be given loans in time s0 that they
can make the best utility of the money that is
given to them. Every conspiracy, every trap,
is being laid by the Marxist Party to delay the
payment of loans, through their unions in
Government offices. Therefore, I request the
Government to device means a3 to how to
make the money reach the people in time so
that they can make the best utility of it and
can help the country in producing more,

If the Centre is serious in bringing about
peace in West Bengal, all avenues must be ex-
plored to create job opportunities. All gvenues
must be ereated to ameliorate the conditions of
the local people. Over and above the normal
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population, there has been an influx of people
from eastern zoné¢ and other provinces of
India. In 1917, as I said, the population was
I crore B0 lakhs, Today, it is more than 5
crores. The population has gone up ‘more
than three times in 25 years. Therefore, the
Government must explore all avenues to create
more job opportunitics for the people and to
wage a war on agricultural front so that, once,
again, we may see peace in West Bengal and
Woest Bengal may prosper and, through West
Bengal, India will prosper.

DR. RANEN SEN (Barasat): Mr,
Speaker, Sir, a question was raised here earlier
as to the propricty of the dimolution of the
Weit Bengal Legislative Assembly, All I have
to say is, if we are true to the facts, there was
no other alternative for the Governor but to
dissolve the Asmembly and there was no other
alternative for the President but to take over
the State of West Bengal,

13.30 brs.

[MR. DeruTv-SPEAKER i the Chair.]

What was the position ? Let us look at
things objectively. Out of 279 seats in West
Bengal, 1 being vacpnt, the C.P.M. block
which wanted to step in had 125 seats. There
will be single majority party, but, Sir, single
majority party can come only if there is a little
bit of horse-trading! From this House we
have denounced horse-trading in many Assemn-
blies of India. There are indication in West
Bengal, attempts were made to purchase some
people. But even then those attcmpts failed.
When Mr. Ajoy Mukerjee advised the Gover-
nor, as Chief Minister, he had the majority.
He had the majority of seven. It is a question
of arithmetics. Two plus two always make
four. Out of 279 seats, this bloc having 125
acats cannot get a chance. But it was possible
if the West Bengal politics would be further
spoiled and corrupted, that means, farther
horse trading was encouraged. “Therefore, the
Chief Minister was within his right, the Gover-
nor was within his right, there was no alter-
native according to the Comtatution for the
President to take it over.

I.my' -hu'hmlpoin: out certain good
things done by the Government of the Demo~
cratic Coalition, 'We have to say all these here
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 unfortunately. No radical land reform pro-
gramme was taken up in 1962.70, in thosc,
" daysbut the Democratic Front Government
here could do something. Here is a Govern-
ment that brought out an ordinance, a
Graduity Ordinance. They also recommend-
ed certain good measurs for opening of the
closed mill. We have to be objective. We
have to record them properly so that they
become guidance to our future, whatever may
be the Government which comes in West
Bengal. This Government may be of party A
or Bor C; 1 am not concerned with that;
but certain things have to be put straight on
record.

The position in West Bengalis very bad, but
Sir, what is the main banc of our political life
in West Bengal 7 It is stated that unemploy-
ment and refugee problems are all growing and
they have to be tackled in a very bold manner,
ina very radical manner, etc. But, Sir, the
main bane of political life in West Bengal is
politics of individual terrorism, individual
murder, individual violence. I also come from
West Bengal. Is there any political movement
today in West Bengal conducted by any party ?
Everybody is afraid of cvery other person.
Even leaders would take the help of police as
protective measure ! They confess to us; they
say, it is very difficult to hold meetings, to go
to bastis and different areas. Sir, even the
Police cannot give protection. A time has
come for all of us to think about it seriously.
1 don’t want to dig up the past, because, cer-
tain good things, certain good steps, have been
taken in West Bengal. Therefore, I say, I
don’t want to dig up the past or sty who is
responsible or who introduced this politics of
murder and individual terrorism in the body
politic of West Bengal, I mysclf have spoken
here thrice in this House. I have myself raised
this question here carlier. Now, the question
is how to tackle this problem. I do not know
whether Shri Siddhartha Shankar Ray is con-
stitutionally capable of doing certain things;
1 am not going to touch on that point because
I am not a constitutional expert. But I must
.say that before he takes the correct step in this
regard, namely of calling all the political par-
sies to tackle this ‘particular question, namely
- the question of political violence, - political

" murder, individual murder etc., certain
preliminary thingt have to be done. It is not
a guestion. of violence in the abstract. Itis
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not & question of any party eschewing violence.
As for the Communist Party of India, we have
nevet eschewed violence as a principle. But so
far as the question of individual violence,
individual murders and secret murders are
concerned, no political party should advecate
it. Marxism and Leninism is totally opposed
to this individual murder and violence, There-
fore, I say that the bane of our political life
is this individual murder and violence, Before.
Shri Siddhartha Shankar Ray took the step,
certain political parties like the CPI, the For-
ward Bloc and the SUC had agreed on this ise
sue. All parties had also been called fora
meeting by the former Chief Minister Shri
Ajoy Mukherjec but unfortunately one party
chose to boycott that meeting. That isa fact.

AN HON. MEMBER : It is not a fact.

DR. RANEN SEN : Therefare, that meeting
had to be postponed, Now,itisa good thing
that when Shri Siddhartha Shankar’ Ray is
calling a mecting, all the parties are coming,
and more and more partics are coming, and
that is a good thing. If it is a bad thing,
then why should the other parties come?
Whether this attempt will succeed or not is
something which I do not know. But I would
suggest that threc or four measures which I
shall mention presently have to be taken,

The first is thatall parties must eschew there
acts of political individual murder and indivi-
dual terrorism.. .

SHRI1 DINEN BHATTACHARYYA : But
not the Government ? )

DR. RANEN SEN : And the Government
too. All concerned should do it. I hope Shri
Siddhartha Shankar Ray is there on behalf of
the Government.

Secondly, it is an open fact that certain
antisocial elements bave taken shelter behind
and are protected by certain political parties,
All these political parties must openly come
out and disassociate themselves from these
anti-social clements who are taking advantage
of the situation, '

AN HON. MEMBER : But*he wants a
dialogue with them.

DR. RANEN SEN: 1 want to crush ' thewm.
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Firstly, T want a dialogue with the political
parties and political clements ; if we are able
to control them, then these anti-socia) elements
can be isolated and completely crushed.

_ Thirdly, I suggest that a bold decision has
10 be taken by all political partics, to be
{ollowed up by surrendering of all arms. This
theory of blood for blood and tooth for tooth
is bringing disaster to West Bengal. That has
to be stopped. If we are able to do it with
the help of all these political parties sincerely
and honestly, then we can open a dialogue
with the Naxalites also.

It is said that the Naxalites would not come.
I say that the Naxalitcs are fragmented today,
I know many young Naxalite boys who are
absconding from the police for the last one or
two years. I have met some of them and I
have talked to some of them and they say
that now they cannot escape because either
the CPM will kill them or the police will kill
them, and, therefore, they feel that it is better
to kill somebody and then die, They are in
a deaperate mood. Therefore, I suggest that
certain measures have to be taken and they
have to be approved of. There arc many
people who are disillusioned today, but they
have no other way; if they come out in the
open they will be arrested by the police and
‘beaten up in the police lock-up or in jail. So
some bold decisions have to be taken. Those
Naxalites who are prepared to give up their
arms and surrender their arms, that is, whate-
ver arms they have got should all be exonerated.
Some such bold things have to be done.
Otherwise, there will be disaster to the body«

politic of West Bengal.

Along with this, I would suggest that cer-
tain cconomic measures also have to be
taken. We have to remember that West Bengal,
which was Bengal previously, suffered very
much during the 1943 famine and then during
the partisan when it was its worst victim. Itis
said that today due to political struggles and
strike struggles, industry is getting ruined.
In 1952 1 wasa member of the State Assembly.
Dr. B. C. Roy told us then that Bombay and
‘West Bengal stood at par in industrial develop-
ment, Since 1955.56, decline started. That
has nothing to do with strikes or with political
mara mari, In this respect, I must say that the
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Centre has not dealt with the problems of
West Bengal in the way it should have. Shri
Ishaque was there, He knows it. This should
have been done when the decline in industry
there started.

Having said this, I must now say that if
something abnormal happens in West Bengal,
we must recognise that Bengalis are very impul-
sive, very emotional and imaginative, That
is why if therc is no outlet, anything and every-
thing can happen, That is what is happening
today. First economic decline started. This
was followed by political decline. '

Coming to the Budget, does this touch even
the outer fringe of the maladies afflicting the
State. Honestly speaking, no. Let us analyse
the Budget and sec what is the position, There
is now a deficit of Rs. 19.34 crores as againat
the earlier estimate of Rs. 28.60. This is no
doubt an improvement. It is also a good thing
that Rs 50 crores has been given by the Centre
for the relief and foud requirements of the
cvacuees. Itis also a good thing that certain
centrally-sponsored schernes are in opcration
and are fully financed by the Centrc. But
what has happened to the Fourth Plan ? In
this, the difficulties of the State have not been
appreciated by the Centre. The allocation to
the State proves that. Otherwise, the Fourth
Plan allocation would have been greater. What
is the allocation of Rs. 66.63 crores this year
for looking all these problem, unemployment
problems and all other problems. It would not
even touch the fringe of the problems. Every
Government that has been in power there,
not onlf UF Government, but every Govern-
ment starting from Dr. P. C. Ghosh and Dr.
B.C. Roy's has demanded more money for
West Bengal. But never has this demand been
fulfilled. Never. We are giving the maximum
amount of corporate tax. But West Bengal
got a meagre fraction of its shares, I do not
say as our friends in the CPM say that it is a
colony of the Centre ; it is like Bangla Desh in
Pakistan. If they say so, I would request them
to go to Bangla Desh and stay there for 24
hours and feel the difference....(Interruption).
But I must say that West Bengal has not been
treated properly and is not being properly
treated even today. If anybody says that, 1
quite agree with'it.

Let mec analyse one or two points here,
Take the Haldia fergiliser, Has there been any
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allotment ? No. How about the project report
of the Haldia petrochemicals ? Mr, Siddhartha
Shankar Ray the other day made statement in
Calcutta and the people laughed. He said that
Haldia would be offering one lakh employ-
ment opportunity. But where is the reflection
in these papers ? There is no reflection of it
in them, What about the project report for
Haldia petrochemicals ; and for a shipyard.
When the Indian Petrochemicals Corporation
was asked to prepare a project report for Tamil
Nadu, West Bengal did not find any favour.
Naturally, what would the public say and do ?
What is the way out ? As I said earlier, econo-
mic decline started much earlier. It was follow-
ed by political deterioration. Sir, that is one
thing that Government should remember.

Now, it is a good thing that the expenditure
on education has increased compared to 1969-
70. Expenditure on medical, agricultural and
fishery facilities has increased, But there are
other problems. Take, for example, one thing :
in this budget there is an allocation of Rs.
1.87;00,000 odd for a crash programme for
villages. What could be done with a paltry
sum of Rs. 187 lakhs or so ? What could be
realised ? I fail to understand this.

Then there is the question of milk supply
schemes. What is the allotment.

MR. DEPUTY-SPEAKER : The
Member’s time is up.

DR. RANEN SEN : I am the only speaker.
1 have 20 minutes.

MR. DEPUTY-SPEAKER 1 Yes. It is now
two minutes to that “20 minutes”,

hon.

DR. RANEN SEN : Please give me another
five minutes. 1 am concluding. Now, at page
22, there is mention about conmstruction of
houses, low income-group houses, etc. What
is the money given to West Bengal ? That is
the worst-congested State in India, with the
Calcutta city. and suburbs. I it doing any
justice? I do not say immediately crores.of
rupees have 10 be spent, but at least some
amount has to be spent. Then, again turning
to page 24 of the demands, I find loans and
advances under low income group howing
scheme, middle income housing scheme, etc.
What is the amount for the middle income-
grouphounug? A paltry sum of Rs. 3 lakhs,
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For low income-group. housing, it is Re. 10
lakhs, :

On public health and medical, the allot
ment in the budget has increased, but it must
be known that rural drinking water system as
well as the urban drinking water system almost
do not exist in West Bengal, neither in the city
of Calcutta nor anywhere in the municipalities.
About village development, everybody knom
What is the amount ?

Take for instance the question of electricity
and power generation and investment in this
respect in the State of West Bengal, Where
are we after the last 24 years? 1400 villages
have been electrified or energised. What is
the amount sanctioned ? What is the provi-
sion ? I say that there is very meagre allotment
for this purpose in the Fourth Plan. There was
a reportin yesterday’s Amrit Bazar Patrika that
the South Dum Dum water works can supply
27 gallons of water per day for two lakhs of
inhabitatnts. As a result of the influx of
refugees they cannot even supply seven gallons
of water per head ; this is more or less the
condition in all municipaliries and villages.

In the annual financial statement, page 1,
under the head land revenue, the expenditure
isRs. 7,64,40,000 and the receipt is R,
6,96,20,000. I do not know what is the
meaning of this budget and why this depart-
ment should continue, Then I must say that
under the heading capital outlay on schemes
of agricultural improvement and research, there
is only marginal increase. On page 9, under
the heading capital out lay on multi-purpose
river schemes, capital outlay on irrigation and
irrigation ecmbankment, drainage works, etc,
there is a decrease, 1 do not know why.

Thercfore, I say that this budget cannot
satisfy the requirement of our people, it does
not even touch the outer fringe of the demands
of West Bengal.

sSHRI S. K. SARKAR ( Joynagar) : Mr.
Deputy Speaker, Sir, I shall speak in Bengali,
I rise to support the West Bengal Budget,
presented to the House foday. But in spite of
my support, I must say thlt this 3udsc‘t is not
to our expectation.

~ Sir, oomidenng the serious poverty in Wm‘
Bengal and the pitable condition of that State

‘*The original speech was delivered in Bengali.

we hoped that the Central Government would
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do more justice to that State. We also hoped
that the Central Government would allocate
more money to the State of West Bengal in
order to enable her to solve her various
problems.

There is a deficit of Rs, 19,34 crores in the
West Bengal Budget, But had there beena
deficit even of Rs. 50 crores, we would not have
any objection to that.

The opposition parties have complained that
the State of West Bengal has been suffering
from injustice from the Central Government
for & long time. There is some truth in that
complaint. After the partition of the country,
the State of West Bengal has always been over-
burdened with various problems. Now an
addifional problem has ariten due to the
evacuee, from Bengla Desh. Thercfore, con-
sidering the various problems of the State of
West Bengal, I fcel the Central Government
should have done more justice to the State.

I now find that the Central Government
has realised the problems of West Bengal and
because of that realisation the Central Govern-
ment has imposed the President’s rule upon
that State. It is not true that the last coalition
Goveonment in West Bengal had no majority.
The actual fact is that the situation there took
such a turn that Central intervention became
inevitable, There is no evil intention behind
the President's rule there. I firmly believe
what the Central Government has done for
West Bengal, has been done keeping in view
the welfare of the people, although President’s
rule may not be desirable to us always.

In today’s discussion law and order problem
in West Bengal was reapeatedly mentioned.
But in the present Budget no importance has
been given to this problem. In order to tackle
this problem administrative machinery must be
strengthened. But the Budget does not indicate
any measure by means of which the administra-
tive machinery can be strengthened.

One of our friends in this House has eritjcis-
ed the constant increase in the Police Budget
of West Bengal. But my friend must know
‘that a progressive society should have a good
administration and from that point of view we
are bound to have an increased police budget.

DR R Ry L S
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My CPI (M) friends have complained about
the failure of police in West Bengal but, per-
haps, they have not considered the causes of
that failurc. Today West Bengal policemen
arc the most helpless persons in India. A
policeman in West Bengal does not go alone
to a market out of fear. Similarly, he is
afraid of going alone to hix office. This is the
condition of policemen there.

We have never considered about the ameni-
ties and Housing Scheme for the policemen. If
we are interested to make the West Bengal
police effective, we should give them more
dearness and other amenities of life, We
should also make the policemen feel that they
arc members of the society and if they feel
like that, they will realise their duties to the
society. Asa member of the society they will
do their duties enthusiastically.

Sir, I have placed the true condition of
West Bengal before the entire country. The
Central leaders must realise the gravity of the
situation there. The Central Government may
send C. R. P. and military personnel from here
to the State of West Bengal but the problems
of that State cannot be solved with their help.
So the Central Government must see how the
present situation in West Bengal can be im-
proved. I feel that for improving the present
situation there more money should have been
allocated for the police department in this
Budget.

Then comes the question of general ad-
ministration in West Bengal. The administra-
tive aparatus has completely collapsed there,
The administration there became victim of
political infiltration. The United Front
Government came into power twicein West
Bengal. The main object of the CPM—I
Party, a constituent of both the United Front
Governments, was to weaken the administrative
apparatus of the State, For gaining that
ohject the second United Front Government
increased the salary of the Government Servants
and due to this increased salary the Govern.
ment servants came under the influence of the
CPM~I party. But for this increased salary
of the Governmerit servants the common people
actually suffered as they were compelled to
pay more taxes in the name of welfare of the
State. So in this manner, all the Government
servants were made puppets-in the hands of a
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patticular party and, consequently, the entire
administrative machinery in the Statc came to
2 stand still. Today when we goto Writers
Building, we find Government servants discuss-
ing politics openly and shouting slogans like
‘Inquilab Zindabad'.

Jknow thata few days ago a Clas IV
servant was suspended because he was responsi=
ble for the failure of clectricity in his office. I
also know that an official of the Home Ministry
wasarrested by the police on charges of holding
naxalite ideas, Perhaps he was beaten in the
police station. The entire non-gazetted staff
of the Home Ministry went on strike asa
protest against such a police action. So such
type ofincidents are taking placcin West Bengal
today. In the light of such incidents there, it
should be the primary duty of the Central
Government to pay more attention to the necds
of West Bengal, if, of course, the Central
CGovernment it interested tosave West Bengal
from the present situation. But I must say with
great regret that the problems of West Bengal
have not received due consideration from the
Central Government.

In today’s discussion economic problems of
West Bengal have been referred to. West
Bengal has been seffering from economic pro-
blems for a long time, This economic problem
is one of those major problems from which West
Bengal is suffering. How much the Govern-
ment is responsible for this cconomic problem
in West Bengal, should be considered by us.
In the name of land reforms the disorder in
West Bengal was first created by some partners
of the last United Front Government, In
order to strengthen the party interests, some
partners started an agitation called Land
Reforms Movement. In the name of Land
Reforms Movement they actually started a
Land Grabbing Movement and through that
Movement they completely disturbed the Law
and Order situation in West Bengal, There
was no scicatific basis behind this Land Grab-
bing Movement, The only intention was to
strenghthen party interests and in that respect

- some political parties became successful.

Sir, you will be surprised to know that the
present Land reform measures in West Bengal
are responsible for the breakdown of West
Bengal coonomy. Fifty six per ocat people of
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West Bengal depend upon agriculture but their
fate is in now in dark due to the introduction
of present land reform measures. You may
feel, Sir, that I am pleading the case of
Jotedars. But I am not doing that. As a
socialist it is my duty to bring West Bengal
to the correct path.

It is my complaint against the Central
Government that they have not taken into
account the basic problems of West Bengal,
After the fall of the last United Front Govern=
ment President’s Rule was imposed upon the
State of West Bengal and during the Presi-
dent's rule a ceiling on land holdings was
introduced there. But how far that ceiling on
land holdings is scientific, we have never gone
into that question, When I say like this, 1
know that a complaint may bc made against
me by my party, But even then, on my own
responsibility, I must say that whatever has so
far been done in West Bengal in the name of
Land Reforms, they are instrumental for the
breakdown of West Bengal economy. All the
land refrom measures are 'nothing but unscien-
tific and they have introduced slavery into
the present economic system,

I must say with great regret that the officials
of Land Revenue Department of West Bengal
wrongly advised the Central Government. I
am prepared to challenge those officials. I
would ask the Director of the Land Revenue
Department of West Bengal, Shri Debabrata.
Bandopadhayya, to prove scientifically his
proposals that he gave in regard to land reform
measures. -

Sir, in West Bengal the area of cultivable
land is 1,34,000,00 acres. In the entire country
70% people are agriculturists. In West Bengal
57% people depend upon agriculture. But
out of this 579 people many are landless
peasants. According to the cencus of 1960,
the number of landless peasants is 1,02,94,200,
If we take five membersin a family as onc unit,
we then have 21 lakhs familics. Now if we want
to distribute 1} acres or 4 bighas land (consi-
dered as subsistence) and instead of 8 acres land
(called economic holding) to cach family we
shall have to devide 1,34,000,00 acres land by
21 lakhs families. After “division the reqire-
ment of land. comes to1,40,000,00. But the
land available is only 1,34,000,00.- So there is
a shortage of 7 lakhs acres, Yet I want to say
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that the surplus land of the people should be
taken away for distribution to the landles
peasants, But even after distributing surplus
land to the landicss peasants the shortage of
7 lakhs acres land will remain.

8ir, in West Bengal, 27,60,000 families
hold, land holding 1 acre to 25 acres Many
of these people hold benami land. Even
if we distribute benamiland on the basis of
1} acres per family, we shall again find a short-
age of 44 lakhs acres land. Therefore, Sir,
1 wanted to impress upon you that simply by
distributing land to the landless peasants the
problems of West Bengal will not be solved.
I, therefore, feel that the economy of West
Bengal is being shattered by the introduction
land reforms.

Then, Sir, I want tosay that thereis no
real food deficit in West Bengal. The scarcity
of food was created artificially and as a resultof
that food scarcity Rationing was imposed upon
us. During the regime of Shri P. C, Sen there
was a riot for food in West Bengal and in that
riot 99 persons died of police firing. The
Government of West Bengal appointed a Lahiri
Commission to enquire into that police firing.
That , Lahiri Commission submitted a report
to Shri Dharma Vira, who was then the
Governor of West Bengal. In the Report it was
said that there was no nced to introduce
rationing in West Bengal. Rationing was the
root of all evils, It was also responsible for
much corruption in the society. So Shri
Dharma Vira was eager enough to abolish
rationing in West Bengal. So I demand the
abolition of rationing

Sir, I shall again request the Central
Government to enquire into the scientific basis
of present land reforms in West Bengal;
otherwise the agricultural economy there will
have a serious setback. Agriculture is the
foundation of the entire economic system ; so
sctback in agricultural ecanomy means total
collapse of the entire economic systern, I want
to say that the land-man rations has reached
tosuch a point where further absorption of
labour in land is not pomible. The real
danger is not to our economy but to our poli-
tical stability due to the probless of unezmploy-
ment. Tais fact should be kept in mind,
Thesc days we talk of educated unemployed,
But - the agriculturists in our ‘country are
«employed. only for three months ina year.  For
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nine months they sit idle. But nobody thinks
of their problems. How long with the Govern-
ment blind to them ?

Now, Sir, I shall say something about Irriga«
tion. In one of the newspapers of West Bengal
it has boen reported today that my districts
of West Bengal are in the grip of flood. Dur-
ing the last two years West Bengal became
victim of flood twice. In my constituency no
crops were grown, But the Government did
nothing to remedy that situtation.

We heard of Magrahat drainage scheme and
the Sunderbans delta project. In reply to one
of my letters the hon. Prime Minister wrote
that the Sunderbans delta project had been
undertaken by the Central Government. But
according to our knowledge even the Pprepara.
tory wrok of that project has not yet been
started.

There are many irrigational problems in
West Bengal. Irrigation and drainage are two
scparate problems, We have not yet been able
to cover I2 per cent land in West Bengal
through irrigation schemes,

Then, I shall come to the question of
Farakka barrage. The Irrigation Minister as
surcd us that 40,000 cusecs water would be
supplied from the Ganges through Bhagirathi
Chbannel. I would request the hon. Minister
to honour that assurance. But because of con.
struction of some projects over the Ganges in
Farakka it will not be possible to supply that
much quantity of water to us, I, therefore, fesl
that Farakka barrage will be deprived of
40,000 cusccs feet of water. This matter, there.
fore, needs Government’s urgent attention,

Now I shall say something about the indus.
trica in West Bengal, There many industries
are now closed. For this closure of industries
the partners of the United Front Governments
WETE 0 & great exteat responsible, but at the
same time the Central Government camnot
avoid its responsibility towards this maiter,
We have been noticing step-motherly treat-
ment of the Central Government towards West
Bengal. Today in the name of socialisation we
have given enormous powers to the bureaucrats
and on ‘account that alf the industries in
West Beagal are ‘sifforing. Only 20 per cent
raw material i supplied to thie *industries theto
The tupply of raw material - ‘sctually -being
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controlled by the J.P.C. and the S$.T.C. These
organisations have evolved cumher-some pro-
cedure in régard to the supply of raw material
and as a résult of that the industries in West
Bengal ate today on the brink of ruination.
Therefore, I would request the Minister for
Industries to simplify the present procedure
in regard to supply of raw material,

Last of all I would request the hon. Minister
to do something for Sunderbans area as it is the
most neglected place in West Bengal. That
area produces only on¢ crop. In this area, due
to ebb and tide, saline water of the sea
destroys the fertility of the soil. There is also
not proper facilities for drainage and irriga-
tion in that area.

Sir, you will be surprised to know that the
people in Sunderbans area these days live on
roots of the trecs. As a representative of West
Bengal I want to bring this matter to your
notice. I also brought it to the notice of the
Prime Minister. Even the last Coalition
Government did oot do anything for the
people of Sunderbans. I, therefore, appeal to
the Central Government to do somecthing for
those poor people.

I support the West Bengal Budget. I also
support the President’s rule in West Bengal,
With these words I conclude my speech.

SHRI SOMNATH CHATTERJEE (Burd-
wan): Mr. Deputy Speaker, Sir, I thank you for
the opportunity given to me for participating in
this debate. We are discussing West Bengal bud-
get as well as the proclamation of imposition
of the Presidential Rule in the State of West
Bengal on the 29th June. We feel that 29th
June, 1971 is another black day in the history
of the constitutional processes of this country
because it is another occasion when after
shameless exhibition of partisan attitude to-
wards West Bengal the Central Government
has brought West Bengal under its direct
regime and has again converted it into direct
hegemony. In March, 1970, as this Housc
will recall, when the President’s rule was im-
poscd in the State of West Bengal the legisla-
turc was kept alive for four to five months. For
what purpose ? In 1970 the Governor thought
it £t to keep it alive but not in the yesar 1971,
" When before the advice was given by Mr.
Mukherjce to keep alive tho Asembly he had

~ SRAVANA 1, 1898 (S4K4)

Budget, Demands; Rus. etc. 218
not got the morality to tender his resignation,
The only reasons that were put forward by
Mr. Ajoy Mukherjee for giving that advice
for the dissolution of the Asembly was that
the refugee problem had' become serious and
required strong majority for looking after the
refugee problem. If he was unable to look
after the refugee problem he should have
resigned and not advise the Governor to dis-
solve the Assembly and, as such, not allow
other parties to form Government. What sort
of Parliamentary democracy have we ? The
Chief Minister coming to the Governor and
advising dissolving the legislative Assembly
and not resigning himself. It was a shameless
conspiracy éngineered no doubt by the wishes
of the Centre..

Sir, I am sorry to say our Governors have
become mere tools in the hands of the Centre._
They are nothing but glorified under secre-
taries who are now carrying out the directives
of the Centre. The Raj Bhavans which were
to be converted into hospitals after indepen-
dence are symbol of feudal glory and have
become temples of intrigues and machinations.
‘This is the position we are having because the
Constitution is being trampled down. For
cvery excuse Presidential rule is being im-
posed. '

Sir, West Bengal is always at the receiving
end so far as Centre is concerned and the
Gentre have alwaystaken up a colonial atti-
tude, West Bengal has not been fairly treated
by the Centre since the date of independence,
that is, 24 years ago, This is not an isolated
complaint from my party. This is the general
complaint of all people of West Bengal and of
persons who think well of West Bengal. It can-
not be treated asa colony. When we say we
are treated asa colony there is a good reason
behind, It is not justa political propaganda,
Development projects are not being taken up.
We are given hopes and promise of one lakh
jobs. But no steps are taken really to imple-
ment any of those projects.

What is the picture ? What is the future
for West Bengal ? We do not have anything,
Now it has become & very convenient handle
for the Centre, it has become a fashion and,
if I mny say 0, it bas become very stale: now
to ascribe all the ills of West Bengal to the
fact that there is violence and there is the law
and order question,
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Who has brought West Bengal into this
patition ? It is not merely to go on abuting a
particular political party. That does not solve
the problem. That is not the proper approach.
Merely going into the reasoms, good, bad or
indifferent, merely trying to find out the
reasons whether they are good or bad for to-
day’s disorder will not solve the problem. The
problem has to be solved.

1 was saying that it has become a fashicn
for the ruling party to make it a political pro-
paganda and to try to shift the responsibility
for today's situation to a particular political
party, the communist Party (Marxist).

What is the position today ? We say that
in the State of West Bengal the politics that
is going on, the politia of murder, is being
enginecered and directly encouraged by the
ruling party. What happened the other day
in Burdwan town, since the imposition of
President’s rule-in 1970 and after the new Ajoy
Mukherjee Ministry came to power ? A hotch-
potch conglomeration resurrected the Muslim
League in the State. They were given three
ministrics with seven members. One member
party was given one ministry. A hotchpotch
conglomeration has been responsible today in
bringing the Muslim League into prominence
in the State of West Bengal.

What happened during these months ?
During the last eight or nine months in
Burdwan town, which I have the honour
to represent, 14 persons' belonging to the
CPM cadre were killed, In Burdwan town
alone ! Would you believe that dying declara-
tions have been made before first~class magis-
trates giving thc names of assailants? Not
one person has been arrested although they
are seen in the streets of Burdwan going
about openly ! When the CPM man is killed or
murdered, has his life got no value ? Did he
not have any family ? Does nobody feel his
Joss ? Nobody is arrested,

What has happened taking advantage of the
Sain Bazar case ? Anybody and everybody is
being ropedin for the purpose of political
rivalry. A number of accused are being intro-
duced.

What happened in Alladipur the other
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day? It has happened last month, Five or
six truckloads of Congress volunteers went on
a rampage in these villages. What was the
plea ? The plea was that they wanted to res.
cue one of their party workers supposedly
imprisoned or kept detained in that village.
Did that justify five or six truckloads of Cong-
ress volunteers who went there after abandon-
ing a public meeting in Burdwan town with
petrol and flanked by the police ?

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : This is absolutely false. It
is being projected as a lie. I deny it absolutely,
Try to put material things and not to curb
anything,

SHRI SOMNATH CHATTERJEE : I had
information that there might be trouble on
that very day in Burdwan. I sent a tclegram
to the District Magistrate. I spoke to the 1G
of Police on the telephone that we were appre-
hending trouble in Burdwan, that in and
around Burdwan there would be a Congress
meeting and after the Congress mecting they
intended taking out a procession, that there
might be trouble ; please take preventive steps
%0 that no untoward incident took place, 1
gave that information a day carlier,

What had happened ? Five or six trcukloads
of people owing allegiance to the Congrem
broke up their public meeting, went to that
place with petrol, there was a clash and the
whole village was razed to the ground. Now,
none has been arrested out of those marauders
and only the victims, those villagers, have
been arrested. Is this the way administration
will be run? And you want everybody to
come and cooperate with you! Your people
will be allowed scotfree and you will only
hound out others for the purpose of applying
your law and order machinery ! Arrests have
been made galore but nobody is being brought
to trial. When we give names that these are
the persons who are guilty, who are responsible
for these happenings, murders and assaults,
none is arrested. :

What bappened in Kalna the other day ?
A very well known worker of the CP(M),
Mahadev Banerjee, was brutally murdered.
65 stab wounds he' suffered. He was
Kalna station. When be got down from the

RS
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railway station and was getting into a cycle
rickshaw, he was attacked. He fled for
his lifc into the station master's room.
He was followed there and he was brutally
beaten to death. He was the Secretary of the
local unit of the Communist Party of India
(Marxist). I would like to ask the hon. Minis-
ter : Who has been arrested ? The names have
been given.

Our request to the friends on the other
pide is : Don’t treat West Bengal as a
sccond-class State or the people of West Bengal
as sccond-class citizens. If you apply
partisan  attitude in the administration
of West Bengal, you cannot possibly expect
cooperation from the people. We want to
improve law and order situation. We want
economic development of West Bengal. We
want West Bengal to prosper. But we cannot
be treated as subjugated people by the Centre.
For the purposc of West Bengal, they can only
think of military and para-military forces, no
economic progress, no development of projects.
Tall hopes have been given only for the pur.
pose of hoodwinking the people.

Lastly, the appointment of my hon. friend,
Mr. Siddhartha Shankar Ray, is one of the
matters which vitally concerns us. He knows
I have nothing personal against him....

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE, AND MINISTER OF
DEPARTMENT OF CULTURE (SHRI
SIDDHARTHA SHANKAR RAY) : I don't
know,

SHRI SOMNATH CHATTERJEE: He
knows very well that I have nothing personal
against him. I am sorry, knowing that, he has
taken this attitude. The position is this. When
the Prime Minister made a statement in Parlia-
ment on the 29th June....

SHRI SIDDHARTHA SHANKAR RAY:
I do not know inner working of his mind, not
even the devil knows. I can deal with my
enemies. But God save me from my friends.

MR, DEPUTY SPEAKER : I hope, you
have only ¢nemies and no friends in that case,

SHRI SOMNATH CHATTERJEE: You
do not know who are your real friends,

8ir, the Prime Minister declared in Parlia-
ment on 2%th June that the Central Govern-
ment are anxious that all problems relating to
West Bengal which are within their compe-
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tence should be dealt with expeditiously.
Further, she said, the matters which were
within the direct responsibility of the Centre
would be looked after by Mr. Siddhartha
Shankar Ray who has been sent to West Bengal,

So far as the Proclamation is concerned, as
you know, the Constitution provides that the
President will have the power to administer
the country, He delegates the power to the
Governor. Now, the powers of the Governor
were assumed by him and, therefore, there can
be no other authority except the President to
exercise the powers. The Constitution gives
powers to the President to make incidental
orders, The incidental orders can only be that
a Governor can discharge his responsibility
under the superintendence and control of the
President himself. Now, the superintendence
and control may be in the form of directions
given to the Governor. But the Constitution
does not envisage that somebody will be appoin-
ted, a Minister from the Centre, to the State
for the purpose of looking after day-today
administration of the State. This is not possi-
ble. This is arrogating the powers of the Pre-
sident and conferring them on a particular
Minister of the Centre. That is not envisaged
by the Constitution.

What is happening is this, Everyday, we
find that policy decisions are being taken by
Mr. Siddhartha Shankar Ray. He is issuing
statements declaring what steps are being taken
and what are the proposals that have been
mooted and how they are to be implemented
That is all being done by Mr. Siddhartha
Shankar Ray. We say, this is not which is:
warranted by the Constitution. The only last-.
ing solution to this is to hold elections as early
as possible, This is the attitude of the Minis-
ter. We know that West Bengal will not get
its due share even from a Minister who is a son
of the soil, That is the unfortunate attitude.
Even a Minister representing West Bengal does
not give its due sharc to West Bengal, There~
fore, I respectfully submit that the Govern-
ment should declare here and now that the
Proclamation will not continue after 30th
November. For that, I have given an amend.
ment. The elections must be held as early as

possible, .
*SHRI D.N. MAHATA (Purulia) : Mr,

* The original spocch was deliverod in Bengali.

Deputy Speaker, Sir._ while rising to support
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the West Bengal budget 1 want to make a few
‘observations on that, I support the proclama-
tion of the President in regard to 'Prq!ident'l
rule in West Bengal.

‘We have a bitter experience of the United
Pront regime in West Bengal in 1967. Accor-
ding to that experience we can say that the
Government scrvants, particularly the police
personnel, were made ineffective, Consequen-
tly, there was wide-spread chaos and disorder
in the State. The Government servants were
indoctrinated in some particular ideology and
we still suffer on account of it.

. In the name of peasants movement there
was wide-spread murder and loot in the villages
in West Bengal. In my Purulia district CPI(M)
party workers were once trying to cut the
standing crops in the land of some person. The
villagers tried to prevent them from doing so.
Contequently, there was a clash between the
two parties. One CPI(M) worker was killed
in that clash. The peasants movement stopped
there after thet incident. So, in this manner
the CPI-M party workers created a terror in my
district and the villagers were under constant
fear of losing either their land or standing
crops.

How many Political parties are thinking of
starting peasants movements, Previously some
political parties, particularly the CPI-M, was
interested in labour movements. Through
labour movements they have brought many
labourers 1o their fold. Now they have diverted
their attention to peasants movements in order
to bring the farmars under their political in-
fluence. So we must be cautious about the
peasants movemnents.

Then, Sir, I shall say that Coalition Go-
vernments have not proved stable in any part
of India. In the present political situation of
the country coalition Governments will always
be a failure, . '

In West Bengal today large number of mur-
ders are, taking place, Particularly in Burdwan
and Birbum districts we have a large number
of murder cases. Now-a-days in West Bengal
nobody feels secure of his life. One can be
murdered at any moment.

~ In West Bengal improved methods are being |
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used these days to mu:der people. Previously

bombs, daggers, and pipeguns were being used
but now revolvers are being used frecly.

Unless there is safety of life in West Bengal,
no welfare activities for the people can be
undertaken there. The Centre has now taken
over the administration of the State. Shri
Siddhartha Shankar Ray i1 the in-charge of
West Bengal affairs. We hope that under the
care of the Central Government. peace and
order will come back to West Bengal,

Whether we get food or not, is not the moat
important matter for us today in West Bengal,
The topmost priority for the State of Weat
Bengal today is the restoration of peace. After
careful consideration a Committee should be
appointed by the Central Government, which
will find out the means to establish peace and
order in West Bengal.

Sir, many of our friends pleaded for an
early election in West Bengal. But I want to
remind them that our partyis not afraid of
facing another clection there. In the 1969
election our congress party secured 55 seats in
the Legislative Assembly of West Bengal, So
we did not put up many candidates for election
in the last election (1971). Still Congress (R)
the party sccured 105 seats,

MR. DEPUTY SPEAKER: The hon.
Member may resume his specch later on, not
on another occasion, but later on today. We
shall now interrupt this debate and adjourn it
for some time and take up the calling attention
notice. Afier we disposc of it, he may resume
his speech.

14.30 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE -

Vioration or Inbian At Seack sy Paxisran:
AIRGRAFT .

SHRI SURENDRA MOHANTY (Kendra-
para) : I .call the attention of the Minister of
Defence to the following matter of urgent pub-

. lic importance and I request . that he maay
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make a statement thereon :

“The reported flight of two Pakistani
Air Force Mirage aircraft over the Srinagar
airport.”

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : Sir, two aircraft of the
Pakistani Air Force intruded into Indian air
space over the Kashmir Valley around 1003
hours on July 20, 1971. A second intrusion
took place north of Jammu around the same
hour on July 21st. The Pakistani aircraft were
spotted by our observation system,

These are clear and deliberate violations of
Indian air space by Pakistani fighter aircraft.
The Government take a scrious view of these
violations and have lodged strong protests with
the Government of Pakistan demanding effec-
tive steps to be taken by them to prevent recur-
rence of such violations. The Government of
India hold the Government of Pakistan fully
responsible for any consequences that may flow
from such hostile acts.

As the House is aware, the airfield at Srina-
gar is being used principally for civil purposcs.
Our obligations to civilian aircraft impose some
limitations on us, Approriate measures have
been taken to deal with Pakistani provocations
and threats. I trust the House will not wish me
to deal with this matter at length. It will be
appreciated that a detailed discussion will serve
interests other than our own.

SHRI SURENDRA MOHANTY : The
laconic reply of the hon, Minister of Defence
shrouded in the mystique of national security
leaves me and also the House in as much dark
as ] waswhen 1 gave notice of this calling-
attention—notice. Basically, the question rem-
aing unanswered.

Is our military preparcdness qualitatively at
the level where it should be particularly in the
context of the rising crescendo of military pre-
paredness in the Western sector by Pakistan as
a diversionary tactics ? That is the question on
which the nation and the House is interested
in getting a categorical answer from the Minis-
ter of Defence, .

It will be recalled that in the course of his

reply to the Debate on the Defence Ministry’s
Demands for Grants, the hon. Minister had
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said that in the event of a conflict, India would
not be found wanting in preparedness and
would give a fitting reply, I am sorry to say
that banging reply has now resulted in a whim-
per. The assurances have been belied. Now,
I have got seven questions to ask of the hon.
Minister,

MR. DEPUTY-SPEAKER : He can ask
only one question, but he can lump them all
together.

SHRI SURENDRA MOHANTY: I am
lumping them all together. After the preamble,
it will have parts (a) (b), (c), (d), etc.

Firstly, may I know whether the violation
by the two Pakistani Mirage bombers of the
Indian air space in Srinagar was not aimed at
testing India’s defencesystem and overcoming
India’s defence system without being detected
on the radar screen, and if so, whether there
was a failure of our radar system ?

Secondly, according to published reports, the
two aircraft were in the Indian sky for over
cight minutes and this violation took place,
according to the statement of the hon. Minister
at 13.00 hours, which was the lunch hour,
when the visibility was absolutely clear. So,
what happened to our interception system ?
What happened to our ground-to-air missile
when the visibility was clear ? Why were these
two aircraft let off unintercepted, unassailed and
unattacked ¥ Was vigilance round the clock
being maintained by the interceptor pilots and
the guaners ? If so, why did they not bring the
two aircrafts down ?

It has been suggested that the Mirage over-
flight had been aimed at testing our vigilance
and interception systems. Why and how have
we been found wanting ? Is there an inquiry
afoot to look into this matter ?

It may be recalled that during the 1965
conflict, Pakistan made a few successful sur-
prise evading our radar system. Will the
Minister be pleased to statc whether he has not
learnt any lesson from it ? Will he be like the
Bourbons who learn nothing of history and
forget nothing ? Has our air defence not been
reoriented in the light of past experiences ?

Ithas been said that these surprise raid
tactics had been used by Israel in the last Arab-
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llueli war of 1967 when during the first few
hours, the Egyptian air bases had been dest-
royed, Pakistan is cmploying the same tactics.
Will the Minister be pleased to state whether
we are up to the requirements to meet such
surprise attacks ?

One is not encouraged to feel reassured in
view of the Mirage overflights in the Indian
skies for 8 minutes unchallenged, unintercep-
ted and unasmailed. We had thought that in
the light of our new experience precautionary
measures would be taken. But accordng tn
newspaper reports, there were further over-
flights of supersonic jets in the Rajauri scctor
of Jammu and Kashmir soon after this incident
had taken place. Will the Minister be pleased
to state if there were further overflights by
Pakistani supersonic jets in the Rajauri area ?
If s0, why were they not intercepted ?

The Minister says in his statement :

“QOur obligations to civilian aircraft
imposc some limitations on us. Appropriate
measures have been taken to deal with
Pakistani provocations and threats”.

The House would be reassured to learn what
appropriate measures have been taken. With
Pakistani build-up in the western sector to
divert the world’s attention from the Bangla
Desh issue, our defences should be strengthened
and geared up. The Defence Minister should
assure us that we will not be found wanting at
the time of crisis.

We have seen in the past the emergence of -

.Chamberiains. We do not-want the emergence
of Marshal Petains also.

SHRI JAGJIVAN RAM: As the hon.
member has stated, Pakistan may be engaged
in diversionary tactics. ‘Thereis no doubt that
a3 the pressure of the freedom fighters in Bangla
Desh on the Pakistan army is increasing, as the
harassment by the guerillas and commandoes of
the freedom fighters is making the stay of the
Pakistan army in Bangla, Desh too hot, it
appeats President Yahya Khan is loting his
equilibrium and balance. Hence the threat of
war and things like that, There is no doubt
that the activitics of the freedom fighters in

" Bangla Desh have very much increased, and are
 jncreasing every day. As larger and larger
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areas are being liberated by them, there is no
doubt that there will be diveniomry tactics
on the western side.

As I have stated, I will plead with the House
to give me the indulgence of not mﬂn‘
everything,

DR. RANEN SEN (Barasat) : Why say only
diversionary tactics? They are reconnaissance
flights,

SHRI JAGJIVAN RAM : It was mentioned
and so I stated that idea. So, I was telling the
House that it may not be possible for me to
state all the facts, There is no doubt that the
intrusion of those aircraft of Pakistan into our
air spacc was detected by our observation sys-
tem. Therefore, there was no failure on the
part of our obscrvation system.

SHRI SURENDRA MOHANTY : Then
why not take immediate action ?

SHRI JAGJIVAN RAM : Why action by
way of intercepting them or other action were
not taken—I will seek the indulgence of the
House—

SHRI SURENDRA MOHANTY : Have
a secret semsion of Parliament and have a
discussion on this subject. (Interruption)

SHRI JAGJIVAN RAM : Why not ? I am
not afraid on it. I am pleading for the indul-
gence of the House, and then hon. Members
could think of any discussion. I am secking
the indulgence of the House, and I agree that
our endeavour, our effort, our objects are the
same. Your object, my object, the objective of
the whole House and of the whole pation are
the same. The objective is the same, namely,
the security of the country, the defence of the
country. Whatever I am saying is in the light
of that aspect. It will not be possible for me
to state all the facts. '

But, as I have said, I will point out again,
for the attention -of the House, paragrah 3 of
the statement to show why some actions were
not taken. Ifhon.Membenwﬂlmdthu,ﬂp
answer will be there.

AsT have smid, webmhbmmuﬁnmr?
measures, and our ground and -airdefence



229 Violation of

b
arrangements are being strengthened. We
have taken lessons; we do take lessons every
day, and along with our recent arrangements,
the armed forces have been equipped much
better than what they were. Qur air force’s
strength and efficiency have been increased.
But taking into consideration the constant
danger and threat to our borders from Pakistan
and China it is our constant endeavour to
replenish our preparedness on both the fronts.
When our security will be threatened in any
way, certainly we will take necessary action to
repel those threats and meet those threats,
That is what I have to say.

SHRI SAMAR GUHA (Contai): The
violation of our air spacc on 20th and 21st
July are not new. According to the reply
given by our Defence Minister in this House,
between 25th March and 24th May, there
were 16 air violations by Pakistan. I do
not know how many more had been there
during the month of June and the earlier part
of July. T do not know how many more air
violations have been there besides the recent
two,

I will be happy if thesc two last air viola-
tions by the Pakistanti air force have done at
lcast some service to our country, and to our
Defence Ministry, if they have awakened the
Kumbhakarna of our Defence Department. It
is very seriqus in the sense that it was not a
single violation. It was a violation by Pakistani
Mirage in broad daylight ; successive violations
at the same time also in broad day light. Also,
these two planes remained, according to the
press reports, inthe Indian sky for more than
cight minutes,

Another daoger is this. These two Mirages
flew over the valley of Kashmir., You must
have a general idea about the valley of
Kashmir ; it means it is flanked by two ranges
of mountains. And then, in reply to this Call
Attention, our Defence Minister said that these
two Mirages were spotted ; not downed. He
wanted to evade the seriousness of this word
‘intrusion’ by mentioning that this acrodrome
is used for, civil purposes, I do not know what
is meant by "spotting’—spotted by naked eye or
detected through modern instruments ? What

does he mean by saying that the aerodrome is

used for civil purposes. In 1948 it is Kashmir's
acrodrome that saved Kashmir from the hands
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of the instruders. Our army people were going
to the aerodrome clock wise and from there
straight to the front. Even supposing it is used
for civil purpose, certainly in eight minutes
they made a broad intrusion, deep inside the
Indian territory. That means of major break
through our defence barriers, What are the
arrangements for detecting hostile aircraft by
our Air Force ? What did they do? Our
Defence Minister says that we are prepared to
meet the threat of war given by Yahya Khan.
Mere preparedness is not enough. What is
important, particularly in an inimical, sensitive
situation, is minute to minute alertneis.

Physical superiority does not mean anything.
We all know that our Army is three times
more superior to Pakistan’s land army and our
Airforce is more than two times superior to
Pakistan's.. . (Interruptions). The whole world
knows it, according to defence statistics. I
want to remind you that the UAR’s land army
and Air Force were superior numerically to
Isracl's ; they were also armed to the teeth with
the most sophisticated and modern Weapons,
What happened ?

MR, DEPUTY SPEAKER : Weall know
it.

SHRI SAMAR GUHA : It was the elec-
tronic device of Israel that first jammed the
radar system of UAR and in a swift, sudden
and surprise attack which followed, in the first
one half hours of the war, over 80 per cent of
the Air Force of the UAR was put out of
action, You know for five days they had to
fight without having air cover and the UAR
army was finished.

The most important point is this. You have
to analyse the nature of the sneaky sortic by
the mirages. Ifitwas high up certainly our
radar beam could detect it: There is no
indication whether it was detected by radar, If
it was not detected by radar then there are
two conclusions. Some electronic device has
been used by the Pakistani Air Force to jam
our radar system or our radar system was not
operating at that moment. If they flew low,
our radar beams could have been deflected by
the hills and dales ; therefore our radar system
might not have detected low flights. Even
then there are other . automatic systems of
detection if it came very low, in sucoessive
flights, in the same hour, after a few minutes.
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It might have been seen even by a naked eye,
flyingin a dangerous way into the valley
flanked by hills on two sides. Why has it not
been detected in time ? If it was detected
why was it not intercepted ? Why was there
no siren warning ? These are serious dangers ;
these serious weaknesses have been exposed in
our defence preparedness, in our altertness and
also, I should say, in our arrangements. In
this background I want to know from the
Government how many violations of Indian
airspace have been committed by the Pak Air
Force since 24th May. May I know why
Pakistan's aircraft was not intercepted if its
presence in the Indian sky was spotted on 20th
and 21st July at the same time and if it was in
the Indian air space for over seven or eight
minutes ? If our defence system failed on the
first day, did it also fail on the second day ?

May I know whether our Air Force or
Army has been instructed not to shoot down
Pakistani planes ? If that instruction waf not
there, may I know why the army failed to
shoot down these two intruder Mirages ?

Was the Pakistani aircraft spotted by the
naked cye or through the radar system or other
automatic detection system, and if so why was
no siren warning given and the aircraft shot
down ? May I know whether the Government
warned the Pakistani aircraft to come down
when it was spotted, and failing that, why was
it not shot down ?

We have an automatic system to detect
whether a planc is an enemy plane or a friendly
plane. May I know whether our automatic
detection method was employed and whether
it was indicated by it that it was a friendly or
a hostile plane? If it was a hostile plane, may
1 know why effective steps were not taken ?

Another very important thing I should say
is this. As a student of science I am worried
whether it was a test case by the Pakistani
Air Force, whether they were applying their
¢lectronic devices, as was applied by Israel, to
jam our radar system. This matter has to be
probed into very thoroughly, because in the
case of a surprise attack, if they have that
electronic device to jam our radar system, they
can seriously knock down our Air Force. 1
~ want to know whether we have other systems
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of early warning than radar, and whether we
bave made cffective and proper arrangements
of dispersal, protection and positioning of our
aircraft in the case of any surprisc attack by
Pakistan.

SHRI JAGJIVAN RAM : The hon, Mem-
ber has raised many questions. 1 have again
limitations, and I may not answer all the
questions. There are obvious reasons for that.

As [ have stated, there was no failure of our
observation system. The Pakistani aircraft
were noticed as soon as they entered our air
space.

AN HON. MEMBER : Why was it not
shot down ?

SHRI JAGJIVAN RAM: That question
was put. I have answered that question. 1
will not claborate on that. I have said that i
hon, Mcmbers read para 3 of the statement.. .

SHRI SAMAR GUHA : I will not press
for a detailed answer, but I reserve the right,
and having some responsibility to know
through a procedure. ..

SHRI JAGJIVAN RAM : The difficulty
is that whatever is said in the House is not
limited to the Members, it goes to the whole
world. :

AN HON. MEMBER : We can have a
secret session.

SHRI JAGJIVAN RAM: I am in the
hands of the House. I have nothing secret
from the Members, but certainly certain things
should not be broadcast to the whole world.
That is the important point. It is not that I
want to withhold informatién ¢rom the hon,
Members, but certainly we will be giving the
information to the whole world, If Members
are intereated, I have no hesitation in discuming
with them,

SHRI 8. M. BANERJEE (Kanpur): Let
the Members not give it to the press,

SHRI JAGJIVANRAM : 1 have answered
many of the questions. Iwould not like to
elaborate. The only thing that -1 will say is
that our defence preparation is a continuing
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process, We have increased the strength of our
Air Force, and the comparison of UAR and
Israel will not hold good. Because, the efficien-
cy and fighting quality of our jawans and
officers are well-known. There should be mo
mistake on this point. Certainly, any sugges-
tion by the hon. members will be taken note
of and we will sce that we implementit. On
that point I have no reservation that there
should be constant vigilance and alertness. But
10 far as the fighting quality of our jawans and
officers in all the three Armed Forces are con-
cerned, they are well-known to the House and
the rest of the world. There have been quitea
number of intrusions and air space violations
by Pakistani aircraft. I think I have given this
information to the House. There have been
43 ajr space violations by Pakistani aircraft
this year upto 22ad July.

SHRI VIKRAM CHAND MAHAJAN
(Kangra) : At present our country is passing
through a grave crisis and it is nccessary to
build confidence in the people that we can
meet the twin danger from Pakistan and China,
In this context and in the context of the war
cries of President Yahya Khan and the repea-
ted intrusions into Kashmir by Pakistani intru-
ders, in the context of Chinese troops training
seven additional divisions of Pakistan, in the
context of digging of trenches by Pakistan, in
the context of arms being supplied to Pakistan
and in the context of the Bangladesh situation,
the present intrusion by Pakistani plancs in
Kashmir is a matter of grave concern. When
U-2 planes flew over Russia, they did not
lodge a protest ; they shot them down. We
hoped that the same thing would be done in
India also. Recently, if I remember aright, it
was stated in this House that it will take three
minutes for an Indian interceptor to go up and
bring down a Pakistani plane. In theinstant
case, for 8 minutes, Pakistani plancs were in
Kashmir., We would like this discrepancy to
be explained. Our history teaches us a lesson
that itis not in the interests of a nation to be
very generous, Prithvi Raj let off Mohmmed
Ghori. But when Mohammed Ghori defeated
Prithvi Raj, he did not let off Prithvi Raj.
Therefore we want you to have the qualities
of Prithvi Raj, but not the trait of cxcessive
generosity. We may let off the Pakistani
planes, but once they get hold of our planes,
they would not allow them to go. Therefore,
we hope that history would not be repeated in
the same manner 7 Will you assure the House

.' SRAVANA 1, 1893 (SAKA)  Indian air spacs by Pak 234
air craft (éA)

that next time when Pakistani plancs intrude

" into our territory, you will not send protests,

but you will shoot them down ? If you shoot
down a single Pakistani plane which intrudes
into our territory, we will give you a standing
ovalion in Parliament. '

Secondly, if there is any human failure or
failure of machine in the instant case, will you
hold an enquiry and see that whosoever is res.
ponsible for this lapse would be. ..

AN HON. MEMBER : Court-martialled.

SHRI VIKRAM CHAND MAHAJAN :
Machine cannot be court-martialled, If there
is human failure, he should be court-martialled
and if thereis failure of machine, it should be
set right. Will you give this assurance ?

15 hrs.

SHRI JAGJIVAN RAM : I do not think
any new question has been asked. As soon as
I heard of it held discussions with the Chiefs of
Staffs, the Chief of Army Staff, the Chief of
Air Staff and the Chief of Naval Staff. So far
as failure is concerned, I do not think there
has been any failure, either of machine or of
man, If there are any defects certainly we
will have to remove them and that action will
be taken. I can only asture the House that
instructions will be given that if there is any
intrusion then cffort should be made to shoot
down the plane. Instructions will be given to
that effect.

As I have said, there is hysterical prepara-
tion by Pakistan across the borders—repairing
all their bunkers, digging of channels, exercises
and manocuvres. We do take all these factors
into consideration in making our defence pre-
paredness, Whatever takes place by way of
induction of new strength in the armed forces
of our hostile neighbours is taken into consie
deration in making our preparation, As I
related in the House, we have taken into cone
sideration the accretion to the Pakistan army,
air force and navy. We maintain our strength
taking into consideration whatever new addi-
tions have been made by Pakistan,

SHRI RANABAHADUR SINGH (Sidhi) :
Sir, going through the statement of the Defence
Minister we find that these aircrafts which in-
truded were spotted by our observation system,
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and then the paragraph closes. We would, in
the present context of out history, stand ina
very different position if we could.prove to the
world that if we have said something it means
that we are going to see it through.

1 am reminded of a cartoon that was brought
out in our college magazinewherein a cricketer,
a batsman, standing before his wicket had pro-
bably stopped the ball for too long. So, the
bowler had gradually crowded the fielders close
to him and eventually a position was reached
when that poor batsman had to say to the
fielders who had almost crowded him out of the
crease “will you please stand back so that 1
can see the ball ?”. In the present context of
things, when these aircraft come impudently
and vanished and we say that we spotted them,
it is almost a case similar to that of that bats-
man who had trouble of seeing the ball.

This must have been a failing, There can
be no doubt about it. Listening to the replics
1 was fairly assured that it was not a mechani-
cal one,  Again, there can be no doubt cast on
our armed forces, becausc they have given
sufficient preof of their being up to the mark
in their particular fields. So, then we are
faced with this problem, where did the failing
lic ? 1 would be absolutely uncertain of getting
slecp further any day now if I was to learn
that our total surveillance system in our country
is short-circuited. The automation that is em-
ployed in the present warfate is not allowed
to function. Because if the automation had
functioned there could have been no doubts
that the anti-aircraft missiles would have been
on their way and cither of these Mirage air-
craft would have been downed. If the short-
circuiting is permanently placed on our system
the Present warfare will not let us go. Inthe
present context of world warfare, ballistic mis-
siles can cover continents and destroy countries
within a matter of fifteen minutes, It is for-
tunate that those countries that are prepared
for ballistic devices have got great distances
between them and are well prepared to defend
themselves. But we in our situation have no
time, if we are willing to short-circuit our auto-
mation of protective warfare we are running a
grave risk. I'would like to be assured though
I know and do not wish to vitiate our national
security by asking our Defence Minister ques-
tions which will not be in favour of our coun-
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try’s security. But we would be failingin our
duty if we did not bring the thought that
cromes our mind before this avgust House. At
present I would like to know whether our
Defence surveillance system is short-circuited.
Whether the things that should be militarily
done have to find clearance from places other
than military.

SHRI PILOO MODY (Godhra) : Political
clearance.

SHRI RANABAHADUR SINGH: May be.
Mr, Mody is right. Finally, I would like to ask
this. We were given to understand by the
newspaper reports that only recently President
Yahya Khan had issued a warning that there
is going to be war and he had taken the whole
world into confidence by saying “ler the world.
know.” In this context did we not have one
most golden opportunity that was provi-
ded to us to show to the world by bringing
down these aircraft that we have shouldered so
many millions of destitutes in our country only
through sheer humanitarian considerations and
we have not given up our military prepared-
ness and the sabre rattling thatis Yahya Khan's
major forte does not threaten us or does not
shake us out of our real actions, I would like
that we should be assured of these two puints.
First, that our surveillance system in not short-
circuited and that we shall not miss the next
opportunity il it were to come again. It will
not come again because the two aircraft must
have taken note of our radars and they will
provide the first target in any Pak intrusion, It
would be the ground-to-ground missile centred
squarely on our ground radar and then we will
have no radar to help us.

Finally, even in this present context of elect-
ronic warfare the human being has not entirely
lost his value. We have one thing ‘very much
in abundance and that is men—men who are
willing to defend our country, ' Sir, in case our
radar fails and that - pnrucular thmg happem
I would suggest even today it is not late, our
frontiers must have a second fail-safe system
where human beings are put to use to help the
radar in case it does fall, - .

SHRI JAGJIVAN RAM: The hon.
Member has given me expert information and
advice. ‘So far a3 the surveillance system is
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eonmed we are equipping the country with
that and are trying to augment that. There is
no question of any other consideration coming
into the way of modern equipment for the
arined forces. .

The other suggestions that the hon, Member
has made will be kept in view while making
our preparations.

15.11 hrs.

FREEDOM FIGHTERS (APPRECIATION
OF SERVICES) BILL*

PROF. 5. L. SAKSENA (Maharajganj)} :
Sir, I beg to move for leave to introduce a Bill
to honour freedom fighters by State apprecia-
tion of their services.

MR. DEPUTY-SPEAKER :
iss

The question

““That lcave be granted to introduce a
Bill to honour freedom fighters by State
appreciation of their services.”

The motion was adopted.

'PROF. . L. Saksena : Sir, I introduce the
Bill.

[ESE——

SECOND WAGE BOARD RECOMMEN-
DATIONS FOR SUGAR INDUSTRY BILL*

SHRI D. K. PANDA (Bhanjanagar) : Sir,
I beg to move for leave to introduce a Bill to
provide for implementation of the recornmen-
dations of the Second Wage Board for Sugar
Industry in India and to make it statutory with
a view to maintain industrial peace in Sugar
industry in the country.

MR. DEPUTY-SPEAKER : The question
HE :

““That leave be granted to introduce a
Bill to provide for implementation of the
recommendationa of the Second Wage Board
for Sugar Industry in India and to make
it statutory with = view to maintain indus.
' tria! peacein Sugarindustry in the country.”
' The motion was adopted.
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SHRI D. K. PANDA : Sir, I introduce the
Bill.

ARMS (AMENDMENT) BILLe
(AMENDMENT OF SzcTiON 2)

Mo wedAmIEw qit  (deEe)
Sed Agew, & swwwd s g
wigy afufrgw, 1959 &1 gaq &
oW fadgw w qoenfia  F -
agafa & iy -

MR. DEPUTY SPEAKER : The question
is: :

“That leave be granted to introduce a
Bill to amend the Arms Act, 1959,”

The motion was adopted

aveREy o€ : § fagos
Y gTeafed s<@T g )

CONSTITUTION (AMENMENT) BILL*
(AMENDMENT OF ARTICLES 58, 66, 27C.)

SHRI C. K. CHANDRAPPAN (Tellicher

ry) ¢ Sir, I begto move for leave to introduce

a Bill further to amend the constitution of
India.

MR. DEPUTY-SPEAKER : The question
is !

“That leave be granted to introduce
a Bill further to amend the Constitution of
India.”

The motion wes adopted

SHRI C. K. CHANDRAPPAN : Sir, Iin-
troduce the Bill, '

MR. DEPUTY-SPEAKER : Shri Barupal
.. . Absent. ' '

“#Published in the Gazette of India Extraordinary Part II, Section 2, d&tad 23.7.71.
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15.13 hrs. -
GIFT-TAX (AMENDMENT) BILL-Conid.

(AMEnDMENT OF SecTions 22, 23 BT0.) BY SHRI
S. C, SaMANTA

MR, DEPITY-SPEAKER : Now we shall
take up further consideration of the Gift-tax
(Amendment) Bill, I think, Shri Samanta is
to reply to the debate.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, before Shri Samanta replies,
I have a submission to make. With your per-
mission, for the information of the House and
of Shri Samanta, I would submit that as far
as clause 3 of Shri Samanta’s Bill for doing
away with the procedure of arbitration for
purpose of Gift-tax is concerned, this has been
broadly accepted by the Government and
this will be included in the proposed Taxation
Laws (Amendment) Bill for which approval
has been given to be introduced in this House.
Since this broad principle has been accepted
and the Government itself is bringing about
on a comprehensive basis this amendment, I
would request Shri Samanta to withdraw his
Bill.

SHRI S. C. SAMANTA (Tamluk) : Sir,
I am thankful that my Bill was considered by_
the Government and also by the Select Com-
mittee on Taxation Laws (Amendment) Bill.
T would like to know when this Select Com-
mittec on Taxation Laws (Amendment) Bill
was busy considering my Bill, why I was not
called. '

A similar thing happened with the Mulla
Committee about land reforms. I had a Bill
the Land Acquisition Bill. I think, it has been
considered. But the Member who has intro-
duced the Bill should be consulted, so that I
would not have pressed for this Bill to be con-
sidered by the House because the Governmment
hastaken it up. In future, I would request
the ‘Government to call the Members whose
Bills are considered by the Government, by
the Select Committee or by any Committee
which is constituted by the Government.

About the other things which I have men-
tioned in clauses 4, 5 and 6, the Government
-is unable to accept them. 1t would have been
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better if I would have been informed whether
they were considering as to what were the
defects. Now, when the Government is going
to have a second look into the Bill, as has been
mentioned by the hon. Minister, I would not
like to press the Bilkfor the acceptance of the
House because some portion has been accepted
by the Government and, I hope, other portions
will be considered by the Government.

MR. DEPUTY SPEAKER : The question

183

“That leave be granted to Shri8. C.
Samanta to withdraw the Bill,”

The motion was adopted

SHRI S. C. SAMANTA : I withdraw the
Bill.

The Bill was, by leave, withdra:en,

15.17 hrs.

INDIAN PENAL CODE
BILL.

(AMENDMENT)

(AmennmenT or Secrion 309) By Snri S.C.
SAMANTA

SHRI S. C. SAMANTA (Tamluk) : Sir, I
beg to move :

“That the Bill further to amend the
Indian Penal Code, 1860, taken into consi-
deration.”

Under Section 309 of the Indian Penal
Code, an attempt to commit suicide is an
offence and any act towards commissioning of
such an offence is punishable. The purpose
of the present amendment is to make such a
provision so that whoever resorts to hunger
strike or undertakes fast with an ulterior mo-
tive may be duly punished and a criminal ac-
tion may be taken against him.

15.17§ brs.

[Suri K. N, Trwary in the Chair.]
. The reasons for my bringing this thing in
the form of a Bill is that already an attempt

to commit suicide is an offence and is punish-
able under the Indian Penal Code, and, Aif
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that is punishable, why not punish the person
who resorts to hunger-strike and compels others
cither to accept his demands or he would die,
That is not an offence, at present. I have
brought it to be included here. I may plead”
that cither Section 309 should be omitted or
this act of hunger-strike should be added to it.

That is my contention, When a man tries
to commit suicide, is it a pleasure? No, he
is driven to commit suicide and the fault may
lic in him or the fault may lie elsewhere. Ifa
man is incessantly maltreated in the family,
in the house, his brain gets deranged and he
goes so far asto commit suicilde. Who is res-
ponsible for it ? We are making him responsi-
ble but he is not responsible. Others are res-
ponsible.

In legal terminology, this sort of attempt
to "commit suicide is called mens rea or guilty
intention and the particular result intended to
be achieved should be to destroy oneself, which
in legal terminology is called aclus reus or the
determined act of the person concerned. Un-
less both these elements are present, merely
an atlempt to commit suicide does not consti-
tute an offence for the simple reason that at-
tempt is not attempt untill the act of destro-
vyal is not followed. Preparation of committing
suicide does not become an attempt for the
simple reason that preparation alone cannot
necessarily lead to the result of suicide.

But there are cases where the guilty inten-
tion and the act of the person concerned are
present and yet the offender escapes punish-
ment because the provisions of Section 309 IPC
cither have not been interpreted correctly or
not clear enough to bring the offender to book.

For Example, there is a person who dec-
lares that he will fast unto death until and un-
Jess certain of his demands are acceded to or
accepted. Now, so far as the declaration of
his intention to fast unto death is concerned,
it is not an attempt to commit suicide, but
when he actually sits at a certain place in
pursuance of that object, both mens rea a3 well
as actusreus are present, and, as such,an
offence can be deemed to have been commit-
ted. .

It is strange that no person having Heen al
leged to have committed such offence has been
called upon by a magistrate or any other com-
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petent judical authority for trial in & court of
law. I am sure that if the provisions of sec-
tion 309 of the IPC are not amended suitably
this offence may continue to be committed in
futurc also and the person concerned may be
cacaping punishment.

The Indian Penal Code (Amendment) Bill,
1971, as introduced by me in a previous ses-
sion of the House, and which is now under
comsideration, is the proper remedy. Here, I
may mention that in 1967 I had introduced
this Bill, but in that Bill I did not demand
that hunger strike should be brought in, but
I wanted to omit it. In this Bill, Iseckto
add after the words ‘such offences’ in section
309 of the IPC the following words namely :

“or threatens to undertake fast unto
death for acceptance of any of his de-
mands”,

There have heen frequent instances now
and then of persons who threaten to fast unto
death and sometimes sit for the purpose of ac-
ceptance of demands, be they frivolous or
otherwise, This kind of attempt to commit
suicide should not go unmoticed by courts.
Cognizance of offences of this nature should
also be taken. '

The House is aware that Sant Fatch Singh
and other people had already resorted to such
kinds of acts, and if action might not have
been taken in time in the direction of fulfil-
ment of their demands by assurances or actual
acceptance, the act of suicide might have
materialised. So, either all attempts to com-
roit suicide should be exempted from the juris-
diction of the courts of law, or this particular
kind of attempt which I have in mind should
also be brought within the purview of the
courts of law so that the offenders may not be
able to escape punishment,.

Before I conclude, I would like to mention
that all should be equal in the eyc of the law.
Distinction should not be made between
persons and persons. In the case of Girja Bai
Ram v. Stats (vide 1960° M, P, L, S,.—Notes),
where the accused had jumped into a well to
avoid the police and afterwards come out of
the well of his own accord, it was held that he
could not be convicted for an attempt to com-
mit suicide. From the casc it is clear that
mens rea not having been present, it was not



243 1. P.C. (Amdt.) Bil

{Shri 8. C. Samanta] .

an offence, but even such a case been tried in
a court of law. But there are glaring instances
where the alleged offence has not ‘been taken
coguizance of. The case of Shrimati Tarkesh-
wari Sinha is well known. She had taken an
overdose of sleeping pills so much so that she
lay unconscious for several days in the hospital.
Nobody can say that the overdose of sleeping
pills was not a deliberate act.

In the same way, one gencral manager had
got cortructed a full-fledged housing colony
in Bombay named after him. When asked to
explain from where he got the money, he took
some kind of poison to commit suicide. He
was admitted to hospital and was saved. Buat
what punishment was awarded to the gentle-
man in the court or departmentally has not
been known.

These are cases already covered by section
309. But a new device or attempt to commit
suicide is coming into being. It is the threat
or resort to fast unto death with some motive
or other. .

Therefore I commend my amendment to
the House. I move.

MR. CHAIRMAN: Motion moved :

“That the Bill be further to amend
the Indian Penal Code, 1860, be taken into
consideration™,

SHRI M. C. DAGA (Pali) : I beg to move :

““That the Bill be circulated for the pur-
pose of cliciting opinion thercon by the 30th
October 1971, (1)

MR. CHAIRMAN : Both the motion and
the amendment are before the House.

SHRI G. VISWANATHAN (Wandiwash) :
Shri Samanta has brought forward an interest-
ing Bill. Among offences in the IPC, sec. 309
is the only offence where the offender is not
punished if the attempt is made. ’

SHRIR. D. BHANDARE (Bombay Cent-
ral) : When the crime is completed, he is no

maore.

SHRIG VISHWANATHAN » But he ‘is
not punished legally,
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Shri Slmmu waats to include hunger strike
within the meaning of sec. 309. I think moat
Jof the old guard including Skiri Samanta know
"that it was Mahatma Gandhi who staned
satyagraha and hunger strike. Of courle, it
may be misused many times.

SHRI R. D. BHANDARE : Not satya
graha, but it is hathagraha.

SHRI G. VISHWANATHAN : But it can-
not be denied that hunger strike owes its origin
to Mahatma Gandhi. .I am not enamoured of
hunger strike, nor doI believe in it. At the
same time, we have to conuder this question
from many angles.

As he was pointing out, I do not think when
2 man goes on a hunger strike, he has mens rea.
He must be punished when he has a guilty
mind. I do not think all those undertaking fasts
or hunger strike have a guilty mind. Secondly,
there are occasions when a miserable minority
has to resort to it to get justice. In a democ-
racy, heads are counted. Even if the minority
has a good case, it will lose it because it has a
smaller number. Then it has to resort to fant
or hunger strike to get justice from a road-
roller majority. This is specially s0 in trade
unions where the laws are in favour of the
capitalists or employers.

SHRI R. D. BHANDARE : Ot the Centre,

SHRI G. VISHWANATHAN : I am not
going into that,

In such cases, the cmployees have to adopt
this method ; they are compelled to go on
hunger strike to get justice from the employer,
Suppose we include this within the meaning of
sec. 309, immediately there is a hunger - strike,
the employer will ring up the police and the
man will be arrested and punished with fmprié
sonment - for- one year andfor fine. I donot
think the intention of the Mover is to 'puniish
those empioycﬂ who go on hunger milu

BHRIM.G.DAGAS If itis wcnmpnnhd
by a threat, not mere hunger strike.

‘SHRI G. VISWANATHAN'é - Tflfunger

*strike i included, this i what vill Rapbén. Yoii

“give . explanasi “ isi ,m

LT S e T T T TR "‘I','--.'-'fj
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8ir, since the motive is .ot there, the guilty
mind is not there, when mens rea is not there,
be eannot be punished and so it cannot come
under section 309, IPC. Hence I think that
lheuwalhm{dnoﬂndn that hunger-strike
Mdbcmch;dadiulemnu 3090fthe IPG.

Therefou Tam compelled to oppose this
Bill, )

ot gww I gunfy W@,
o gfrr § uF FOR AW-gIE A
gt § | ATH-ZT OF 9 § S Zord
aet § grnfoas faw § @ e 7 qug
& *ar & | wf6T Iifiw gfer & arew-
FeaT W€ A g G
UF oraq wmar @, afew sew ® gear
T AR R 1 arew St 3, W W
g ]

o aree Wo WAR : 7 ArERI-ZeAT
TE 8§, Arew-gear £ 1

St GEWR IO 2 TP IF ACH-ILAT,
1L, F1 a9 §, 9g T99 FE ARG
Y T 309 A war v B

“Whoever attempts to commit suicide
and does any act towards the commission of
such offence, shall be punished with simple
imprisonment. ..."

A weew, s qee, 999 fa|
¥y gEA E w® YR
Sl HT OTAT § | AL OF FrIgAy wqor
@}, g7 v @ fr ag qw-gea
®OW, AT TE AN, ATH-FAT 30,
A a7 dva 309 ¥ wwwiiq A WA &y
W ¥ s FoE wFroaa

. “Cases of hunger-strike present some
difficulty in determining if the intention of
the hunger striker was to kill himslf, as
death: by starvation is a long-drawn-out
process which can be “interrupted or given
up at any stage (except) perhaps the very
last), Going . on bungerstrike does not,
therefore, constitute this offence in all cases.
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Unless there issome overt declaration by
the accused of his intention to fast unto
death, it is not certain that he really mten-
dadtopmevmmﬂuhumend "

mﬁiarmﬁqq;ra%m& fr ag W<
T, @ A wE s arEw 3 ¥
1962 w@mgER, 262 ¥ gws  frar
qAT 0 _

afan AT qTeg @Y q:‘mz
m‘@ﬁ-mﬁim qﬂj@‘n’l
dwrT 309 ¥ g war & fr wre W
AT q@ AT T FgA R v @ A
waqdt &7 &t a7, @ & 77 A,
@Y THFT HaAq § 5 IE¥ awAr gamm
ez ¥ fear &, sy gsmy wifaR 9
N Y, I Agar ¢ fon Ferd a
fear & 1 zafeg ot ames ¥ W faw
¥ AW FN @ FE Y, AT AvwT
309 ¥ o7 9y 2

AT 7 ¥ FATEES W I
T AT gremgEm @ i wdw
T ) RS QX 7y R g
qreft wgar @ Fe XY wai Wi w Q@
wT faar a@, 371 & qoeft faelt 3 g
@t Iad faars demw 309 ¥ srwvera
FraaTdy A A7 THAT §

AT AT e A S whwde
W R, A O A N aEA g
IEH w AT & .

SHRI G. VISWANATHAN :
amendment ?

. ot gEww g AT g ag R
5 @ fag # ofeas fF wy s K
fore agae frqr ard |

What is ')mur

FTTRIES B A OF v & i a%
e e s § 0 A wee
IaaT g0 oy avwy ¥ 7 ghrar ® ey

wR W ok sferd ste s &
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(ot geax ¥ ]

FROT AH ARY § 1 AT AWA F I
a gawr gar [ A &, anwde ¥ SEw
aor X & @dr g9y 1829 ¥ TN
Jaey o7 | gt qur & sxT wr gur
wx ard Wl A o, &t T A
faems 7% qfedl ® A9 JAT A A
#1C sradedt I a1y iy X ¥ fie o

£ org | ft fror g oA A IF

aug AT AW AR U9 ¥ Faw fug
FTIA TR FI@T | AT T WA AT
wf wigy &7 ¥ gwr & A3 ¥Y
Tl fafw QT g ? g gEw
¥ oamA A ey Jar e & fE
197 @& ¢ qAT AT ? AR TR
T = f S AR sfesr ga@ A
¥ frea & ar saw At awr & S

wfeq ... (wwww) ...
Q% WA @Y @ S aig o
ﬂmmgﬁmaa..(m)’..

o g W ION : AT A AGH AL
g7 1 g S AR AT R A1
o T e g fF NS ¥ deT Y
oS 79 @ fAQ FIAE I FIH
F£ are w1 ararfas feafa o qmr-
% g7 & ygA A9y & | Y@ g
% AT ATRH-IHITY ¥ Ay Far g
Wy FEAT ¥aw qg @F & § 5 R &
fade ¥ & AT Y, ar et & o AT
gy & fag #@ &, F§ T T=mEw
¥ w7 i off Y@ gEIE F@ § | A R
wrw # gfem ®t gt & A7 T
grr 1 T @Y @Y fedl ¥ @ gEA
T FT AU AT AR ITd A9 F
o & § ar gfve wPh aw gz M
T a¥ed | a7 &% AdY & 1 Tafdr 309
¥ T TrEE A AN O Arwavar wd
i am i adi g e g § Aif
¥t aa dar @tk @ wrd e sy
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e OF g giear | A g faew ag
AIAT AT FF W |

Q® Aty qae : TeEeme &
7 grir ?

off g W T IR fAd Y @
g:ézﬁﬁ"'m‘#ﬂ'l

gafed srrew-gear ¥ A ATRAC
TEH 3 FATHE FT A@AWHFAT AG |
7% §vT 309 Tzdew afewde ¢ 1 @R
ETEH FT 98 a0 Y qrmmwar @

This itselfis an offence under 309 and he
can be freely punished.

WY Y FZ0 § AT F AT A1 787 §
at am Aforg o gfvar # awlrw oy &
A1 ag gfrar ay s gy g wF
afag | N e w7 2 e & Ao
Al § AT AT IEw Ay § oA,
qg A, argg A ar AW Fovdy ¥
o gEw g1 o s g R & Ao
AT g At ¥ 7 dfod | s ard
areet foelt & frr & mar &, o=t
W3 g9 ww fAf i Aww
g, ¥ o By arw fr
¢\ foe st & g S@m@ AE ar
g ¥#ifs haw & am § 99T dR
I §, FT ofraw # IHT AT JeATw
ﬁtzamirmmwrﬁtimwga’r
TagndE..

SHRI R. D. BHANDARE : You plead for
the right to die freedom to die ?
SHRI SHYAMNANDAN MISRA (Begu-

sarai) : Freedom to die thotddheunecirthe
baiic freedoms ? -

WM g s e MY 8
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dwmmzmﬁq@m,q
LSRG LILE SPP

wANfY wERY : A1 T ag § Y-
T W FAFAT Y G ?

sft qw W g AT FET ag d
fe oY aneeht srre-ger & dAT @ SEA
At &1 AT AN g A W e W 7w
¥ w @ran ¢ ag ganes O arer
t e FA e sgar g 6 & oo
T e agar §, F O wwarT &
femr Am@ar g, @ @ fw & w9y
HEAT AT AGY § 7 OF A AT
A1 & AT Ay Igwr v faAr W E
ar fsT ot ag 309 & A€ T (& 309
H T greeT a7 9 wqA § Qv &
qX AW A AN FA AE T A g,

i & wdat & e o A A

FRA 1 gFAr T FT AR FAAE
1% 057 @t A8 & 9 AT MEavEr

g WATHG § T WA (o v w
qa) : aroer dfasr-cafar aet
frar g1

ot g wey wm : ag At carfaa
FT g AT

oo A gErr & fr g9 dwma ¥
AT FHoENT HrT A §, AW EAF A& )

SHR1 MANORANJAN HAZRA (Aram-
bagh) : I oppose the Bill because what is con-
tained in it does not carry sense. The Mover
of the Bill wants to punish the hunger strikers
but why ? In asocicty where injustice flouri-
shes, where opposition and negligence are the
order of the day, ifa man, to get rid of this
statc of affairs, resorts to hunger strike, why
should he be punished ? This is not justice. If
this Bill had been brought during the life time
of Gandhiji, I can say emphatically that
Shri Samanta would not have come forward to
punish him. I therefore, request him to with.
draw the Bill, '
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If he wants to punish a man who is going
te commit suicide, it is already provided in
our criminal law, but where 8 man for a lofly
ideal and cause resorts to hunger strike, he
should be supported. In this Bill contrary
idcas arc expressed. So, 1 oppose this Bill.

st WA W (SEEE) - g
HqEET, 9ET % W4 309 FT FAS 8,
ag A JE 9T i §, fraw
AT ITeH g1 &1 Afwere fedr of
agT &1 A ¢ Gan wfow § feoafy
Fr§ sufir 9T oo geaT #¢ daT @,
ar ag fod qx & A A —-Fed
&1 W€ waar §, el &7 far war @,
frdt &1 gx wwr &, ey awror &
AR qEr @ ) W A A
st fFar swedy @Ed & waa §
RIS § A § | ghfad gand
FMA §, AT H, ACH AT FT TF I,
oF o frr mar g 1 5w fem & wrw
309 aga & Ifaq gqew o Imwrfa &

Cafew, wwefr o, st g
qaa ot fada® seqT @, sawT IEE—
A ¥ ¥ fagas @ nar &, ¥ gw@m@w
WEIEa &1 gHE FT q@ AL wLAT g—
affT St W €@ F R, IEw HAAw
@ & & 5 9 fedt wim &1 el &
oy Saeim METT 9T QAT Far §
fF & Y& qT ST §, AT F g,
T GO G AW, IAD AFT AG—GR
TEY I TEHT WA TIAT ¢ 1 7 Fewfr
¥ §g a3 & wgr & fF o
BH- TR WA & O WA & A
FFEAT TAMT AT FFAT § | & qwAv §
fr ariefy oft o3 Y ga=wT AT A
uasle F AT ST WG T I T
W far w1 @ 97 9T At o & e
o fearar) wwdw Y 5 ag qiw
e & =om 1 AT & andy oY ¥ frrer
& qaIT oY T B gyw foar, Ao
IR IT qAY AR H9 o |
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[ vz w1 -
. u% wgt a% 7 Tmy e wg
sqfes (AT HAWT T QA F@T § A
7z @< §feag wwr Al W
3G Aad AW A A &, AeH-Fwr W
a4 & Sowt A Twm N AT K
frit fed Y a1 o § &4 9T 39
wH g, M qg YWET A fgamr wgan
¢, SR JqAr ARAr Y, FAC FEI
g, sa® wwifag w1 q@ar g qife
IR WA WA AT AT | TEE qATA(
9T A FAWA F O WA
I gy A Ngx ad qdr ) w4 97
faggs w9z & faar @@ @ AT ¥
gy a8 @ .. (swEew) ... @
mar ¢ ar gferg & sqredT IER FA
gar faer oy | oY oY aafe W [

¥ fadr dar Qv Ia% fag asr w1 AT
Y I AWAT G TAT Y | T A K
aur ffxg a1 7 Qfgw 77 ©w I
qHAT BT WET § 0 FAT AF AL A
309 § Ia% gurfas, & iEi aafari
wraT g o 9, A FAaa &1 gAT
feg faar & gogar w9 ) gW 9
wqz f gEEAr q0 2 .. (wwem) ...
T a9 g & fo g & g9 g €
DN Fgar IrEAT§ A2 qg WA B
wifs Wzt ¥4 R wR w0 A6,
wfgr N AFT YF TAM & TIA
TF W AT F FAG F AT FAE
fog & A1 7gf 9T gAH TAAw femr
T @ 7z fawars wafga faadr 94
AT §—7W W ¥ FI 7I—-g4fay
yuame & fe qre IT AT aE'R
fr o1 acmgent AR A A WID
gfaw ¢ 4T & dfgar @ v 309 &
39 T N qfy @Y IRt § 9y Fg N
fagas ¢ a7 Farasas § il dAar
# ogs & w7 fr amar qqwa w0
A go faar § geed warg g €

Sttt E
L3 G- B P
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a9 7z W § w7 wfEw faddt €
ag W U § qg uAAY TR §, 9
A v ¥ fag § A wed g
F3faT ¥ 78 & | wlvg ¥ @ favas
nafE I, wAvawgy |

SHRI M. SATYANARAYAN RAO (Kari-
mpagar) : Sir, I am really surprised that this
Bill has been brought forward by a person who
belongs to the Gandhian era. I am sure he is
a great revolutionary and he must have - par-
ticipated in the freedom movement. But I
oppose this Bill because it is against the funda~
mental rights enshrined in the Constitution.
To go on hunger-strike is.not a crime and it
should not be brought under jsection 309,
Otherwise, it will be very difficult to draw the
attention of the Government whenever an occ-
asion arises. There are several things which
cannot be achieved unless one is in a position
to draw the attention of the lcaders. If people
resort to violence, they can be punished. But
without committing violence, if one wants to
draw the attention of the Government to
redress some grievance, this is the only alter-
native. It is a great right which should not be
curbed. Mr. Daga was saying that atma is
never killed. If that were so, then section 302
also should be removed, becausc even if a man
is killed,. the atma is not killed. Of course, phi-
losophically it was an interesting argument,

With these words, I oppose the Bill.

SHRI MALLIKARJUN (Medak) : Sir, I
stand bere as a victim of section 309, In 1969
the people and the students revolted against
the Andhra Pradesh Government for bifurca-
tion. But unfortunately the movement was
taking a violent turn, Our carncst detire was
tolead a peaceful movement, on the basis of
which lakhs of peoplc offered satyagraha and
went to jail. Yet, no justice was done to us by
the government and the demand for separate
Telengana has not been conceded. Then the
students were on the streets. They never return
ed to classes for not less than ten months, some-
thing of a record in the history of the world,
At that- time- it was the responsibility of the
leaders who were leading the movement €0 see
that peace is restored, normalcyis restored,

and appeal to the students to return back to
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the classet and then try to focus the attention
of the Central Government and the State Go-
vernment. Though we tried that we failed to
get justice from cither of them. Then, ultimately
in order to press the demand for a scparate
Telengana I myself undertook a hunger strike.
To my surprisc and amazement, after 25 days
of fast I was arrested, taken to the hospital and
forcible feeding was given to me, When I was
produced before the magistrate I argued what
instrument the people have to attract the att-
ention of the government in a democracy. On
the one hand, you utilize the entire power
with you to suppress any movement, be it pea-
ceful or violent, and on the other hand you
never allow a peacefull shape of demonstration
to attain the object. Even though hunger
strike is only a logical thing it is not permitted
Since the Government pleader did not find
any other section, he charged me under section
309.

I feel that in- a democracy hunger sirike
should be there to protect the rights of the
individual. Now there are many industries
where the management with the help of the
government put the workers in a difficult
position. The workers are suffering and they
are opprewsed. If in order to press their
demands or focus the attention of the public
on their demands if they take to hunger strike
itis not a crime at all. So, I fecl that section
309 must not be applied to hunger strikes.
Hunger strike is only self-purification. A person
who undertakes hunger strike self-purifies on
the one hand and on the other hand he draws
attention to an injustice so that justice would
be done. Therefore, I oppose this Bill.

SHRI S. A, SHAMIM (Srinagar): Mr.
Chairman, much is not to be spoken against
this_ Bill because I am not sure whether the
mover of the Bill is also as serious about the
Bill, This, to my mind, isonc of the most
clusive pieces of legislation intended to be
brought beforethe House. But I would like
to make one submission. Probably the mover
of the Bill has either forgotten, or is not aware,
‘that during our freedom struggle this was the
most effective weapon. I am told that he
was a participant in the freedom atruggle.
Gandhiji's greatest contribution to the fréedom
‘struggle and to the new values which we
‘cherish today is that he made us able to
differentiate betmwoleneeand myqnlu

T CLU S
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When you inflict wound or when the subject
matter of the violence is somebody else, then
it is violence. Satyagrahais a form of sacrifice’
where you choose your own self to undergo
some agony #0 that much good is brought about
to the rest of the people. In the case of satya-
graha .not only the person who undertakes it
is benefited but on the other the society in
general and the people at large are also bene-
fited. It needs great courage and a high degree
of discipline to undertake a fast. Luckily there
have not been many deaths due to bunger
strike. I am reminded of only two which
brought about 3o much good. Therefore, I
do not think when we have reached a stage
whea we cherish the values which Gandhiji

stood for—Candhiji did dot preach only but
he was a symbol of doing what he preached—
it will be a great violence to Gandhiji’s ideals
if we deprive the common man of the basic
right of hunger strike which does not do any
viglence to any man but brings moral pressure
on the officials, In a democratic set-up we
must have the basic right of protest and one
most civilised way of bringing pressure to the
Government is to suffer yourself and not spread
the suffering to others.

Therefore, I oppose it and I'am sure the
mover of the Bill will join the ranks of all
those who have opposcd this Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND IN
THE DEPTT. OF PERSONNEL (SHRI
RAM NIWAS MIRDHA): Sir, the Bill
before ussccks to make an amendment to
Section 309 of IPC by adding these words ;
““or threatens to undertake fast unto death for
acceptance of any of his demands”.

Itis not a very amusing piece of legislation
as the previous speaker said, The hon, Member,

« Shri Samanta, who has brought forward this

Bill to amend Section 309 is an old and réapec-
ted Member of this House and he is very well
conversant with the history of our Indepens
dence movement and it is his concern l‘bout
the mis-use to which hungerﬁrﬂnelndnmﬂu
coercive methods arc put to the by all sorts
of persons that has prompted him to lmax
this legislation. Itis avery laudable thought
that when we have a couptry, where the rule
o!'lm' msunnd whenremedxel exist foi all
-,-".‘-ﬂé.‘;‘?

ff\s grs



255 I P. C. (Amd1.) Bill

[Shri Ram Niwas Mirdha]

possible gricvances the democratic method in
the rule of law should be allowed to have its
way and such methods which are not legal,
which are not comstitutional should not be
resorted to. So, from that point of view the
idea behind the Bill is very laudable and, I
think, we should all appreciate it. The tenden-
cy to resort to hunger strike aond similar things
has grown considerably during the last few
years, We have a spectacle of gheraos which also
some people have sought to justify as being
a satyagraha. But people forget the basic ideas
behind Satyagraha, the type of moral discip-
line that a Satyagrahi has to adopt before he
resorts to these things, and the whole concept
of respect for non-violent methods in bringing
about social and political change which has
been handed down to us by the legacy of
Mahatma Gandhi, that it is not an instrument
which can be resorted to everytime at the
slightest pretext with no preparation and with
hardly any goodwill at the back of mind of
persons who resort to it. This tendency has
to be curbed and, I think, the society isgra-
dually realising that some such methods must
be adopted so that hunger strikes and coercive
methods like this which might have started
with a laudable <purpose do not deteriorate
into a political pressure tactic and similar
demonstrative thing. I would not go long into
the whole matter.

SHRI G. VISWANATHAN : Are you sup-
porting this amendment ?

SHRI RAM NIWAS MIRDHA : Iam not
supporting. I am giving reply to some hon.
Members, who doubted the motives of the hon.
Member and who wanted to ridicule this Bill.
It is as a reply to those hon, Members that I
have to give this preface which means that the
basic idea is that the hon. Member disapproves
of all extra-constitutional, to put it very res-
pectably, methods which even some Members

and people at large have adopted towards the |

support

solution of their grievance or
grievance., '

My short reply to the Bill would be that
the Indian Penal Code was gone into very
thoroughly by the Law Commission and very
:‘mﬂy they have submitted a report. - That
report is under consideration. It has not even
been printed yet. When it is printed and is
seaddy. it will be circulated to hon. Mémbers. -
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- The Law Commission has recommended
that an attempt tb commit suicide should not
be an offence at all but a threat to self-immola-
tion with a view to compelling Government or
a public authority or an official should be
made punishable, This is just by way of a
statement of what the Law Commission says.
The view that the Government would take
about this is very difficult to say at this stage.
We will process the whole Indian Penal Code
which is a very old piece of legislation,

1 think, the Law Commission has done a
good job to revise the whole Indian Penal Code
and we will give due consideration to the sug-
gestions that have been made by the Law
Commission. I am sure, the hon. Member
would not press his Bill at this stage because
not only section 309 but all other seotions of
the Indian Penal Code, which have been
reviewed by the Law Commission, are being
considered by the Government and at an
appropriate time we would come before this
House, before Parliament, with a new piece of
legislation when this suggestion of the hon.
Member also would be taken into account.

With these words I request the hon. Mem-
ber kindly to withdraw hig Bill.

SHRI S. C. SAMANTA : Sir, I am glad to
learn that the Law Commission is busy revising
the sections of the Indian Penal Code. 1 do
not know whether they have as yet considered
section 309 or not. If they have considered it,
it is all right, As for myself, you will be
astonished to hear that in 1967 I introduced a
Bill (Bill No. 123} in which I pleaded that
section 309 should be deleted, while my hon,
friend, Shri Diwan Chand Sharma, moved
amendment. My hon. friend, Shri Diwan
Chand Sharma is no more. This time I have
given his smendment for enmidemionoftbc
House,

It is true, section 309 is not liked by every-
one. There are difficulties. A man who goes
to commit suicide is punished but by what
circumstances he is forced to attempt to com-
mit suicide is not considered. The Law Com-
mission is giving thought to it, I have heard,
and they might have submitted to the Govemn-
ment that section Sﬂgdwuldbellteredhthh
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“Whoever by persistent acts of cruelty
drives a member of his family living with
him to commit suicide shall be punished
with imprisonment of either description for
a term which may extend to three years and
shall also be liable to fine.”

Then, the thing that is there will not follow.
My grievance is, when that man is punished,
why not the person who forcibly takes to fast-
ing and forces others to accept his demand is
punished. If that goes, I have no objection to
the deletion of Section 309. All other Sections
are also being examined by the Law Commis-
sion.

Only one thing I would request the hon.
Minister to consider and which I pleaded

SRAVANA 1, 1893 (SAKA)

before alsto that when such Commission or -

Seclect Committees or other Committees like
the Land Reforms Committee or the Land
Acquisition Committee are formed, the Mem-
bers whose Bills are considered should be call-
ed to give evidence. I have not been called
to give evidence before them. If I have this
Bill, why not the Law Commission call me and
know my intention so that I may myself with-
draw the Bill ? T want that such a thing should
be done. As the Law Commission is seized of
the matter, 1 have no objection to withdraw
it. So, I would ask the honourable House to
give me permission to withdraw the Bill.

MR. CHAIRMAN : There is an amend-
ment in the name of Shri M. C. Daga. Are
you pressing it ?

SHRI M. C. DAGA : No, Sir.

Amendment No. 1 was, by leave, withdraun

MR. CHAIRMAN : The question is :
“That leave be granted to Shri 8. C.
Samanta to withdraw the Bill”
Tha motion was adopisd.
SHRI 8. C. SAMANTA : I withdraw the

Bil,
The Bill was, by leave, withdrawn,

MR. GHAIRMAN Now, we take up the
nutnin. ;

Shriﬂ.s. Ghowhm—uhent, Dr Karni
S[ngh—-d'nnt.

Shﬁ‘m:qmdnjha
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16.14 hrs.
CONSTITUTION (AMENDMENT) BILL

Amendment of Eighth Scheduls by
Skri Bhogendra Fha
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g ¢, T ow W @ ¢ ored W
FITR AW W qga WAd ey g § R
Y §T EAZT ZAT AT A @ AT
fedt aw & amw qv woft afire & faars,
w0 5§ & faws, w0 Jodr A
e & farw T T O T &
frad g9 fedy B Y gxaw gar § 9T
g AW E W FEAE AT B @R
9% ¥ yEAW@EAT & gAfeF o SR
w-awdE fad S F T o Fg narEy
#Y avew g & e foar ag @ qAR
o< f& sy wierd gk Bw ¥ fafira e

¥ o Y agenerd §, wwen §

IF AT ¥, qeem g A @A A Y
R #Y gFar AT W ger P ¥ el
feY us uedig Ted Y wwr F w g H
AT savEr AAgE A, Iy A
qFGTT AL AT | FHT (WY 4T FH I
# anfr o doirew w9 & T A
g ¥ fagas dfeslr, Wagh o
et ¥ I yeIw g N e ]
& faw o foar mar &1

WAy § o A N & aiug
Fe famsr o oft 1 apE & 5 @R
et § A g fagreay & et o
fagr ® A A A qewsr fawo g
W qEErd S am it a1
@ § T A9 7 & 98 N Eerd
¥ fawrs v §, yEfan guF faars
v § A€ gF A R, AfF Fgfaadi
¥4y & fergm @@z A 2Eed §
ot o farrerat & faar gw ad-fadm
L A O 75X § AT T A g
dfawm & garfas geadt ar A =@
# faofr Y W & A T F AWy g
& agwa feewr awft W R a
gl freadl e § 9w T
gxar g et mer ¥ Mfew a7 9%
R oA e R Wk
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Fagfal & gaey wrpmer ¥ e
W, 39 @ ¥ ww Y Fu, @ 6E ag
7w T} wfg wg A At gwar g,
I FF <@ A GwAT §, A8 AW I
W g et @ & 1 wefag ww ST A
W 1 wwA ofefeafy o e g
&7 7 agwa fewan anfy oY Frewe 8, @
uF i e a8 gvar, @ feufr &
TIAITSHT FT 597 AT YT Y ArawaF
B IwE BT AR ST AXGT FIX
& fag, 3T surer gz w4 & fag, 2
FATr F UF g% fRey & wawre
wrEr femr AW 31 wtar AN @ waw
®1 FgET 3 & fqw ) gdr gesyfa & ag
freaw dw frar ar )

wH Afadr war oF gar af gt
¥ feas s aga ft = arfr
WML & N IT 9wy &1 @ fww wmg
@€t At ar fad gw e fredt wEy &
AT FET A TE 91, INET I
A ar A g oF T wwr @y
fad wrft &1 AT &, 3ud qrw wwEw
andq & faar aifeea #v afe @ @ &,
T ¥ Y H, F3g F w7 ¥, wo-vIe,
5157 & &7 #, 9fyse ¥ w9 A, oF
g wer & &7 F afr o gmy
FAAT KT AEART F qGF w0 F g
ISr IF WA B, IUT A GWr

UF A1 7ge o ara § fr ag war
HRE & W § AR Ao #rodr g
FARYT AT TAG §AT A AT g
AT &1 ¢ agr A, gard, wga,
Mg aga § v & fyel # arg
W Afer g R Ama ¥ @ g
T 1 €A far gam § | 39 R ¥,
gwar 1 gfee &, Avrw gurar @O &
e g WY o e
dar w1 vER w9 g @ W
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ufirss graew &, 79 gfe &+ afast w1
oz gt ¥ W@ A\ AT A afuw
| g |

dfaefr & Frwg ¥ gy faax N @
¢ frgelt wdagard ¥ I ¥aw 49
Are safedl & TW 9T g FT AGANS
faar mar ¢ 1 g @l wA E—F9 TN
¥ TAT-BEAT A TTFT AT 97 GRAFL fF
dfaefr & fra & fzgft AT 9%
wra, §w gfer ¥ N frdr farmmn
qET F TERYAMD T A A TAT T
% gt dfaet N 3y A F, 7@ T
frrr faar | €7 "a% aaqg A dfasT
AT W7 AT QT FAT FIA0 KW &,
IAF1 A zer fear s, a1 oA 49 TJW
wrT Qg & o Afgefr weft , S @ H
FAT F, TN § fgear ¥y AW
A AT F AW K@ FT FEFT
graT wifgd T @ §9% &7 ITH0 W
aiw #v efFl A9 =iz

afma @9 Fafy ¥u g9 F
az & 5 3o 97 fa=r $T, 94 S 730
qrariz 4, ¥ 3w 9¢ faa #F Al
faare w3 F dfgar ® Afast wv spezw
g ¥ oqr & |

ga<r fors 8% Toreary w1 fear
@ AT, YT, ST TF AN FHE
famr | & oA & gAF AT AR
% @ §, 98 a1 GG ¥ GAFT § | Agh
M g & ot w4 T IFAC | gH I
g & & ¥ o Feed v WA
faetr, A% At T gAT, T]Z FoA4A-
qeAwAt & war, gt ¥ gre-awd ¥ oW
el F gTX F7 Awr oA, I WH
ATYTL 9T AL ag Wy -z faq w7
AN X T T FA AT &
o 9T A a7 gk AT ¥ ag T
et fr et ®Y Wt oF A &

SRAVANA 1, 1893 (S4K4)

Cénstn, (Amdt.) Bili 262

wq ¥ dfawra § waw AT Aweww
HGHT TAUT AT g9 & oy %7 o9y
g7 2, I 9T FW §F 39 ¥ waw
fadvait ) o

T F WAgA F I F FAT AT
g—Mragdr AT afy wrhT wrwr @, fage
¥ afeaar ey st sardw F gif
feed & g wrar Y st @ 1 5-6 ;A
9Ed IF AF AN & qg g 4
wagd wwr ¥ fasm A ¢, 78 39
AT Wiyl , Ay wwr g Afe,
FAMA A, Fq IAX § AT T oWy
At Wyl 2, fagr oAl T e
Wl wiwr ¥ qrd, A aw 73 Fgar
& za wiwr & fazra 7€f &, 77 3% @ew
grmar g fog azg ¥ 97 feedi A
wqar #1 yuifaq fear, 7 fad Wagd
qrT A1 IfeF 77 TAH F Sy Ay, ag
AT 1 99w § 5 rogd ¥ fasw
AEN &, 98 qT AT & |

uEt feafs & aur st ¥ g & f
gfaam Fr sz gAY d w9 g7 A
Al # W F, 19 97 TE-gdE
fr s, st gmam A a @ fogm
¥ At fedr masiie @eiv a1 sy
THAr FAAIT ER | F oay atgwa ¥
| ¢ OF g7 JAY w1 faQ farar v
qr, Fg 747 91 fF gAY @ FAATL g7
wiq, 39F fay /W g W
qF! AT IqF AT TF FAT AFE A0,
IqY AW H uFar FAA TG g, afew

Hoga gt | T a ¥ afa & fad aq

| 7 g Iarg, Jad wfy $g wIg
ywe fall 13, %7 awgw § dar fe
g fe=r &1 Fizar gre fegr Y gay
Faw afwsr &1 o gar, afes fgal v
Al ST g A W A owar AR
qagdr et | gAT U OF  qg-and
TS &, ¥ TS & 99 0 g6 i Afyd,
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[=fr witex wr] -

#fT ag 9% ff Trvw o gw AN WY
9% ¥ ¥1 ¥4 6T 9w ) ¥Aw oF
§ T A T AF AR} qAT ® e
g faray o1 gwar § ) wiAY YU FaE
¢ fr sfqwe &t sozn gt § g7 wrwra
) SqF AT G YT T AAATAR
IS B QU F |

MR. CHAIRMAN : Motion.moved :

© “That the Bill further to amend the Cons-
titution of India, be taken into consideration,”

Mo ®wrw (F7f zfawr) : AT
gargfe o, & st Wex @0 & few
g w2 & fag & gar § 1 & I
Efr ¥l s @ ¥ fawarw wely
g fw qur #r uFar, 2w S vy, T R
gafy s ¥ #1 Oof fagra osdt & aedt
q9q ¥ &7 wAr Ffgw | 98 FFAT 0AA
g fe e gmA wiedEgaT ¥ s
A X o7 wrwrs® w1 @0 A A forw
frar &, Afqah, Aogd Atz o,
St a@ ar IRe D ¥ fRde ay
SR a1 A § §G T IH T/ A0
fa  awar g (& gL wwr A
HET #Y qgi 9 9T I § 47 @ A
I5T TR & | FT T q9W g4 cfaEa
Y YT FE, T W B A1, TF 24 F
wgwar $1 A€ A7 I§ oy wY 79N qnEA
a @1 K e wmar g fv o ol
wreie ¥ g9 A F=w O @ wwe
¥ &4y T & @@ W@ A gy AR
§9 AW & AT W A & foq gy
o qgrer A & & a FT @ g AT
g %, aregr-ggw fowy e} #y atg
37 #g ofa o e gy § vt
N gl x W N ol § ff
T W W giepfas aqfE F o srer
& frwio & qor age & @@ QA
fear g _
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- & woRqm ¥ fawg ¥ @1 am wew
M E 5 9w aw N t@ 9T e
A § TG WAT F gray et ¥
fog gw fraTent sgd & ¥ T o, 2w
Frafc d avy § o ¥} ¥ g A
AT FHA WA A g
v g, dw ¥ aforfaair wc qea &
aY 99w ¥ TeeaET WS A T A
wad @ wrar | wivg @ faw
F AGTRT A T uF qga § afx guw
A wEgw 1 wH Ioran § foaw e
0T gewre fad qifre Frafor Y aic
7X@ gu AW &7 uFaAr 9T S @y
T EW IFTT & ATEALT 7 § &7 WraraAy
T AMAT IFT UHAT FIAW T IEA
339 W WA AT v A Fifaw
®r & @K vt wgeg ¥ grdar s
fea smama & 5 ar are s a0
NI e A Yol @ A
Y I T WS FT AW qATHY,
faars ot §3 a0 ¥ g CLl (G
g sa% fawior & o7 & 9w oY Ay
oF faw @ graew & a9 g9 A
WAt W f A, IT g qreret f
sife &7 7 gEar ¥ fag, 2w & whoy
frater & frg @gas ) awdt § oaey
HIW AT H | & fagg ¥
wretr AT oft ¥ Aot % far

ot WX AY G GE o7 qade
L C i :

oo o : Y fw | TrorewTr 9 g
Wi Y N orr N o
aTY &7 sar Wi T a7 A aw Afee,
wragd A worerl o ¥ W g,
wat fr T gowew TAeqT ¥ A Ia

el o ¥ g, wehed 6 S

N WX X W1 ey ) AT K

g ot i T Y e N
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N AgE s fadr a @ wrrs
N AT ET OF AW WX T Aq H

a7 ®%T v g 0

& Srrvat § 07 FHE R AN 59
wfeareat &1 g7 & wmar A I L
A7 T o Jwa & §g O A vt
N g v A IAw 72 T gy A
WA Y @ T T AR | @ Iy
JHT FT SO FW @ AE AFET

o TR E fr AN AwwE 2w F

wrepfas saw # 1T Jw # gFar f
T #, agfz @« Sifew v
g I aT Wi M PEARAF I Q@
A M F W wFC F7 fAT @ w7
W s oA & wmew g e &
ST ST FX QT E I 9T AAT AT
HAT oY sqTa FAr HIT I F o dy F
TFRF faw am &1 yae F0 foady
fF gl W ga} arepfas aT ifg-
feas aar @ gwT A A Ay A for
frator ¥ sgmar &t § I A9 &
qeT FGX |

W weE) & arg § grAAg e A\
% faw &1 qwd F@r g

st aww AgE (TEAT) @Al
oft, seax g framx Szr@r wrar @ f&
HTAT TAATYTAT TF €8T Arar § a7 78 |

fegam & §radl gfar & aam W |

fatew a9 WIT AR P AR E fr
TOETHT TF €407 WIST &, S99 JIa7
gfesc g | Ay § ag avt oz v
frx ¥ ag &Nwr fear ar fa oreaET
OF TIET WA § | WieT ST X 3o
gAifa FA rzTwr & garfre § 9
T T T w1 off fin ToreqrE oF
AT W §, e v sferer §, 9
fody wrer o T Al

- wrafer o, e arrvier & feeh &,
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Troreqr a & &+ frerelt & 1 ooy,
TR YT fae, ¥ i e oF srenr
qfeare ¥y wiard § 1« Toreq Y #1 sqrwr
JAT §, AFT A FAT § | THEQA
T qyAr wREr §) AW oF qgr ad
querrr & fagm o dar oW s
AT AT $T qERAIT FATT I QA
§7g s07 50 qu & WY =
s g 99 & 1 @ @ e W
& 1 gfrar ® el o wrer & ey ¥
TAEIAT AT HYAT qZ AT A9 L
gFdt g fs ag oF s og o Wt
arer &)

gaafa o, feafa g & FF ot
e § Mg dfaa oS qr
N A} ar 7 &, Afew qurd wg
f& s Torear Y ToeaEY ST SO
AT AT B § 1 KT TAEAA HT P
T TAEY AE ¥ AT AU A
TAEYTHY 7 GHA | FE ASAGF g7
& ¥ 947 G FHAT AT AZ ISreqrAr
A guR | ¥rf I el wdw e
TrrmAfes A T aFar 3 Ay -
=T 7 F9R HIT AT F B IenEAT
S 78 IFAT AT A YIEATA T AN
AN gud | 5§ A-vsenfagy ¥ sifr
¥ 97 ¥ F AT T QORI AT
Faz ¥ &) ag vt T aER ¥
AT & aF 9w wqrfam qE w aF g
T AT H 1 gu agr faway F g9
afafaal &t e seda asear e
¥ wadr ¢ 1| agi aF f fam o ¥ @
qPA qEew vaeqrEr F avey § o e
sag ¥, T & w7 ¥, fwr &
¥ T e areafaw wner § 1 e
AT qT AAYL EHT TAWEqTAT WINT F
T FATIE Q) D gl
FETLAT A Wt oA W WY gF wrer

v e ¥ g @) afx gw e

¥ qurd wr wfyfefias aff +Oravay
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[ s geem)

gfe aff g & T m‘rfﬁw
¥ wieed gar€ ord, fawiw ¥ Wl T
ot i, e o o T A W g,
e wWd § TN Fw & A w
gEwy ¥ $rf wfafrd a8 fadedt | |0
o & qoir N gar d@fqww § wEm
a8t fadmr 7 9| 9T Foft Y Y HiA
W F AN # AN IR R CCil

g

@il # fadgq s Sgar g &
TS ST FT I AIAT AFAHT
et Sifgd | 9 FUT  FAT 7 AN
# Sl &, AT FUT T T A9 H
wqx fa=ard 1 sy FIGr § AT AT
WTeT T ANE ¥ ) wAE agd afged 2,
i geafafas =@ifga 0 wge A3
qU &) uegrE) Gz & FAGr ¥
fodr, oiw & fordr, g9a & fag e g
q Fraagy faery | 5 A 5 g8 W
FY REGAT 16T FE & | AT Fq TAEAMT
#9gd ®B gIAT A W R, TGT [T
frw @ & ma frm @& ww fra @
§ amafe gw 38 wrar & ¥97 gfraE
& wregar 43 qy gz 74 fazeaar g

o g IsAr war g fe aereart
WINT F7 @S €Y F AT, 98 O
¥ oF aerg T A W |
ar fadg 78 2, g AT g %
THEUTT & AN o7 T2, I 7AW HT
fagre & @ & a9, I AW
fgedt drasy § 1 fgedy gardy =i @, fasdt
ygara wrf fadw ad &, faer g
g Wt &, fas wRw § At e
IV AT | UIATITAT W AFAAS
¥ g aweite AT gvY, fardr ok 937
Y, AT worga &Y 1 q9fAY @7 9%
W I A@T § TF uSeqrEr F7 2wk
e F9 wr, A ag wew oA gor @y
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IF &1 qoeqER wrer-wifEay ¥ ag a7
¢ faar § 1 voreart Y s¥w Qfsat
g8 wr ¥ Dfaar gar s §
useqit ¥ wga § 5 ag w&t A
T | gl g7 AN dw 9T A 12-
Ffr & | e ¥ 7€ Nfwat § e
uF e27gd Tyeq §, S AR & I
wr ¥ fawer & ogr o dargd b
wear whifas gfee & wwedA &1
T A Feek W A ety ¥ AFAL
39, 99 gegfa YT Far v gfee § G
At ag ¥ fasg w@rE st ¥ag W
fasst 1 @ ot gfe & & w9
Fgaar wgr & whea e exmq gaEqAT
FT AT L AFCE

7% Fza1 fF e TrsreqrT, Wagd
YT Afgst & grEgar & aE & A
q9d A AT W AGEr A9 e gw
fra #1 qrga 2 feg F1 7§, AT
A § 3g 7Aq 9gN W 9 A A
G F OF AT § AR T 47 A
3991 dfggE ¥ =qm fzar war qr)
gafy s A A A FAFIWTH
feat @7 faig FY ag war g 1 3 o
A7 fadw # war g} 3, AfFT aga
g ¥ qfegdy qrfFesm & o @rorndf
R AN HT 9% 92 W[ A3 § )
IART WV T WA qegAr &1 9
97 7 qAIw A & wE fF AT W
fgaly wiwr ®1 WrFam A qr g @
WGE ST ST | HAT JIT AIGE AT
#¢ @t 39 9T faa fear oy, wfeq
1T AWE AT FON, @ T A
W & AT A A9 Iww AfaT
ag Ifa s G @ '

ag s war § fe afe® wrweE ®
qaaT ¥% ¥ dw faefed @ ond, fagea-
frer Y wtde | o7 e T AL
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FAT T 31T gRrT AW OF FAAT &
fradt 4r fedd & faad § ) s afus
r fadh 7 2 & SAwr W qg,
Ig¥r fafaerar agf | e T FwC
T fr afer ey € wiepfrw o
AT gg #nir ey A @ &, &l
et AY famw owx F oA o#r
WIFATHT Y, ITAY AT T THT HT AT
g fr 2w A wesfa wogm &, A a9
Aagd A gRir 0 IEwr QU A v
agg? frar o | I faarr g
g gefa §, wr g, aifger &, &0F 1T
g 1 9% gegfea @ faar ad, fasfas
g frar i | fasfaa Q% &fadr 1 ag
gAY AR AT & AT AfUF F99T
FU0T ate afys g w0 = AW

FASAIL AE E17, qALT 2N |

Yo ¥ ¥ fga d frag s
qAIT A AT AE € | IZ I A T
A8 & | g gEHAT § | TIEAT T @G
AT FAT A0 F AGART T I A7
g 197 wEAEH 1 AT geAd $ 1§
wrgar § fF dfaet wiegd A aaeaEn
g dmt W 1 g ¥ sy sae
LUEC

- o fagfa faw (WD) - aafy
wgaa, ot faa «ff vz a0 &g § e
giies @ S3@r § AT quAT TN
Wogdy, Afgar A vowEEt ¥ A
A FRYE WO & | T WIS Y
T gy o e A A g ¥
AYAT FTAATL, HIAT GrEr s yrfg
wE A A s g I &
forg ¥ fagrdy ar widsh &7 o9 7@ &,
qE I 3% g | AfFT o WA H
AT g JAAIgT § ¥ qyqdr g wrarsy
T JTGHT F@ &

e g, & Ao gl
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q} § aqaT § | IR AR A9 SYay
TRIwRAW A SrawE W
arH A & o § AT S dr wdr
ard, FOH AT AALE F IEAT FR
gu fadfir | At & o A wer g
fagre ¥ @Y 7z DY & wrev ) TF
FA@T IAT NoA ¥ A Wagd wwr
avefr AT & wew ww F o gawr
T arw § 1 faamge & ofvar arw
Wl qfear & Ayl die e
AR &7 Frardy wr YT A0 AT AT T
I FAT A FH 4G g |

gq &R A qagT ¥ Wagd § far
AT A1 EEF &, &, M, 9, F qf%
gz ¥ & 5 far ® ey ¥ aga
agfaa & 1 9047 ®7 w1E ;W AwW@
& qedt & | TN g AT AT Fr AT
g 8, e wr feawa A & ww
W WET W FTA, AR St
FATY | LAY AR F Fearg 93X F oy
aga agfaaa faemft | &3 wor 71 ofa-
T FET AT Fe7 ¢ |

T 9FA 93T UoHIaE Jaar qur
gé da o Mg fawar ag sowr AW
gar wifgd 5 wragdr swowr w1 faFar
Iga W ¥ ¥ wfe A weEAr anga
ghars it sw fm #Y T 9w ar
ag AG TP AT gwAT § FF ITET awwmr
T AT qFAT § | AT A IAY 2T AfE
F wiEAr qar gl & @ A dar

gang |

aagfa wgign, @R w7 e
gW WY A wer ) I wwrg ® fgly ar
FAA A9T FT W AW T GTAIT gy
¥ garr A fan | wofor /9 & I
T WWTEH AT WG F HC G g AWy
Aomar ¥ qwr AR wfy dar A
forerlt sfaard, fiw, wwor qife g ¥
T ey ¥ Q¥ ¥ ) agt a5 fF gt

R AL
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[ frgfr ] |
ok oeafy o i wae & fa
W owTewr gT ¥ AMgd A gray 33
WG ST F@ ¥ 1 o S F anfr
¥ g e e W g A
s far

aTq ST & o T 3G | FOwr g4
T fF Fe il € et oF wiar g
AT TIET F7 T e § ) afeaT
T FTHHTOr % I Foh F A &, TR
I@ AT Y FAA " o @3 gu
I FAE T A A I q@d a H
9T @) AW uF e agi @ av
q6 I oA Al A 98 qwn fE oW
FI FT T HT JTO FTA-FT Ao 67
# grn & | ewede ¥ 8 @0 e oA
T FTAAL AT ard -0 wHhfen
e F AT A T s W
w1 o ar dfawra & o wr€ 3%-
A AT g1 FTE |\ G2 g g
dw wf & WA FRAR A TS
fedr snfeerwr Jquer @7 1 % A
| ETRTAR

W&t A% TR AT FT G 8,
QO & TH FCKH W9 FY 3% 3w
AN, I & 7 O a¥ g7 O AN fagre
¥ @Y AW AW o W
Faw Y &\ gAY qE o ¥ QY
YSAEHT W Y, W A DA A
g arEw I W W gAw o
e o ¥ orely N @ @ THe
% wfomd et & 1 Aaely wrar depw &
aficearfarer §, wa¥ epa w1 SATEAT A § o
e A Afgelt W AR AW, A ogw
W 3wy auw X § 1 oY Feafar defy
N Y | fgam & ard wrd g wee
¥ gaw ¥ freelt g€ 8 1 @ forg 9wy
wawy & o wfeak A fR R w,
ot aga feret o geaT<or § sfarg
o 8 o
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gafag & ¢ fiar 1 qlﬁqwmh
T E | ST A 5 forer ) T
# wré wfeg ff avlt 1 g7 ey A
gfawr & arwar 3| ¥ wAwr fadee
TA, IR qerd dar< gt o ghvara-
A § qgrf Argdr | TR WY AGAT
srar f@7d AT g fafe & s

¥ o€ wfaar€ adf i

w3 amar & fr g3 swre dfger @
FTSdY G F qure woard g Ay | o
AT T XAAT qET Y, T TR T@AT
T TAE AT G, @A Ay
werr ¥ 3fg AW ¥ IF wwuar A
wifgy 1 a7 T € fafred adt 2,
JFT-ATE FT AT FIAT § AN T A&
qaTd I & 3T ¥ G 75w
&\ @@ feafy & gw-ara wnar &t fargga
H WTER { AT AT 9T A AT 7

gl % AY qGT T T G, 99
JATEA FT FF IFAT &, v &t grar
CAEC RORE A TR £ 2 O (A
Iy I @ e & A forasr
wgwT g, forawy @@ & oA @
€ varr &t of 930, % AT oft
&M 1 I fggram & w1 qredr Tf
TM, A Ig AT G A | w4 fgarey
¥ Sfwef ¥ v & 7 wfe g ond

| A F TAIT H qFIFR w7 a8
ween § fF ag 7 AW g qF wer A
afer gx oF fawawr, faemm w31 qewre
FTEW W AT FTQ § ) A9 ¥ frsr
st gufg & fag gw @ aoere o o
FL Q@ §—3q T & Arveniewe fs
E 113 Wmﬂumﬁm

_ﬂﬁ!i

xefry avere W o A o
sfewrs ¥ e 3 fr wifgg o d

Fa W G
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AT qF A0 ATqAr Y AT}, O AW
v qEat A | o fady ¥ fg. @ J©
T gmg foar T, @ A & an
ot R 4 ) g 9@ AT T AT
¥ fag & W arT wgr adw, @ qTET
TR W B, wqife IavRar F 9
¥ J7AT ®T AFT & IR FHRA |
ATFT TTHTC N 7T 7 {9 & 909
qFAT WfEe 1 i § g A g @
Y gw axeml Y off e @ 1 T Ew
350 gxwr A T, A I FTHLW A

L

wrgi & =i ﬁtw’rmmiﬁ,agm—
A & qadT § A7 Ffaar o frad

g 1 I | gET 1w fag A
3faa g v 3z = fawr st s:iere w30

SHRI DASARATHA DEB (Tripura East) :
Sir, I support this Bill-for the inclusion of
Bhojpuri, Maithili and Rajasthaniin the Eighth
Schedule of the Constitution on prineiple. I
have got no special charm for any of these
languages, but why should they not be included
in the Eighth Schedule ? Not only these langu-
ages. I plead that if any other language in
India which is spoken by the people has a
chance to be developed, all those languages
should be included in the Eighth Schedule,
because by so doing, our national integrity
would not suffer. Rather, it will be streng-
thened. I belong to a community which has
its own dialect. I had to learn English through
Bengali and I Jearnt Bengali through some other
languages. I have got no scope to speak in my
tribal language here. Not only Bhojpuri, even
Nepeli is quite a developed language. Lot of
people are speaking Nepali and hence Nepali
language should be included. Why not my
Tripuri language ? It is also a dialect. Attem
pts arc being made to convert it into written
language. Why should it not be developed ?
Even if I were to learn Hindi through which
memllum For that I have to learn
Hindi. Ohﬂouﬂyhulmknfthecomem
to develop all the dialects into a written - hung~
uage and after developing of the language it
should be included in the Constitution itself,
Ih-damkm:hthe.%mh "Vietnamese dele-
pﬁn when it was here and they, said In the
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course of their revolution they have developed
15 tribal dialects into a language. Children
are being educated upto college level through
their own languages.' I have seen in the Soviet
Union and other countries also so many dialects
have already been converted into a written
language. So our Government should not only
include Bhojpuri, Maithili and Rajastbani but
also see that there are 50 many languages in
India which you have to develop into a written
language otherwise these people cannot deve-
lop and acquire knowledge. If our Government
takes care to develop these dialects into a
written language ‘then, I think, our national
integrity will be strengthened instead of

WMo AN X (FwE) : gwnfa
oY, ¥ feedr ® Qe wrgar g arfE A
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DR. KARNI SINGH (Bikaner): Mr,
Chairman, Sir, I am most grateful to the hon.
Member, Shri Bhogendra Jha, for once more
bringing forward this Bill before the House.

If you remember, in the last Pacliament, I
had brought forward a Bill for inclusion of
Rajasthani in the Eighth Schedule of the
Constitution and it evoked & lot of interest in
this House at that time, But for some reason
or other, it was not pomible to have this
included in the Eighth Schedule of the Con-
stitution. I am very glad that once more this
language Bill come before the House, These
three important languages, Maithili, Bhojpuri
and Rajasthani are being sought to be given
recoguition. I support the Bill moved by ‘my
hon, friend and I sincercly hope that this
honourable House will give its sympathetic
consideration. : e
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I remember very vividly, when I moved this
Bill about 2 or 3 years ago, and, I think, Mr.
Y. B. Chavan was the Minister then ' dealing
with the matter, I had made out a case -that if
Punjab which is our border State and Gujarat
which is another border State could have their
own [anguages recognised, what was the crime
committed by more than 2 crores of Rajasthani
people who spoke Rajasthani and still had no
recognition of their language. I do not agree
with my hon. friend, Shri Daga, when he says
that Rajasthani is a dialect, that it is not a
language. Every body knows that some of the
important factors for a language are for exam-
ple the availability of a dictionary. You know
that we have four large dictionaties prepared
in Rajasthani which were produced before the
House last time. We have films in Rajasthani.
We have newspapers and magazines in Rajas-
thani, And more than 2 crores of people
speak this language not only in Rajasthan but
wherever they arc domiciled, even in other
States and outside India. I am even talking
about Hong Kong, Cambodia and Singapore
and Rangoon. Wherever they are, we find they
still speak that language. Now, Sir, the im-
portant thing is this, that if a particular State
Government has taken a decision that Hindi
should become the State Language, I have no
objection, After [all, we are all trying to make
Hindi the lingua franca for the entire country.
And, I think this would be the means by which
this country could be unified and brought
together. Bui, as long a3 you recognise the
languages of some of the other States, the case
of Rajasthani cannot go over board, In view
of all this, I would like to support the Bill and
I tincerely hope that Rajasthani will find its
way in the Constitution and in the Eighth
Schedule and that it will become the sixteenth
or whatever number it is, official and recognised
language of the country, My hon. friend said
that by virtue of the fact that in Rajasthan
State for year, only Hindi is spoken in courts,
therefore Rajasthani is not a Ianguage and
there are dialectic changes. I wish to say -that
in Bikaner, Joghpur and Udaipur, eté.
Rajasthani has been spoken ; although there
arc small changes in dialect, '

SHRI AMRIT NAHATA: That is not
truc ; most of the witnesses deposed in Rajas-

" DR, KARNI SINGH: May 1. draw thip
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attention of the hon. Minister to onec thing ?
Even in respect of the English language, if you
go to England, in the North, English is spoken
in a dificrent way in Wales, it isspoken
differently, But it is still called English. In
USA, English it spoken all over the United
States, but in Texas, they have a particular
drawl. Ifyou go to the north of USA, they
speak differently. Therc are various dialects
in every language and there will always be
this small variation. I don't have all the facts,
but I wish to say that great men and scholars
like Tagore, Malaviya and Tassatori recom-
mended that Rajasthani should be one of the
languages accepted.

Finally, I wotld like to conclude by saying
that I support my hon. friend Shri Bhogendra
Jha, and I request the House to accept this
measure.

THE MINISTER OF LAW AND
JUSTICE (SHRI H, R. GOKHALE): The
debate has been very interesting ; for me, it
has been instructive also. I do not wish to
underratc the importance of these three
languages, Rajasthani, Maithili and Bhojpuri.
I am afraid, I will have to persuade the hon,
Member to withdraw this Bill for practical
reasons which I will presently mention.

There secms to be some misapprehension
about the scope of the Eighth Schedule. Mem-
bers scem to regard inclusion in the Eighth
Schedule is very relevant and important for
development of the languages included therein.
The cotrect position is this. Inclusion in
Bighth Schedule is relevant only for the
development of Hindi and not for develop
ment of those languages themselves. If you sec
the provisions of Article 244 and 251 you will
sce my point. It will be abundantly clear that
the intention of these Articles is to see how
asistance can be drawn from other languages
for the development of Hindi. When the
Righth Schedule was drawn up, these languages
were regarded as the feeding ground for the
healthy and proper development of Hindi.
Therefore, the assumption that the growth of
these languages will be impeded if they are not
included in the Eighth Schedule is not correct.
It might be truc that the development of
Hindi might be retarded, but at the same time,
the reverse is not necessarily correct, that the
development of ‘these languages will be
impeded, because they are not included.
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Some hon. Members conceded in the course
of the discussion that some of these hw
Rajasthani, for cxample, dre being accepted by
some universitics for higher ‘educational
coaching, for degree courses, etc, They have
received their due status “hw m

tive of whether or not they are in the Righth
Schedule.

St genwR lm(ll'lm) : g2
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In fact, when I said, practical reasons, the
hon. Member is assisting me byaddii:gone
more language. For, I was about to say that
already demands have been made for the
inclusion of Manipuri, Santhali, Nepali and
Konkani, The hon. Member Shri Hukam
Chand Kachwai has mentioned one more just
now. Many more could also be thought of,
and probably it would have to be considered
whether they should also not beincluded in
the Eighth Schedule. But the relevant point
to consider is whether their inclusion in the
Eighth Schedule would asist the further
development of Hindi. Iam not sayying that
these languages would not be of asistance ;
what I am saying is that uumongtothmk
that if they arc not included in the Eighth
Schedule, the devopment of these languages
will be impeded. The Eighth Schedule has
nothing to do with that. I would request hon.
Members to consider this that in a vast country
like this where a'large number of languages
arc spoken and there are many dialects, we
cannot consider this question piece-meal by
including just one or two languages in the
Eighth Schedule by considering a Bill like this. '
It may be that a more comprehensive view of
the whole picture pertaining not only to these
three languages but to the various other
languages also will have to be taken.

All that I can say atthc moment is that
Government do not want to underrate or
minimise the importance of these languages;
and Government do not consider, that the
development of these languages is impeded by
their non-inclusion in the Eighth Schedule.
Actually, these languages, as hon. Membens
themelvuhlvepointed out, Imre dev:loped
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considerably, irrespective of the fact that they
are not included in the Eighth Schedule.

Actually, Shri M. C. Daga said that the
development of a language did not depend
upon on its inclusion in the Schedule of the
Comstitution, Languages grow by themselves,
Their acceptance by the people and the deve-
lopment of the literature ctc. in these languages
are really two contributory factors. Rajasthani,
for example, has roceived recognition from the
Sahitya Akademi, as the hon. Member has
said. -

SHRI BHOGENDRA JHA : Maithili also.

SHRI H. R. GOKHALE: Iagree. All
these languages have developed. In fact, this
supports my contention that these languages
have been developed and have received due
recognition in their proper place even though
they are not in the Eighth Schedule, For, the
Bighth Schedule was not meant for the deve-
lopment of these languages. The Eighth Sche-
dule had reference to languages which could
be considered as of amistance for the develop-
ment of Hindi. Therefore, I think that the
premise is wrong that these languages will not
grow if they are not included in the Eighth
Schedule, Thatis not the scheme of article
244 or 251 read with the Bighth Schedule.

One more thing which was very relevant
and which I think was mentioned by Shri M.
C. Daga in the course of his speech was that if
really people who spoke these languages wanted
‘these languages to grow and they wanted to do
something about them, then the real way of
doing it would be toinsist thatin the States
or in the areas in which they are spoken, these
should be accepted as the official languages.
And this can be done. I agree with him that
legally under the Constitution this can be done,
irrespective of the fact whether they are in the
Eighth Schedule or not. There is another
specific article to which nobody has referred,
namely arficle 245 which says that a State can
adopt a language which is spoken by the peo-
ple of that State for the purpose of official use.
'I‘huﬂme,kwhmmmpalybeldvad
in Rajasthan for official use,

. 1 have got the figures herew'hhme. Rajas-
thani is spoken by 149.30 lakhs in Rajssthan,
Maithili is spoken by 49.85 lakhs in UP and
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Bibar. Bhojpuri is spoken by 79.65 lakhs in
Bihar. So, if a substantial number of people
speak this language and have accepted it as
their language in thege areas, then the Members
should agitate that those States should adopt
these languages for their ofcial use. And it
is permingible under the Constitution under
article 245 even without thmrmchmon in the
Eighth Schoedule.

Finally, I would repeat that I do not wish
at all to under-estimate or minimise the im-
portance ofthese languages. In fact, I do re-
cognise the importance of these languages.
Government also do not wish to underrate the
importance of the fact that these languages
along with many others which have not been

_mentioned in the present amending Bill ought

to be the subject of proper development and
healthy growth, Thereforc, a more compre-
hensive view will have to be taken, if at all
anything more is to be added in the Eighth
Schedule. Why not include Manipuri, San.
thali, Nepali and Konkani ? If the three lang-
uages meationed in the Bill could be included,
why not these other languages also ?

St geR WX wgwa : FRANUE
R mad )

SHRI H. R. GOKHALE : Yes, including
the languages mentioned by my hon, friend.
I do not want to go into an exhaustive list of
all the languages. But if these three languages
could be included, then there are many more
which will probably need to be considered for
inclusion in the Bighth Schedule. ..

SHRI AMRIT NAHATA : But all these
languages were not considered when Sindhi
was included in the Eighth Schedule. These
arguments were valid when Sindhi was inclu-
ded. The Constitution should reflect reality,

.SHRI H. R. GOKHALE : T agree that
when Sindhi was included, this argument was
equally valid. The fact that at that time Sindhi
got included does not mean that the argument
becomes invalid, It was equally valid at that

o fogfs forw 1 s 7T QY
%, 3 O achy Frft § 1w dep
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SHRI H.R. GOKHALE: I do not wish
to enter into a debate asto which language
is more important than which other. Atthe
moment, I am content with saying that most
of these languages need development and assis-
tance, but it does not depend upon inclusion
in the Bighth Schedule, because that is the
schemes of articles 245 and 251 read with the
Eighth Schedule.

SHRI AMRIT NAHATA: It impedes
development in very relevant respect, that we
are not allowed to speak in Rajasthani in this
House.

DR. KARNI SINGH : Translation was not
possible.

SHRI H. R. GOKHALE : I would request
hon. members to consider whether a more
practical approach is not called for, whether
a comprchensive examination, asecond look,
should not be given to the whole scheme of the
Eighth Schedule. 1 would appeal to the
Mover to withdraw the Bill.

SHRI H. N. MUKERJEE (Calcutta-North-
East) : Is Government giving an assurance
that a second look would be given by Govern-
ment itself in regard to this matter ?

SHRI H. R. GOKHALE : Government will
certainly give very respectful attention to the
trend of opinion in this House, as it muat.
Government will also have to consider side by
side whether other languages ought to be
considered and at the appropriate time Govern-
ment will give due weight to the opinion

expremed on these three languages as well as
others, ,
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SHRI H. R/GOKHALE : WhateverI have
said applies to other languages also.

SHRI AMRIT NAHATA : There has been
a mini revolution in Rajasthan one of the rea-
sons for which is that Rajasthani was not
recognised in that State,
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arEfFe 9X I @ 91, 9F T AT AT
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AT AT | Tty 67 For% oY o gam |
gfaar & ared AT F 15 Wirg § 3
{ w1 & g AT SATET ¥ o §, A
SATRT AW G R AT Gy & 0 I
¥ FTdl ¥ SR QI 1 vt Sy
gra are ot & fafwer & § ek
AT & ady et §) v § v avea
JTIA # @A AT AT A &) AT
A vewmaAa SN gl R
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avferqar

—
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PENDITURE ON GANDAK PROJECT
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far=r g AT IEW AEdfE A
FEN Y, SUH A F IFL AW AT TG
Tew g A A A W W %@
wogF e w7 1961 7 qgaT  q@HET
9—52 YT 3 T TR | IAO® I
1965 ¥ fpT @ AT AT AT
feT 1969 # 7z aq T fF g7 9%
158 3w 50 A& §941 A AT | 4
1971 @t 7 &, % 599X fraar &«
qeT, 7 T 4G B moew F q H
g A AN 4 fgam @mar § 5 8
T a0 $49 9 @S g, wWWF w7
qEN MUEF FT FA LE AT 91, AX
TR AT AT 91, qT Iuh  fefgm
fawey 9T 18 & FAT T997 qF FE7
grr A S A gz € §, Y Wi}
FaR qrAE &Y, Iaw Wi 10.12 F4AF
A FT IR A0ACE, N Foqq AT
g | FgA T wAAw qg & R 24.62
FOT T &4 grm, A fF ferr-ga #T
25 AT & AT |
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[SuriMATT SHBILA KAUL in the Ghair]

T T e 9T 1970-71 7%
80 ¥® 60 wrw w9ar fagrz ¥ &+
g g, fored & 12 #0% 2 W T
mﬂﬁwt,3359$ﬂ'§e'ﬁo
Fat gwr § ok ¥ 80 wrw wwar
#\mﬁﬂgmtu

7y forqge drer ax ¥ T dma o
159 e wwit §, #wi<o o 704 aw
Yo o 9 QYT & 1 ¥ s
Ferard Y 5w gey Wi a4
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et A ag arfY &, alfmeemqm

afr &
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-1 FER A F A=A wor fe
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X feaTr «F gai—vIe ¥ 9@ o
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[ P ] |
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T ari A framita @ W g e
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qR e T goerd A foar oK
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FH FY m%i:ﬁ'& ta ﬁm‘iw
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g7 qg TEE lﬁtmisi%_wir v
AEA & FTOT G W GRS TE gy
Wr ¥ 99F RO A #Y wfsart @Y
W ifer P F s A faard o
oY & 9g¥ <0 o1 FT HA wEEw W
Y sgaeqr FX oOr @ & ar A4 fax
TZAF a1 AA AT IAY F IO
Tz @af ' ¥ afs ag o ¥IFT T
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A FagaAT A ETF a4 H
#11 QaTS g 5 wew avwar ® dzA
NI F ®F F FAGT IA ? AU FAT
& f& fagre W W 59 ¥ wEE A
0 | AF DA JE fawm fraar 2
faad @17 Toai w1 a9 DX AFC
TOY AT JIT T FIGr AT 430 g0
AT F G X ALY e

SHRI RAMSEKHAR PRASAD SINGH
{Chapra) : While supporting what has been
said by the previous speakers, I want to ask
two or three questions. It has been stated just
now that in 1969 the estimate of this scheme
was nearly Rs. 159 crores. What is the estiia-
ted cost of completing the scheme at this stage

- because two years have pased and circums.

tances have changed? The estimate also
must have changed.

Then, the Bihar Government had suggested
at one stage that this scheme should be under-
taken by the Ccntral Government and the Cen-
tral Government wat also inclined to that. Now
what is the objection in taking this upasa
Central scheme and completing it 7 My fear
is that the State Government will not be able
to complete it, - So, I am asking this question.

~ Then, Shri Madhukar has said that though
the canals have been constructed they are not
working properly and. we fear that after two
or three years they will get filled and will have
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tobe dug again with comsequent additional
expenditure, What steps arc the government
taking 10 scc that the_canals do not get des-
troyed ?

Lastly, though land has been acquired com-
pensation has not beed paid. What steps are
you going to take to give compensation quickly
go that the people may not be put to difficul-
ties? I wantthe Minister to give categorical
replies to all these questions, including those
questions asked by my hon. friends.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQ): Madam
Chairman, I wish to thank the hon. Members
who participated in this discussion for the
valuable suggestions made by them. Iagree
with all the observations which Shri Bibbuti
Mishra made during his speech and also with
the obscrvations made by other hon. Members.
As the hon. Member, Shri Mishra said, it
had been our ambition to complete this project
by 1970-71. Actually, our respected great
leader, late President, Dr. Rajendra Prasad,
used to ask me very often whether this project
would be completed im his lifedime. I feel
sorry we have been delaying his wishes in not
completing this project so far. The main
trouble was a very large increase in the esti-
mate. The project was sanctioned in 1961. In
1961 the estimate was Rs, 52 crores. In 1969
the estimatc went up to Rs. 159 crores and
today 1 understand the cost will be Rs 206
crores. The Planning Commission has pro-
vided for the entire expenditure required to
complete this Project in the Fourth Plan but,
unfortunately, there is a further excess of over
Rs, 47 crores, So, another Rs. 47 crores are
required in order to complete the project. That
is the whole problem, Thisis not only in the
case of Gandak but with other projects also.
We have been considering for some time now
how to check this excess in rise because nobody
can plan even for the increasing cost on
account of labour and materials, There isa
big gap between the heavy increase that is
taking place and the original estimate. 1 have
been thinking for some time now whether the
estimate prepared by various project authori-
ties for the projects costing more than Rs. 30
¢crores should be checked by an independent

agency, In the Central Water and Power
Gmmiluon we cannot do this work, But
- these estimates should be scrutinised very care-
fully by an independent agency before they
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are put up for sanction. Out of Rs. 206.crores
which will be the revised cost we have spent
so far Rs. 116 crores, we have got still to spend
another Rs, 90 crores. We have Ra. 50 crores
in the Plan and another Rs. 40 crores have to
be provided for in excess of what we have pro-
vided in the Plan if you want to complete this
project by 1974 or probably it may be delayed
by another one or two years. It may be we
have got to accelerate the construction and
try to finish by 1974, 1975 or 1976. This is s0
for as the estimates are concerned. The main
*problem, as the hon. Member said, is this.
At onc stage there had been pressure in the
Parliament and outside that this project should
be taken over by the Centre as it is a big
project and also because this project comes in
two States. Unfortunately, the policy in the
Government as it is now decided is that the
irrigation projects should be done by the State
Government and the Central Government
gives only finances. On account of that, the
Project was not taken over. In May, 1968 1
suggested I will take over at least Control
Board so that we can have control like Cham-
bal Control Board and re-constitute the Con-
trol Board. But, unfortunately, the then
Governor of Bihar—the Governor of U. P
accepted—did not accept it and that is why it
fell through, Now at this stage because it in-
volves a major policy it is no use spending
time over this issue whether it should be taken
over by the Centre or not, but I agree with
the hon. Member that when the Centre is
giving so may crores of rupees it must have
some control over these projecta.

As Miscaji said rightly, I was myself very
anxious that in the case of a big project like
this, where we are spending crores of rupces,
the Chief Engincer should be at the site, Itis
not a matter of one rupec or a few lakhs of
rupees. In the British days, in the case of a
project costing Rs. 3 crores, the Chief Engineer:
was right on the ‘spot. Herc we are spending
Rs. 206 crores and still the Chief Engineer is
at Patna, I have often protested against that.

In fact, in the casc of the Ghagra-Sarju pro«
jectin ULP. a very big one, I have told the
U.P. Government that the Chiel Engincer
should be located at site. ‘In my recent visit to
Lucknow I insisted that the Chief Engineer
should be at the workaite, I am- very glad
that the U. P. Government has accepted it and
is going to scnd the Chief Engineer there. No-
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[Dr. K. L. Rao]

doubt, there ase inconveniences for .these big
officers but the overall interest of the country
has got to be looked to.

So far as Bihar is concerned, still there are
Rs. 70 crores more to be spent on the Bihar
side. We have spent Rs. 75 crores so for. An
cqual amount is still to spent. Therefore, it is
of the utmost importance that the Bihar Chief
Engineer in charge of this project must be at
the site.

PROF. S. L. SAKSENA (Maharajganj) :
Why can you not take it over now ?

DR. K. L. RAO : I have submitted already
that the policy of the Government of India is
that irrigation being completely a state subject,
it should be done by the State Government.
Ido notsay whether I agree with it or not,
Probably in the case of big works, where large
amount of money is involved, it will be much
better if the Centre does it. But at the moment
it is not so.

What I am submitting is that there must be
at least some measure of control. I agree with
Shri Bibhuti Mishra that if we are not taking
over the project, the next best thing todo is to
have certain amount of control of the Centre,
The Centre must not be simply refused like in
the case of locating the Chief Engineer’s head
quarters. Now that hon. Members have expres-
sed themselves, T have got more courage and
I will ask thc Bihar Government to place the
Chicf Engincer’s headquarters at the site.

Also, we should try to find out what are the
other measures that we should have, At least
in projects, which are of a major nature, cos-
ting more than Rs. 30 crores, there must be
some amount of control of the Centre ; other-
wise, things will come to light rather late if
there is any discrepancy.

In the Gandak Project, though we have
spent Rs. 75 crores on Bihar side alone. the
amount of irrigation that is being done is only
50,000 acres. It is very small quantity. Our
aim i to irrigate as much as 30 lakh acres
under the project. Out of 30 lakh acres to be
frrigated in Bihar, we are doing omly 50,000
acres, That means that there is something
wrong. We have to look into thet aspect.
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I entirely agree with Mishraji that we must
have an evaluation committee, Asthe project
belongs to the StateI am going to write to
them the suggestion made by hon. Members
and also add my own recommendation that we
should have an evaluation committee to laok
into the whole affair and see how the monay
should be spent hereafter, so that as the capal
proceeds more irrigation water may be
supplied.

For example, the main canal has gone as far
as 140 miles; only 20 miles more are to be
done. But the irrigation jone is only very
little, Therefore it is necessary that we should
concentrate from the beginning and try to
finish mile by mile all the distributaries and
water courses etc. There is going to be pleaty
of water in Gandak, much more than in the
Sutlej river. The barrage has been completed.
The water must be put to use as early as possi=
ble.

Therefore, a certain amount of looking into
is required. I will request the State Govern-
ment that they should setup a high evaluation
committee to which I will also contribute some
officers from the Centre.

Hon. Members have said that I should go.
I plead guilty. I have not gone mysclf for the
last one or two years. I will go as soon as the
rains are over and would invite hon. Members
also to come. At the moment you cannot go
very far. Ina project like this,"there is a cer-
tain necessity to look into and programme so
that the rupees we spent must result in the
benefit for the nation. That is very necessary,

18 hrs.

There is one thing more that I would like
to submit to the hon. Members at this stage
and that is that there is a persistent represen-
tation from various Engineers and also from the
Bihar Government that farmers are obstructing
that they do not give the land, that they want
a bridge at every place, that they do not allow
any water courses to be constructed and that
they are not cooperating. I would say that
there is an equal responsibility on the hon,
Members to remove these difficulties. T think
the hon, Members should arrange a conference
in each district and try to do propaganda, 1
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would plead with the hon. Members belonging
to various districts, Champaran, Muzaffarpur,
Darbhangs, etc.,, that they should organise
some conference so that they can go to the
people and do propaganda about irrigation. I
must submit that in areas where there is no
irrigation, it is very difficult for the people
immediately to adopt new practices. The irri-
gation development requires certain demons-
trations, certain convictions and vigorous pro-
paganda. Therc isno doubt about it, That
side has got to be looked after. Thercfere, I
would appeal to hon. Members to assist
because we have come to a stage when assis-
tance is required, when the people are required
to be associated with this, so that they may
feel that the project is theirs

Finally, there is one thing that T would like
to submit. ...

PROF. S. L. SAKSENA : In the begining,
the proposal was that Pharenda tahsil of the
Gorakhpur district will also be irrigated by the
Gandak project. But that has been lett out.

DR. K. L. RAO : You mean further exten-
sion. That we will do. Qut of 30 lakh acres,
we are irrigating only 50,000 acres. There is
plenty of water. There is no difficulty about
the Gandak project.

Finally, there is one thing that I would like
tosubmit. There is one difficulty that has
arisen in Bihar. I must be frgnk about it. For
example, in respect of the Kosi project, that is
intended for irrigating 14 lakh acres and today
we are irrigating only about 4 lakh acres.
That is because the farmers do not take water.
Satia system is there. When there is enough
rain, they will not take water. Therefore, there
is a certain amount of uncertainty. The same
thing is happening to the Gandak project. I
understand, this year, the canals are running
full, But the people are not taking water
because there is plenty of rainfall....

oft fagfe fw g amafi § 1 ow
7g gwY o I e arer Wy @
qrefy wgi fe | 9@ @ e o g
war, i € Ao R E
g wvr vifrem argee gg & § 1 Prdolt
e g f ¥ § L elfmw Al
g & & aoft T T are T A,
oy feea § )
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DR.K.L.RAO: I am giving the report
that I have received from the Bihar Government
that it is on account of the Salla system, on
account of an option given to the farmers to
take water or not. Itis notso in many parts
of India, say, for example in the south. There,
a farmer has to pay whether he takes water or
not, one the land has been asigned water. In
Gandak the charges are about Rs. 16 per acre
per crop. It is justiied. Here, you are taking
such a large project, such a costly project
involving a huge amount of money. I would
submit to the hon. Members to think over jt
carefully and calmly as to whether it is neces-
sary that in respect of those lands which are
going to beirrigated those persons should be
asked to pay Rs. 16/- for kharif crop or some
amount of money, for kharif crop so much, for
rabi crop so much, and that will ensure the
cooperation of the farmers also, the anxiety, to
take water, Otherwise, at the moment, the
farmer is not taking water, Thatis the actual
experience in the case of the Kosi project. Most
of the canals are ready. Out of 14 lakh acres,
we are irrigating only about 4 lakh acres.
(Interruption) There may be silting and want
of water courses ; but this can be responsible
only for a deficit of a few lakhs of acres, 2 lakhs
or 3 lakhs. The point is, we have spent already
several crores of rupees and something appre.
ciable must result. The hon. Members should
think over all these aspects. We want to take
30 many projects,—~Bagmati, Western Kosi
Canal and other projects—in North Bihar.
Therefore, if we want to achieve success it must
be seen that since we arc spending heavily on
the Project, we get some return out of that.

SHRI BIBHUTIMISHRA : What happen-
ed with regard to the Evaluation Committee ?

DR.K.L.RAO: I am writing to Bihar
Government.

SOME HON. MEMEBERS rose—

MR. CHAIRMAN : It is past time and the
discussion must conclude now.

DR. K.L. RAO : I am sorry 1 have taken
more time.

MR. CHAIRMAN : The House stands
adjourned to mect at 11 A. M. on Monday,

18.08 hrs.

The Lok Sabka then adjourned tll Blsven of the
Clock on Monday, Fuly 26, 1971/Sravana 4, 1893
(Saka).



